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RAJYA SABHA

Thursday, the 19th July, 2018/28th Ashadha, 1940 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
FELICITATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, on behalf of the whole House and on my own
behalf, I congratulate Miss Hima Das for winning the Gold Medal in the 400-metre event
at the IAAF World Under-20 Athletics Championships, held at Tampere in Finland, on
the 12th of July 2018.

The victory of Miss Hima Das is all the more significant as she has become the first
Indian woman to win a Gold Medal in a track event at a World Championship. Hailing
from a small village in Nagaon, Assam, and reaching pinnacles of achievement, I am sure,
she will inspire millions of our youth and budding sportspersons to excel in their field of

sports.

We, the entire House, wish Miss Hima Das all success in her future endeavours and
hope that she would continue to make the country proud by bringing many more laurels

in the coming years.

WI-FI (INTRANET) FACILITY INSIDE RAJYA SABHA CHAMBER

MR. CHAIRMAN: Hon. Members, I wish to make an announcement. Many
Members of this House have been demanding Wi-Fi facility inside the Chamber, so that
information from various Government websites can be downloaded by them on their
mobile/tablet devices. I am happy to announce that with the efforts of our Minister of
Electronics and Information Technology, Shri Ravi Shankar Prasadji, and MOS (MeitY),
Shri S. S. Ahluwaliaji, our Rajya Sabha Chamber has become Wi-Fi enabled. I congratulate
and thank both the Ministers and also place on record our appreciation for the team of

NIC engineers who have completed this work in a short span of time.

Using Wi-Fi facility inside the Chamber, hon. Members can now browse all the
Government websites including the websites of the Parliament. The facility is accessible
on all the mobile phones, tablets, laptops, etc. The User Name/Password already being

used by the Members for accessing Wi-Fi on their mobile devices in the Parliament
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Complex will work inside the Chamber also. In case hon. Members wish to register any

new mobile device, they may get it done from the NIC helpdesk.

The Wi-Fi facility inside the Chamber will be restricted to Government, Rajya
Sabha and Lok Sabha websites. However, using Wi-Fi facility available in the lobbies

(inner and outer lobbies), Members may access any website on the Internet.

PAPERS LAID ON THE TABLE

(MoU (2018-19) between the Government of India and the Antrix Corporation
Limited (ACL)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTHEASTERN REGION; THEMINISTER OF STATE IN THE PRIME MINISTER'S
OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF
SPACE (DR. JITENDRA SINGH): Sir, with your kind permission, I beg to lay on the
Table, a copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Department of Space) and the Antrix Corporation Limited (ACL),
for the year 2018-19. [Placed in Library. See No. L.T. 9220/16/18]

MR. CHAIRMAN: We had given up 'begging' one year back. You are lagging
behind. I repeat my suggestion. Members or Ministers can say, 'l rise to present a Report'.

They need not beg to do so.
SHRI SHARAD PAWAR (Maharashtra): It is not unparliamentary.

MR. CHAIRMAN: It is not unparliamentary. Indianise @%b S8 BT We are

no more under colonial rule.

Report and Accounts of different years pertaining to various organisations and

related papers

MRS < SR ARFHIRGT #3eg § o W (3 FWT 9re): ARy, §
FreferRaa Uil ®1 Uab-Ue Ui (SIST a1 fewal #) q4T Ued UR Rl gl

(1) (a) Annual Report and Accounts of the Parents' Association for the Welfare
of the Mentally Handicapped Persons (PAWMENCAP), Hyderabad,
Telangana, for the year 2010-11, together with the Auditor's Report on

the Accounts.
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Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 9478/16/18]

Annual Report and Accounts of the Development and Welfare
Association of the Blind, Nalgonda, Telangana, for the year 2014-15,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned at
(i1) (a) above. [Placed in Library. See No. L.T. 9329/16/18]

Annual Report and Accounts of the Shanthiniketan, Ranga Reddy,
Telangana, for the year 2011-12, together with the Auditor's Report on

the Accounts.
Review by Government on the working of the above Institution.

Statement giving reasons for the delay in laying the papers mentioned at
(iii) (a) above. [Placed in Library. See No. L.T. 9331/16/18]

Annual Report and Accounts of the National Association for the Blind
(NAB), Mumbai, Maharashtra, for the year 2016-17, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Association.

Statement giving reasons for the delay in laying the papers mentioned at
(iv) (a) above. [Placed in Library. See No. L.T. 9328/16/18]

Annual Report and Accounts of the Sneha Society for Rural
Reconstruction, Nizamabad, Telangana, for the year 2010-11, together

with the Auditor's Report on the Accounts.
Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned at
(v) (a) above. [Placed in Library. See No. L.T. 9332/16/18]

Annual Report and Accounts of the Sneha Society for Rural
Reconstruction, Nizamabad, Telangana, for the year 2013-14, together

with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(vi) (a) above. [Placed in Library. See No. L.T. 9332/16/18]

(vil) (a) Annual Report and Accounts of the Sneha Society for Rural
Reconstruction, Nizamabad, Telangana, for the year 2014-15, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(vii) (a) above. [Placed in Library. See No. L.T. 9332/16/18]

(viii) (a) Annual Report and Accounts of the Sneha Society for Rural
Reconstruction, Nizamabad, Telangana, for the year 2015-16, together

with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Society.

(¢c) Statement giving reasons for the delay in laying the papers mentioned at
(viii) (a) above. [Placed in Library. See No. L.T. 9332/16/18]

it FUTART: IRS S, ATST H P8 ST, FIT I8 el 8 [ AT AT F &7 B 50
AT IT 52 W7ol U8 legislature H enter fHaT| 1 U1 872

ft IRE gaR: U1 LT B

MR. CHAIRMAN: It's July 19th. I read it somewhere.

MESSAGE FROM LOK SABHA

The Right of Children to Free and Compulsory Education
(Amendment) Bill, 2018

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to enclose the Right of Children to Free
and Compulsory Education (Amendment) Bill, 2018, as passed by Lok Sabha at its
sitting held on the 18th July, 2018."

Sir, I lay a copy of the Bill on the Table.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON HOME AFFAIRS

SHRI SHAMSHER SINGH MANHAS (Jammu and Kashmir): Sir, I present
the following Reports (in English and Hindi) of the Department-related Parliamentary

Standing Committee on Home Affairs:—

(i) 212th Report on Action Taken by Government on the Recommendations/
Observations Contained in the 204th Report on Administration and

Development of Union Territory of Lakshadweep; and

(il) 213th Report on Security Situation in the North Eastern States of India.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE

SHRI MAJEED MEMON (Mabharashtra): Sir, I present the Ninety-seventh Report
(in English and Hindi) of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on Draft Public Servants (Declaration

of Assets and Liabilities and Minimum Value of Assets for Condonation or Exemption)
Rules, 2017.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

sft faorg urat fie AR (TR U<w): ARGy, H fourT-ddfia e ok SR®
el T et |fife & FrefaRad ufedes @ ve-ue ufa @R dor =< #)
HHT YT ol TR TEdT &:-

(i) Forty-sixth Report on the subject 'Promotion and Coordination of basic,
applied and other research in areas related to the Pharmaceutical Sector' of the

Ministry of Chemicals and Fertilizers (Department of Pharmaceuticals);

(i) Forty-seventh Report on Action Taken by the Government on the
recommendations contained in the Fortieth Report (Sixteenth Lok Sabha) on
the subject 'Implementation of New Urea Policy -2015' of the Ministry of

Chemicals and Fertilizers (Department of Fertilizers); and
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(iii) Forty-eighth Report on Action Taken by the Government on the
recommendations contained in the Forty third Report (Sixteenth Lok Sabha)
on 'Demands for Grants 2018-19' of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Department-related Parliamentary

Standing Committee on Rural Development:—

(i) Forty-ninth Report on Action Taken by the Government on the
recommendations contained in the Thirty-ninth Report (Sixteenth Lok Sabha)
on 'Watershed Development Component of Pradhan Mantri Krishi Sinchayee
Yojana (WDC-PMKSY)' of the Ministry of Rural Development (Department

of Land Resources);

(i) Fiftieth Report on 'Improvement in the functioning of Panchayats' of the
Ministry of Panchayati Raj; and

(ii1) Fifty-first Report on 'Swachh Bharat Mission - Gramin (SBM-G) in States/
UTs' of the Ministry of Drinking Water and Sanitation.

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RURAL DEVELOPMENT

SHRISHAMSHER SINGH DULLO (Punjab): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Statements of the Department-related Parliamentary

Standing Committee on Rural Development:—

(i) Action Taken by the Government on the recommendations contained in
Chapter-1 and final replies included in Chapter-V of the Twenty-seventh
Report (Sixteenth Lok Sabha) on the recommendations of the Committee
contained in Sixteenth Report (Sixteenth Lok Sabha) on 'BPL Survey (currently
Socio-Economic and Caste Census (SECC), 2011" in respect of the Department
of Rural Development (Ministry of Rural Development);
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(i)

(iii)

(iv)

V)

(vi)

(vii)

Action Taken by the Government on the recommendations contained in
Chapter I and final replies included in Chapter-V of the Twenty-eighth Report
(Sixteenth Lok Sabha) on the recommendations of the Committee contained
in Twenty-first Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2016-17)" in respect of the Department of Rural Development (Ministry of

Rural Development);

Action Taken by the Government on the recommendations contained in
Chapter-I and final replies included in Chapter-V of the Thirty-seventh Report
(Sixteenth Lok Sabha) on the recommendations of the Committee contained
in Twenty-fifth Report (Sixteenth Lok Sabha) on 'National Institute of Rural
Development and Panchayati Raj (NIRD&PR)' in respect of the Ministry of
Panchayati Raj;

Action Taken by the Government on the recommendations contained in
Chapter-I and final replies included in Chapter-V of the Thirty-eighth Report
(Sixteenth Lok Sabha) on the recommendations of the Committee contained
in Thirty-sixth Report (Sixteenth Lok Sabha) on 'Pradhan Mantri Gram
Sadak Yojana (PMGSY)' in respect of the Department of Rural Development
(Ministry of Rural Development);

Action Taken by the Government on the recommendations contained in
Chapter-I and final replies included in Chapter-V of the Forty-first Report
(Sixteenth Lok Sabha) on the recommendations of the Committee contained
in Thirty-fourth Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2017-18)" in respect of the Ministry of Panchayati Raj;

Action Taken by the Government on the recommendations contained in
Chapter-I and final replies included in Chapter-V of the Forty-third Report
(Sixteenth Lok Sabha) on the recommendations of the Committee contained
in Thirty-third Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2017-18)" in respect of the Department of Land Resources (Ministry of Rural

Development); and

Action Taken by the Government on the recommendations contained in
Chapter-I and final replies included in Chapter-V of the Forty-fourth Report
(Sixteenth Lok Sabha) on the recommendations of the Committee contained
in Thirty-fifth Report (Sixteenth Lok Sabha) on 'Demands for Grants
(2017-18)" in respect of the Ministry of Drinking Water and Sanitation.
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REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI BHUBANESWAR KALITA (Assam): Sir, I lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Public Accounts Committee
(2018-19):—

(1)  One-hundred-third Report on the subject "Assessment of Entities engaged in
Health and Allied Sector" of the Ministry of Finance (Department of

Revenue);

(i) One-hundred-fourth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Twenty-
seventh Report (Sixteenth Lok Sabha) on "Exemption to Charitable Trusts

and Institutions" of the Ministry of Finance (Department of Revenue);

(ii1) One-hundred-fifth Report on the subject "Creation of Tourist Infrastructure in

Andaman and Nicobar Islands" of the Ministry of Home Affairs; and

(iv) One-hundred-sixth Report on the subject "Improper Management of Defence
Land" of the Ministry of Defence.

MR. CHAIRMAN: Now, Zero Hour. Prof. Ram Gopal Yadav.

1. I T I16q (IR IS : ggaTa, S|

it |HTIR: HUAT Y-S e dicl| e d1e &1 Tl &l 37Tsiie 4 8, $dfely
AT ATST IR HRAT B

1. I YT 189 : ST, SR 3MTaR H Yo HaR i e Al 9ieT &1 FhalT 2
it urafy: A e # <) Ar-itg |l &1 e 2l
1. XM MYTe I1eq: St Bl

MATTERS RAISED WITH PERMISSION OF CHAIR

New guidelines issued by U.G.C. allegedly diluting reservation for SCs/STs and
OBC:s in appointments to the Institutes of Higher Learning

Y. I MT ATed (TR T<20): 47, S Aen § 3o7 7eT § 98 984 & TR 2

fegwa @ 98 a<t smmard, forad gford ok fiss a7 & @ €, 8RR Uojde # Sd
SIRETVT D1 VI DI 3R WeH DHRA D AT bl IR TRE A gRerde B faam 131 81 gan
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I o1 & f&A1® 21 F18, 1997 BT TR 3R T & oIy 8RR USjeher # Rofderd &t
IRYT BT TS Y| ISP 1S 4 AT, 2007 BT I [RI&T H TRET0T AT ATI ST =T 200
@SS BT T I1ET AR 314 P MR W 27%, 15% 3N 7.5% Rorder firet &
o, AR TR 7 5 AT, 2018 BT U fAHFT-AR 13 WISCH INTR B ATQY 3271 IR
B Add &, UGI &1 Il HH R0 BT 8, B! IS Had &l 39 13 WiEed IR &
fede & I8 99 81 71 & & S ggetl, g, s URe 81N, 98 SrRees s, @eft
AT =1 @1 BT, UiEdl, B3 URE 3MRSTes 8111, Al Weges HRES i Bl 811,
arradl o3, ®F Bl 7, g9dl, TIREd! URe sMRuies g1ft, IREd URT SERA Bt
BT IR REdl R JFRsies 8RNI Aded I8 goll & & 39 okg el R A1 dved
IFRSTES BT 3R S IR URTH &, STH o IR AR $T iR Yo IR YA 91, T &
SEITIR BRI S 918 TH.21. I3 P IHISIR BT HHl BIs Rerder 81 firel Ao 8

[UURT HEIGY, WG = Sl AfeR a1 2, 5 o= SfaxT e &4 H G| I
7 Uil oS oY, gev o Tis off, SHe Raeih STaHx I8 Sil.3i. gaTl 21 I8 Sil ARl &,
IHBT AN IE ol 21 IE SAITIY BT T T 39 T2 H 496 9159 I 7, OFH 6
U BT T, 6 AUSYeS T & 3R 36 AERA Bl A I 50% B 2112T o, oAfhe
I 9.6% AT AIAH &l 99 $9 <8 & @l 39 Y&l X 93 BRI I 981 gferdl i,
oSl &1, Yeges gI5ed o1 His Al AR TS BT AT ARHH BT g 81, 99 7
Tl 1 BIg IR T8I 17l Ahal 51 7 a1 B =TI & P o1 § =1, PR A1 7241
S gl W) ¥, 1 g8 v X e e Y vsaelssiiey onft 9@ e e €, 99
HIDI e AT ST, I FSIST AP Y MY 3R i AT 59 MR TR YuTse gU &,
7% TUTgeHTH Bl null and void fsam SiTel s, enfearRiat, ferdl a1 reses gre=a
BT =T fEel™ &1 B B S|

FARY I (BRATOM) : FUTART FEIS Y, H W DI 59 A0 4 Hag bRl g
it Y. T G (SR U<En): TR weiey, H ) W@ B 39 Ay A dag HRal

gl
SHRI K. K. RAGESH (Kerala): Sir, I associate myself with the matter raised by the

hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI Y. S. CHOWDARY (Andhra Pradesh): Sir, I also associate myself with the

matter raised by the hon. Member.
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SHRI SHARAD PAWAR (Mabharashtra): Sir, I also associate myself with the matter
raised by the hon. Member.

SOME HON. MEMBERS: We also associate ourselves with the matter raised by
the hon. Member.

MR. CHAIRMAN: I have some more names. ...(Interruptions)... Let me complete

that and then, you can all associate. ...(Interruptions)...

a1 fage (st e T4t et - [HUly AEIey, W Ugd Al § 9IR 9 e
FHE 5 I Wi Rt WY, I MTer I1e Sit 3R 3 € 721 8, afeds I8 wraen g9t o
A1 B, SHfelY I8 a1d 31 e 9 @ 81 aTell 18] ©, ofd: 39 WR Ud S i 8l
el PRI H Rede g1 ugel TH.9./q0.E1. & forg o, fd 1993 #, 51d &4
| Sl ATEd, TR I St B Ta-He | & ... (FFE)....

it gHTafr: Y™ T4 ST, FHA BT 1 IR

37t T[T T SIS : FHRT Sff, § 99 TH B VBT €1 99 9o 9 dhdsd & oy
1 ResTder gal

sft 3 Tt (fRHTae Ueen): Rble IR o1 ST 8

st |UTAfy: 3R discussion ®RAT B, @ I8 37T ¥ &A1, TR rft 9=t <ff €,
gafery 73 St & FHTEH W 99 $ a8 A1 T 2

i} AT T TG HA Sfl Dl 61 I8 gal1 &1 A1, H 2 & Ty &y ¥e1 g 3i)
< BT W A BT AT 6 I8 e I o1 Ig Reyded 99 9 9 &7 21 9 andt
ITed S 7 gara fh ggel SR 7 200 WEeH B ofdm? Rerder g+ o, R 50
e Rorder fedr, o 3R I8 13 WSSy B oIdhx I97G3, I 39+ Reded & &
ST 3R U T/T. 2. 3R N3, & forg A fyege @er € 81 SIrgem Jmafy o,
3R 37T S A1 H f4% S Mg ugdT g1 Ud Mgsars, UGC Guidelines for Strict

Implementation of Reservation Policy, 2006 clearly states and | quote, "The practice of creating
department-wise cadres, which tends to create single posts or cadres with artificially reduced
number of posts in order to avoid reservation, is strictly forbidden." 2006 PY S Q‘Trﬂ?ﬂ P
MESATE &, d forbid B 7, T T8 ReTder & @& &3 &1 U MfEBRrae adtar
3TN ST T 8, TP WH HX <1 A1yl 31 S, &l Sl 78 Mes s &,

S 5th March, 2018 BT circular B, sa gal s eV HE 3 ga S s otd) T

et NS e 1S 2018 g be gy s o S it says, "On the directions of the

fTransliteration in Urdu script.
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Ministry of HRD, each department in a University should be treated as a unit. Thus, if

the number of posts per department is one or two, no reserved post will be available."

AR, g eIl & o g4 ugell Sl 3ifdl sfear Afedd §icge # ARiRee UIhaR &
o1y 50 gRiE RS 3% B, FAIAT backlog T, ST 89 WA Tl

Sl e g Gl JSe LA by (L o S SR e et

pa 5 el Bl S Wa L€ g gl iy g ) dead g A S s

LS

MR. CHAIRMAN: Right. We have to go to the other Member. ...(Interruptions)...
Thank you.

i T[T T IS : A1 B 1 Y B: SICYC q, ITH T AT ReTde 741
SR 8, ST ReTd e &1 98Tl &7 91T, <A T8l fhar Syl

S Ll (e O 6k Sial Al g B ga o gl 3 A1 a2 T
e LS U aia e S 5 dlag 58 Oy ) S ol o sl o) G000
(s2.45)
MR. CHAIRMAN: Thank you. Others will lose opportunity. Now,_Shri Ashok

Siddharth. ST 919 #+ Tefie {6y &, A% ol BId1 & 1 STd! gearn S| d1e H Se!
associate HAT 8, T BN

it 3reties RIgTY (STR UQen): AT FAHTART S, S9! g=dTa | § HET dredl §
f6 9Rd & <fqgm FHiar 9@ ARe S RGNS H] T ARA & dfdgd H
UH.3./T9.2L. 3R .11 & RN B 3TRETT $ AHAG H o1 BT B [haT o {6 9
Sia o 370 T IS 3l 3§ aRaD! iR BT B b, AfhT I ABAF & A1 Hel
TS 81 8 b ATeTrell & FoR ay a1e WY 4R & AfGem H fay Y S{RervT &l 31T I qR1
T fHaT T Bl SR FE ST R TT B b URA & g H I8 TRBRI Bl AT 3R
1IeT 3 B9 W 3fcR X1 21 HIRIAR, Ugel ST Wk BT |iaen g foham ..

Y guTafer: 31t 3MUBT point T &2 1Y <T84 &1 B
=7} 3renes Rigred: R A 7€t a1t a1 g1 R ong e 4 91l <eT g

oYt quTafar: 31y Ig Iarsv b gt 9+ fedis ®mg?

FTransliteration in Urdu script.
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it 3o Rigmel: 9-, 491 944 f¥uis ¥z 8, § s a1 @vedn g & ysel sal
ST T b available -TET €, R @8 & fb a1 781 &, R B8 a1 & available 41 2,
AT 8, I Y R s 3 AT 721 81l 81 R, Y51 &6 5 /e & IR A, Ry A1
R ATl ATEd St 7 quote AT 2, I8d IR H H JATIDT I8 g1 aredl g b 7 Rab
IR AR H T SFE101 R H 9feep QX <91 § T 4)./0 . iR Sf.L . &b BTl H Iy
T 81 ¥R, H I 91 gAY G171 X&T g b ST SARET0T 17§ T, TG A IR TS T
aﬁﬂﬂﬂﬁﬂﬁg,aﬁﬁmﬁ?ﬁﬂgciroularwg,ﬂﬂﬁgﬁlﬁ:{aﬁﬂ@ﬁ%li’)
TR DI 37TS B, 8 AR B 3ATs &, R T ARG B TS &, VR bt TS &

MR. CHAIRMAN: Thank you. Whoever wants to associate, they can raise their
hands. 57 1. T, G ST &1 A1 Y ST 81

SHRI K. K. RAGESH (Kerala): Sir, I associate myself with the matter raised by the

hon. Member.

SHRI P. L. PUNIA (Uttar Pradesh): Sir, I associate myself with the matter raised by
the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRI PREM CHAND GUPTA (Jharkhand): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

KUMARI SELJA (Haryana): Sir, I also associate myself with the matter raised by
the hon. Member.

SHRI SANJAY SINGH (NCT of Delhi): Sir, I also associate myself with the matter
raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI SUSHIL KUMAR GUPTA (NCT of Delhi): Sir, I also associate myself with
the matter raised by the hon. Member.
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SHRI NARAIN DASS GUPTA (NCT of Delhi): Sir, I also associate myself with
the matter raised by the hon. Member.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with the

matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

MR. CHAIRMAN: All the names of the hon. Members, who have associated
themselves with it, may be included. ...(Interruptions)... Yes, I am coming to that. I would
like to hear from the Minister because it is an important issue. Though there is no rule,
at the same time, the Minister is available here. I have already sensitised him. Let him

respond so that it would help us to know the position.

Aa GETeE faer 3 (oft garer Srasdy): 9HIiy AEied, WA # 9gd 4R
HERIT B S 91aT 7, § I fegd S5 1 € &R &9 94 9121 &1 U1 i, 39 e
S 9 8, § Bel dredl g 6 3ReT0r Ush Hagnie ARBR 8, offd § faeh! g
=edT g b .S T AP circular el fTPTeT 8, STDI Uh d)e 9 force fhaT B,
Fifh Ig U DI 1 2 3R DI BT Aded [T BTS DIC BT MU T8l &, I DIC 7
A IHBT B AT B ... (@AI)... T e SRTg, § qardn |

it ft.var. g W, ... (caum)...
Y uraf: st o) w30 91t <2 ©1 5 Wua. g Sft s R €, o 9o

STISV| Mr. Minister. ...(Interruptions)... Mr. Punia, please sit down. ...(Interruptions)... If

he is misleading the House, there is a way. There is a way. ...(Interruptions)... Don't
misread the situation. Please, sit down. I will not allow any such interruption, please,
...(Interruptions)... Mr. Minister, one minute. Let me make it very clear
...(Interruptions)... Mr. ,, Siddharth, sit down. I will not allow any cross-questioning or
intervention without permission. You are such a senior man, you try to understand.
...(Interruptions)... If you don't want discussion, then I will go to the next issues.
...(Interruptions)... 39 14 B IR, U 19 | A 9ifergl Please. ...(Interruptions)...

This is not the way. ...(Interruptions)...

Y ft.ger. g W, .. (aum)...

it ehTel SIASHR: H &T A 91 8T g ...(FAYUH).... § He1 aredl g (b § qa4
H 3T I8! et AHT gl ... (FALT)....
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it ft.ver. g W, .. (ae)...

MR. CHAIRMAN: I have to name you. That is not a good thing for you.
...(Interruptions)... What is this? If the Chair says it three times, you still defy the Chair.

HIT IE PIg UG 572

ﬁmm:w,wﬁm%ﬁﬁmﬁﬁﬁ?ﬁ,ﬁﬁwgﬁ ﬁﬁuniversity
as a unit o1 ?IT%'Q AR department BT unit b T H Bl oA T ?IT%'Q, Fifp SAH
Scheduled Castes, Scheduled Tribes 3R OBCs & 3AIR&TUT &1 BIF BIII &, STb] JHATT
Eﬁ?ﬂﬁlEﬁw-wWWWWWW%%W%ﬁdepartment-wise
roster ?*I'I"ldnﬂ-‘l, RIBRCSEL NEIE @W%Gﬁ? 3TN university as a whole Wﬂqﬁﬁﬂ'ﬁﬁ
&, A1 SC/ST/OBCs &I <RI B el 81 89 Al 341 dIsls & eWIaR &1 Y&l I8 [ il
Wﬁﬁﬁﬁﬁgﬁ,wiﬁéﬁqu%hWW%IunashW%W%ﬁ?ﬂﬂW
APeR et geTl g9+ ST fas1 wvil Fwaf¥d Ul & =i & &l SLPs SRR @ 2
Qe SLP, UGC o UM BIc H TRIR &1 8 3R g% SPL, MHRD &1 IR% ¥ 89 Wl SRR
PI 21 59 GG H ST SLPs SRR b1 TS &1 31d IFPT dRIG 13 3TRH &1 13 31T P U8l
oY, Fifs EARY AT & T IRET 91 Y&+ AR, T SRV UR 3777 Tl 37 337 3fR
freft 1 o ot 2T < FH B & T | wEed T8 €, SHIfelt 899 SLPs SRR & B
91 fawar © 6 =g fiyem iR &9 SIR&0T 9Tl ... (FaeM)... $dfy d19 |
..(TAY).... § 98 PE BT &, ...(FAM). ..

MR. CHAIRMAN: No cross-talk please.

il JhTeT STAaSHY: 39 419 PV fereafaenmerai ¥ vacancies declare @R interview
T schedule STRT T ATl 89 el €1 AMTQe aoby, fIRad eel Ta, wifd yset a8
gfae off {5 91 BIC BT 7 B, AN PIC B JGHAT 1 T8l 81N, b 1ot § G &
protection # &, AT ¥ 3MUDI I§ ARGKT PR § b &A1 < & AT 81 897 AR
interviews T B Eﬁ‘é’ interview 8l ﬁ"ﬂ, Eﬁ'&‘ it el Eﬁ"ﬁ, JTRETOT 2T 3R BH HHY
STIRETOT 1 BTf+ TE1 814 <11

MR. CHAIRMAN: Thank you, Mr. Minister. Now, Shri T.K. Rangarajan, next

issue. ...(Interruptions)...

sft wefler o s (SR WRI): W, SHH U fAFe B permission @ <
..(TALT)....

MR. CHAIRMAN: If you want a discussion, you give notice. ...(Interruptions)...
7 9.7 T B1S DIC B AR ... (FEHH). ..
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sft wHTafer: 98 $Is ST T8 2 ... (GET)....
sft rcfter == fysm: R, UNU H 923 7 51 W dEl, @ L (cadT). .

MR. CHAIRMAN: This is not the way. I will not allow it. You want an answer,
a solution or you want only this thing! Mr. Minister, whosoever has got any doubt,
call the hon. Member to your Chamber and discuss it with him. Shri T.K. Rangarajan.
...(Interruptions)... Nothing is going on record except what Shri T.K. Rangarajan says.

...(Interruptions)...
SHRI ANAND SHARMA: Sir, allow me to say something.

MR. CHAIRMAN: Let Mr. Rangarajan complete it. He is in-between. I will call
you. Shri T.K. Rangarajan.

Reported attack on Swami Agnivesh in Jharkhand

SHRIT.K. RANGARAJAN (Tamil Nadu): The House should condemn the atrocious
attack on Swami Agnivesh. He was shown a black flag allegedly by a group of Janata
Yuva Morcha, Bajrang Dal and ABVP activists at Pakur, Jharkhand on Tuesday. He was
treated by a team of doctors. When he wanted SP and DM, they did not turn up. He called
them, but, they did not turn up for help. Only public from that area saved Swamiji. Sir,
the House must condemn. Sir, already the Supreme Court has condemned the activities
related to cow protection, lynching, love jehad, moral policing and gang rape that have
become the order of the day. So, I request the House to condemn these types of atrocities
which are going on and the activists of Janata Yuva Morcha, ABVP and Bajrang Dal

should be arrested and put in jail.

SHRI B.K. HARIPRASAD (Karnataka): Sir, I associate myself with the matter
raised by Shri T.K. Rangarajan.

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with the
matter raised by Shri T.K. Rangarajan.

SHRI K.K. RAGESH (Kerala): Sir, I also associate myself with the matter raised
by Shri T.K. Rangarajan.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised by
Shri T.K. Rangarajan. ...(Interruptions)...

i .. g (STR Tawn): He1ed, H Wi W 1 39 [49a & A1 Geig Bl g
7 99 I T (FIRTES): HE 18, H I W &l 59 (997 & A1 Frig b=l g
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37} g Toras (TERTS): Weled, H Al Wi Bl 39 favy & 1o Frg Bl g

e} JEr™ R a5 (SR yew): eIy, § W W 31 39 vy & A1 ' g
AT G|

sft SIAE 3rell WM (ST URT): Feled, H fl Wd &1 39 vy & A1 g Hedr
gl

L L . e e LT
RO e s g i) A o iy g (e ggan) (ol 42 e

sft faem R gIe fTe (STR URen): ARGy, H W W &l 39 vy & A1y awg
PRAT G|

PV AN A HE1G Y, B9 ¥ I 59 A9 & A1 Fdg $Rd B

MR. CHAIRMAN: Now, Shri Sanjay Singh of AAP. ...(Interruptions)... Yours is

next. ...(Interruptions)... Let us not politicise the issue. You will not get justice. Now, Shri

Sanjay Singh of AAP on the same issue....(Interruptions)...

sft W R e eeTh & feet): awraft wEley, RdaTe . (aET). ..
7 favy O ST HST U 1 el B ATAR (ST © ... (FALH).... AIER, S 4 &
<E! &1 &1 Fe R Iy o forg e &1 v 81

MR. CHAIRMAN: You have to only associate.

7Y o1 e @l 1w Sft & a1 SRS & 3iex ol o 4 "fed g, 98 59
EISEIENIRIRS

MR. CHAIRMAN: You have to only associate, please. ST &1 B2, " associate
P BT §'| The first issue was a larger issue and I allowed it.

it wiora Rig: 9= # o & fiefe
SHRI ANAND SHARMA: Sir, allow it since it is a larger issue. ...(Interruptions)...
MR. CHAIRMAN: Then every issue is like that only!

SHRI ANAND SHARMA: Sir, mob lynching is a national concern, it is not a small

issue. We should be allowed to raise a discussion on that. ...(Interruptions)...

MR. CHAIRMAN: You have enough experience. ...(Interruptions)... He is already
saying things.

tTransliteration in Urdu script.
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S BRI AT H AT A (37 ST ) SIRT SR &1 st 8 fan
SIRERI

sft worg i A8icy, I8 39 919 &l ST € & et B e’ aret @Rl @,
B e dTel AT B, ARYIE B aTel ART Bl ARBRT ARl U g1 H 39 91 Bl
STy HET A8 § it IRES § ABR & A3l 411 ALY, (8 1, Tr 1fraer i
& AT I $o W Gfed g, IHD! SIS ST 5l ¥ WG DI SHD! AT BN
1Y, 18T BT =112y, 49 o &1 ge B &l 9 781 § ¥ | ....(@aeM)... 7,
U AT Ahs BT U AR &, ST ST 37 8| UG H3i1 Sl aRIRAT | [ § 3997 B
AGTS ...(AGET). ..

sft wuTafar: TE-E1, TABT IUH IS GG T2 ©l ....(FALH). .. Ford {Gg S, W
o1 fI9g AT 2, ST 311 3N IET B ....(HAE). .. T8 fAT 31T B ....(FGeM).... It is not

going on record. ...(Interruptions)... This is not going on record.
it <o g *
MR. CHAIRMAN: Shri Sanjay Singh, nothing is going onrecord. ...(Inferruptions)...

Nothing, from this side or that side, is going on record. ...(Interruptions)... On both sides,

nothing is going on record.
it <ot g *
MR. CHAIRMAN: Mr. Sanjay Singh, this is too much. ...(Interruptions)... Do not

do like that. ...(Interruptions)... 34 98 ST ...(@FHH)... Now, Dr. Sanjay Sinh.

...(Interruptions)...

o} siora g *

sft wuTafar: MudT o W Rele # T80 S 8T 2 ...(aUH)... 399 DT Tl
TRTq BN, Wb SADI BIg YR 8] 81| ... (REGHT)... Now nothing is going on

record except Dr. Sanjay Sinh. ...(Interruptions)...

Need to increase the honorarium of Anganwadi workers and

helpers in Uttar Pradesh

1. Worg g (31H): HEIG Y, 31T 39 Ue & A1e0d 9 H SR U el § FHfdhd a1al
faerd aRATSTHT | AT BRIGHRIT 3R ARG & IR § SYdhT &7 MHd
HRAT AT 1 2 H 15 G ANHaS! RIS € 3R 13 o we1fierg €, 5it faey
BRI H BRI &, ol 3 77d BT Bl AT ST 8T gl 37T IR q<? H HUId

*Not recorded.
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e Afgtall & fry SIiFTars! Bsl U= Bl UIvor {2 & J8d WM, B, g9,
DI ST BT T H MMIB AT J TRBR W RGBT A8 g (b B qor e gg
hot cooked meals @1 J: Y% BT SITQ, |1 & I A1Aai 9o AN &, SHD AT A
ITH I DI I IGRAT SMYI AEIGH, SHT I 9gd B 2l AFATS! BRIBGAT BT da-
4000 BT & AR FETRYDT BT I 2000 BT 21 TS B i1 §s He s DI €I I
BU, ST DT Il I TSTAT TG, A1 Bl gl B HEI dai [¥el| 374} S8 AId-41d],
3M3-3MT3, -1 HEMI TP I Te! (Al 1 PUIAT 39 W &M « AR Il &
ST T TR AR gfg & a1 I el § 1TaehT 9gd-agd S9N g

sfiweht BT gut (BINTR) ¢ W), # A 9 §RT S8 Y ANy & W 3l
SEEEANIE

sft fae &. =1 (\eg UQY) « W), { ) AT e §RT S8 Y favg o w3
B g BR gl

it f.ud. g (SR U9 « /eied, § fl A 9w §RT SO Y favy 9
W B g BT gl
SHRI MUKUT MITHI (Arunachal Pradesh): Sir, I too associate myself with the

mention made here.

it TR IR (SR IR = W), H W A GEg §RT SS T favy J w6 By
Adg PRAT I

sl ST geae (SR TSR 9N, H f A 9evy §RT SO Y favy & w9
DI Hag I gl
Stricter H1B visa norms by the United States of America for Indian Citizens

SHRIK.T.S. TULSI (Nominated): Mr. Chairman, Sir, thank you very much for giving
me an opportunity for drawing the attention of the august House to an important question.
Sir, thousands of Indians in the U.S. are in dire straits because of the change of policy of
HIB visa. They often face deportation. The U.S. Administration made it more difficult
to get extension of visa as a result of the 22nd February, 2018 policy memorandum that
has been issued which requires detailed documentation; more evidence is not permitted
for specific assignments and speciality occupations. On 13th July, 2018, the U.S. Citizens
Service issued another circular to deny visa without giving an opportunity to produce
more evidence. Even if there is a lack of initial evidence, the visa can be declined which

is too subjective and it entirely depends on the whim and fancy of the officer concerned.
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This has resulted in 43 per cent drop in the top seven Indian IT companies and they are
experiencing more difficulty in being able to hire Indian talent. Despite the fact that there
have been three meetings between the hon. Prime Minister and the US President, we do
not know whether this critical issue was ever taken up. And if it was taken up, what is the

result of the same? Thank you, Sir.
Incidents of fratricide and suicide by Defence Personnel

SHRI PRASANNA ACHARYA (Odisha): Sir, there was a Prime Minister in this
country, late Lal Bahadur Shastri, who was chanting the mantra ST ST, g fm|

But now time has come when we are saying*
sft swrafer: 21, T ... (@aE™). .. Please, please. ...(Interruptions)...
7t o AT H Sl T B ... (FAU). ..
it [urafe: VA TE L (@au)... 98T H U 9, U Weg @ 9 aregl

..(F9Y)... You are a very senior person. ..(Interruptions)... Please.

...(Interruptions)...

SHRI PRASANNA ACHARYA: Sir, there are reports of farmers committing

suicides coming from one part or the other part of the country. ...(Interruptions)...

I Rt FATeE J oy T3 (3 faer maen): W) LLL(@agr)... I8 Rets )
E! ST ARy .. (aE). .

sft wamafey: o8 ReTs W) T SR ... (ag™). .

SHRI PRASANNA ACHARYA: I am negatively saying this. ...(Interruptions)...
There are reports of farmers' suicide from one part or the other part of the country every
day. ...(Interruptions)... That is one side of the picture. Another side of the picture is that
there are reports of a large number of suicides by our soldiers, our Jawans in this country.

...(Interruptions)... That is most alarming. Therefore, I said*
MR. CHAIRMAN: That will not go on record.

SHRI PRASANNA ACHARYA: Okay, Sir. I do agree with it. ...(Interruptions)...
Sir, for the kind information of this House, as per a report, last year about 500 Jawans
committed suicide. Every year the number of suicides by Jawans is increasing. Not only
suicides, there are reports of fratricides by Jawans, one Jawan killing the Officer, one

Jawan killing the other Jawan. It is a very alarming situation. Why is this happening? Has

*Not recorded.
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the Government gone into details of it? Has the Government tried to know the reasons
why our Jawans, who are protecting our borders, are committing suicides? What is the
misery? Why are they doing this? So, Sir, this is a very, very alarming situation. Sir, in
most of the cases, one of the reasons for committing suicide is that Jawans are deployed
far, far away from their homes; they are deployed in border areas. Sir, there is also an
allegation of bad quality of food. As you know, last year a BSF Jawan came in the social
media complaining about the bad quality of food. It is most alarming. Sir, Jawans are
applying for leave. They are away from their homes, their parents, their wives, their
children and they are not allowed leave in time. It is one of the reasons why Jawans are
committing suicides. There are so many harsh systems prevailing in the Army. The lower
cadre Jawans are deployed in the houses of the Officers. They are used like servants.
They are taking care of their pets, they are taking care of their children, they are taking
care of the kitchen, etc. Is it the duty of the Jawans of this country? They are feeling
humiliated. This is also one of the reasons. Sir, I have given the reasons. The Defence
Institute of Psychological Research conducted a study on the suicides and fratricides
and recommended some remedial measures. I would like to know from the Government
what steps the Government has taken to implement the recommendation of this study.
Sir, my suggestion to the Government would be that the Government should constitute
an independent body consisting of psychologists, social scientists and retired defence
personnel to have an independent study of the various reasons and come up with solutions.

This is my humble submission to the Government. Thank you.

SHRIANUBHAV MOHANTY (Odisha): Sir, I associate myself with the sentiments
expressed by the hon. Member.

Challenges arising out of the misuse of social media

it gRaer (RER): [l 7Y, § Aifsar o gy & g, g3 areirel & 39l g|
R+ IF SITSITG] i1 S8 AN P15 o of, IF UR R HRAT BTN BF S/ AT 1oT Y
T ST & ATHIAV] &b UeTeR &, IR 8R S8, BY AT AT BT (1A IR I8!
Arerel HIFSYT BT H3RIR ISP <19 A SATE] IS X&T1 &1 Y8 R & T AT, I§ AT
1 AW of ST IET T AT IRTSTH iR AT 997 3871 8, I8 |ardt g gfan § 989 &
s 21 3MRBT B AHc & A QIerel ST & AP BT g1 ggdl & fb S=H
Rl & AT H B fI9a SR St ard Bl AT & gaN <El H Al qHIeT i)
Arered MSAT &b 3RR Pl ol TR 3MR W 989 91 81 8, g IR 4 I8 989
TE1, gfcth BT $HP AR P Tl 8 X&! 5| HHTOTH a1 & b 2010 3 379 T AIRTe
HfeTT @t STl A 33 IHATE AN DY I WA BT B H Ry # Areret Hifean w Heft
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ABATE & g8 2 AR B ET g5l HERTE & ol H 5 ANN Bl S TN Bl [T Bl
AT < bl &, B W [T el 8, P8 Fhdl &1 U Gl P Tad] Pl e¥e! <l 741
3R ST ! b AT XU BT 3RTH Y™ §IRT el A HISAT ThIST qThR ST-
5T TelTs ST X&) IBATET & I BT A Y BT &1 & g1 HH -5, B ga1-
IR, B g1 fhd) 3rpare tR WISdF BT SRTSTH BT - $HBT FHIEE HT 82 $9d gl
B I & - BT 3R A1 | b1 B! efte F 39 fore wu 7 FrRifra fovan s a@aar 2
T FoRI=T0T | AT S el B, 399 T2 § HIRTer 81+ =i vl

H 39 qTeFH W FeT SR S Bl NS DHRAT ARG [ T 9R P SIH-81
Rrenfag e 7 918 Ugel Ao TAd HifsaT AT 3 U gUI S/ 78 SRR
& l%l'(’ el AT fh - We are all nervous about children with smart phones. The internet
with social media enables them to know just about anything. % AL U8l MR®T &
qd Iy ST Wk 3 1 SR el AT fob Wikl 3 Sil 300 a9 YRT Rien-ugh &, 99
JEAD syllabus of industrial age P ATHY T AT 3R SHHT T TRE GOUANT 81
81 2, 39 UR =07 1 pIRTer 81T A1feq) & =g b 59 =ik faw wr g de ok
ENRINER]

3fd H <97 Y grTferast = i 39 WX R fapar ok forfemT o) a7 3T 81 FAR <
H =IrUTfefeT B ATER YAl 8T 2, 3 X8 & 3R TS BT BT Iy I8l A1 e
U BT T8 $R Uil g8l G2l ae =1y fAerar 81 3rou1 2R &l afedd goia ' 'Anita
gets Bail' § HET T 7 b 31TST ANl dIcH @ w1 I & — 20-20 AT 25-25 a9 =1
S W Y I 21 IS TR =rgaifera WEl 9 | B BN AN ATIS BT BT AR B
AR Y Aot B FRERIT B3 B o S B 99 €, S wrdt o s g H
31U HIETH | AGRIY BT § [ TRBR 3R 2 39 [0y IR 1R PR

sft 3V Tt (fRMTaret Uew): AT Hew A o vy R Aifew fean 8, Sa
Fe H g =@l BT AR AT I8 YR I DI =T D1 w7 &9 71 81 1 <2 o FeAT-
3T f&%i # 1 &1 7, 1 avg awhare Wefls <11 81 8, |AMl &l AR <71 38T 7, B
fIegpd g g@1 7, 39 W I & Sadd Iramerd 1 A i <ga @t 8, sfo e &t
9 AW o= =4l HRAl AT, T8 THRT ATURY TIE B

MR. CHAIRMAN: This issue of misuse of social media is a larger issue and also
a sensitive and serious issue. We can't come to conclusions on one side and we can't
take unilateral action also. The moment Government does something, then, there will
be criticism and also opposition. At the same time, can you allow this situation that is
happening to go on? So, keeping this in mind, I can only suggest to the Government
to hold discussion with all the stakeholders, including political parties and then try to

evolve a national policy because this will have international ramifications also. We can't
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simply take action. So, keeping that in mind, depending on the time available, we will see
whether we can have a separate discussion. Otherwise, I can suggest to the hon. Minister,
Shri Ravi Shankar Prasad. I have met him in-between also. He was also concerned and he
also said that it is a very sensitive issue. Let him hold discussions with all the stakeholders,
including political leaders and then come with some solution and share with the House

subsequently.

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): Sir, with your kind permission, if you allow me, I

want to say something.
MR. CHAIRMAN: Yes.

SHRI RAVI SHANKAR PRASAD: I don't want to name a group, Sir. I have
already issued a notice to him that you are equally responsible for your technological
platform, if it is being used in large numbers for abuse. They have reverted to me. They
are also educating. We are taking steps, but I take this suggestion on board and will hold

consultations.
Growing incidents of mob lynching

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, the country is confronted
with growing numbers of mob lynching and it is based on fake news and rumours in
social sites. Some people also say that social sites have off-late become anti-social sites
and also the basis of organised conspiracy. Day-before-yesterday, i.e., on 17th of July,
the hon. Supreme Court Bench headed by the hon. Chief Justice, while passing a 45-page
order on this subject, observed inter alia, and I quote, "Horrendous acts of mobocracy
cannot be allowed to overrun the law of the land and the Court warned that such incidents
may rise like a typhoon-like monster across the country." In the concluding paragraph
of that 45-page order passed day-before-yesterday, the Supreme Court has said, — with
your kind permission, I would like to quote a few lines only — "We think it appropriate
to recommend to the Legislature, that is, the Parliament, to create a separate offence for
lynching and provide adequate punishment for the same." "We have said so, as a special
law in this field would instill a sense of fear for law amongst the people who involve
themselves in such kind of activities. There can be no trace of doubt that fear of law and
veneration for the command of law constitute the foundation of a civilised society." The
matter has been posted for further hearing on 20th of August, 2018. ...(Interruptions)...

Sir, I have spoken just for one minute. I am supposed to get three minutes.
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MR. CHAIRMAN: You take two minutes and one minute is for others.

...(Interruptions)... Take one more minute.

SHRI SUKHENDU SEKHAR RAY: So, Sir, I would urge upon the Government
that since the matter has been posted for next hearing on 20th of August so please before
that or at the earliest convenience they should come up with a comprehensive legislation

before both the Houses of Parliament.

Finally, I condemn that a Minister of this Government is glorifying the people who

are responsible for mob lynching.
MR. CHAIRMAN: Shri D. Raja to associate. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, I would associate with my two colleagues —
Shri Sukhendu Sekhar Ray and Shri T.K. Rangarajan — in condemning the growing

incidents of mob lynching in the country; in condemning the attack on Swami Agnivesh.

Sir, I do not want to go into the historic root causes for mob lynching. But what
is happening today is that in the name of cow protection, in the name of preventing
Love Jihad, in the name of opposing inter-faith marriages, violence has been unleashed.
Those people, who are indulged in violence, think that they have the political patronage.
I have a data, if the Government challenges me, I can provide the data. The targets are the
Muslims, the minorities, and the dalits. Why all this should happen in our country? Are
we not ashamed of discussing mob lynching at this point of time? We claim that we are
a civilized nation; we claim that we are a civilized society. But, what is happening to our

fellow citizens? Dalits are being lynched. ...(Interruptions)...
MR. CHAIRMAN: Right; right. ...(Interruptions)...

SHRI D. RAJA: The Muslims are being lynched; the minorities are being lynched.
Are we proud of being called the citizen of this country? I am ashamed; I am pained.

...(Interruptions)...

MR. CHAIRMAN: Okay; okay. Now, Prof. Manoj Kumar Jha to associate.

...(Interruptions)...

SHRI D. RAJA: Sir, we should discuss this in detail. This is a larger issue. The

Government should respond to what is happening.

MR. CHAIRMAN: Prof. Manoj Kumar Jha, you have just to associate.

...(Interruptions)...
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PROF. MANOJ KUMAR JHA: Yes, Sir, I will just associate and will not take more

than 60 seconds. ...(Interruptions)...
MR. CHAIRMAN: Smt. Vijila Sathyananth. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: I will take just 60 seconds. ...(Interruptions)... Just

60 seconds, Sir. ...(Interruptions)...

MR. CHAIRMAN: No; no. ...(Interruptions)... You have just to say that I am

associating. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Thank you so much, Mr. Chairman, Sir.

...(Interruptions)... Sir, my time is running out. ...(Interruptions)...

MR. CHAIRMAN: I cannot allow everybody to speak like this. ...(Interruptions)...
Please try to understand, Prof. Manoj. ...(Interruptions)... Professor, you are also aware

of the rules. ...(Interruptions)...
1. TS HAR 31 (RER): 7eley, § i 31 39 fAua 3 dag Hrar gl

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, I also associate myself with
what the hon. Member, Shri Sukhendu Sekhar Ray, has said.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with what
the hon. Member, Shri Sukhendu Sekhar Ray, has said.
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Need to allow students who wrote NEET exam in Tamil to

participate in medical counseling

SHRIMATTI VIJILA SATHYANANTH (Tamil Nadu): Mr. Chairman, Sir, actually I

am a very great fan of your quick wit liner, one-liner and also touchy rhymes.

FTransliteration in Urdu script.
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Coming to the main issue, Sir, in Tamil Nadu, 1,14,602 students had appeared
in the NEET exam this year. Out of these, 24,000 students had written their exam in
Tamil language. But, in the Tamil medium question paper, 49 questions were wrong and
vaguely-worded due to mistranslation. Now, the CBSE says that the students should have
verified it from the English version of the questions. Why was there any ambiguity at all?
If there was a Tamil version of the question paper, why should Tamil medium students

rely on the English version of the questions? So, there was a great confusion.

Now, a Public Interest Litigation has been filed before the Madurai Bench of the
Madras High Court by hon. Shri T.K. Rangarajan. And, the court has directed that the
CBSE should award 196 grace marks to the students who had written their exam in Tamil

medium.

Our students have already been facing untold sufferings. Some of the students were
forced to appear in their exams in the State of Rajasthan, some of them were asked to
appear from Sikkim, some were asked to appear from Ernakulum, where they were forced

to remove even their nose pins, earrings, shoes, etc.

Besides, the girl students were also asked to remove their dupattas. So, there was
great anguish, agony, a lot of tension, confusion and mental stress. The parents went
through untold sufferings. One parent died while his son was taking NEET exam. The
hearing of the case is posted for tomorrow. Who is answerable, Sir? The Government is
answerable for the hardship, stress, mental agony and sufferings of the students. Whatever

the court order may be, the Union Government has to increase the seats.
MR. CHAIRMAN: Okay.

SHRIMATI VIJILA SATHYANANTH: So, please increase the number of seats.

Already, the first counselling is over.

MR. CHAIRMAN: Right, Vijilaji. Does the Minister want to say something?

...(Interruptions)...

SHRIMATI VIJILASATHYANANTH: Sir, still 41 seconds left. The first counselling

is over. ...(Interruptions)...

MR. CHAIRMAN: Take advantage of the Minister's presence. Try to understand.

He is there.

SHRIMATI VIJILA SATHYANANTH: Yes, Sir. The hon. Minister has to answer.

Already some students have been....
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MR. CHAIRMAN: Please, please.
SHRIMATI VIJILA SATHYANANTH: Okay, Sir.

AT HEH e w3 (3h UBTe AaSER): W1, T A1 3 BT H 7, Sy
§ Sarar 71 | fUsel ATl S &1 I8 g1 3771 1 o qresl STi7s, ares! wiisli &
fEdt - fTeTeT 1 YUR 3Tl o7 3R AR &7 37T AT S IR U & YUR 7 iR ISHHT i
ciaerer foar 11 o1, I9d oy daferg Ta-He o &1 giRieied fofg 91 31d §H JFTel
Wﬁﬁwwﬁwwﬂﬂﬁﬁﬁ?ﬁmcorred 81 T correction
BH B, ol dd I I8 Sl gall 7, I8 DIC Bl AF 5l ... (GLH). .

MR. CHAIRMAN: But also take note as to why the children of Thiruvananthapuram

or Kanyakumari should go to Rajasthan to take their exams.

SHRI PRAKASH JAVADEKAR: Sir, about that, I have already ordered that from
the next year, there will be no displacement. 9 o et 7 8, S0t et 7 <8911 for frel
H e B, SN B & WX H ITH! Aol ST 31 319 31 A I Tl &1 .. (). ..

MR. CHAIRMAN: Vijilaji, please. At least, you got some assurance now.

SHRIMATI VIJILA SATHYANANTH: Sir, translation was not done by the Tamil

Nadu Government.

MR. CHAIRMAN: Nobody is responsible now. We got a response. The response

is, the students....

DR. V. MAITREYAN (Tamil Nadu): Sir, translation was not done by the Tamil

Nadu Government.

MR. CHAIRMAN: Dr. Maitreyan, please sit down. It was not the Government but
people provided by the Government. ...(Interruptions)... Please sit down. Try to listen.
At least, you got some assurance. I am also equally concerned. ...(Interruptions)... There
should be no cross-questioning and answering. I am also concerned because I am familiar
with what is happening. Now, the Minister has assured the House that the students of a
particular district of a State need not be going to other States. They will have the facility
to write exam in their respective places. That will be one relief. Let us be happy about
this. ...(Interruptions)... Then, Shri Rajeev Chandrasekhar. ...(Interruptions)... Shri Rajeev
Chandrasekhar. ...(Interruptions)... Not here. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: What about the 196 grace marks?

...(Interruptions)...
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SHRI TIRUCHI SIVA (Tamil Nadu): The grace marks have been awarded by the

coutt. ...(Interruptions)... If the Government goes for. ...(Interruptions)...
DR. V. MAITREYAN: What about the 196 marks? ...(Interruptions)...

MR. CHAIRMAN: Shri Manas Ranjan Bhunia. ...(Interruptions)... Dr. Maitreyan,
there is some rule. ...(Interruptions)... Whether it is Dr. Maitreyan or Lord Siva, rule is the

same. Please sit down. Shri Manas Ranjan Bhunia.

Sudden stoppage of Central fund for Keleghai-Kapaleswari Baghai River

Re-excavation and Flood Management Programme in West Bengal

SHRI MANAS RANJAN BHUNIA (West Bengal): Mr. Chairman, Sir, I thank you
for allowing me to speak on a very important issue relating to our State, West Bengal,
particularly, the Southern part. The Government of India accorded techno-economic
clearance for Keleghai-Kapaleswari Baghai drainage basin scheme on 28.1.2010 at a
cost of 650 crores. Then, the Planning Commission accorded its sanction on 9.3.2010.
Sir, till date, the accepted ratio formula between the Central Government and the State
Government was that the Central Government will provide 75 per cent of the sanctioned
project and the State will contribute 25 per cent. Out of ¥ 650 crores, till date, ¥ 325
crores have been given and utilised fully. It is surprising, Sir. I am drawing the attention
of the hon. Finance Minister and also the Minister of Water Resources, through you, Sir,
that a project of -flood control and flood management is not getting financial support
of the Union Government. Till date, only ¥ 162 crores have been given by the Central
Government, the Ministry of Water Resources and the Department of Finance. How a
project which has been sanctioned in the Eleventh Plan period continued as a spill-over
effect? The hon. ex-Prime Minister, Dr. Manmohan Singh, is here. He helped me a lot
in helping more than 22 lakh people in the Southern part of Bengal. But, unfortunately,
due to some unknown reasons, we are not getting any financial support from the Central
Government for the last two-and-a-half years. As a result, the project is half-completed
and the people are suffering. The objective of the Flood Management Programme is
completely lost and it is frustrating. So, through you, Sir, I demand a statement from the
hon. Minister of Water Resources and the hon. Minister of Finance stating what are the
reasons to deprive West Bengal by not providing the fund for Keleghai-Kapaleswari-

Baghai Basin Project which should be given in the ratio of 75 per cent.
MR. CHAIRMAN: Thank you. Shri Rajeev Chandrasekhar. ...(Interruptions)...

SHRI MANAS RANJAN BHUNIA: I request you to give direction to the hon.

Finance Minister and the Minister of Water Resources for making a statement.
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MR. CHAIRMAN: After three minutes, automatically, the mike goes off.
...(Interruptions)... Shri Rajeev Chandrasekhar.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, I would like to associate

myself with the Zero Hour mention made by the hon. Member.

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, I would also like to associate myself with

the Zero Hour mention made by the hon. Member.
Growing drug menace amongst the children in Bengaluru

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, I wish to raise the issue of

growing menace of drug abuse amongst children in my city of Bengaluru.

In the light of an ongoing discussion in the Karnataka Legislative Assembly about
the drug menace, especially in Bengaluru, where Bengaluru is increasingly becoming
the hub of drugs in South India, the Assembly discussed the measures they would be
taking under the Goonda Act, that is, the Karnataka Prevention of Dangerous Activities
of Bootleggers, Drug-Offenders, Gamblers, Goondas Act, 1985 to control the problem of

drug abuse amongst children in my city of Bengaluru.

Sir, the Indira Gandhi Institute of Child Health (IGICH) and the National Institute
of Mental Health and Neurological Sciences (NIMHANS) have been cautioning about
the rising trend of large amount of drug-addicted children that are visiting them for
consultation and cure. The Narcotics Control Bureau of Bengaluru in the last two years
has given a clear indication of the rampant drug abuse and the rise of it in my city. In
February, 2018, Sir, officers of the NCB Zonal Unit seized 36.6 kgs. of Marijuana from
a bus stand and 28.6 kgs. from yet another bus stand. These are just a few of the reported

cases of a surge in drug abuse and trafficking in our city.

Sir, according to the NCB officials, youngsters are more vulnerable to drug
addiction. Drug peddlers know this and prey mostly on them. The network of peddlers
are not just well connected in Bengaluru and other cities of Karnataka, they are also
connected with other cities in the South of India. It is about time something is done
before the situation gets irreversible and a whole generation of children becomes addicts.
Sir, there is a need for a strong national mission that includes laws prescribing harsh
penalties for drug peddling, drug consumption and sale; and I request the Government of

India to intervene in this. Thank you, Sir.

SHRI NARESH GUJRAL (Punjab): Sir, I would like to associate myself with the

Zero Hour mention made by the hon. Member.
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SHRI SURESH GOPI (Nominated): Sir, I would also like to associate myself with

the Zero Hour mention made by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I would also like to associate myself with the

Zero Hour mention made by the hon. Member.

DR. PRABHAKAR KORE (Karnataka): Sir, I would also like to associate myself

with the Zero Hour mention made by the hon. Member.

S1. AAARMY AT (HeF U<en): Heled, § 1 39 vy & A1 W 3l Iwg
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SOME HON. MEMBERS: Sir, we also associate ourselves with the Zero Hour

mention made by the hon. Member.

MR. CHAIRMAN: All the Members who have raised their hands, please send a slip
because my office is telling me that taking down the names of such a large number of
Members within that short period is not possible. So, please send a slip. Your name will

be included. Shri Sambhaji Chhatrapati.
Increased room tariffs in hotels due to higher GST slabs

SHRI SAMBHAJI CHHATRAPATI (Nominated): Mr. Chairman, Sir, commending

the implementation of GST, I have a few suggestions related to tourism industry.

While safety and security, hygiene, cheating by touts, lack of basic tourism
infrastructure, etc., are the common problems faced by the international tourists,
abnormally high room tariff, cost for food and beverages besides high GST charge is

making India a costly tourist destination.
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Now coming to GST, the Government has imposed different GST rates depending
upon the tariff of the room rent which are 28 per cent, 18 per cent and 12 per cent. The
GST on restaurants offering food and beverages located outside the hotel premises is 5
per cent, whereas, those restaurants located within the premises of a hotel with room
rent amounting to I 7,500 charge @ 18 per cent. In view of the quality, maintenance
and better service, the domestic and international tourists prefer to stay in starred
category hotels. But apart from the higher room tariff which in most of the cases is above
% 7,500 per day, the applicable rate of GST is abnormally high @ 28 per cent. So, even if
% 7,500 is taken as a minimum room rent, the domestic and international tourists have to
pay over % 10,000 per day. Sir, I raise the issue in right earnest that a higher GST is an
impediment in the growth of tourism in the country because of the low paying capacity
of a larger section of domestic and international tourists. Now, after the people are much
enlightened about hygiene and sanitation, most of them prefer staying in hotels where
room tariff slabs are higher, but after the addition of differential rates of GST, that is, 28
per cent, 18 per cent and 12 per cent on room tariff, the total amount payable goes up
substantially, which pinches the pocket of domestic tourists. Simultaneously, the hotel
operators who run these categories of hotels get lesser business, which ultimately results
in lower occupancy. Since India is striving hard to attract tourists, it is necessary that the
rates of GST on room tariff in hotels for food and beverages, etc., are fixed keeping in

mind the situation prevalent in other countries.

MR. CHAIRMAN: Mr. Sambhaji, hereafter you must keep in mind that you have

to speak and not just read.

SHRI SAMBHAJI CHHATRAPATI: What I mean is that the room tariff and
expenditure incurred on food and beverages by a tourist should be reasonable and

competitive when compared with other countries of the region.
MR. CHAIRMAN: Shri Husain Dalwai may associate.
2 g Teas (TERTSE): W), H 37ren e e
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SHRI ANIL DESAI (Maharashtra): Sir, I associate myself with what the hon.

Member has said.
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Deaths of youth in Punjab due to drug mafia
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MR. CHAIRMAN: I would like to tell hon. Members that this is Zero Hour, and
because of the concern expressed about various issues, I sometimes ask the Ministers
concerned to respond. Taking advantage of the presence of the Ministers and extracting
some assurance or action would be good in public interest rather than trying to score
politicalpoints. Yousay,'thatparty';theysay,'thisparty'. Attheendofit,itwouldbeall
party! The result would be that we won't have a meaningful discussion. I have seen
some Members highlighting the points excellently, confining to the subject, within the
time that is available to them. You heard Shri K.T.S. Tulsi speaking on such an issue,
and many others too. So, my suggestion is, please confine to issues and then try to
extract information, if the Minister is there and if he is willing. I have also been
requesting the Ministers to try and cooperate to the extent possible so that Members
could take advantage of their presence and try to get as much information as possible
rather than politicizing issues. I can understand that elections are coming nearer, but
that should not bother us. We should focus on the issues and a larger public interest
should be preserved by the House. That is my advice to all the hon. Members. Also,
please do not say anything while being seated. Now, Dr. Maitreyan, would you like to
speak on the issue of dam safety? ...(Interruptions)... 54 U fA-c 941 B
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12.00 NooN

DR. V. MAITREYAN: Sir, the proposed Dam Safety Bill, 2018 contains clauses
which violate the rights of Tamil Nadu, especially with respect to the dams constructed
and owned by the Government of Tamil Nadu in the neighbouring State, and would
cause various problems in their operations and maintenance. The Tamil Nadu Assembly

unanimously adopted a special Resolution.

MR. CHAIRMAN: Now, time is over. Thank you. It is Question Hour now.

ORAL ANSWERS TO QUESTIONS
Release of Central assistance to State Governments

*16. SHRI SANJAY SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(a) whether it is a fact that only 19.2 per cent of the Central assistance under
AMRUT has been released to State Governments by the Ministry during last three

years;

(b) if so, the reasons therefor considering that the deadline for completion of
projects under AMRUT is 22 months;

(c) whether it is also a fact that 21 States have not received any funds till date;
(d) if so, the reasons therefor; and

(e) if not, the details thereof during the last three years, State-wise and year-

wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (¢) A Statement is laid on the Table
of the House.

Statement

(a) and (b) No, Sir. Under Atal Mission for Rejuvenation and Urban Transformation
(AMRUT), the Ministry of Housing and Urban Affairs has approved the State Annual
Action Plans (SAAPs) submitted by the States and Union Territories for 377,640 crore,
including Central Assistance (CA) of ¥ 35,989.70 crore in three rounds. CA allocated to
the States and Union Territories (UTs) is released in three instalments (20:40:40). First

instalment is released immediately on approval of SAAP. Second and third instalments
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are released after submission of Utilization Certificates (UCs) for 75% or more of CA
released and corresponding State share along with report of Independent Review and
Monitoring Agency (IRMA).

The first instalment of CA works out to ¥ 7,198 crore and Ministry has released
% 7,138 crore (99.17%) towards this. Second instalment has also been released to the
States who have submitted their claims, complete in all respects. So far, the Ministry has
released CA of ¥ 13,047 crore to all the States/UTs under AMRUT.

(c) No, Sir.
(d) Does not arise.

(e) Funds have been released to all States/UTs as per Mission guidelines. The
details of funds released during the last three years, State/UT and year-wise, is attached

as annexure.
Annexure

State-wise details of funds released under Atal Mission for Rejuvenation

and Urban Transformation (AMRUT)

(X in crore)

SI. No. Name of State /UT 2015-16  2016-17 2017-18 2018-19* Total
1 2 3 4 5 6 7

1. Andaman and Nicobar 0.74 0.72 0.04 0.81 231

Island

2. Andhra Pradesh 72.50 88.62  441.30 0.00 602.42
3. Arunachal Pradesh 7.62 74.14 0.19 0.00  81.95
4. Assam 4.07 127.42 3.97 0.00 135.46
5. Bihar 73.17 97.73 106.48 0.00 277.38
6. Chandigarh 3.26 4.29 5.13 16.13  28.81
7. Chhattisgarh 67.96 79.20 163.87 0.00 311.03
8. Dadra and Nagar Haveli 0.68 0.83 0.00 0.76 2.27

9. Daman and Diu 1.06 1.15 0.00 1.54 3.75
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1 2 3 4 5 6 7

10. Delhi 56.96  226.25 68.45 0.00 351.66
11. Goa 6.19 10.09 9.66 0.00 25.94
12. Gujarat 131.72 24520  238.12 0.00 615.04
13. Haryana 48.80 50.88 62.45 0.00 162.13
14. Himachal Pradesh 113.81 120.60 21.05 0.00 255.46
15. Jammu and Kashmir 31.77 165.13  202.86 0.00 399.76
16. Jharkhand 29.34 45.84 71.15 0.00 146.33
17. Karnataka 126.85 29940  406.59  544.01 1376.85
18. Kerala 59.85 123.49 115.33 0.00 298.67
19. Lakshadweep 0.16 0.24 0.35 0.00 0.75
20. Madhya Pradesh 27539 38374  386.67 0.00 1045.80
21. Maharashtra 263.71 612.15 512.85 0.00 1388.71
22. Manipur 32.57 54.69 12.58 0.00 99.84
23. Meghalaya 4.36 68.85 0.51 0.00 73.72
24. Mizoram 7.55 11.15 11.52 4921  79.43
25. Nagaland 14.87 9.08 0.36 8.14 3245
26. Odisha 47.88 86.98  320.72 0.00 455.58
27. Puducherry 0.50 28.76 5.80 0.00  35.06
28. Punjab 135.11 209.75 27.49 96.96 469.31
29. Rajasthan 99.15 25636  264.53 20.73  640.78
30. Sikkim 4.88 2.40 3.93 0.00 11.21
31. Tamil Nadu 29945  491.87  486.69 0.00 1278.01
32. Telangana 53.53 117.86 116.81 0.00 288.20

33. Tripura 16.59 10.58 11.94 0.18  39.29
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1 2 3 4 5 6 7
34. Uttar Pradesh 318.30 462.67 520.88 0.00 1301.85
35. Uttarakhand 28.49 40.47 72.84 0.00 141.80
36. West Bengal 170.64 177.53 239.99 0.00 588.16
TotaL 2609.48  4786.11 4913.1  738.4713047.17

1. The figures include funds released for AMRUT projects (including eligible
projects of erstwhile JnNURM approved for funding under AMRUT),
incentive for implementing reforms, Administrative and Office Expenses and

for formulation of GIS based Master Plans.
2. The datais as on 16.07.2018
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it <o g § ouds wre § A3 Heley W A1 A8dl g [ 5 ¥ B Jrerr A
TR 3T AT 19 UfIRIe U1 9 T 2 <1 9 AT 1 $¢ a¥ H AT Bl GRT B2

MR. CHAIRMAN: Be specific so that you get correct information.

SHRI HARDEEP SINGH PURI: Mr. Chairman, Sir, the hon. Member is referring to
the Atal Mission for Rejuvenation and Urban Transformation (AMRUT). This is indeed
a Centrally Sponsored Scheme which commenced on 25th June, 2015 and is due to run
its course by 31st March, 2020. Sir, this Centrally-Sponsored Scheme envisages that
the States prepare and appraise their own projects in several categories like universal
coverage of water supply, substantial improvement in sewerage services, storm water

drainage, non-motorised urban transport, open and green spaces.

MR. CHAIRMAN: What is the percentage of money released?
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SHRI HARDEEP SINGH PURI: Sir, the percentage of money released is 99 per
cent, not 19 per cent. Let me explain this. Sir, the scheme involves a Central Outlay of
¥ 50,000 crore for five years and under this a total, as the hon. Member says, of something
like % 77,640 crore is approved as a part of SAAPs, which is State Annual Action Plans.
The release of money is in three instalments in the segments of 20 per cent, 40 per cent
and 40 per cent. The first 20 per cent is released on the approval of SAAP. The next
instalment is released after the State has certified that it has utilised 75 per cent of the
amount due to be expended and the State's share. So, what we have done is to have
released money to all the States under the first SAAP except three States because they

could not meet their milestone.

Y iorg frg: weiey, 430 weiey AU a1 H g 39 Ao # & T geRIf Ay
contradict ®R Y& | ST GFRTIT aafed &t Rft, T8 19 ufarerd & it d &g 38 & 6 o9
TH BT AT A AT &1 1M, I db &H 3T BT UAT release el B b
AR, § g1 fqTgagde =1 St A Yo ared] g (& A0 S+l 1 ATSHT 0 U HT
monitoring committee BT RIFeH &l 9| U8 UIfelimie Bt Wl HA & RUIE B - §
I8 91 To| B Y81 gl HeIqd, H &1 A H Uil a1d qHTS B

MR. CHAIRMAN: You have to ask question. ...(Interruptions)...

it ot Ryg: 3R 31T monitoring committee &1 TGN AT STHAT BT BSTRI-HRIS
SUYT ga1g BT ST MY FHI H B T3 3T JIoMT, TTRIT B Ge, e & (978 72
SOl RIRSH 3 ATSTT, ST Y e ... (FFHH)....

it guTafer: SRS 9Iyor 2} ST B

2 3fora fe: 9=, § 9vor 981 < @1 g1 59 g AR &1 Rieed e Bl
...(TAU).... TTSTeTsH 98 & forg @ 9@ ... (aum). ..

MR. CHAIRMAN: Sanjay Singhji please, this is not the habit in Parliament. Hear
what the response of the Minister on Monitoring Committee is. ...(Interruptions)...

it <ot e 9R, 59 IS &1 1 ST 92T B ... (TaE). ..

it \ruTafay: i, 819 93 SRV You are new to Parliament, try to understand. You
have asked a specific question, good question. What about the Monitoring Committee,
let the Minister reply.

it wora Rig: Ox, I8 o1 9 R /T B, 39 IR § Tt Sft BT 5] 9T
ElEy

i} JpTafar: g1 9 ATH ® b S WX a1 81 el Bl 351 BRIs Uy Reflst &
P B MY P8 I & 19 TRUC 3R I B8 I8 € 90 WA 37T 3IF H JSHR 39 IR I1
PP AR
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7} o1 72 ¥R, I8 § 781 8 e, I8 WIS AT &l RUlE 8|

SHRI HARDEEP SINGH PURI: Sir, I would like to inform the hon. Member that
the release of funds to all the States and Union Territories, all 36 of them is indicated in
the annexure to the question that I have answered. This is number one. Number two, as |
mentioned, the release of funds is in three instalments. First 20 per cent, then 40 per cent

and the next 40 per cent.
MR. CHAIRMAN: Monitoring Agency?

SHRI HARDEEP SINGH PURI: There is an IRMA. There is something called an
'Independent Review Monitoring Agency' which has to do this and this IRMA will also
certify that. But, the States have to certify themselves and come back with their UCs to
the Centre for us to be able to release the next instalment. We have only withheld funds

from three States which could not meet the milestones.
MR. CHAIRMAN: Now, Shri P.L. Punia. ...(Interruptions)...
it Sorg Rig: R, 31 1 BIS e TE faar T B
ﬁﬂﬂﬂﬁ:mﬁmﬁqﬁ?mﬁmﬁmﬁﬂgure Eﬁ@@_»’[compare ?ﬁﬁ“QI

it 91.ua. i 3/ AT & I U dulFe 7, aie] §oidl IR Si a8 &
HHGATAT DI BH B & folg Tl BT A0 3R IS R 4 Fdfd 2 3R 9ga
HEYUl BUC 1 37T aRAT BIdl B B ATl GHs, faeedl 3R 370 HETRI &l il gasn
B 2, 9% WS AW Bl SHPB! <@ §Y H A HAl S A S a@ren § f6 s9
3T HE@yul duie & forg fra ufrera e==ifd S &1 7152

SHRI HARDEEP SINGH PURI: Sir, the States draw up the DPRs according to
their own priorities and they have the requisite flexibility. Should they wish under certain
circumstances, — as one of the hill States recently faced a particular situation on account
of water — they can re-assign their priorities. As far as we are concerned, we only approve

the State Annual Action Plan.
st 7. P 5 e 8 fory T IR b Hfdvere &7

SHRI HARDEEP SINGH PURI: Every State can re-allocate itself-whether it wants
to give more money for storm water drainage or it wants to give money for water supply.

I am happy to provide you the statistics. ...(Interruptions)...

MR. CHAIRMAN: You have to hear the Minister.
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SHRI HARDEEP SINGH PURI: Sir, a total amount of I 2969 crores is provided
for storm water drainage. Equally, these amounts, if the situation arises, the States can
read just. If they want to spend more money, we only come in at the level, in a spirit of

cooperative federalism, to approve the SAAP.
MR. CHAIRMAN: Now, Shri V. Vijayasai Reddy.
KUMARI SELJA: They cannot read just on their own.
MR. CHAIRMAN: That has been the policy laid down by the Government.

SHRI V. VIJAYASAI REDDY: Sir, I would like to know whether it is true that the
Government of Andhra Pradesh submitted a Third and Final State Annual Action Plan
under AMRUT Scheme for an outlay of ¥ 1,350 crores. I have gone through the reply that
has been given by the Minister and the Minister has stated there that only ¥ 404 crores
have been allotted. I would like to know from the Centre whether the additional sum of
% 533 crores has been requested by the Government of Andhra Pradesh. If so, what is the

status?

SHRIHARDEEP SINGH PURI: Sir, under the first instalment of Central assistance,
we committed assistance to all States except Arunachal Pradesh, Assam and Meghalaya.
We have released the second instalment to those States which have submitted their
claims completely. These are: Andhra Pradesh, Karnataka, Odisha, Jammu and Kashmir,
Mizoram and Chandigarh. So, this has been released to Andhra Pradesh under the second

instalment.

1. I YT I : FHIIRT HB I, AT A1 31 off 9§ Ao Wigcs 9ard g
A HAT S, H SO g§ ST @medr g P SAUd! Independent Review and
Monitoring Agency Bl o (IAYT)... T m Eﬁg review faT %\, aﬁ% RS U <1 7
13 U1 fharTT, Ei-Pei R T g3l & AT Y8 Uoid] B4l Pl Alb IR TA? I8 AFTHRI
MY & ITTE 872

SHRI HARDEEP SINGH PURI: Sir, the answer to that question is a categorical

'yes'. But in addition to that, we also have an apex Committee headed by the Secretary in

the Housing and Urban Affairs Ministry, which meets regularly once in three months and

reviews all the progress on this.

Sir, under AMRUT, I want to respond to the previous question. We have information

on this.

MR. CHAIRMAN: You can send the information to the hon. Member separately.
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Now, Question No.17 - questioner not present. Any supplementaries? No. Now,
Question No.18.

Scheme of distributing cycles to girl students by W.B. Government
*17. [The Questionswas absent.]

*17. SHRIRITABRATA BANERJEE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is aware that the State Government of West Bengal has

taken up a scheme of distributing cycles to girl students throughout the State;
(b) if so, the details thereof;

(¢) whether Government is ready to take up the idea and suggest to other States to

take up similar schemes; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (b) A Statement is laid on the Table of the House
Statement. No Sir. The Government of India is not aware about the scheme of State

Government of West Bengal for distributing cycles to girl students throughout the State.

(b) to (d) The Government is always encouraging the States to take up the schemes
related to welfare and empowerment of women. All such schemes are also being
popularized through NARI Portal (www.nari.nic.in). Mahila Shakti Kendra scheme of
Government of India is also increasing awareness of women related schemes through

student volunteers.
Application for passport through mobile phone app

*18. SHRIMATI VIJILA SATHYANANTH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether itis a fact that Government has introduced an application for passport

through mobile phone app;
(b) if so, the details thereof;

(c¢) whether Government is considering additional security measures for passport

applications which would be received through mobile app; and

(d) if so, the details thereof?
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THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (d) A Statement is laid on the table of the House.
Statement

(a) and (b) Yes. The Ministry has launched the mPassport Seva App with additional
facilities on 26 June, 2018. mPassport Seva application is a mobile basecl application
which provides the citizens with an optional facility for accessing passport related services
apart from the existing website, i.e., http.//passportindia.gov.in/. An applicant can choose
either of these mediums to fill up his/her passport application. The mPassport Seva App

is available in Android and iOS platforms.

The mPassport Seva App will now support enhanced set of passport services such

as:
(i) New User Registration
(il) Sign In to Registered User Account

(iii) Application form filing to apply for Passport and Police Clearance
Certificate

(iv) Pay for Passport Services

(v) Appointment Scheduling

(vi) Application Availability Status
(vii) Document Advisor

(viii) Fee Calculator

With the launch of this mPassport Seva App, citizens would not require access to a

computer and printer to apply for passport services.
(c) and (d) The mPassport Seva application has the requisite security features.

SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, the moot point of this
particular question of mine is about the security aspects concerning passport through
mobile phone app. The hon. Minister, while replying to the essence of this question,
has not clarified as "to what are the security measures being taken by the Government
while receiving passport applications through a mobile app. It is okay to expedite the
process. You can also make the things simple and easier, but, at the same time, we cannot

compromise the national security. I have information that such facilities are available in
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the developed countries like U.S., but they don't make any compromise on security. So, I
would like to know as to what are the security measures the Government has taken with

regard to passport application through mobile app.

31Tqch ATETH | e DI I AT | Uga, RIeRRe #oR A1 89+ g9+ I8 foran & &
ST9 3T HITSS VT | URaIe & {77 emdad &A1, a1 89RT S Data Receiving Centre B,
SAH TE 3T ST, <Ifh AaTsd | fSefic 81 ST, d 1T AIdTSd | 98 X9 &1 Fsl,

I I g1 g9RT RIRIRE bR B

TR, 3R DS fake YTAUIC IATC B, RiTTP ANT ASIR B H STHR g1 il o, I8
AR SRR 7 g €1 AL N 91 U FEl § 6 98-8 Sw s wxd €, A gd W
BIs BICT Q¥ Tl 1 &9 4l 519 39 VU &l o foha, 99 &1 g FHaiRet 4o 394 79
o AaTSA VT SRR F feld & Algd ¥ 98 fSelie 81 SN 31R 3R BIs fake TG
g, 1 I8 SIRAT | 39w €1 781, S99 o7 &l 81|

SHRIMATI VIJILA SATHYANANTH: Sir, my second supplementary is about the
severe shortage of employees in the Passport Offices. It was assured that 32 additional
staff will be provided for every one lakh passport applications, but this commitment
has not been fulfilled and the Passport Offices continue to suffer from shortage of staff.
There was also a proposal to merge Passport Office with the Ministry to overcome the
shortage of manpower, etc., in the Passport Offices. So, I would like to know from the
hon. Minister the steps taken by the Government to enhance the strength of employees in

Passport Offices and their merger with the Ministry.

S AT RIS : AUTIL S, Tgel ol I8 Bl di¥csic el ot fb qryaie siiftea
T AT SIS SR BT MEA | #S1 B a1 SITQ, I8 &l 78] el ggd a9 §
T TRE Bl TSR €, 3 Aol 721 31 91l €, oifh 3 vap st o™y og wahch) €
TR WIH B WMo 81, Afb IraaIc H) Aast # B TRE B IS HH T81 oS 2
39 I ST & b RIT TRIIE dgel 997d o, IUH B -P AT UTHUIC 3MTS] 99 I8 &
3ol 9 IS VU H, 3R H MUl I, A1 <1 W 8T &, 26 57 &I fred 78m
B 3BT IR T 3R IS 19 JATS &1 [T S, < 89l 3 89 ANl 1 67,500
AR R¥E &1 1 37 YUl g Steal 99 I8T 81 F57 19 IRidIS 31 dhal &l a1
A AT < Bl 8, ST 37Tl fo gurgede el el & iR urydie 9+ 4 9 o &
SYTET A1 & 81 781 X8 B

HEIGY, Sl WIS &, 98 B o8 8l ¥ fSurdiicd # 7, AT 9% RO qreuie
B! ST AW 81 BR8] 21 I8 914 H 95 e R A &8 Gl g
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31, fama . wEegs: Ui qeled, § Jud JeE | A J3 qeledr 9
ST ATe o fOv o eI d uruIe Uad &R ardll | SN e SDIRA]
A ST off, S8 98 HH DR AT AT &, T I8 A1 Wl 8 3R I Al SFIID
ISR DT B bR fem 11 82

SR AT ERTST: AR S, U8 fdepet Ael 81 89 SThIIaT U hHC! g1
TS o AT Bl FHier B 21 ST 9gd A a9 rA1asiRa a1 gilfacdd, 9gd 9
IATIRID I IFTHAR 3R I8 A AURIATD AT SXelde II I FGD! 89 AN

TS B fear gl

AR AR = ST BT, H I-<H1 <ol a1 =18 §, a1 3T ol STaTe e
qTed &, BTdif ST ARI a1 fordl g8 &1 IS FRIH1 &1 ST ARelldRo gl §, S9H
ST ST 92l D1 S TP 9 BT HIHAT ©, I DI <12 IFTATAT § SR BIs hal A
<7 ST &9 99 BR a1 & srmemery o1 gRaar S $T 3% gof <, I &H
PR B S TATHYET Il A d IR BT M, ST Bl {1 B THHRI, =172
S ORE & 95 AR oISl 84 Al 1 by & 3l ITP! 20 WR H 98 ARTe1 41 g8 o

it g4 Teras: QTR S, § AT 4301 ST & €T H 11 s g b Sl uraie
U S €, SR TS, B, ITa! 1! 980 &1 WY Bl 21 Sferg Jisil o
qoRT g Uit B ¥ 3R QaRuIe R +ff 9ga Uiee™ it 81 1 § Wiy w2 welean
TG A1 18T § b Ui $1 garferc! sl 8, a1 9 39 aR H 9@+ BT I
BT

SR AT @RIST: AT AR Sf, § A0 A9 B 91d 3 98 9d gl i
B TS g WRTF Y 3R IS Qe S | 3ferg 89 @I 7 IR <21 & IS
TAETY IR A (ST FHRHA 1 2 F ITHUIC B oY, I A1IH | i1 & forg fe=m
21319 BIs YTAUIC IS 81 3R 3T AR DI 1RG H2GH 81T {6 I§ HRT IS
81 3ITI 11 AT TS, IHDT 89 IR RE FHTEH PR [T 2|

i} T A9 [T HEI, H A 30 HEIe T S ST A I 9red g b IR
9T H o} fUwet fa=1 e SiifhaR =¥ Uah HigaT &1 urule safery s feam wife
Ia [l 3R g & afad | wrel a1 off § A= 4301 S Q S aredn § & 994
R HIRATS §s IR I VA B 7 81, 5D (o7 9T TSdISSRI 33 Bl 872

S GEAT RIS QU 1S, A GG 1 i1 9d1e Y9 &, 98 qad
qaTel W Gl 81 8, <ifeht § g arech g b S9 Afger o grquic  fagn a8

Leakage of question papers

*19. SHRI D. KUPENDRA REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of cases of leakage of Central Board of
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Secondary Education (CBSE) question papers of 10th and 12th board examinations were

reported recently;
(b) if so, the details thereof;
(c) whether Government has made any probe into the matter;

(d) if so, the outcome thereof and the action taken against the people involved

therein; and

(e) the details of steps taken/being taken by Government to prevent such incidents

and for conducting examinations in a fair manner?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to () A Statement is laid on the Table of the House.

Statement

(a) and (b) It is not a fact that a large number of cases of Central Board of Secondary
Education (CBSE) question paper leakage took place. The leakage of two papers, i.e.,
Economics of Class XII and Mathematics of Class X could only be confirmed. Re-
examination of Economics for Class XII was held on 25th April, 2018. It was, however,
decided not to hold a re-test for the Class X Mathematics keeping in mind the paramount
interest of students as the Class X examination is essentially a gateway for class XI, it

thus, remains largely an internal segment of school education system.

(c) and (d) CBSE through Regional Director, Delhi Region lodged six complaints
with Delhi Police to investigate the matter and find out the culprits who compromised
the sanctity of examinations and the credibility of the Board. The Delhi Police formed a
Special Investigation Team (SIT) to investigate the matter. The Delhi Police has informed
the Board that a Centre Superintendent of an exam centre in Una, Himachal Pradesh,
his two accomplices as well as the Bank Officer of the Custodian Bank were arrested
for leaking the Class X Maths and Class XII Economics paper. Similarly, the Principal
and two teachers of Mother Khazani Convent School in Delhi along with the owner of
Easy coaching Institute were arrested in Delhi for leaking the Class X Maths paper. The
CBSE has disaffiliated the schools concerned for compromising with the sanctity of the

examination.

(¢) The Board is examining various options to ensure that such incidents do not

recur. Further, the Government of India constituted a High-Powered Committee (HPC) to
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examine the entire system of conducting Class X and Class XII examinations conducted

by CBSE. The Committee has recently submitted its report.

SHRI D. KUPENDRA REDDY: Sir, thank you very much for giving me this
opportunity. CBSE is not an ordinary body, it controls the education of lakhs and lakhs
of students and holds their future in its hands. CBSE is one of the prime strong-holds of
the Central Government. The students are juggling between the school classes, tuitions
and coaching classes etc., and the exam stress slides them towards the ultimate act of
taking their lives. The instances of leakage of question papers, re-tests etc., would be
more stressful to them. These instances are avoidable. But my question to the Minister
is, whether the Government has taken any steps to crack down on the coaching centres as

they are also involved in such malpractices, if so, the details thereof.

S} UHTI STEASHR: A1 FHIRT Sfl, A1 F&R - 11 U9 Y0l &, 9 R d
AT @TEd] § b I8 Fedrs ¢ o Aldias 9gd 9] Wiy dsac Rl gl didivas
T S BRIS TCSCH DI M- 14 THR Bl WY dede dell gl 98 207 4
SITET Yo B ISV ol B, oifeT 39 A1el &1 Ui 4§ ofibt gatnl famies 26 A1, 2018
P 12d] FATH B SHIFIMRT b JIR ¥ AR =11 28 AT, 2018 B H2H & YUR F <flhol
B3I U8l AT B4l G, <ifeh 3 TR 1 §aTT, SHD] 1A ghae ggd Aecayul o7l fudt
A UIR & IR A B Al <l B 37287 T8 &1 SATY 3T S a1l YW1, H a1 ara
2 [ 59 IR H &9 QR shbsIS [l Ud fder gferd & gar e gfory &1 qra
T & 1, gferd =1 gRd $igH §id &I § ST 31R SH1gH 919 Bl & & 918 Sl IR
TATHH AT B, ST I8 et AT b ST YR & 7S 379ve] U TP H, Sofl BIferT
Wex, fOHT 31T Seeid &) I B, STl HITT Hex 8, I8 fctl, eRarom &1 o1, v @,
HER WO Woel T, T8 & Rierd 3R Uep PIfeT Yex & gRT I8 UuR el T 3R
HefAT TgSed @l e ) g/fay, SHel qRd hdersd [HaT iR IWH i dnil Bl
RUIR 4 fohaml S A1-A1 &1 Whell Dl N disaffiliate fHAT 81 T8 Teb BT Gl 81

AT, BT H U SRAST gaTl, T8l b & BRI 3R I81 BT b T4, Sl Ga
R FEATIDH J1 AT 2T, SAD] HRISYR BT U Afgall 1 Hal [ AfE 39 g1 31 IR
< 1, A1 H STYD] Y ALAD FAHAN, ATYD! HGE Bl S Yeb GaN YUR b 1
T TR 9 AT ol Tl O ) IR ofie fovan, 98 anRd 81 77 3R 98 9 W
Iq@! fordl g8 Wil Tefl, SAfely $0 Wpd B A, ST H1 SId! BT Thof AT, IFDBT
*ft disaffiliate fraT ¥1 a8l ft ua @l &1 ARTER fHaT 81 S5 TR $oT 9 [2 &, 89 W
TST IMGHI IURTY B, SACTY &H SHDBT B T Tl BT AR $HDT G I b ol
I8 AR FawRATY B TS B
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SHRI D. DUPENDRA REDDY: What are the effective steps taken by the Central

Government to make the board examination a stress-free experience for the students?

it BT AASHR: FHUNT FEIG, URIET BT 7 7 8l, UMY Igd TR IR B
IUR 8, Afp Avas i 99 9 T0R IR Bl 8, d1 SBT &9 G 81 Sh]
fSfhdec! daa ff Te-TaE 7, safely aIs goft, e s fafsd daa fSfhadee 3R
Y BRR olddl fefhded! & RITa=T BT XIHT B ST 8, AT ST 6T aeier WY 81, )

TR

it fafrasra Rg: wwmaft Aeiea, § A= w3 w81e g &1 9T a1g & I8 ugel
HeAT el 21 gd H WY Ul me 81 gal €13 g bad dGeds | € 781 g T, 9feh
vefd Repedic a1 Qroffeer, e Trofi=er § 6t g3 81 fdeel # SR g9 rqur
JiATsss M 2, S 39 UhR & YR ol BRd 8, compromise B &l I8 Th THR Y
g, S8l B I aTel AN ga 1 @) ARE ifuve oRd 1 SR e HawT ol A B9
P63 UBR BT AT B Hel-Tel AN 8, FT7h 779 A UIR ol 814 & 3R TH b
SN DI YUR BHRIAT ST &1 ... (ALT).... 39 IR 3 TIARS! (AR 81 781, qleth Yol
F% PR B PO 7 B (IR HIAT TS H AT online TIET & IR H Al R BT
& & online TXlel ¥ 4l 39 RE &1 g8 FUIITY 81 379 online TSR H W 5 bR &l
RIPTad o1s oM ... (au)...

MR. CHAIRMAN: It is a suggestion.

SHRI DIGVIJAYA SINGH: Both these suggestions may kindly be considered and

I would like the Minister to respond to this.

SHRI PRAKASH JAVADEKAR: These are suggestions for action. I take it
seriously. BHRT 41 Y81 & b I8 7 81, Teb YR Uxler 1 3R g4b g1 BT a1 &4,
forer e fopg alten < |1

SHRI ANIL DESALI: Sir, during the last few years, instances of leakage of the
question papers at the board level, that is, Xth and XIIth, and even at the university level,
are on the rise. This has also happened in the State of Maharashtra from where I come.
Measures are being taken for those particular incidents wherever exams and institutions
have come into question. Hon. Minister has given a very elaborate answer wherein he
has said that in the cases where two question papers were leaked, basically, keeping the
interests of the students in mind, it was decided not to hold a re-test as it is largely an

internal segment of the school education system.

My question is not only about this leakage of question papers but also about copying
during the exams. Nowadays, rampant cases are being seen, which are also relayed on

television channels and reported in the newspapers, etc.
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MR. CHAIRMAN: What is your question?

SHRI ANIL DESALI: Sir, my question is that the Minister has given the answer that
a lot of measures are being contemplated at the Government level and a High Powered
Committee has been constituted for this. Is there any report which has come up or what

contemplated measures are there in the mind of the Government? Thank you.

37} THTI ATASHR: TR, IE BIAC! U] BT B 8! © IR Igd AN eI 4} 37 T2
g1 89 B g1 Pl TSV b B A H AT I TP g1 Aeedqul el arel fob
PIIT 71 81, 3oy AL.E.TH.3. 7 fool-proof RITLRAT &I Bl NEET & R § /g H4 o}
3T 8 b ear rings FebetaTe a1 o far, | aTae! qar=1 dr&ar g b 59 9R) ggfiral
Eﬁwiﬁé%ﬁwdemonstrateWWlWﬁéﬁ%éWﬁﬁW-Wﬁ
B BT YA BT & SR D! A F oy w1 yar vy 10 &, 39! 31wq foran 1
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UE IR 8 Ah?

i} BT STASHR: TR, 3D (Y Bl Aol BT MY H SATTh! g1 A8 & b
SfIp & AT § S N1 SR IR AT ARTIR {6 0 8, ST 59 &9 997 w9l |
TS 3R STD! Aol feorargd

A 91 H U¥0eT b IR H Hel d1edl gl STl db URIET Bl fool-proof B BT HET
g, A WRHR 1 T SR GOkt g1 &1 Fofy fbam &1 # siaes! aarn =redn g fb
gIFRIT W H GRE, GMAT T CAT &1 W&y 54T A8 9 Bl &1 GRE, GMAT &I URI&y
ISP U H BN B, b el W Rrerrd F21 el 81 8¥b BT 37T question paper
3T &, <ifchT Gob RiRed A BT 21 39 ave 9 WRIeT IR 9gd AIRIA fIaR &b TeHa
CIRCTT Uil ST RATYAT B 15 & 31k ST I8 (Rfer gerafl|

Harassment of religious minorities in neighbouring countries

*20. SHRI JAVED ALI KHAN: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has taken cognisance of incidents of harassment to
religious minorities in neighbouring countries especially Pakistan, Bangladesh and

Afghanistan;
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(b) if so, the details thereof;

(c) whether Government has raised this issue with the concerned countries at any

forum and at the forum of United Nations or at any other international forum;
(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (e) A Statement is laid on the Table of the House.

Statement

(a) to (e) From time to time there have been reports of violence and harassment
against the members of the minority communities in neighbouring countries, including
Pakistan, Bangladesh and Afghanistan. These include incidents of killing, persecution,
intimidation, abduction, forced conversions, desecration and vandalisation of places of

worship and attacks on their business establishments.

These incidents are a matter of concern to the Government. Concerns in the matter

are regularly conveyed to the respective countries at bilateral level.

The Government of Bangladesh has made it clear that it considers attacks against
the members of the minority community a serious matter and takes stern action against
the perpetrators. The Government of Afghanistan has assured that it takes all possible

steps to protect its citizens, including the religious minorities.

The issue of the continued poor condition and mistreatment of minority communities
in Pakistan has been highlighted by India at the United Nations Human Rights Council
(UNHRC).

7} SIS 37l @ FIH GUIILT ST, H ST § o6 WRa @l faesn iy fesi ot
1 9TET BT e, dic < B AT & BY H ST S 8 3R TSI <2 & |1y e
3 eI & AR W &1 g9 S 81 § Yo forum ¥ 3MTBRIIS d # o1, 5 |
HauTfe areadmsii & deld Ysi disclose T8I B Aebdll g1 H IATTDH! I =TS § b
adverse STaTq T TTAT 2T, SATAY H HET TITHS SFBRI b [T I8 T2 I81 Yo7 1|
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§ e TTedl g b A H S 7 1 ST e, § 999 9 g R 39 favy i i
P R T T g1 dTE g
U oo (g0 g oS 2 oS 0 e ¢ ot o Lo e 1 00 g g i

A5 e sl o e e e g S A8 S R0 Sl et S AL L
SIS e oA S e o e g g el S apee gl g ad g gl
o B £ o disclose diy Sl S o3l STad g e e S e Sl

s e s MSanal Sl Sl i Ry e pe el S g Uile UL Sl

paea 3 pe A G B LB s il ga adverse eSS e S e i e e

o> 5 e e o8  Bila 58 e A5 g Ul Jlses e 2 S s L Sadly®
U S oS e o iy ool gl U e el e o e e o
[ﬂﬂ%%ﬂwﬁ

SHRI SWAPAN DASGUPTA: Sir, I am very glad that the Minister, in her
reply, has stated that the Government of India has taken up this matter in appropriate
international forum and also in bilateral talks. Now, we saw the dastardly attack on a
Sikh delegation in Kabul only the other day. We have seen constant reports of abductions,
forcible conversions, etc., of Hindus in Pakistan. But, Sir, the main problem is the one in
Bangladesh. It is not a problem of the creation of the Government of Bangladesh, at least,
the Government which exists. The problem is the systematic attacks on Hindus which has
resulted, right from 1947 when there were 30 per cent plus Hindus in what was then the
East Pakistan, in a situation where we have 9 per cent of them. And where have they come
to? They have naturally sought refuge in India. This is a problem which is there and this
has created unacceptable demographic strains, for example, in the State of Assam, which
cannot bear it any longer. The question which I want to pose to the Minister, in terms
of the larger foreign policy is this. What steps can we realistically take? Do we actually
want the entire Hindu population of Bangladesh to migrate to India? Or do we want them
to live as equal citizens in their own country? And what pressure can the Government of
India exercise to ensure that they are safe? Merely raising it at an international forum is

one step. But can we take some more steps?

FTransliteration in Urdu script.
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Sl g @RS [9aid Sfl, W99 g A JEEg 9ihe q8led | Sl
demographic change @1 a1 &1 &, H a1 § &b 2017 H AR & AT &RI BT T
statistics 31T ¥, foRTH S F&T o7 {6 2011 7 8.4 per cent Hindus &, ST 3T 9§ B
10.7 IRIE 81 1Y &1 3T T8 Ud perception I 147 ¥ fr gemma 81 37 &, fa=gaii ot
RN °C BT 81 IE ITDI AU IRBR] b el 2, FTAD! § 39S A 39 8] g

ST db SIS | minorities & treatment BT IdTd ©, I8 SIb & b I8 BIHI
SITET e Bl 8, attacks @ TG WY Bl &, BT @ geA¢ W 8Kl €, oifdh &x
g Wl 3 o TS IRBR Sl B! & 6 81 I IR HRATS BN, I8 HRATS SE B
g1 U ST ST BT ATH BN fh SRI0ETSaAT # Sl geT1 g8, S 67, people have
been arrested. 31t M S IR =TRIP HRATS STRY Bl They are in jail. 3T %8 H U T
WIR H gg| TR 3 51 AR -1 S WP BT B BT, he is also in jail. ITH HT
IRY$ HRATS It I8! 81 FH Hact AR bilaterally IoT B U HR S &, VAT 81 2
SERLKIET] bilaterally 3o %, g logical conclusion d& \_YITQ, Ig W Sgd %I IS
A sffers W, Jo e & 6 SR ST1de Areq A gY 2, WIS WO S St
A BT BRI

it g4 Toras: IR, § 7 AEIS AT ¥ YO a1edl § [ O S9N TSI 2 H STell-
3T S8 & UM IR TR 8l I2 8, 99 98d AR Sfefdl & SHUR uTfhedrd H
TR B &1 UG & 98 AR AN AR I8 MY §U &, SHYYR H I Y 51 9
FE filthy conditions ¥ Y& &, ITch BTeTdl dgd WRTE &1 {1 I8 qaTel U8l Wl SS[AT 2T,
T Ig AT AT AT foh S U &1+ A1 SITQm| A1 1 319 S9h! citizenship ST,
7 AT I A9 ST, 39 Uit erawent Hifory, <ife R &1 9 S5 g2l ot Rier 78
B, Sd BTN VRIS &I 8, Sd! employment a1 fAerdr, U gTelTd § 9 ¥&d &, ol
7 3Maa! R 706 IR H B SN 3MR FIT D] I8 S BT BT BIIN?

Sl e ERTST: U Sfl, I8y w9 AR & A < 2T s, ag e
HATAT P I 7T %, IfeT collective responsibility & AT § STard <A1 il'l%?ﬁl SHEEED
3 FEl 5 &9 S9% oIy 18T &F1, 899 had &'l -el, dfcts ga faanl g
Citizenship Act introduce &1 &1 b3, Ifch il AT | TIRT WY BRI 37267 gaT
AT I I HidhT & [T AHTILT Sfl, S TR BT o9 IS §Y H YA 3RIE BRAT
el o6 g% f9et 50 991 H ST 81§79 AR Al BT GHTET 81 TG, 3R S0
ARTRGAT el STt Uget 89 ST Tel BT long-term visa S &, by 9T STel I visa Sl
&1 BHIT Citizenship Act B8 ® fh 3R I IS8T 7 ATl & 91 &, AT ARG of b &
d AR ITa8T™ HR Y AXBR Citizenship Act TR TS ¢l I8 Ald G I JIRT 81 &
g8 oG FH1 | cifdd 81§ =g b A aivie F S e Sars 8, 99 99 AT
TG B gY TR SHD! S 9 H TIRT % <, TI 32T 1T WIaH &t <1 § {5 7'
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F3 A1 9 81, fauer &) 9gd 91 Wedrl § {6 I8 99 9o @1 ¢l e IR I8
safey aika =TET 81 ura, aife q= 781 =, dfeb A= gei Bl o9 SoTd gy H =g
3R T ¥ 199 &S & 89 S Citizenship Act BT IIRT &R <, T 9 AR T3
BT THTET BT ST, ST S Aeled = &) 2

SHRI BHUBANESWAR KALITA: That is being considered by the Select

Committee.

MR. CHAIRMAN: Members are not supposed to reply. J& HERE! AD! T, qﬁ
GEREIE]

SHRI ANAND SHARMA: An observation was made that the last Session did not

function because of the Opposition. We reject that.
MR. CHAIRMAN: She didn't say that.

SHRIMATI SUSHMA SWARAUJ: I didn't say that. §+ &1 b qRT &= &1 =rerr| H
HET [ e A= Te] I, ST I8 IR TEl §3TT| {1 3MTqeh| Al Hexd! qaTs b I8
EERGIE

SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, the Human Rights
Commission has given an annual report in 2017 on the status of human rights which
states that in a year when freedom of thought, conscience and religion continued to be
stifled, incitement to hatred and bigotry increased, and tolerance receded even further, the
State remained ineffective in tackling the issue of persecution of minorities and fell far

short of its obligations.
MR. CHAIRMAN: What is your question?

SHRIMATI VIJILA SATHYANANTH: Sir, I now hear that the population has got
shrunk. Now, religious minorities, especially Sikhs, Hindus, Christians, etc. have shrunk.
So, what is our Ministry doing? How can we assure that violence and attacks against
minorities are stopped? Churches are burnt. What is our Government doing to have a

bilateral opening?

i AT ERTS: 37T BT BI a1 DR RE| & AR DI A RUIE BT 1T PR B 67
T R a1 98 2, S AR RaaTs o7 2 3R S9! 8 1 ave @it o feam 21 #
gegre i1 fb Sl W g1 urdl 2, a1 Al SART A1 <R $el & o I8 Rurd @i
B ST ARG T AT TSI Y a1 R 8T 872

SHRIMATI VIJILA SATHYANANTH: Human Rights Commission.
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SR AT @RI : 37T 371 D1 Al RUIS BT q7 B & &2 &RIT AT UNHCOR Bl
EISEREEGI RV

SHRIMATI VIJILA SATHYANANTH: It is of U.N.

STl YEAT WRIS: UNHCR ¥ 3119 foh <21 &1 91 3R 81 87 9T 3719 qTichetT
B T PR B 672

SHRIMATI VIJILA SATHYANANTH: Yes, Pakistan.

SRt GEAT WRIST: UNHCR &1 ST H3ET 8, I8H periodic review BIAT B, AT 34T
| YT &1 4 periodic review 31T T, For T+t <211 71 I7ch RaelT® I8 a1d el
fop 3muds BT ATSHIREIST BT A 81 ¥8T ® 3} il treatment 81 Y&T &1 3P IR H 3T
I T qaTel T A8l 872

SHRIMATI VIJILA SATHYANANTH: Pakistan and Afghanistan have always been

doing this. So, what is our Government doing?

SR AT W@RIST: UNHCR # 88IR) 9IRA ARPR Bl ok A A1 I8 fqwr S 11
o7 3R H g1 A {3 31 periodic review H qTabT T2l =1 Al BRI 59 d1a Tl
o grfeheaT= & ATSAIREIST & AU il treatment BT SITAT B

wigensit siik aiferareit & favg Rty & W # ARt ufedeq
*21. STl BT gt - T AfYT U a1t Rasera 9301 I8 9™ & Ut ¥l e

(@) <20 H ASARIT 3R FIfABIAT &b (%G URTHI BT IHATT B ISV ST I8 HEA|
BT IR HITE;

(T 91 g8 99 T P a9 2012 # 991 Bl F IWId I91Y Y ATRIYS B[,
2013 1 T fT ST & ueane Wt Afgerall & favg sm=e 3 srfard o+l 781 g3 &

@) IS &, AT SHP T SR E; AR
(@ famra = 9t & SR Afeensit & favg fee o fafde srRer &1 <Ry Fa1 22

Afeen vd a1t e @it et 39 e - (@) I @) e 99 ted w
TR B

fagvor

(@) <21 H AfEesil BT GReql AXDHR DI Fdied WIAHBT 31 TRBR Algetiaii & forg
R gRAeT U B 8 Y9! T AT B BT T PR 8! 6l TARDR o
3uRTE} & Y § I Afdd HIR IR Y ARG Bl (NG T, 2013
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Rl fear 71 51 Arffes gaeR ad1 Qifsd & 1R @e ugar e a8
ffSha arqeer # gt Wl 8, & forg 31fere < @1 yrgem ferar T 81 Wy < dfedn
H RIS g9, I Safted, e vd Wit &1, faedt afgen o1 fds =1 S v
3R BI e fpar T 21 S ufhar Afedr den AR |y st 4 oe
aRecs f Py 77 & SN b IR 3R A g9l &1 Nfear &1 gar ol afgen
gferd TRl §RT go1 T ST a1 I8 YFARad -+ & foy graem & dfsdr (18
AT ¥ HH IR BT FHAT SIS & GAI YT A 7 Bl SIS TR Aferait bl
IRt vd FRge aRAe g™ 339 & Y IR 7 BRI W Afgdisll &1 A=
Scfred (fFrawo, afedy vd wfrdi sidfam 2013t srfdfafia fovan €1 Sudaa &
STITE AR DT (HLNGT) AT 2018 AT [T TAT &1 Sl JFeAT b HAIEAH
7 QI DI A3 BRI DI FSIT DI G910 AT Teb ISIAT AT & TR A &b A1y
TSI HRIINT § gRafd fhar ST ol 21 396 IR e TAThR P Al
FI U7 g U4 FARAR @t ag-di o FeiRa st 81 3 T SRars & e
IUEY-| IR B (7 SRa)|

@) A () LR IR RIS KR, 8 FATT F U< a1 & AFAR < H
2014, 2015 3R 2016 P SRT AfZARI &b oG o SURTET BT Pl AT SHHI: 339457,
329243 3R 338954 & i1 2014 BT AT H 2015 H 3 Hererd &1 RRTEE MR 2015 BT Jol1 A
2016 H 2.9 Hfcrerd @1 gig @t T v @1 gwich 81 o 3 aui & IR Afeasi &
farog fafie SRt &1 <iRT Uy - || § SU Bl

SYIFEr/
AfeeTal SN Tsfeal & Ty g4 qret SIUNTEl & (AgF0T
& [o77 WRBIN 8T &1 T PRarg

1. ferh surr
() SIMURIEF BT (FIEM) e, 2018
JellehR 3R AHED TR P I B! Aol |

12 99 B AT B FASD! & WY TATHR & T ATSiaT BRI FrdT
I << Bl Fhal B |

FADHR b Al o STie BT B 2 A H G|
IR &A@ & afild & fMueH & fov 6 @ & q9aafds
fafe= |

(@) TR ST ([Feires) feres, 2013 &Y srfergaaT

dorg e, A9 SadtsH, I fhar iR dioT &xar enfe S JY SRt
P YR << dfear § i &l
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JAHR, AHfed TARDR, Siad TR GUIE STe dlell die i T19IR
R & Ty ARY AT

FATHR/ISE B ST TS BT RIGR AT b1 F:ged IR Ui
P R W ITAR |

AM AT @l RIeR ARl & UM g5 dd §9g Afgen gfow
Ffer anfy @ SuRefy gfRed o= & fow fey g ufparma
TREH |

Afgemsil &1 BRiRee W @ftte Salfis (Frarvr, ufrer va ufoaiy) st

2013

*

*

*

AfEerall BT PRI IR GRITT 3R A& a0 Y& bR |

s Wl ArPRERET wfed |l Afgerd mie € - Wl sy @ @,
qUIhTIeTeh 3TIR SFRITieTeh, TSI~y SR FIofl, WfSa Srran Srefvfod &
# BRIk |

FRTROT 5 - el A idRe Riera Afifad ok e @R w®
R fRreprar wafdfer |

TIUTS SR - ATdoTid AR ol &5 & fore eifFerrss Rreraa d |

Ua-gd ST ad-ita! (fffee ok gouanT faron sifdifeer, 1994

*

*

T A Yd AT SHb g fol g7 H1 g $Rar
ARG SISl 3RET HemEifod f[aafodl snfe &1 gar & &
TSI ga-Yd eI el Bl A EET eRan € iR for FeiRor

F Y ITH goUANT, SRIh BeRasy dTferet Yo 8T Bl &, P bl
gl

Teor e srfdfr, 1961

*

*

RSl B AT HRRT BT AHT B MITIBAT BT AT <l 2 |

TSl Bl URYWINT BRaT & 3R TS o, ol 3dl Sl & a7 § oIy
IHAM F [0 dRIEMSHEN 4 &f$d Hrar 21

R e & afeemsit @t grem sifafe, 2005

*

I Rifdel upfd @1 B & SR B fEar @ aRWIT HRar &1 =ve
& 4 el Afean & kiR, A9 sp@ar AMfa® @R & dic Ugam
arel 9t TR Fe wmfie €1

RIRETOT TSR, ST Sreel, SMfdre jred, Sif¥Rer SiR afayfd s &

w0 | A8 Bl 8T TS BT B |

TR AT fora-39 Adyl, 9ot 39 yeR & Hay faarg o usiy & 8, o
ol Al # 1 & gaw Sied oie & fog Afkenet & siirert &
AT Y& Rl 2 |
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(®) e faare fer sifarferr, 2006

* 18 Y U B A B AS(PAl F 3R 21 99 H FH AP & ASHI b [9dT8
1 foY B 2 |

*  glel fad1g B Uh I SR IR-GHH IURTE AT ©
<) wfeer afdre fAegor siferfers, 1986

= {5 fasmum, ueeE, og, REeer # faxlt Y wu F ) o=y e A
39 UPR B 37 I & GRS BT e sar 2|
@) IMfaP < AR FHaror sfdf~=m, 1956
£ g4l & 31dY ATAR BT A8 Bl & 3R $UdT Sooitd gS1T 7, Tx&0
TR 3R UG =TTl @l AT BT UTGeT BT & |

* Ffeal o1 g AR (FaRvn, \@Re01 &R gaai) fadee, 2016 o &
AHE & TH I S B AHE | TG 379y AUR & (A us i

P AYS IRIP A FHAE BT |
eI aRad=
(®) T wU A ARl B GReT At ARl & [y I8 HAed $ I8 Ugel! aR
Al JRET YU & =TT BT 15 |
(@) wAfeeTsll 3R FTal & ASaR ARG DI FHRT & AR IR TGR H T8

HATTY & ST ATgaR GRE YHFT Sl AT BT T8 |
(@) I Farei I ugrait

* gIAd-aTfeIdl U SR aifcrarteli @ Refd § guR &= & forg Afeen
T4 911 IRy H93Tery, AFa-9a1ee faar 93y iR W@Rey vd uRar

ST HATAT B FH-H3TeR: gl |

«  Aigeel R dsfEa & Ul A @ A § gRads M & faw gwele
1T |

* 9EUE-gd SR UNIe-gd SeTe dhie S BT del A |

* Tsfbal Bl R T8 B b (7 UIeHISd BT 3R Tpell H I o1
sirare gHRed s
@) i fafer

91 AfXersil & forg gRet iR WRel 9o & ITYT | U & FHIIfaaT &
faT 2013 # wenfug fHdar Y Te Tafta iR IR-gwta [
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Ty 2018-19 TP 3600 FIIS TUY BI IR Idfed o1 7 2| JfY, s &
AR OT AR1ehT & YU YIS o aTe, S| DU 6312.46 BRIS DU I 3T
T YAl fban T B |

I P qul § 59 UFARIRN & SUANT 4 AfIsl & GReT use] 4 4RI
gEATd 3G |

@M 181 AfZT EeuegT

*

*

& 9 yarfaa afgeel & dobrdl iR A 9 Fergal |

ST /RTE RIS &7 TR IR F1eT Xe | HIS[a 1 & edelTg1 3717 1091/108 bl SR
P AT F 181 FER B AGGAT T 1 T 7 |

9 9HY I GIIeT 31 I5FI/HAE 15T &A1 H U © | 39 IP 16.5 AT A
3ffere AfgeTail $I AT YT &I S gl & |

() 99 LM dex (9dh)

*

*

fear 9 uyrfad Afgenst o a8fhd Jd1¢ S &l Sl © |

Trert Tt § Wi & - e eI, et T, B e a1/

TeEE, FAIdSd IR, SRS Y |
R HEY AR ®U 9§ 3T B W Hg Bl JaU o Fehal & |

AR & T fo7el # F) Fgr wenfid fey o 21 59 famt 193 Fg aRamRa
213/ TP 1.7 AT A 3D AlGATA BT AT USTT DI S D! 2 |

($) Rfar v uRASET

*

*

36 X1 & forw fdan i & d8d 2,919.55 RIS BU- B 111 I aRATSHT

P 3rHIa B T 2l
TR Al 3R gferd SMRYad dTel WER1 §RT ANV 918 T8 &

TER <31 (PUd BRTS H)
faeett 663.67
=g 252.00
q=Tg 425.06
SELCIEICS 253.00
PreABIAl 181.32
RIS 667.00
TERIEE 282.50

KECRED 195.00




56 Written Answers to [RAJYA SABHA] Starred Questions

)]

®)

(31)

(=0

N

I ST BGRRAP TATRTATS

*

i te & dga, I IIRTE Bl S § UR & oY 9RA & STE-uT
F B WM W I ST BRATES TRRTeTemd wnfid ot < & €1
BRIAE faarl § doll 9 FUR S & [y Fatam G9d e siv
Ui e eIfa 1 R UT HRA o foIg geR1RT Ut H_Ig S Il
gl

dSNE § Ugell UANRITAT UR $1 Y[ 81 T 2 | a1 & 150 Al
A IEHT 2000+ HHA Th B ST |

TR, HIABM, Yag 3R I H AR AH JIANRIAG FIud Bl
ST |

TER AT HUE B & foy At gfer weMl ok suaral bl hRRA®
fpe At gem™ @1 ST |

*

Afger GfSdl, I EHel/3TT AURTEl P ITRSNGAT P {7 Fafast rerr
2018 |

QfSTlRm3ai, S TRy & IRUTHERY JHHM, e ST FH B b &

3R 18 gat &Y STraeaehal €, Dl MY Te/43Tast Y&l fbdr ST
% foam T 2

Ugel dTell IS A H3TTasl H BIH! gig $I T8 8 IR Y IR Siks 17
gl
S BT AR BY 41 Fargen foar 4 fGaRka fear s 21

forfar ffer & siaia fomr oIt suTaeTel uftifhar @ eie gorett iR e

qcH

*

ST TRETOT BT T =RVT STR Ua?l H qRT1 &1 M7 2

R T8

*

BT uRRefl o 8 Y81 A, yRee, wplde et 3 F €,

Sl A ReT @ g Hal, e B @ difgd, wikaRe faare, daee
fqare onfe & SR YhaH 1 AHAT BR B! AR & [T I8 - Th
ERI% AR Gl P T bRl & |

3747, WIST, BUS, URTHE, BT HETIdT, IFATE] e HaTd, AT

ufdneror, afdre TETId SaaIfe Ue BT B

S AR H gAHE H 550 WER [E © |

Fouidell

*

Ig i AN Ao & fay geftr & ffedl @1 gafur @ e
T4 g91@, YA 3R GAUDIHR0T & fl¢ U ATUd Ao © |
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4. ugA

*

*

*

AR & difedl o e Aarel & A SRATAT AT U B 8 |
gaT SR UcTac HeH HRal 2 |

I R F g9 | 286 TRASHT fad Tifva 1

() ATER UNTE BT HHTETT BT

)

*

T8 HATSY, Selaeii-e! Td a1 Uefid! d3Terd & Fean A Afedr g
it faeT ATy AfgArel iR gzal & Raas 8 darel 9 UBR &
AEER R, fRIve: a1 A gEiaeR AR, dhR 9 FRY SHOR
anfe & forg amue gfafear fAeRia & e 2l

5 & Y gRT I1geR RT3 RUIE B & {0 gleasy & v & Udh
Horg RafeT g2 g9 o 81 2|

-2z | SR I 91 FTellerdl, TllchR AR TRT SHOR] s1e
Y g & foTT 3= ufshard &) < I 2

qER] JUTET BT GRET UG BR b [Ty DIl H W PR W A
faam foar o ver &l

39 vy WR Yfery ST 3R =ATuTferes! & erdan f+Hior gd gfRrferd s==
P WA S H SRl g & Jad W g {6y 17 g1

gfere gt # Afemait & forg 33% smeor

*

gfer gt § Al & I 33% AREV & ey H A IISAIRY 5
&3 B R SR @t ST gt

9 XY 3R 5 WH Y &3 Ul Bl haradd 3RH #R b & | baly
| gferd 9o (fiediem) # Y wigernsit & forg 33 wfrerd siRer @1
A B g 2

O Hgerail & oy ISR qg+ & H-A1 Gferd ot 37fareh Afeetrigpel
T ST |

Hfge wfeT =

*

Afgersil & Jal & qHE M g, S, ffe 9ur ©le wWROWR
HXTT |

RPN AISIEH AR arel Afed A Afgersii d& ugad & g @¥ <%
H 3 g BT WIHGD] DI AENER] |

Afearall 1 &1 # RUIE B iR 76 foU Sude FeradT a& g
& oy At grenfed o © |
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C))

(®)

()

®)

(o)

Jarfed JeTSTH BT GRIT STINT

*

JaTfeed devITge UR IUAL ATl b GOUAN B AP HR P (Y geiaeT-Ta!
Td UrEfel #37erd, T8 dAed aU1 dal Uerl ¥ faeR-fanst |4 e
e hAad wenfid &= &1 ol forr |

Higer vd arel e #3erd gRT RAgRS! & A1 fOxga ==l & ER
TR JaIfed JeATSE P R & gR B goldeI=a! Td Wenfiet d=rey
§RT6 S, 2016 I & UsdlgoR] ORI B g off ST W Uiced W Afeel

STINTHAIST Bl Jgax A& e il & |

T R Hifer feremfacer

*

TR fey T & S fe 9 Sforaai o eifrard siifiow tfes feargs,
ATges lhiT R Bl AT BT, ITeld & BIeT TS U= Il a18+
P USIIBRUT TRR BT TS I USeH, Al -1 B $28T & MER U
e &t IR anfe |

A9 g8 W gHREd fear € 6 offell 3R SaR S/l Sadl |aTd a7
JIRT & gem YRREd F B AU R 4 ' 7 dre 991 S96
|1 g9 fafa wu 9 e a) IR 2

STRT THSIEY

UHRITSSTR Bl oY o # &1 HRIS ST Aehell &, STURTY "ied Bl BT R
SR

gfere Hefed SAIdR ®I THIMSsR SHIhR dR1 & oy RFER © |

i RrerEd yaie

Hfgell Td a1l fdeprd d3eld U ol Rrerd Udiss el I8 & il
AR 9 et Rrerrdl R FRarE vl 2|

ANR®T B ARTH TS BT 2 |

THTS - YN F oHR 39 I Ud ATl | 20,000 ¥ Afde Rrepradd U«
Call
Rrerd si-ﬁ?ff & eIy J min-wed@nic.in I 9T PY I &

9T JURTET BT ML IREY 1 STORTRT Bl b {har S Hdb 3R ST
T §RT SIERT IURTET BT bl ST Teb |
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SUTEE-II

2014, 2015 3R 2016 @& TINTT Hl2cmsl & [aog SURTEN &7 N7

PHH H. 3T BT WD 2014 2015 2016
1. ool ' 8455 7634 7621
2. AfEerel B e & foy S&HHT 3734 4060 4466
3. AT @ ARt & IR THUG BRI 45 54 462
4. THUTT BRI B 91 ¥ Y 0 SR & 9 3 12 125
5. e BHa 137 140 160
6. RIS &9l &1 T 40 30 46
7. ofy a1 RedeRT gRT i 122877 113403 110378
8. AT BT TSN T IFTAT HRAT 57311 59277 64507
9. facer & orefeal &1 M 13 6 12
10. M4 §AEUR 456 713 659
1. FAHR 36735 34651 38947
12, FARHR BT BT AT 4234 4437 5729
13.  SIUTPHIID AURTY 105 108 489
14, AR & W o FRA & LT A 9 W gAA 82235 82422 84746
15,  ARFARN @1 e W B 9735 8685 7305
16. o uferer 1, 1961 10050 9894 9683
17. smifre grarara (e s 2070 2424 2214
18, HRq few 9 Afgerail b1 wiReTor SAfefraE, 2005 426 461 437
19. IR G AT THTRIT HRAT T HSTT 749 792 930
20. AR &1 3rgelte fearor (Frawon) srfdfrme, 1986 47 40 38

AlETsl & [9%g Pl TURTY 339457 329243 338954

International report on crime against women and girls

1#21.SHRIMATI CHHAYA VERMA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of steps being taken to control crime against women and girls in the

country;

T Original notice of the question was received in Hindi.
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(b) whether it is a fact that there has not been expected respite in crimes against
women even after implementing criminal law, 2013 framed after the Nirbhaya incident in

2012;
(c) if so, the reasons therefor; and

(d) the details of various crimes committed against women during the last three

years?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) Safety of women in the country is of utmost priority for the Government.
The Government is endeavouring to put in place effective mechanisms to provide safe
environment for women. The Criminal Law (Amendment), Act 2013 has been enacted
making the punishment more stringent for offences like rape. Provision for increased
penalty for gang rape and causing serious injury to the victim resulting her to remain
in a vegetative state have been made. New offences like acid attack, sexual harassment,
voyeurism and stalking, disrobing a woman have been incorporated in the Indian Penal
Code. Certain changes have also been introduced in the Code of Criminal Procedure (Cr.
PC) and the Indian Evidence Act, like the recording of statement of the victim of rape and
sexual assault by a woman police officer and provisions to ensure that the victims (below
the age of eighteen) is not confronted by the accused at the time of trial. Government has
also enacted the Sexual Harassment of Women at Workplace (Prevention, Prohibition
and Redressal) Act, 2013 to provide a safe and secure environment to women at the
workplace. Apart from the above, Criminal Law (Amendment) Ordinance, 2018 has been
promulgated. The said Ordinance has increased the punishment from 7 years to rigorous
imprisonment of minimum ten years, extending upto life imprisonment, along with fine.
Further, the Ordinance also specifies timelines for complete investigation and disposal of

rape cases. Details of action taken are given in Annexure-I (See below).

(b) to (d) As per information received from National Crime Records Bureau, Ministry
of Home Affairs, total number of crimes registered against women during the year 2014,
2015 and 2016 were 3,39,457, 329,243 and 3,38,954 respectively in the country, showing
a mixed trend with a decline of 3.0% in 2015 over 2014 and an increase of 2.9% in 2016
over 2015. The details of various crimes committed against women during the last three

years are given in Annexure-II.
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Annexure-1
Details of action taken with regard to crimes against women and girls

A number of steps have been taken by the Government to control crime against women

and girls:
1. Legislative Interventions
(a) Criminal Law (Amendment) Ordinance, 2018
(1)  Stringent punishment for rape and gangrape.

(ii)) Rape of a girl under 12 years of age can be punished with life

imprisonment or death.
(iii)) Completion of investigation in rape cases within two months.
(iv) Six months time period specified for disposal of appeal in rape cases.

(b) Notification of Criminal Law (Amendment) Act, 2013

(1) New offences like acid attack, sexual harassment, voyeurism and

stalking etc. included in IPC.
(ii) Heavy penalty for grave offences like rape, gangrape, life changing
injury.

(iii) Free of cost and priority treatment to women victims of rape/acid attack

etc.

(iv) Procedural Changes made with respect to recording of statement of the
victim of sexual assault to ensure presence of a women police officer

etc.

(¢) Sexual Harassment of Women at Workplace (Prevention, Prohibition &

Redressal) Act, 2013
(i) To provide a safe and secure environment to women at the workplace.

(i) Covers all women - all ages, full-time and part-time, public and private
sector, organized or unorganized sector etc. Including domestic

workers.

(iii) Redresssal mechanism - Internal Complaints Committee in organisations

& Local Complaints Committee at district level.

(iv) SHe-Box - online complaint mechanism for public and pvt. sector
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(d) Pre-Natal Diagnostic Techniques (Regulation & Prevention Of Misuse)

(e)

®

@

(h)

M

Act, 1994
(i) Prohibits sex selection, before or after conception.

(i) Regulates prenatal diagnostic techniques for the purposes of detecting
genetic abnormalities or metabolic disorders etc. and prevents their

misuse for sex determination leading to female foeticide etc.

Dowry Prohibition Act, 1961

(1) Recognises the need to address the social evil of dowry.

(i) Defines dowry and penalizes the giving, taking or abetting the giving
and taking of dowry with imprisonment/fine.

Protection Of Women From Domestic Violence Act, 2005

(i) Law is civil in nature and defines domestic violence to include all acts
of omission and commission that causes injury to a woman's physical,

sexual or mental health.

(i) Provides relief to women in the form of protection orders, residence

orders, monetary relief, custody and compensation orders.

(iii) Recognises the right of all women to live free from violence within the
private sphere of home or live-in relationships, provided that such

relationships are in the nature of marriage.
Prohibition Of Child Marriage Act, 2006

(i)  Prohibits the solemnisation of child marriages for females who have not

completed 18 years and for males who have not completed 21 years.
(i) Considers child marriage a cognizable and non-bailable offence.
Indecent Representation of Women Act, 1986

(i) Prohibits indecent representation of women in any form in any
advertisement, publication, writing, painting, in any other manner/
Circulation of any book, pamphlet and such other material containing

indecent representation of women.
Immoral Traffic Prevention Act, 1956

(i)  Prohibits trafficking in human beings and contravention is punishable;

provides for establishment of protective homes and designated courts.
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(i) Trafficking of Persons (Prevention, Protection and Rehabilitation) Bill,
2016 introduced in Parliament. Will tackle various aspects of human

trafficking in a comprehensive way.

2. Institutional Changes

(@)

(i)

(a)

(b)

(©

Women's Security Division set up under MHA for the first time ever to

exclusively manage concerns of safety of women.

Cyber Security Division set up under MHA to prevent and respond to cyber

crime concerns of women and children.

Schematic Interventions

Beti Bachao Beti Padhao

(i)  Tri-ministerial initiative to improve the Child Sex Ratio and status of the
girl child by MWCD, MHRD and MoHFW.

(i) Advocacy campaign to change mindsets of people towards women and
girls.

(iii) Strict implementation of PCPNDT Act.

(iv) Encourage girls education and ensure toilets for them in schools.

Nirbhaya Fund

(1) Dedicated and non-lapsable fund called Nirbhaya Fund set up in 2013,

for the implementation of initiatives aimed at enhancing the safety and

security for women in the country.

(i) Amount of ¥ 3600 cr. has been allocated upto 2018-19. However,
after thorough restructuring of the way the Fund was being deployed,

approximately ¥ 6312.46 cr. have been appraised so far.

(iii) Over the next few years the utilization of this deployment will bring

enormtms changes in the safety aspect of women.
181 Women Helpline

(i) Immediate and 24x7 emergency response to women affected by

violence.

(i) Being universalised through 181 number through the infrastructure of

existing helplines i.e. 1091/108 working at the State/UT level.

(iii) Currently operational in 30 States/UTs. Over 17.4 lakh women assisted
till date.
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(d) One Stop Centre (Sakhi)

(1) Provides an integrated range of services to women affected by violence

(i) Services provided include: medical aid, police assistance, legal aid/case

management, psychosocial counselling, temporary shelter.
(iii) Women in distress can reach the centres physically or over the phone.

(iv) Sakhi Centres to be set up in every district of India. 193 are currently

operational. Have assisted over 1.5 lakh women till date.

(e) Safe Cities Project
(1)  Project approved for ¥ 2,919.55 cr. under Nirbhaya Fund for 8 cities
(il) Plans made by Municipal Corporations and Police Commissionerates cities
City Amount (in T cr.)
Delhi 663.67
Mumbai 252.00
Chennai 425.06
Ahmedabad 253.00
Kolkata 181.32
Bengaluru 667.00
Hyderabad 282.50
Lucknow 195.00
() Advanced DNA Forensic Labs

(i) Under the Nirbhaya Fund, Advanced DNA Forensic Labs are being set up in

multiple locations around India to improve investigation of sexual crimes.

(il) Providing funds to quickly procure the best possible technology and trained

manpower to rapidly improve forensic capacities.

(iii) First Lab in Chandigarh. Annual capacity to increase from 150 cases to

20,000+ cases.
(iv) Labs to be set up in more cities, as already approved.

(v) Forensic kits to police stations and hospitals for better evidence collection.
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(g) Compensation Scheme for Victims/Survivors

(h)

(@

1)

(@)

(i)

(iii)

(iv)

Compensation Scheme for women Victims/Survivors of Sexual Assault/other
Crimes, 2018.

Monetary relief/compensation to victims/dependents who have suffered loss,

injury, as a result of the offence committed and who require rehabilitation.

Compensation increased substantially from earlier scheme and new offences
added.

Compensation to be disbursed speedily without waiting for conviction.

Emergency Response Support System and Panic Button being funded

under Nirbhaya Fund. The first phase of user testing has been completed in

Uttar Pradesh.

Swadhar Greh

(i) Home providing a supportive institutional framework for women in difficult
circumstances - deserted, survivors of natural disasters, prisoners released
from jail, victims of domestic violence, family discord, facing litigation on
account of marital disputes etc.

(ii)) Provides shelter, food, clothing, counselling, legal aid, basic health services,
vocational training, economic support etc.

(iii) Currently 550 Swadhar Grehs across the country.

Ujjawala

(i) A comprehensive scheme for prevention of trafficking and rescue,
rehabilitation and re-integration of victims of trafficking for commercial
sexual exploitation.

(il)) Provides temporary shelter with basic services to victims of trafficking.

(iii) Enables rehabilitation and repatriation.

(iv) Currently 286 projects funded across the country.

Initiatives

(a) Addressing Cyber Crime

(1) MWCD working with MHA, MeitY and MEA to develop comprehensive
response to all kinds of cyber crime against women and children,
especially Child Sexual Abuse Material, Rape and Gangrape Imagery,

etc.
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(b)

(©)

(@

(e)

(i) A Central Reporting Mechanism being created as a hotline for anyone to

report cyber crime.

(iii) Easier processes to remove Child Sexual Abuse Material, Rape and

Gangrape imagery etc. from the internet in real-time.

(iv) Amendments to laws to provide effective legal protection.

(v) Training and capacity building of police personnel and judiciary on the
subject as well as increasing awareness among public.

33% Reservation for women in Police Force

(1)  Advisory for 33% reservation for women in police force has been issued
to all States/UTs.

(i) 9 States and 5 UTs have already started implementation. Reservation of
33% for women has also been approved in the Central Armed Police
Forces (CAPF).

(iii) This will make the police force more women friendly while also

increasing employment for women.
Mabhila Shakti Kendra

(1)  Structures at National, State, District and Block level to provide support

on women's issues.

(i) 3 lakh student volunteers fanning out across the country to directly reach

women with Government schemes and services.

(iii) They also encouraging women to report violence and access Government

support available for them.
Safe use of Matrimonial Websites

(1) Decided in consultation with MeitY, MHA and service providers to put
in place a regulatory framework to check misuse of information posted

on matrimonial websites.

(ii) Based on extensive stakeholders consultation initiated by WCD
Ministry, an advisory on functioning of Matrimonial Website was issued
by MeitY on 6th June, 2016 which provides better protection to women

users on such portals.
New Taxi Policy guidelines

(i) New Taxi Policy guidelines have been brought out with better safety
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measures for women such as mandatory GPS panic devices in all taxis,

disabling of child-locking system, prominent display of driver's
identification with photo and registration number of the vehicle, sharing

of seat to be subject to willingness of female passengers etc.

(i) We have also made sure that taxi services like Ola and Uber do not

shirk their responsibility of ensuring safety of their passengers and are

holding regular reviews with them.

Zero FIR

(i) FIR can be filed at any police station, irrespective of where the crime was
committed.

(ii)) The police are responsible for transferring the FIR to the concerned
jurisdiction.

Public Grievance Cell

(i) MWCD is running a Public Grievance Cell which responds to complaints

directly from citizens.

(il)) Gives women and children citizens a way to send their grievances online

directly to the Government.

(iii) The cell has processed -20,000 complaints in the one year since its inception.

(iv) Complaints are received via email at min-wcd@nic.in

National Registry of Sex Offenders in order to track criminals and prevent repeated

crimes by the same person.

Annexure-I1

Details of various crimes committed against women during, 2014, 2015 and 2016

S1. No. Crime Head 2014 2015 2016
1 2 3 4 5

1. Dowry Deaths 8455 7634 7621
2. Abetment of Suicides of Women 3734 4060 4466
3. Causing Miscarriage Without Womens Consent 45 54 462
4. Deaths Caused by Act Done with Intent to 3 12 125

Cause Miscarriage

67
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1 2 3 4 5

5. Acid Attack 137 140 160
6. Attempt to Acid Attack 40 30 46
7. Cruelty by husband or his relatives 122877 113403 110378
8. Kidnapping & Abduction of Women 57311 59277 64507
9. Importation of Girls from Foreign Country 13 6 12
10. Human Trafficking 456 713 659
11. Rape 36735 34651 38947
12. Attempt to Commit Rape 4234 4437 5729
13. Unnatural Offences 105 108 489
14. Assault on Women with Intent to Outrage 82235 82422 84746

her Modesty

15. Insult to the Modesty of Women 9735 8685 7305
16. Dowry Prohibition Act, 1961 10050 9894 9683
17. Immoral Traffic (Prevention) Act 2070 2424 2214
18. Protection of Women from Domestic 426 461 437

Violence Act, 2005

19. Publishing or Transmitting of Sexually 749 792 930
Explicit Material
20. Indecent Representation of Women 47 40 38

(Prohibition) Act, 1986

TotaL CRIMES AGAINST WOMEN 339457 329243 338954

SN BT G R, AR AT S HR U9 BT Sfarq 91 e 7, A § 9
SATG I G RE G el &1 I TR Repie &R1 ot RIS qareht 7 {5 Afemait vd
gl & Tf 81 32 IATER H 998RN g g3 §12013 | AP 2016 & ATHS 91 I8 &
fop STet Tgel 31 TURTEI & TRET 58% off, 319 I8 9¢ HY ... (GHT)....

ot FUTIf: 3MUh! RS U= & STHRd F8] 8, what is your question? Please ask

supplementary.

Sl BT g W), AR U I8 © b <97 A A SruRTel Bl A 7Y 2013 H
BHIUF TRBR §RT T HOR B J1IT1 AT AT 3R IRT F& SHBT A8 &1 UH 7 a1
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PR B {6 T BoR ST BId gU A 3171 AfSe 31uRTe ghg &l ARy HMIY IR SR S
R8I 87 &I BT Bl AR B H WRBR B! v Y8l 87 T Al AR A I
et Bt fTad wag W & d8d fuem o ois @rawen T8 37 ot ff 9gd 9R

ThR YT AR & hae 30% A B FdTs B 7, 1! A 374 offrid &l

Afer vd aret Ry Farer 3 wog 793 (1. IR $AR) « HRISY, AR HEw
$ GRS 19 W T8, I SR A H a1 I b GRBR Afgrsdi &l gRem &l
PR T8 B AdaTeiicl Bl AfSerail B1 GRE SART WA 21 314} 2018 H 3TER0
T HAT Sl & §IRT 'JATRID B (HLNGT) JLATQLT AT T, FRAT 12 99 F 7
I @ SIS WY SAEH BN WX ST B Sl rafd off, 39 rafy 1 ge1 few ma ¥
3R 3HS HIA-AY S IATSiaT SR AR GG g€ &1 grag A fHar o =7 Bl
FAHR P AT H ST1d BT HTH Ugel 9gd of FHY b UST I8 T, b 371d a4
A <1 7EH @l gHITEe FfTEd o o 81 8 SR 39 9l & @Rd fFae & fo o9 8:
HTE B! FHATATe 1 fFERoT fhar 7 R8T 81 R & AE B A4l Sl & IR,
GoRT 3f1R e FawelT 159 & 49 &, $AMY BT Td FaelT 91 I MR ANRB
F SIH-HT B GRE at A1y RTar) I8 TRER @ 8l 81 $8 1531 1 g94 9gd
et Ul bl 81 HEY T¥ b SR ¥ U qed] & W1 $ ARE bl STl 84 IR I8 Bl
TR, Yo AR YrRITeT, TH1 1 984 &1 Hdg-2ieldl $ 1 3894 U8dl 3l & 3R
Te A8 § Al B rafdy 3 sraRTeft & forg Bkt @t |t ot fot foram i ¥ € 9 |
8% U Tl Bl UL H R 48 &7 3 81 IqDT h3yell g1 3i1R SuRTell & fofg Bl ot
FSTT BT T1aeT fBar 111 I TRBR $96 Ui 98 8 dda-eia gl Afear d a1
T FATed & FAR 99 W) & A1 & Sl 7301 &, I <A1 b A1 F A1 1t 17
ARG BT T U 9@ ol 3R IAH Alcrail Td feadl HI WRev UaT H & oy,
ITP! GRET TS B & fol¢ AFfed w9 | 5T BRI $ A1 59 AT HI B 1
IGIH1 ATMEY, SHD! oMY T DI b, BH e DI AF[SDAT b AT, HAGTL A P 1,

P 5P U B e T1RY, 39 IR fIaR B B aeThT B

el BT 991: Badl $© B A IS | IR A Tl +19e S| 70 Fiererd
A 1 U &

HEIGd, AR1 GAR1 U IE 8 b Al IRTe & Al 9 Hgafl, YR, AT, HEHR
3R R # BTG DI 1A s, Al IIBIYR, TSI, DIRAT ST TS, BICI-
B! afeadl & Wy s $) gead gaa! fafaa $=adl &1 § S @red g fb
AT A sl 3 aul § el ot RieR fha afedsl vd afeaai @1 i, o
HEE P17 3R AT H J AR Ud gl @Sl 81 b, 394 S AGS ygardl 87 39&
|1 B, S TR URAR 31 afeaat gRe @ RIeR gl €, T 9316 S+ a1feliT 819
TP S2 MF 7 ugam IR R He?
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31, IR PAR: AEISY, THR gRT I8 HATT H T "AfTell YRel TDhIs" I
T B I8 9 fIun # Adeefiadr & A 98T T HEH Bl For investigation, Fast
Track Court 1t ITIT <71 YT &, A1 9 IRE Bl TSI, A8 d Fel $I Wl 8, 3 & foedt
W T B &1, STDh! Fdeaefiadr & At Fg-Hi [HuiRd oxe, 9 FaiRd w9a-
AT H ST FIIESRT 81 3R I & 30 9 HeH ISR SIY|

1 979 <1 Sarexvl i €, e 3 9 II1ER0T TEN 1 W P 3D 141 § 59 AT
1 U B I8! 21 U1 9 91 I 8 b et W $9 aRE @l geTsi ol 9gd
HaeTefierar & e o R8T g1 Al Td afeedl Pl ATgaR 3URTE | okl B P (oY
T8 WA H Ueh "AISaR GRET YU Sl I WY1 Bl AT 21 AU STl G3Tast b a1
HEI &, I 39 <ARE ¥ YIS Sl §HR] g8+ Bl & AT AT BIell &, STl 8] Ueb &1 bosr
R Yferd &1 HeRIdl, B Feradi, i Ferar, aad=ie wHel, I ARl &l
AR GG I b5 b AILGH A UG B DI [ H TSR 98 THIRAT & A1 AR
BEH IETVE B

7} YT BTN : FHIART HE IS, H AUh q1ead A #3i1 Sf) § g§ =1 A181 g b
2014, 2015 3fR 2016 & Afdbs AT MY &, <ifPT 2017 3R 2018 & 3fids gaH el ol §
3ITIh HTETH | H3] Sl I T8 HE1 d18dl g & d U s I DY 3R 2012 H S B
1 8, 3] b I B P < e AT Pl gve T 77 8 3R I W a1

PHRATS T ©, I8 Wl garg]

S1. IR PAR: FEIGY, A GG b gRT Sl 2015-16 & ATbel B dId bal
T, AT NCRB & ST 3T ¥, S fidhel & SR Afensl & Uiy STuRTy & Sl A1 &,
d 2011 & 2,28,570, 2012 & 2,44,211 IR 2013 & 3,09,515 Bl 2014 H T TASIY Bl T
AT g1, A ARGR 999 & U8 d 3,29,515 o, olfh O ARGR a1, SHP 919
3,18,430 31X 2016 & 3,25,451 &1 A A3 & Uy 3TIRT & ATHA P 3MPp< &l S
2015-16 B1 91 DI 1 & 2017 3R 2018 & 3fbs...

it wurafe: =21, 811 S9HT I Hear & fF 3w 2015 9 @1 e, I8 e v,
Afh 2016-17, 2017-18 & JATFS..

S1. IR5 PAR: HEI, 2016-17 & Aihs A 721 3
it wTafer: 99
S1. R PAR: 59 d 3T, AN AFG TG Dl 4 & S|

SHRIMATI JAYA BACHCHAN: Sir, I would like to bring to the notice of this
House that there is an organization in London called the Thomson Reuters Foundation.

They have 550 experts from all over the world and they have declared India as the most



Written Answers to [19 July, 2018] Starred Questions 71

unsafe country for women. It used to be No. 7 but now it is No. 1. It is very shameful.
You have given numbers till 2015, #7R 2016, 2017 3R 2018 H S $& I 3T, IAD!
SIER ] T 2l From the time the Child Labour Act has been amended, due to the
Government Policy on Ease of Doing Business, trafficking of girls has increased

significantly.
MR. CHAIRMAN: What is the question?

SHRIMATI JAYA BACHCHAN: I would like to ask the Government: Can you tell
us in detail about the report on the Kathua incident? Secondly, will the Government place

a white paper in Parliament on the status of crime on women?
i} gHTafer: /30 S, AT AR BT U specific &1

31, IR PUR: TS| & G H AT T gRT S 91 Y 78 T, S bl
P Y H 7 9 YRT IWRAR I BIs TG {hAT AT, 7 TIR HATeI I G fhar 7|
IDT AR T §, SADI criteria FIT B, [ AR IR I 3fhS! BT Hebel- gall; 3Tl
3T T2 B AXDHRI & T oG SITAEIT TR TARDR o Sl 3T &, H I a18el §
o I e # 123.1, 70ie H 121.7, Z.UH.T. H 38.6, Ti¥T 3 37.9 & ...(TAM)...

SHRIMATI JAYA BACHCHAN: Which year?

S1. 9% $AR: Y I81 Bl AXPRI & 3MHs & AR 3 & 3fbs €, g9 2015-16 P
3MHS B ... (TaLT)...

Maht S/ TeEE: AfhT MY R®T B, SSRAYA Afbs dl AT §dT ¥2 Bl
..(TAYT)... MY HE & T, AP gal T80 gl ...(FIUM)... It is an international
organisation with 560 members. I International Society for Prevention of Child Abuse %,
31T & Sl MBS < XE E, ...(FILT)... B &1 AHT 87 ....(FIH).... 31TT 7eF TS Bl
I BRI &, P3N B a1 BRI ....(FALUT).... SHP IR 3 AT ... (TILH). ..

MR. CHAIRMAN: Jayaji, please. ...(Interruptions)...

it I geprer Tl S U I-T gB1 W1 ©, WA Sl DI SHBI SA1g <1 @AYl
...(FTHT)....

MR. CHAIRMAN: Jayaji, please. ...(Interruptions)... Shrimati Vandana Chavan.

...(Interruptions)...

SHRIMATI VANDANA CHAVAN: Sir, I wish to ask the hon. Minister.

...(Interruptions)...
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MR. CHAIRMAN: I would like to caution the Members, unless something.
...(Interruptions)...  Please.  ...(Interruptions)... Other Ministers need not.
...(Interruptions)... What is this happening here? Please sit down. ...(Inferruptions)...
Please sit down. ...(Interruptions)... 34 gl T Rl <IgH, AR g X% J 3R g AR
I TR I W &I S &1 That is a weakness. You must come out of that weakness, both
sides. That is my appeal to all of you. When one Minister is replying, there is no need
for another Minister to intervene,—the rule is very clear, precedents are very
clear—unless suggested by the Chair. This is number one. Number two, when one
Member is speaking, there is no need for another Member to stand up and speak behind
him. That is also very clear. I have called the name of a particular Member, that too,
because it is concerned with ladies. I have given chance to Shrimati Vandana Chavan.

Let her put her question.

SHRIMATI VANDANA CHAVAN: Sir, considering that sexual harassment at
workplace was a very serious issue, the Parliament passed a specific law called the
Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act,

in 2013. ...(Interruptions)...
MR. CHAIRMAN: One at a time. ...(Interruptions)...

SHRIMATI VANDANA CHAVAN: It also prescribes penal provisions for the
organisations which don't comply with the provisions. Sir, it is our observation that the
Government/semi-Government and private organisations are not complying with the
provisions of this Act, and if at all, they are still following the Vishakha Guidelines laid
down by the Supreme Court which are now redundant. Sir, the law prescribes for Internal
Complaints Committee putting up a board in these organisations. Unfortunately, nothing
seems to be done in that respect. So I would like to know how the Government plans
to address this. In fact, even in Parliament, maybe I have missed it out, but I don't see a
board where it has been displayed what constitutes an Internal Complaints Committee.

We ourselves are not complying with that.
MR. CHAIRMAN: What is the question?

SHRIMATI VANDANA CHAVAN: Sir, my question is: How does the Government

plan to address this issue?

T1. IN5 PAR: AE15 Y, T k8 B gc131 A JHIIT il 89X AfATg 8, J Afget
eIfdT sl & HTEIH H 391 RUIS AT A, T81 G¥Ih b, §H Ugdl Aol ol G
1, Ujjawala Yojana 3R TaRTRI® &A= # $HTH $HR dTell oIl 89RI 98 8, S GRe
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T BR &b forg, S H97 ordl qd § 9 & 17 ARG ®l §AR 3T o <% & 9l
RTT & A U4 aTet [T AR & 17 59 6ae 9 Qe a1 il a1 g, Argetraii
I YR TG B P (oG FHY B A U8 R Bl YoM DI 81 ... (L), ..

farea ol xermsit &1 fAmior
*22. 3ft gRder: =1 AT dwEE e J=5 98 990 B 9 HE 6 d

WRBR gRT ol soie d 19 39 favg wxa fovafaererl & wenfia fey 1 & aR &
HIY BT TS oY, I AT 714 & 3R S5 FH107 & Hdg H g W BT ART 1 82

AT F¥TeE et T3 (3ht UbTe Sas®eR): fIaRer 99T yed W I foar mar
fageor

gofe "IN 2016 & SR fATdfTaTed e AR (o) 7 Ihe e
(JATSITE) HEATY ST aTel faea i fR1eror Ud SIgeier wRenait & wu # IR & forg
10 TSI 3M1R 10 F7roit TRerait Bl Werd a9 & oy Ardsifie dvensli & forg Jomsit
(RBR] erh TRATAT BT IcHT WA F HY H Y0 fFeniraen, 2017 MR Freit
T3t & forg oirdt (e faeafdener Sapte dve) fafad, 2017 &1 SRRy
gl

fafeEl & S aR, faid 20 BRI, 2018 & AT & SIRY AHR 1 faRry=s
affa @SS &1 e far a7 faAie 13 RidwR, 2017 @1 9 SRl ¥ Jrded
AR A SATRIET SR @1 T8 81 G8g9R, W Bies IRITSI8N H 11 3Tde| Al

114 3YTAG - ATASIh &7 74 IR 57 &5 F 40 3Mde U fby 70 B

sl 5 RT3 §RT UST 6T MY {11 3R IRHHROT B YR ARE A S DR
ERRGISAR LRI KA b

IOIAT §RT 9 TS, 2018 DI AN $HDI d3P H 554! RUIC Bl SI1d DI Tg o
3R Hereq foram T o6 gor exean |rasiies Siofi 3 3 Heraif 3R it 2107 | 3 FRegradi
I ARYRIT B e Se aggaR, FrefeRad Ardsiie Al ol IJapte de
(3MMS3ATS) P WY H MAGAT BT & 1Y IgAIG U1 fham T 7

(i) TR fIm |, ek
ity IR Arenfiret v, et
(i) AR Wi i, are
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& STfcrRa, a1 Frolt TRerrail & wdy # RIwTRer ot 71 off:
() fargar wrenfirest va fagm dwerm, frer
(it FOTITeT S fR18T JrehraHT, HvTqTeT

& AR, M Bies ol & Siqiid sm 3 a8 d gep wver (P11 wRer)
AT BRA &b AT eI =1 SIRY R BT YRTd fohaT 77 27|

Construction of World Class Institutes

*22.SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the names and details of progress made with regard
to the construction of ten world class universities announced by the Central Government

in the last budget?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): A Statement is laid on the Table of the House.

Statement

Asper the budget announcement 2016 University Grants Commission (UGC) issued/
notified the UGC (Declaration of Government Educational Institutions as Institutions of
Eminence) Guidelines, 2017 for public Institutions and UGC (Institution of Eminence
Deemed to be Universities) Regulations, 2017 for private Institutions to enable 10 public
and 10 private Institutions to emerge as World Class Teaching and Research Institutions

called on 'Institutions of Eminence' (IoEs).

In accordance with the regulations, the Empowered Expert Committee (EEC) has
been constituted vide order dated 20th February, 2018. A notification seeking applications
from the eligible institutions has been issued on 13th September, 2017. Accordingly, 114
applications - 74 from public sector and 40 from private sector, including 11 applications

in the Greenfield projects have been received.

EEC after thorough examination of applications and presentations made by the

institutions has made recommendations.

The EEC report was examined by UGC in its meeting held on 9th July, 2018 and it
was resolved that 3 institutions from the public category and 3 from private category may
be notified in the first instance. Accordingly, the following public institutions have been

approved for notification as Institutions of Eminence (IoEs).

T Original notice of the question was received in Hindi.
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(i) Indian Institute of Science, Bangalore

(ii) Indian Institute of Technology, Delhi

(ii1) Indian Institute of Technology, Bombay

Further, two private institutions were recommended.
(1) Birla Institute of Technology and Sciences, Pilani
(i) Manipal Academy of Higher Education, Manipal

Apart from this, one institution (Jio Institute) was proposed under the Greenfield

category for issue of 'Letter of Intent' for setting up of an institution in the next 3 years.

i} gRE9: 9 Aeley, § o WY § 3MMUd H1egd | 1941 Ul A Hes] g+
H Bl Sooid BT AT b ARBR & 5 B B H TS HIAT 8, R 59 B & 17
IR AR faerye afiiy & sreger, qd 9w g1 Sga, U, TMTeRd™l o Hel fb
TS gS! AaE W eligibility criteria ®1 ST $1, TR 9RG § 19 G Y U T fiyel,
18 @ B & o 1o fawa & 500 fIea T ot wermall # 9 it 1 auf # +ff sru=h
PIs STIE g1 UG | 9T ARPR bl BHRI 51 RIeror Feraii o I8 qarferd! ded 872 3
oot AraTge! § B8R IR faeafdemeral § 9 oWR 91 U 81 i, ST 3} < 9uf §
g & 500 faafaemeral # ool SHTE U1 |, A ford aRE W 31 B A 27 H SR
T IS 3M1R SIS <1 =Tedl &

it AU 31T Hdvs FetiHed! I8 wad 2

S} U1 SATASHR: TR, T<dTs I8 & fb AR 9T 900 fazafdene™d &, we have nine

hundred universities. But, in the international ranking, in the first two hundred, we have
only one. So, that is the real state of affairs, and therefore, that is a serious thing.
Therefore, in 2016 Budget, this scheme was announced for Institute of Eminence.
There, it is proposed that ten in public sector and ten in private sector universities or
institutes will be selected which can then attain that quality with two things. For public
institutes, we will give extra funding; for private institutes, we are not giving a single
paisa; and second, more importantly, they require freedom so that they grow. Iz il
TS BHe] oY, I9H Gt URAT 81 9, oifhT ST 1 I8T B B+ a1 IR <, fagen &
feafaereral & il aTS9-qRIeR a1 &, Sl {3 first hundred H JareIst €, S96 o AT
1 59 BAST F T Yot e fraT 3R IS b T8 HaT 7, offdh Marel T o =1
exactly TIT 8T, Ig ¥4 1t ugr 181 B, safery § S9a! fewof R aufegra fewoft 92
PHRAT AT, <lfh1 I8 2 & Institute of Eminence, T 984 Hew@qul WhIH gl H AT §
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35 a1t 6 gY E, 3T Ht B ST, gifes o1 & a T[uraT U & 9gd HRAD YA 8l
& Bl

3t gRaer: [l weiey, | U1 guvT AwiiHed] ¥ard ye A Ugd Ud bl
HEAT AT b H Ueh TR® 31T Sl 36T YT R X8 &, SHD] RIS HRAT §, IR S8l
700 ¥ 31ferep feafdene €, S99 a1 RN 87 o<1 81 U iEaR H TR 8, dls @av
%, 'Inside India's fake research paper shops pay, publish and profit.' 700 ST Udh PN
 fAberd € 3R U Uhsfie SRES=A H SR H o 8Udl 3R g8 Wid! 37T a1
DR ALY BT B B | SR T8 FaTele] 3 Yo el 700 faeafaeneral # 8 3iR 10
fereafaameral @1 a1rd 3resT g1G, A1 31 oI § b HIRA BT I WR W N & (oY B
A1 Ty AT AR ATIDT ST 7BAS &, WIS 98 YR71 7 81 UTg|

sft IHTe AASHR: W, I 9 Tl 7 % 700 fIeafeney # ba feis ferh €1
Rad § & SRl W I8 e &9 # 3771, SAfY &9 Ud 71 AMediR S
HRATAT &, ST A1 A, Sl palgiarism BI1 &, ®al Hl HIAT B Sl B o, I8 Jod
THS! ST §9 TRE B AT 314 B T8 &1 39T G4 & forg Heest #ft forar ma ofk
at fareafaermeral &1 81 2 fF sMe TeR F AR ITAS T, Yo Folqd AediR
B} D ATEIH W & YIUTSL. thesis DI ST BT SITY1 39 AR A 3R I8 Bidl bl A
I 7S BN, 1 98 AT YS! S| 99 R &1 Al FawT &l 81 J3 o & o g o
GUR BT QT 1 € 6 99 9 g7 7, Afes g ) 9 €1 2 % 99 35 vahea ia 2,
AT S HRA DI IR AR el IR I8 T T2 Bl

ot qurafy: o 929 TER|

3} 7R YR QU S, I8 A1 9gd g 31 91 © {6 g9 aftgs feaferey
S IR AreT Yo B [T 8 3R 39 e d g3 9 R @ §1 59 <9 H TR gerar
AT T g AR T TRI! B P 70 §YI P BT &5 FIY ST ISR
T 873 B

it AUTafaY: 31T S faw UR 3Ms Y, &9 < e & aR § Td PR IB B

Y 7R MER: S &, 91 S gAafadst o, 98 ey, SHdron iR TdeT &
T i1 3 €, S R a1 g9 B, UR H {19 HIEH | AT HA Sl | o e §
o df T fava & TR 2, ST a1 TN ST Pl BIbd HIb RIT BV &3 §
AR b fTY Afeeeh WIR D1 DIs [ARafIerery @ier Bi (2 H $8 AT HRI?

37 THT AEASHY: A1 FGR Sl BT I8 GeITd 95 78] & 3R Fecaqul 41 &l
aft I sH Y TRATRA, except management BT Tl foraT AT o1, <ifhT STt At
13T T T TR 2, I "Bl Jaracl”, T8 sHD! U BRI 8l Aol ol I8
T ey i 2|
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DR. K. KESHAVA RAO: Sir, we are discussing as per your directions. The report
says that you are trying to promote ten universities as universities of eminence. You have
already announced four. In that, there is not even one public university, at all. Besides
that, there is one university which does not even exist. What exactly is your answer to
that?

SHRI PRAKASH JAVADEKAR: Sir, Indian Institute of Science, Bengaluru is
there; it is a public institute, IIT Bombay is a public institute, IIT Delhi is a public
institute. S AT B, BITS Pilani, ST T YTgd< SRESIC &, g8 ATell I P PR V8T 2
3R \f Tl JFafaet +ff auf | oW o= <& 7, 3 M1 A 81 o % o #E,
Y IHEN T UIgde FTRI B § R WRBR AP DIg U1 81 <M, ofde 7o sy
HSIRT AT 21 ST ATSI-HT T misunderstanding UST 88, 98 ST 85 b 5 M1 & A1
A1 H A, AP Jio JFARGET, S & propsed B, IWH IR F qaM1 A8 § 6 UH
BRI UBIes HeTRI Y| Fhles FSIRT H U 1 Julsied favd & 39 araeist &
IR H 3ATY, ST 31T Tl 2, olfh d 1,000 HIIS, 5,000 BRI, 10,000 HIIS ST AR &l
STIRT 9T SN 3R a1t 9t T I A 6 faea 7 09 e fawafdenera taw &1 g,
fo7aps feraAfor & &t & a1t AR =1 3fueil qR) |l o & 3R arew-ares favafaemeral &1
frtor foha erew faeafdenery TOR &, 39 foy U dMhies de Ry ot iR I9H 11
@WGH’Q | 39 G BT TSI o B d1g 1 STBI Institute of Eminence BT ST
el feam T 7, 9fed Sd! 1Y Letter of Intent T TRIT B Letter of Intent <9 & §TS 319
IE <@ & o 9 A1el § 9 B} TRID! B 8, Y I 3MYR TR 8 3! Institute of
Eminence T 3T e

SHRI JAIRAM RAMESH: Sir, institutions become world-class when students are
world-class and the faculty is world-class. Indian students are world-class. The problem
in Indian institutions is faculty, whether it is IITs or [IMs. The students are world-class.
The faculty shortage in Delhi is 40 per cent; faculty shortage in IIT Bombay is 38 per
cent. So, I would like to ask the hon. Minister as to how he is going to address the problem
of faculty in these public institutions. Students will take care of themselves. But, you have

to have an aggressive approach for making the faculty world-class.

SHRI PRAKASH JAVADEKAR: I fully agree that our students are really one of
the best students in the world and that the real problem is the faculty crunch. Therefore,
what we have decided and acted upon is that we have asked all the IITs, institutions,
Central Universities, etc., to scout all over the world for good faculty members. Rolling
advertisements are there; extending continuous invitations for those who want to come
into the teaching profession must be encouraged and they must be taken in. It is a roll-on

advertisement programme.
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Sir, let me tell you about the second programme. There will be IIT Council
Meeting next month. Till now, all IITs went differently to different countries in an effort
to recruit the faculty from the Indian diaspora comprising NRIs or CIO. What we are
asking them now is to do the common bargaining. 39 T 99 fraax T o 3R
ERSICRIRS I 3Tt faculty RIMEH ERN| %, Fifh IS technologist IR B %, SEEa
yTsde ¥ 9gd SATel U4 fHedn €, oifd Arad da SmanT &1 FAwIRel & 9. b=
PR 7 A Fgferad &1 21 Faculty BI 8H e Wl <31, Sd! T8I consultancy BT THIeH
A} firerm iR g9 Institute of Eminence of graded autonomy H DT variable pay P
G ERIRIREE R

it uTafe: RT3 ST faculty T FHI SRIRTH S OT @RTE 61 Y consider
PIA?

3ft YBTI ATTSHR: ITH! BRI permanent invitation Bl ... (STILT). ..
fareaferenera s smam &1 faeea

*23. et e g I15d : 91 wHa G9eH e 730 98 9 3 $u1 B
fop:

(@) F1 I8 99 7 & Farey faeafdeneaa s sminT (goii) &1 faafed &=
I FRAETT ST TS HRA BT [IaR B BT &;

@) S &, A dcdae aRT R 85

CT) T8 B9 Al faEeTicrai § S feeafdernery s i &1 et &5 3 gur |
R V&I T 3R o1 $9% §IRT §R T8 (T ST Hehll; 31R

(&) Y AT & TS & 91 1617 &3 § yarfad aRac &l &RT R 8?2

ATa e e w5 ot gae SEsER): (@) W (@) UE 9w 9T-ued 1R
g fean T Bl

farereor

@) IR (@) AT 7 [eafqenad e N (goi) A o e
B 3R LerfOres IR B VIR FeT, ety AThi BT SFREV BRI AR M,
TR, ST (SHAL), DIl 3R IERAT & +1:3]ewb 37519 gd F41 & oy ug,
THTIYT 3R JTTART Bl IATH g9 b U Ieaax 87 Fxermali ol W e HR-
qer Szaax e &1 erge 9 wati e &R ve ufoeuel dftge ardmavor § oy
YA BRI &b oy AR I=d RIel RN (TISHIRMS) BT RATYAT B 8 R
I FR1eAT SR f4erras, 2018 T AHIGT TR 5T B




Written Answers to [19 July, 2018] Starred Questions 79

() TR BT WATAAT & FHY, T H IR a1 ARATHAT B Pl AT I8 HH
offl 9 G had 20 faeafdenead & iR T 500 Picot o RTH Fat AT
i 0.21 I AT 211 fUsel B8 Teh] H WRd & IeacR Rl &5 b BN,
0T IR SISl § &3 AT eI g8 © 3R 3 S AT B I go! e
wonferal § | Qeb /AT ST & ST81 AR 3R Frofl &1, &1H1 7 900 fqzafdenea sk
40,000 BIcTST &1 T H IeacR RIeT § Fabel AHIHT U (SIIS3TR) 25.2% & TaH
Pl AT A 35.7 T AT 81

TR Sfere ATl @1 AveT | ghe B 4, e il S 8RR i |t
T SR BT oY T faframe @1 orarger Rieor 3fiR 2y & gTar o+ W &9 biwa
BHRAT AT AR U U B 1My Fo Ieaar Rief &5 H e R il 37
TagIars fagae &1 qulal gt fdar a1 8 qifh a8 AT Seerar e @ Ards
AR 3R OTaTT g H 7911 e gHTd w9 | 91 Fh|

319 o=t Fre H fawafdernerdi 3R dicisii & forg srga wiaaror &1 eri fraa
fPU S &1 IRaTa & ST SIS WHiSd Ha & A1ewd W Uh IR, draar-anenRd
P W BRI HRAT gl IRATAT R I<d R1eT SN, qread: eiford srgaer ol
UG ST, QeATOd AIADHI BT SFIREV DR IR IeaaR RIeT FRAT3AT Bl Fraa
UG B TR T Bid BRIl 360 ARG, TSRS & I Joral ATHT BT
BN

() TIASHISNE BT Bidd, QeI A1 AR ITaax el BT Jora § GIR B
TR BT 319 fAf e ga=e &1 wur=aRoT =ferRad Rigial gRT arief¥ag fev o=
CARCESIGEE

() faf o™t &1 Sriers HF BT,
(i) 211eTen FRAT3IT P TeeT AR H EXd&Y el HeAT;
iy SENfTat FwSd #a & A1erw | Ud IR, Agar-eRd eftcdi & eR

R faeafeeerdl 3R Bicsii & foY U gore SaTs 9 g™ |iaaRvl &1 1 R {6
ST T IR &

(iv) TTSHIRITE Bl AT AT TR €T Bivsd BT,

(v) I8 faf e, IRERl |Esie gdhed, Ieaar R § Ae] 3R Jora< |
T A IR Arrar-eriRd ol & SRy frar sme;

(vi) TEEHISTS Bl el ThIaiHd AIFD] W GIR B &I AL f&am S
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Teraft BT ARG HRA, fRrerdnt & ufreror, dfered enfie! & SuanT s i g1,

(vii) T8 TRATAT BT Wlel 3R d5 B4 & foy a9 FaiRa a3 3 AFcs
AT, AR B AfH e R W@ & B, RN WX W)
IS 3Tl B dlel Ual WR YRl & foy AFes MgiRd & =g
fareafaener fepefl W S & T8d Y a1 T &

(viiy 3FF 9T QeIfOre qUadT AFDI BT AT B AR FfAT R Holl
REATST BT F BR BT AT < Bl WAfekrar 9 el

P AT, FATY 7 Rerfagy, fEaeme! iR o ST 3 20-07-2018 W U8
fewfort ik geira A & foy AR e e ST fage o1 #HlaT 27-06-2018
B UfeeTr S H ¥ &7 8115 JTs, 2018 B AT &b AR, 7529 Feira/fewforgi
TS 8T & T W 9e, 159 R, Rienfag, R gfem, TR ot S,
BIH SIS WA €, SR ST 4 el geimal & MER 1R 3ifcrd J4i H Sugad gk
fey o1 %2 &l

Dissolution of UGC

1*23.CH. SUKHRAM SINGH YADAYV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry is proposing to formulate a Higher

Education Commission after dissolving the University Grants Commission (UGC);
(b) if so, the details thereof;

(c) the discrepancies that are obstructing UGC to bring reforms in education

sector which cannot be removed by it; and

(d) the details of change proposed to be brought in education sector after the

constitution of new commission?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Ministry has prepared a draft Higher Education Commission
of India Bill, 2018 for repeal of the University Grants Commission (UGC) Act and

+ Original notice of the question was received in Hindi.
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setting up Higher Education Commission of India (HECI) for promoting the quality
of academic instruction, maintenance of academic standards and autonomy of higher
educational institutions for free pursuit of knowledge, innovation, incubation, skills
and entrepreneurship, and for facilitating access, inclusion and opportunities to all, and
providing for comprehensive and holistic growth of higher education and research in a

competitive global environment.

(c) At the time of establishing the UGC, total number of Higher Educational
Institutions were very small in number in the country. There were only 20 universities
and nearly 500 colleges with a total enrolment estimated to be 0.21 million. Over the
last six decades the size, scale and complexities of India's Higher Education Sector has
increased manifold and it is now considered to be one of the largest Higher Education
Systems in the world with over 900 universities and 40,000 colleges, both in public and
private sector. The Gross Enrolment Ratio (GER) in higher education in the country is at

25.2% with a total enrolment estimated to be about 35.7 million.

With the increase in number of Higher Educational Institutions, the expert
committees such as Hari Gautam Committee recommended that the regulator should
focus on promotion of quality teaching and research and usher measures to bring the
much needed reforms in the higher education sector. The draft HECI Bill now proposes to
enable the Commission to perform its role effectively in attaining standards and enhancing

quality in higher education.

The grant disbursal function to Universities and Colleges is now proposed to be
located in an entity which works in a transparent, merit-based approach through an ICT
enabled platform. The proposed Higher Education Commission of India will focus largely
on promoting the quality of academic instruction, maintenance of academic standards and
grant of autonomy of higher educational institutions. Further, the HECI will have powers
to enforce compliance to quality standards and to order closure of substandard, bogus and

fake institutions.

(d) The focus of HECI will be on improving academic standards and the quality
of higher education. The transformation of the regulatory set up is now proposed to be

guided by the following principles:

i.  downsizing the scope of the regulations;
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il.

iil.

iv.

V.

Vil.

viii.

no more interference in the management issues of the educational

institutions;

the grant disbursal function to Universities and Colleges is proposed to
be located in a separate entity based on transparent, merit-based approach

through a technology enabled platform;
the HECI would focus only on academic matters;

regulation would be done through transparent public disclosures, merit-based
decision making on matters regarding standards and quality in higher

education;

the HECI will be tasked with the mandate of improving academic standards
with specific focus on learning outcomes, evaluation of academic performance
by institutions, mentoring of institutions, training of teachers, use of educational

technology etc;

it will develop norms for setting standards for opening and closure of
institutions, provide for greater flexibility and autonomy to institutions,
lay standards for appointments to critical leadership positions at the institutional

level irrespective of University started under any Law;

it will have powers to enforce compliance to the academic quality standards
and will also have the power to order closure of sub-standard and bogus

institutions.

Further, the Ministry has put the draft Higher Education Commission of India

Bill, 2018 in public domain on 27.06.2018 for seeking comments and suggestions from

educationists, stakeholders and general public before 20.07.2018. As on 15th July, 2018,

7529 suggestions/comments covering Members of Parliament, State Governments,

academicians, teacher unions, Chambers of Commerce, students etc. have been received

and appropriate changes are being made in the final draft based on public feedback.

MR. CHAIRMAN: Question No.23. Question Hour is over. The House is adjourned
till 2.00 p.m.

The House then adjourned for lunch at one of the clock.
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WRITTEN ANSWERS TO STARRED QUESTIONS

Allocation of funds for overall development of Scheduled Tribes

*24.  SHRIANUBHAV MOHANTY: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(@  the total allocation of funds made in the last Five Year Plan (2012-17) for

the overall development of the people of Scheduled Tribes in the country;

(b)  the quantum of funds earmarked for the development of Scheduled Tribes

in Odisha; and

(¢)  which are the schemes of the last Five Year Plan that have been implemented

till 31st of January, 2017 for the development of Scheduled Tribes in that State?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) Government has
adopted Tribal Sub-Plan (TSP) Strategy, now called as Schedule Tribe Component
(STC) for overall development of tribal people across the country. Funds under STC
dedicatedly flows for tribal development which includes support for education, health,
sanitation, water supply, livelihood, agriculture, irrigation, income generation programme,
construction of roads, power supply, etc. Major part of infrastructure development in
tribal dominated areas and provision of basic amenities to tribal people in the country
is carried out through various schemes/programmes of concerned Central Ministries
and the State Governments, while the Ministry of Tribal Affairs (MoTA) through its
schemes/ programmes including Special Central Assistance(SCA) to Tribal Sub Scheme
(TSS) and Grants under Article 275(1) of the Constitution provides additive to these
initiatives by way of plugging critical gaps. In 2017-18, out of total TSP funds of
¥ 1,70,582.00 crore, about 18.4% was with the Central Ministries, 81.6% was by the
States. Share of MoTA was only 3.2%. Total allocation of funds made in the last five
years (2012-17) for the overall development of the people of Scheduled Tribe in the

country is given below:
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(R in crores)

Year Total fund Funds dedicated Total
Dedicated by by State
Central Ministries/ Government
Departments

including MoTA

2012-13 20184.10 45864.61 66048.71
2013-14 22039.04 49727.64 71766.68
2014-15 19920.72 63305.95 83225.72
2015-16 2121654 74050.15 95256.69
2016-17 21810.56 89145.25 110955.81
TotAaL 105170.96 322093.60 42725361

(b)  As informed by State Government of Odisha, State budget outflow to
Tribal Sub-Plan for development of Schedule Tribes in the State of Odisha from
2012-13 to 2016-17 is as under:

Year Total State Budget Flow to Tribal % TSP
outlay (% in crores) Sub Plan out of Allocation
State Budget
(X in crores)

2012-13 18,829.20 4,464.70 2371
2013-14 24,035.00 5,620.10 23.38
2014-15 36,000.00 8,797.30 2443
2015-16 41,550.00 9,470.67 22.79
2016-17 50,200.00 11,269.65 2244
ToTAL 39,622.42

The funds released by Ministry of Tribal Affairs, Government of India to State
of Odisha from 2012-13 to 2016-17 for development of the Scheduled Tribes are as

under:
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(X in crores)

Name of the Scheme 2012-13 2013-14 2014-15 2015-16  2016-17
SCA to TSP 133.21 133.21 149.25 147.28 118.06
Article 275(1) 112.83 146.06 128.28 152.00 11954
Conservation cum 20.00 19.60 25.00 33.73 16.54

Development Plan (PVTG)

Vanabandhu Kalyan Yojana ~ 0.00 0.00 10.00 16.50 0.00
Pre Matric Scholarship(ST)  31.28 56.01 4511 49.00 33.76
Post Matric Scholarship(ST) 54.05 3459 4512 122.66 7339
TotaL 351.37 389.47 402.76 521.17 361.29

(c) Funds earmarked for development of Scheduled Tribes in the State of
Odisha were expended under various schemes of following major sectors including
Schemes of MoTA and State Government:

0] Education

(ii) Health

(i)  Housing

(iv)  Electrification

(v)  Road connectivity

(vi)  Agriculture and Allied Activities
(vii)  Rural Development

(viii)  Livelihood and Employment
(iX)  Special Area Programmes

® Irrigation and Flood Control
(xi)  Energy

(xii)  Industry and Minerals
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(xiii)
(xiv)
()

(xvi)

Transport
Science, Technology and Environment
General Economic Services

Social Services

(xvii) General Services

Schemes of Ministry of Tribal Affairs, Government of India

Pre-matric Scholarships and Post-matric Scholarships for tribal students.
Special Central Assistance to Tribal Sub Plan Scheme (SCA to TSS).
Grants under Article 275 (1) of the Constitution of India.

Vanabadhu Kalyan Yojana.

Conservation cum Development Plan for Particularly Vulnerable Tribal Groups
(PVTGs).

State Government Schemes for Tribal Development:

Over 1670 Residential Schools with more than 6000 hostels, providing
boarding facility to 5.50 lakh ST students.

Providing the best quality educational opportunities to ST students in
Private/public schools of repute under “Anwesha”.

Urban hostel complexes at State capital under the programme "Akankshya"
for post matric students.

Solar energy based electrification in the residential schools, tribal villages
and hamlets where conventional source of electricity is difficult to reach.

Implementation of Odisha PVTG Empowerment and Livelihood Development
Programme.

Implementation of Odisha Tribal Empowerment and Livelihoods Improvement
Programme- Plus (OTELP PLUS) out of State Plan.

Running of Kalinga Model Residential Schools (KMRS) under State Plan.

Upgradation of Schools.
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* Repair and maintenance of School and Hostel infrastructure.
e Creation of School and Hostel infrastructure.
Inter-ministerial panel on women deserted by NRI husbands

*25. DR.T. SUBBARAMI REDDY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@  whether the inter-ministerial panel to review the legal and regulatory
challenges faced by women deserted by NRI husbands has submitted its

recommendations;
(b)  if so, the details thereof;

(c)  to what extent the recommendations made by the National Commission for
Women were accepted by Government for implementation;

(d)  whether the registration of marriage was made mandatory and if so, the
details thereof; and

(e)  the other measures proposed to safeguard the interest of such women?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) On 6th November 2017, a meeting was
chaired by Hon'ble Minister, External Affairs on the Expert Committee Report pertaining
to NRI Marital issues which was attended by Hon'ble Minister of Women and Child
Development and Hon'ble Minister for Law and Justice. After extensive deliberations
some decisions were taken:

i. All marriages to be notified in the website of registrars of marriages.
ii.  Compulsory registration of NRI marriages.
ii. Creation of a website by MEA for posting summons/warrants.
iv.  Constitution of Integrated Nodal Agency (INA) headed by Secretary, MWCD.

()  Allthe NRI marital dispute cases are forwarded to National Commission for
Women (NCW) for scrutiny. After scrutiny National Commission for Women (NCW)
recommends the cases to Integrated Nodal Agency (INA) to consider issuing Look-Out
Circulars (LoC). So far INA has had 8 meetings and based on the recommendation of
NCW LoC's are issued.
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(d) and (e) The recommendation relating to compulsory registration of marriages
by NRI has been examined by the Government. The Integrated Nodal Agency (INA)
discusses regularly the issues related to NRI Marital disputes to safeguard the interest
of such women. As a part of decision in this regard, consequential action can also be
taken including possibility of revocation/impounding of passport.

Status of Jaitapur nuclear power project
1*26. SHRI NARAYAN RANE: Will the PRIME MINISTER be pleased to state:

(@  the current status of the proposed 9900 megawatt Jaitapur Nuclear Power
Project in Madban village of Ratnagiri-district of Maharashtra;

(b)  the amount spent, so far on this project;

(¢)  whether the land owners have been given compensation for their acquired
land;

(d) if so, the details thereof;

(e)  the quantum of land for which compensation has been paid and at what
rate together with the quantum of land for which compensation is yet to be paid; and

® the reasons therefor and by when compensation would be paid for the
acquired land?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The current status of Jaitapur Nuclear Power Project
(INPP) is as follows:

() Land for the project and residentialtownship has been acquired.

(i) Agreement for Rehabilitation and Resettlement (R&R) package has been
signed between Nuclear Power Corporation of India Limited (NPCIL) and the

state government, which is being implemented.

(i)  Statutory Environmental and CRZ clearances have been obtained from
MoEF&CC.

(iv)  Site infrastructure and technology independent site investigation works are
in progress at various stages.

tOriginal notice of the question was received in Hindi.
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(v) Discussions of NPCIL with EDF on Techno-Commercial Proposal (TCP) for
setting up 6 EPR units are advancing to arrive at a project proposal.

(vi)  Signing of an Industrial Way Forward Agreement (IWFA) between NPCIL
and EDF, France on March 10, 2018 for settingup six Light Water Reactors
(LWRs) at Jaitapur Site. This agreement prescribes a way forward for the
implementation of JNPP.

(o)  The cumulative expenditure incurred on JNPP so far (upto May 2018) has
been %563 crore (including compensation for land, ex-gratia, amount in lieu of
employment, Pre Engineering agreement, Site infrastructure etc.).

()  Yes,Sir.

(d) Initially, the compensation awarded for the total land acquired (938.016 Ha)
as per the prevailing provisions of Maharashtra state R&R policy was T14.77 crore
(details given in part 'e"). Subsequently, the state Government in 2013 announced an
ex gratia of ¥ 22.50 lakh per hectare amounting to ¥211.05 crore.

(e)  Compensation for the entire land acquired including ex gratia has been
deposited by NPCIL with the Maharashtra Government. The rates for compensation
awarded for various types of land (totaling to ¥14.77 crore) as per the prevailing
provisions of Maharashtra state R&R policy were as follows:

Type of land Extent Acquired Rate of Compensation
(Hectares) per hectare
(including Solacium
and interest)

Potkharaba (Barren) 607.602 ¥53,000 -¥1,06,000
Varkas (Grazing) 262.210 ¥1,03,000 - %4,23,000
Kharip (Agriculture) 68.204 ¥1,81,000-%6,33,000

In addition,' an ex gratia of ¥ 22.50 lakh per hectare for all types of land (totaling
to ¥211.05 crore) was announced by the Maharashtra Government and the same deposited
by NPCIL. So far, out of the total 2336 Khatedars (title holders), 1848 have collected
the compensation and 1824 the ex gratia.

® Does not arise.
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Establishment of new universities and institutes during present Government

*27. MS. SAROJ PANDEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  the number of Government recognised non-Government universities
functioning in the country before 2014;

(b)  the number of new universities/technical institutes established during the
tenure of current Government, State-wise; and

(c)  the details of increass in the number of students in the country after
establishment of these universities/institutes?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) The number of Government recognised non-Government private
universities functioning in the country before 2014 were 262.

(b)  The number of new universities/technical institutions established during
the tenure of current government is as follows:

Universities As on As on New
31.3.2014 today institutions
opened
since 2014
1 2 3 4
Central Universities 45 47 2
State Public Universities 313 366 53
State Private Universities 175 294 119
Deemed to be Universities 129 133 4
Institutions
Indian Institute of Technology (I1Ts) 16 23 7
National Institute of Technology (NITSs) K1l K 1
Indian Institute of Information Technology 4 5 1
()

tOriginal notice of the question was received in Hindi.
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1 2 3 4
Indian Institute of Information Technology 5 14 9
(PPP)
Indian Institute of Science Education and 5 7 2

Research (IISER)

Indian Institute of Management (1IM) 13 20 7

ToTAL 736 A1 205

State-wise position is given in the Statement (See below).

(€)  As per the All India Survey on Higher Education (AISHE) Reports, the
number of students (regular mode) enrolled in Universities & their colleges during 2013-
14 and 2016-17 are as follows:

Year Students Enrolment (All Levels) Increased in the last 4 years

2013-14 28406140 3209984

2016-17 31616124

Statement

The State/UT-wise details of these Universities/Technical Institutes
except T (PPP)

SI. No. Name of State/UT No. of Universities/ Total
Technical Institutes

1 2 3 4
1. Arunachal Pradesh PU-3 3
2. Andhra Pradesh PU-3, IIM-1, lIT-1, IIT-1, ISER-1, NIT-1 8
3. Bihar CU-1, PU-4, 1IM-1 6

4. Chhattisgarh SU-2, PU-3, I1T-1 6
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1 3 4
5  Goa 1T-1 1
6.  Gujarat SU-3, PU-15 18
7.  Haryana SU-5, PU-8 13
8. Himachal Pradesh SU-1, PU-1, lIM-1 3
9. Jammu and Kashmir SU-2, DTBU-1, IIM-1, 1IT-1 5
10. Jharkhand SU-3, PU-7, I1T-1 n
11. Karnataka SU-4, PU-5, lIT-1 10
12.  Kerala SU-1, DTBU-1, lIT-1 3
13.  Madhya Pradesh SU-3, PU-16 19
14.  Maharashtra SU-3, PU-11, lIM-1 15
15, Manipur SU-2, PU-1 3
16. Nagaland PU-1 1
17.  Odisha SU-6, PU-1, DTBU-1, IIM-1, lISER-1 10
18.  Punjab SU-1, PU-7, lIM-1 9
19. Rajasthan SU-1, PU-9 10
20.  Sikkim PU-1 1
21. Telangana SU-4 4
22.  Tripura SU-1 1
23.  Uttar Pradesh CU-1, SU-5, PU-8 14
24.  Uttarakhand SU-2, PU-6 8
25.  West Bengal SU-4, PU-9, DTBU-1 14
TotaL CU-2, SU-53, PU-119, DTBU-4, 196

IHIM-7, IT-7, INT-1, ISER-2 & NIT-1
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Progress in construction of houses under PMAY

*28.  SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  whether Government is monitoring the progress of construction of houses
under the Pradhan Mantri Awas Yojana (PMAY) to ensure that each family in the
country owns a house by 2022;

(b)  if so, what mechanism has been put in place by Government;

(c)  the details of houses constructed under PMAY (U) in each State since
2015, year-wise; and

(d)  whether it is a fact that some of the developers are involving foreign
players in construction of houses under the Schemes and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Yes, Sir. In pursuance of
Government's vision of “Housing for All by 2022, this Ministry is implementing the
Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] since 25.06.2015.

For effective implementation and monitoring of the PMAY (U), the Central
Sanctioning and Monitoring Committee (CSMC) constituted under the chairmanship of
Secretary, Housing and Urban Affairs meets regularly and inter alia reviews the
progress of the Mission. Credit Linked Subsidy Scheme (CLSS) component of the
PMAY (U) is monitored by a Committee Of Secretary (HUA) and Secretary (DFS).

Further, the Ministry regularly monitors the progress through periodic review
meetings/video-conferences with the concerned States/UTs. Hon'ble Minister (HUA)
holds review meetings with Hon'ble Chief Ministers and concerned Ministers of the
State. Officers of this Ministry as well as Program Management Unit (PMU) set up
under PMAY (U) Mission regularly undertake field level visits to monitor the Scheme.

Furthermore, the construction of houses under PMAY (U) is also being monitored
through geo-tagged photographs being captured at different stages of construction of
the houses.

(c)  State-wise and Year-wise details of houses constructed under PMAY (U)
since June, 2015 are given in the Statement (See below).

(d)  There is no such information.
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Improvement in standards of higher educational institutes

*29. SHRI P. BHATTACHARYA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  the efforts made by Government to bring higher, educational institutes and
universities at par with the standards of the best in the world;

(b)  whether Government has taken any steps in this direction; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) The University Grants Commission (UGC) has intimated that
it has been constantly striving to develop a system of higher education of quality,
appropriate to the national needs and aspirations and in tune with global trends. It has
been implementing a number of schemes aimed at improvement of quality of higher
education in Indian Universities and colleges. It has taken up various measures for
educational reforms, such as introduction of Semester System, regular updating of
curricula and Choice Based Credit Systems (CBCs) etc.

In this context, the UGC has notified the following regulations which are meant
for improving the quality of teaching, learning and research in Higher Educational
Institutions.

¢ UGC (Minimum Standards and Procedure for Award of M.PHIL./PH.D
Degrees) Regulations, 2016: These regulations were notified to ensure
“quality” in admission process, as well as progression towards award of an
M.Phil or Ph.D. degree. The new regulations, which are in advanced stage
of notification, will benefit SC/ST candidates in admission to MPhil/PhD.

e UGC (Promotion and Maintenance of Standards of Academic Collaboration
between Indian and Foreign Educational Institutions) Regulations, 2016 -
One of the salient features of these regulations is to promote collaboration
between the quality institutions of India with reputed foreign institutions.

* UGC (Institutions of Eminence Deemed to be Universities) Regulations, 2017
have been notified to create a distinct category of Deemed to be Universities,
called Institutions of Eminence Deemed to be Universities, so as to evolve
into Institutions of world class in a reasonable time period and also to assist
Indian Higher Education Institutions to obtain a rank within the top 100 in
globally renowned rankings eventually.
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¢ UGC (Conferment of Autonomous Status upon Colleges and Measures for
Maintenance of Standards in Autonomous Colleges) Regulations, 2018 have
been notified to ensure that quality Institutions become autonomous. Such
status will enhance quality of education on one side and promote innovation
in teaching and research on the other side.

e University Grants Commission (Categorisation of Universities (Only) For
Grant of Graded Autonomy) Regulations, 2018 have been notified to provide
autonomy based on quality benchmark to the Higher Educational Institutions
(HEISs). Under these Regulations, Universities having NAAC scrore of 3.51
or above or those who have received a corresponding score/grade from a
reputed accreditation agency empanelled by the UGC or have been ranked
among top 500 of reputed world rankings are placed in Category-I. Universities
having NAAC score of 3.26 and above, upto 3.50 or have received a
corresponding accreditation grade/score from a reputed Accreditation Agency
empanelled by the UGC are placed in Category-11. The Universities which
do not come under the above two categories are placed in Category-IIl.

e UGC Regulations on Minimum Qualifications for Appointment of Teachers
and Other Academic Staff in Universities and Colleges and Measures for the
Maintenance of Standards in Higher Education are in advanced stage of
notification. These regulations have done away with the existing Academic
Performance Indicators (API) and have substituted the scoring of APIs with
a new assessment system which focuses on teaching in Colleges and
Research in Universities. The minimum standards at the entry level have
also been defined viz. Assistant Professors in Universities should be Ph.D.
holder degree as on 1.07.2021 before entry for direct recruitment. These
regulations have also introduced MOOCs and e-Contents in Universities«and
Colleges.

In addition to the above initiative, the UGC has undertaken several measures to
improve the quality of Higher Education and to meet the global standards. Some of the
recent ones are listed below:

UGC Suggestive List of Journals: It is a recent initiative of UGC for periodical
notification of non-predatoryand good quality journals from time to time.

Research & Reevance: In order to encourage research and development in the
country, UGC has been 'unning a number of schemes, awards, fellowships, chairs and
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programmes under which financial assistance is provided to institutions of higher
education as well as faculty members working therein. These schemes are meant to
encourage quality research in a variety cf areas of knowledge across disciplines including
revival and promotion of indigenous languages and are as follows:

1 Universities with Potential for Excellence: Under this scheme, financial
assistance is provided to eligible institutions to move towards excellence.

2. Centre with potential for excellence in particular area: (CPEPA) - This scheme
is meant for development of academic/research infrastructure to improve the
programmes and activities in a chosen discipline at the selected university.

3. Special Assistance Programme (SAP): Special Assistance Programme is
intended to encourage the pursuit of excellence and teamwork in advanced
teaching and research as well as to accelerate the realization of international
standards in specific fields.

4. Research Projects: UGC provides financial assistance to teachers teaching
in universities and colleges to promote excellence in teaching and research.

5. Basic Science Research: This is a scheme with a view to providing an
opportunity for continuance of research contributions in Basic Science
Research by talented Science and technology scholars/teachers.

Further, Ministry of Human Resource Development has launched the National
Institutional Ranking Framework (NIRF) on 04.04.2016 which encourages institutions to
perform better and build a competitive spirit among institutions resulting in enhancement
of their quality, as their performance for NIRF ranking is assessed on parameters like

“teaching, learning and resources”, “research and professional practices”, “graduation

outcomes”, “outreach and inclusivity” and “perception”.
Appointment of Sevika and Sahayika

1*30. SHRI RAM NATH THAKUR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@  whether Government has decided to fill-up the vacancies of Sevika and
Sahayika in every ward of every Panchayat of the country;

(b)  if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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() by when the process of appointment would be completed?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDH]I): (a) to (c) Under the Anganwadi Services [earlier known
as Integrated Child Development Services (ICDS) Scheme], out of the 14 lakh posts for
the Anganwadi Workers (AWWSs) and 12.83 lakh posts for the Anganwadi Helpers
(AWHSs) sanctioned by the Government of India to all the States/UTs, 1,06,055 posts
of AWWs and 1,16,293 posts of AWHSs are lying vacant (as on 01.06.2018). The Sub-
Scheme of Anganwadi Services [under Umbrella Integrated Child Development Services
(ICDS) Scheme] is centrally sponsored scheme and the overall administration,
management and monitoring of the scheme is done by the respective State Government/
UT Administration. Therefore, all States/UTs have been requested to delegate powers
to recruit Anganwadi Workers/ Anganwadi Helpers across the country under Anganwadi
Services to District Magistrates/ District Collectors and expedite filling up vacancies
on priority basis. From time to time, all the States/UTs have been repeatedly requested
to fill up these vacant posts.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Involment of CPSUs in Nuclear power Production
1161. SHRI NARAYAN RANE: Will the PRIME MINISTER be pleased to state:

(@  the number of proposals finalised and sanctioned during the last three
years and current year for establishment of new atomic power plants;

(b)  whether the Central PSUs are being involved in production of nuclear
power and if so, the details thereof;

()  whether Government also proposes to allow non-Government sector to
enter in atomic power sector; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) During the last three years and the current year, the
Government has accorded administrative approval and financial sanction of the following
proposals:

(i) Tenindigenous Pressurised Heavy Water Reactors each of 700 MW (10x700
MW) in fleet mode.

tOriginal notice of the question was received in Hindi.
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(i)  Kudankulam Units 5&6 (2X1000 MW) in cooperation with Russian Federation.

(b)  Yes, Sir. Presently two central Public Sector Undertakings (PSUs), Nuclear
Power Corporation of India Limited (NPCIL) and Bharatiya Nabhikiya Vidyut Nigam
Limited (BHAVINI) are involved in nuclear power generation.

(c) and (d) There is no proposal under consideration at present, to allow private
partnership in the nuclear power generation sector. The Atomic Energy Act, 1962
permits PSUs in setting up of nuclear power plants as a junior equity partner of a
Government company. At present companies in private sector in India are participating
in a major way in setting up nuclear power plants through supply of components,
equipment and works contracts.

Setting up of more nuclear power plants
162. SHRI T. RATHINAVEL: Will the PRIME MINISTER be pleased to state:

(@  whether Government is considering to set up more nuclear power plants
in the country to curb the use of fossil fuels;

(b)  whether Government has undertaken any survey to identify the locations
for these proposed nuclear plants;

()  whether Government has taken a decision to understand the feeling of the
people of any area before Government takes steps to set up nuclear plants; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) India is not very rich in fossil fuel resources and considering
the large and growing energy demand, all energy sources are deployed optimally.
Nuclear power is a clean and environment friendly base load source of electricity
generation, which is available 24X7. It also has a huge potential and can provide the
country long-term energy security.

(b)  The process of identification of potential sites for locating future nuclear
power plants is an ongoing activity, carried out by the Standing Site Selection Committee
(SSSC) of the Department of Atomic Energy.

(c) and (d) There exists a framework of considering the local people's opinions
before setting up nuclear power plants. Public hearing is held at the time of land
acquisition (as per the Right to Fair Compensation and Transparency in Land Acquisition,
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Rehabilitation and Resettlement [RFCTLARR] Act, 2013) and during the process of
obtaining Environmental Clearance from Ministry of Environment, Forest and Climate
Change (MoEF&CC). In addition, queries received from local people or their
representatives to the Government are responded. At all proposed new sites, public
awareness programmes are also taken up in advance to spread awareness about
different aspects of nuclear power and allay any apprehensions in a simple and credible
manner.

Nuclear power plants in Andhra Pradesh
163.  SHRI C. M. RAMESH: Will the PRIME MINISTER be pleased to state;

(@  whether Government has finalised site(s) for setting up Nuclear Power
Plants (NPPs) in Andhra Pradesh;

(b)  if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b)The Government has accorded 'In-Principle’ approval
of the site at Kovvada in Srikakulam district in Andhra Pradesh for setting up six Light
Water Reactors (6 X 1208 MW) in cooperation with the USA. Pre-project activities
including land acquisition are in progress at the site.

(c) Does not arise.
Disposal of nuclear waste
164. SHRI AVIJAYAKUMAR: Will the PRIME MINISTER be pleased to state:

(@  the details of radiation leaks reported from Atomic Reactors during the last
three years;

(b)  whether there is any concrete policy on disposal of nuclear waste in the
country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) No incident of leakage or discharge of radioactivity
through unauthorized route or beyond the limits specified by Atomic Energy Regulatory
~ Board(AERB) from any Nuclear Power Plants(NPPs) in the last three years has been
reported.
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(b) and (c) There is a concrete and comprehensive policy for disposal of nuclear
waste in the country. Radioactive waste disposal policy bears emphasis on waste
volume minimization, recycle and reuse and is at par with international practices. As a
waste management philosophy, no waste is released/ disposed to the environment
unless the same is cleared, exempted or excluded from regulations. Disposal system is

designed on multi-barrier principle for ensuring effective containment of radioactivity.
Proposal to set up neutrino observatory in Andhra Pradesh

165. SHRI V. VIJAYASAI REDDY: Will the PRIME MINISTER be pleased to
stater

(@  whether it is a fact that the India-based Neutrino Observatory is proposed
to be located at Kothapalem village near Narsipatnam in Visakhapatnam district of
Andhra Pradesh;

(b)  if so, the details of aims and objectives of this project;

(c)  whether this observatory is proposed to be located at an environmentally
fragile Eastern Ghats, if so/Government's reaction thereto; and

(d)  whether this Department is planning to go ahead in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) No, Sir.

(b)  Not applicable.
(c) Not applicable.
(d)  Not applicable.
Setting up of ten indigenous nuclear power reactors

166. SHRI SAMBHAJI CHHATRAPATI: Will the PRIME MINISTER be pleased
to state:

(@  whether Government has taken a decision in 2017 to set up ten Indigenous
Pressuried Heavy Water Reactors with a-total installed capacity of 7000 MW in the
country;

(b)  if so, the details thereof including MoUs signed till date to set up the
reactors;
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(c)  the details of locations identified therefor; and

(d)  what is the current status of progress and by when these reactors would
start generating clean energy for use?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir.

(b)  The Government in June-2017 accorded administrative approval and financial
sanction for setting up ten indigenous Pressurised Heavy Water Reactors (PHWRS) of
700 MW each in fleet mode. These reactors of indigenous technology are being set
up by Nuclear Power Corporation of India Limited (NPCIL), a wholly owned PSU of
Government of India under the administrative control of Department of Atomic Energy
(DAE).

(c)  These reactors are proposed to be set up at the following locations:

Location & State Project Capacity(MW)
Chutka, Madhya Pradesh Chutka -1&2 2X700
Kaiga, Karnataka Kaiga - 5&6 2X700
Mahi Banswara, Rajasthan Mahi Banswara - 1&2 2X700
Gorakhpur, Haryana GHAVP - 3&4 2X700
Mahi Banswara, Rajasthan Mahi Banswara - 3&4 2X700

(d)  Pre-project activities comprising of Land Acquisition, Rehabilitation &
Resettlement, Environmental Clearance, etc are in progress at various stages at these
sites. Land is available at Kaiga and Gorakhpur sites and land acquisition is at an
advanced stage at Chutka and Mahi Banswara sites. Environmental Clearance is accorded
for Chutka 1&2 and GHAVP 3&4 projects. For other sites, the process of Environmental
Clearance is in various stages. In addition, procurement of long manufacturing cycle
equipment, human resource planning etc. have been initiated.

With the progressive completion of projects under construction (including 500
MW Prototype Fast Breeder Reactor (PFBR), being implemented by Bharatiya Nabhikiya
Vidyut Nigam Limited [BHAVINI] and projects sanctioned (including these ten PHWRS),
the total nuclear power capacity will reach 22480 MW by the year 2031.
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Development missions for the North-East

167. DR.VINAY P. SAHASRABUDDHE: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(@  whether the NITI Aayog forum for North East and the Ministry have
outlined five development missions for promoting sectors like horticulture, tourism and

food processing in the region;
(b)  if so, the details thereof;
(c)  the details of progress made, so far, State-wise;

(d)  whether Government has cleared any proposal for reconstruction of flood
affected areas of the region; and

(e)  the steps taken by Government to reduce the chances of floods which are
happening almost annually throughout the region?

THE MINISTER OF STATE IN THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) to (c) The first meeting of NITI Forum
for North East was held under the chairpersonship of Hon'ble Vice-Chairman, NITI
Aayog and co-chairpersonship of Hon'ble Minister of State (Independent Charge),
Ministry of Development of North Eastern Region on 10.04.2018 in Agartala. During the
meeting, the consensus was that the way forward could be to focus on the key thrust
areas such as Horticulture, Bamboo, Tourism, Food Processing, Education and Made
in North Eastern Region (NER) for which specific schemes are under implementation
by the respective line Ministries. In addition, these sectors have also been included
in the thrust areas for schemes to be taken up by the North Eastern Council (NEC).

(d)  Ministry of Development of North Eastern Region has given in-principle
approval for release of central assistance of ¥200.00 crore for reconstruction of totally
damaged/washed away infrastructure in the North Eastern States, for which specific
proposals have been sought from the States.

(e)  AHigh Level Committee, under the chairmanship of Vice Chairman, NITI
Aayog has been constituted for suggesting measures for proper management of water
resources in the North Eastern Region. The recommendations of the committee would,
inter alia, include flood control measures, both structural and non-structural; NEC
would provide financial assistance for establishment of Brahmaputra Study Centre at
Guwahati University.
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Building for North Eastern Cultural and Information Centre in Delhi

168. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(@  whether Government had taken a decision to construct a building in Delhi
to establish North Eastern Cultural and Information Centre for which land had been
allotted,;

(b)  if so, the current status of construction of the building and what is
estimated date for its completion; and

(c)  what would be the proposed activities of the Centre and how far it would
help the people of North Eastern Region residing in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) Yes, Sir. A plot of land
measuring 5341.75 sqm. (1.32 acres) has been acquired from DDA for the purpose. The
CPWD have been entrusted to take up architectural consultancy and construction of
the building. North Eastern Council (NEC) have allocated fund for starting construction

work.

(c)  The proposed activities of the Centre include showcasing of history, culture,
rich heritage, festivals and cuisine of the eight States in the North East; establishing
facilities for promotion of tourism; and to create Common Facility Centre, library,
Knowledge and Resource Centre in the National Capital.

This Centre would facilitate dissemination of knowledge about the rich cultural
heritage of the North East.

Development of service sector in the North Eastern Region

169. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(@  whether it is a fact that certain focus areas including service sector
development had been identified in Twelfth Business Summit for implementation in
North-Eastern Region;

(b)  if so, the details thereof; and

(c)  what initiative Government has taken towards the development of service
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sector in the region which was likely to generate employment opportunity for local
people?

THE MINISTER OF STATE IN THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) and (b) This Ministry is aware that
a Business Summit was organised by an industry body, Indian Chamber of Commerce
(ICC) in which potential of service sector like health care & tourism was discussed.

(c) North Eastern Council has supported a number of projects for the
development of tourism in various States in the North East.

Role of officials of Indian embassies

170. DR.V. MAITREYAN: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether the Indian embassies, consulates and high commissions in various
countries are sensitised and made ready to provide adequate protection and
troubleshooting acts for the Indians living abroad;

(b)  if so, the details thereof and the role of officials of Indian embassies;

(c)  whether Government has appointed adequate numbers of attache for various
ministerial jobs abroad; and

(d) if so, the details thereof and the details of officers who got appointed in
various countries during the last three years and their area of specialisation?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) The Government has accorded the highest
priority to the safety and well-being of Indian nationals abroad. Indian Missions and
Posts are proactively working towards safeguarding the interests of Indian nationals
and stand ready to assist them in situations of distress and contingency. Missions and
Posts have been duly sensitized to provide emergency contact numbers. The Indian
Community Welfare Fund, MADAD portal, e-Migrate system, help-lines, Indian Worker
Resource Centres, shelter homes are some of the important mechanisms to expeditiously
assist Indian nationals abroad. Missions in Gulf countries and Malaysia also conduct
Open Houses on a regular basis to address grievances of the Indian community.

(c) and (d) Officials are posted to Missions and Posts abroad as per sanctioned
strength and functional requirements. These also include Section Officer level officials
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posted to Missions/Posts abroad, designated as Attaches/Vice Consuls. There are, at
present, 312 Attaches posted to Missions/Posts abroad working as assisting officers
dealing with administrative, economic and commercial, cultural, political, press &
information, consular, education and community affairs.

Vacation of occupied areas by Pakistan in Jammu and Kashmir

171.  SHRI N. GOKULAKRISHNAN: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether it is a fact that India had asked Pakistan to vacate areas occupied

in Jammu and Kashmir;
(b)  if so, the details thereof;

(c)  whether Government has received any reaction from Pakistan relating to
the said demand; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (d) India's consistent and principled position, as also
enunciated in the 1994 Parliament Resolution adopted unanimously, is that the entire
State of Jammu and Kashmir has been, is and shall be an integral part of the Union
of India. We have repeatedly and consistently called upon Pakistan to immediately
vacate all areas under its illegal occupation. Pakistan continues to be in illegal and
forcible occupation of a part of the Indian State of Jammu and Kashmir.

Surakshit Jao Prashikshit Jao

172.  SHRI C.M. RAMESH: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  the details of steps taken by Government under 'Surakshit Jao, Prashikshit
Jao' scheme to prevent overseas job-seekers from fraudulent and illegal recruitment
agencies across the country including those from Andhra Pradesh;

(b)  whether Government has made any assessment regarding the number of
overseas job-seekers after the launch of this scheme;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH] : (a) “Surakshit Jao Prakshit Jao” is a campaign of the
Government aimed at awareness generation among Indian migrant workers going abroad
towards safe and legal migration and to prevent their exploitation by fraudulent
recruitment agents. Ministry had launched a Media campaign with this theme through
All India Radio, Doordarshan, National Film Development Corporation, Lok Sabha TV
etc. in regional languages. The campaign was also broadcasted by Community Radio
Stations. Social Media platforms of the Ministry have been effectively utilized. Hoardings
in Hindi and regional languages have been installed in prominent offices such as
Regional Passport Offices (RPOs), Protector of Emigrants (PoEs) Offices that are
frequented by migrant workers. High-level Meetings have been held with State
governments and they have been requested to release audio and video advertisements
in local channels, Cable TV, Theaters, and through their social media platforms widely.

The Ministry has also rolled out one-day Pre Departure Orientation (PDO)
programme focusing on safe and legal migration in New Delhi and Mumbai on a pilot
basis for the benefit of migrant workers going to GCC countries and Malaysia.
Workshops on safe and legal migration and PDO Training of Trainers programmes have
also been organized in major labour sending States.

(b) to (d) As it is an ongoing process for the welfare and protection of Indian

workers, no such assessment has been made.
Pilgrims stranded in Mansarovar area

173.  SHRI A. VIJAYAKUMAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether Government is aware that many pilgrims are stranded in Mansarovar

area;
(b)  if so, the details thereof; and
(€)  the details of steps taken to safeguard the pilgrims in that area by
Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) Approximately 1500 pilgrims on the Kailash
Manasarovar Yatra were stranded between 30 June and 7 July 2018 along the
Hilsa-Simikot-Nepalganj route in Nepal while returning from the Kailash Manasarovar
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Yatra organised by private tour operators through Nepal as a result of cancellation of
flight operations in this route due to inclement weather.

(¢)  The Indian Mission in Kathmandu has taken a number of steps to safeguard
the pilgrims on the Kailash Mansarovar Yatra (KMY), in close coordination with this
Ministry. The Mission has been coordinating with its local representatives stationed
in Nepalganj and Simikot and with all the tour operators to ensure safety of all the
stranded pilgrims in Simikot/Hilsa and Nepalganj. The Mission issued a detailed travel
advisory for KMY pilgrims and widely circulated the contact numbers of the persons
concerned as well as 24x7 hotline numbers, in four Indian regional languages, to attend
to all queries regarding safety of pilgrims. The Mission coordinated with local authorities
to provide medical care and security to the pilgrims. A team of Mission officials were
stationed at Nepalganj / Surkhet and Hilsa / Simikot to facilitate the evacuation process,
in close coordination with the Government of Nepal and the private sector to avail of
the services of the Nepal Army helicopters and private helicopters / airlines for safe
evacuation of the pilgrims.

Diplomatic efforts to end border dispute with China

174.  SHRI A.K. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether it is a fact that both India and China have put their diplomacy at
work to end border stand-off with each other;

(b)  if so, the details thereof;

(c)  whether it is also a fact that the embassies in both the capitals of these
nations would continue to be used for this purpose; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (d) Last year, the disengagement of Indian and
Chinese border personnel in the Doklam area was accomplished on the basis of
persistent diplomatic communications between the two sides.

All established institutional mechanisms including Special Representatives Talks,
meetings of Working Mechanism for Consultation & Coordination on India-China
Border Affairs, border personnel meetings, flag meetings, as well as diplomatic channels
continue to be utilized to address matters related to India-China border affairs.
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Government consistently maintains that peace and tranquility in the India-China
border areas is an important pre-requisite for the smooth development of bilateral

relations.
Green card applicants for USA

175.  SHRI T.G. VENKATESH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether green card applicants of India are more in number and making their
trial to get the cards for them;

(b)  if so, the details thereof;

()  whether the Government of USA is putting restrictions on the issue of
green cards to the foreign nationals and thereby Indian aspirants are facing much
difficulty in getting those cards;

(d)  whether Government has made any requests for relaxation of norms for
green cards on behalf of the Indian emigrants; and

(e)  whether the Government of USA has responded to our request and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (e) According to U.S. Government Statistics, the
total number of Green Cards awarded to Indian nationals in last 5 years under five
categories (Employment-based; Family based; Diversity lottery; Refugees and Asylees;
and Other) are as follows:

Year FY2012  FY2013 FY2014  FY2015 FY2016

Green cards given to 66,434 68,458 77,908 64,116 64,687
Indian nationals

As per the information released by the US Citizenship & Immigration Services
(USCIS), as of May 2018, there are a total of 306,601 pending Green Card applications
filed by Indian nationals under the Employment-Based Preference Category. Information
on Green Card applicants for other categories, including dependent family members of
the primary beneficiaries of Employment-Based Preference Category, is not available in
public domain.
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No comprehensive changes have been made by the US administration recently
to the framework for issuance of green cards to foreign nationals. On 28 August 2017,
USCIS announced that it would expand in-person interviews for: (i) adjustment of
status applications based on employment (employment based green card applications);
and (ii) petitions seeking refugee/asylum status with effect from 1 October 2017.

There are several proposals reportedly under consideration in the U.S. for reforming
the immigration policy including the eligibility for Green Cards. The Government of
India has engaged with the U.S. Administration and the Congress on all matters relating
to Indian immigrants and professionals working in the U.S..

Ten year UAE VISA for specialists

176. SHRI K.C. RAMAMURTHY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether it is a fact that UAE has announced ten year VISA for specialists
working in exceptional field like science, research, medicine and technology;

(b)  if so, the details thereof and how the Ministry propagates this to talented
youth to grab this opportunity at a time when US, UK, Australia, etc. are putting
barriers in issuing VISAS;

()  whether UAE is also opening other opportunities for our entrepreneurs
along with what is mentioned in part (a) above; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) and (b) Yes. The UAE Cabinet has announced 10 year VISAS
for specialists working in exceptional fields like science, research, medical and technology.
Indications are that the details will be announced by the end of 2018. The Ministry will
continue to work in close cooperation with the UAE authorities with a view to
safeguarding the interests of Indian Nationals.

(c) and (d) Yes. Along with the long-term VISAS for the specialists, the UAE
Cabinet has also announced 10 years residency VISA to entrepreneurs/investors.
Further, the UAE Cabinet has approved 100% foreign ownership of companies in the
UAE, which has previously been limited to those companies which are based in the
free zones. Indications are that the details will be announced by the end of 2018.
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Arrest of immigrant Indians in USA

1177. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@  the number of Indians arrested in the wake of immigration policy in America
and how many of them have got assistance from Indian embassy;

(b)  whether it is a fact that after being taken Indian immigrant into custody
their children have been separated from them due to which they are under severe
mental agony; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (c) The U.S. Government does not release a
comprehensive list, by nationality, of aliens detained for entering or staying in the U.S.
without valid documents. Whenever detention of alleged Indian nationals for violation
of U.S. immigration laws are reported, our Embassy and Consulates in the U.S. take up
the matter with appropriate authorities and render all possible assistance to the detained
Indian nationals, including by visits to detention centres. From time to time, our
Embassy and Consulates also facilitate repatriation of undocumented Indian immigrants
after their nationality verification.

There were reports of alien children being separated from their families during the
period of detention, consistent with relevant U.S. immigration laws. On 20 June 2018,
President Trump issued an Executive Order “Affording Congress an Opportunity to
Address Family Separation”, which, inter alia, authorizes measures to detain alien
families together during the pendency of immigration-related proceedings.

Safe deportation of Indians detained in USA

178.  SHRI A.K. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether it is a fact that many Indian were detained in USA for illegal entry;

(b)  if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c)  the steps taken by Government for their safe deportation to the country;

(d)  whether Government had asked the Indian embassies in USA to provide
them the consular assistance; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (e) The U.S. Government does not release a
comprehensive list, by nationality, of aliens detained for entering or staying in the U.S.
without valid documents.

From time to time, detentions of alleged Indian nationals for violation of U.S.
immigration laws are reported. Recently, two cases of detention of large groups of
Indian nationals have come to our notice from Sheridan, Oregon and Otero County,
New Mexico.

In such cases, our Embassy and Consulates in the U.S. take up the matter with
appropriate authorities and render all possible assistance to the detained Indian nationals,
including by visits to detention centres.

From time to time, our Embassy and Consulates also facilitate repatriation of

undocumented Indian immigrants after their nationality verification.

The Government is closely engaged with the U.S. Government on all issues
relating to safety and welfare of Indian Diaspora in the U.S.

Foreign visits of Prime Minister since 2014

179. SHRI NEERAJ SHEKHAR:
SHRI RAVI PRAKASH VERMA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@  whether the Prime Minister has spent ¥ 355 crore on his foreign visits since
2014, as per an RTI information;

(b)  if so, the details thereof, visit-wise; and

()  the details of achievements and outcome of foreign visits by the Prime
Minister?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) The details of expenditure incurred by PMO
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on chartered flights, hotline facility and PM's Aircraft Maintenance in respect of foreign
visits of PM from May 26, 2014 onwards are given in the Statement (See below).

() The objective of PM's visits abroad has been to enhance mutual
understanding and to strengthen our relations with these countries across a wide range
of sectors including trade, investment, technology, development partnership and to
enhance people-to-people ties. Diplomatic outreach during this period has included
first-ever visits from India to several countries at the Head of Government level. This
outreach has inter alia led to enhanced engagement of our foreign partners in
Government's flagship programmes of national development.

Statement

Expenditure on PM's foreign visits from May 26, 2014 onwards

Financial Place Period PM's Aircraft  Chartered Hotline (%)
Year of Visit Maintenance  Flights (%)
®)
1 2 3 4 5 6
2014-15 Bhutan 15-16 June, 2014 2,45,27,465 9,09,474
Brazil 13-17 July, 2014 20,35,48,000 63,22,159
Nepal 3-5 Aug, 2014 IAF BBJ 8,79,462
Aircraft
Japan 30 Aug - 3 Sep, 2014 13,47,58,000 9,82,438
USA 25 Sep -1 Oct, 2014 220.38 crore 19,04,60,000 60,11,733
Myanmar, 11-20 Nov, 2014 22,58,65,000 97,89,006

Australia & Fiji

Nepal 25-27 Nov, 2014 IAF BBJ 12,94,467
Aircraft
Seychelles, Mauritius 10-14 March, 2015 15,85,25,000  43,20,437
& Sri Lanka
Singapore 28-29 March, 2015 IAF BBJ  Services of
Aircraft M/s TCL
not availed

TotAL 220.38 crore 93,76,83,465 3,05,09,176




116  Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3 4 5 6
2015-16 France, Germany 9-17 April, 2015 31,25,78,000 92,72,183
& Canada
China, Mongolia & 14-19 May, 2015 15,15,43,000 63,51,255
South Korea
Bangladesh 6-7 June, 2015 IAF BBJ Aircraft 9,89,877
Uzbekistan,
Kazakhstan, Russia,
Turkmenistan,
Kyrgyzstan &
Tajikistan 6-14 July, 2015 15,78,39,000  76,10,674
United Arab 16-17 Aug, 2015 220.48 crore 5,90,66,000 21,13,062
Emirates
Ireland and USA 23-29 Sept, 2015 18,46,95,000  43,59,542
UK and Turkey 12-16 Nov, 2015 9,30,93,000 27,78,610
Malaysia and 20-24 Nov, 2015 7,04,93,000 »  37,18,369
Singapore
France 29-30 Nov, 2015 6,82,81,000 8,19,727
Russia, Afghanistan 23-25 Dec, 2015 8,14,00,000 15,26,808
& Pakistan
TotaL 220.48 crore 1,17,89,88,000 3,96,40,107
2016-17 Belgium, USA & 29 Mar-3 Apr, 2016 15,85,02,000 39,68,890
Saudi Arabia
Iran 22-23 May, 2016 |IAF BBJ 13,95,892
Aircraft
Afghanistan, Qatar, 4-10 June, 2016 13,91,66,000  49,69,962
Switzerland, USA
& Mexico
Uzbekistan 23-24 June, 2016 234.35 crore 6,32,78,000 11,37,783
Mozambique, 7-11 July, 2016 12,80,94,000 58,31,206

South Africa,
Tanzania & Kenya
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1 2 3 4 5 6
Vietnam & China  2-5 Sept, 2016 9,53,91,000  30,35,608
Laos 7-8 Sept, 2016 4,77,51,000 8,12,795
Japan 10-12 Nov, 2016 13,05,86,000 Bill Not recd
TotaL 234.35 crore 76,27,68,000 2,11,52/136
2017-18 Sri Lanka 11-12 May, 2017 5,24,04,000
Germany, Spain,
Russia & France 29 May-3 June, 2017 16,51,95,000
Kazakhstan 8-9 June, 2017 5,65,08,000
Portugal, USA &
Netherlands 24-27 June, 2017 13,82,81,000
Israel & Germany  4-8 July, 2017 193.34 crore 11,28,48,000
China & Myanmar 3-7 Sept, 2017 13,87,80,000
Philippines 12-14 Nov, 2017 10,11,68,000 Bill Not recd
Switzerland 22-23 Jan, 2018 13,20,83,000
Jordan, Palestine,  9-12 Feb, 2018 9,59,64,000*
UAE & Oman
ToTAL 193.34 crore 99,32,31,000
2018-19 Sweden, UK & 16-20 April, 2018
Germany
China 26-28 April, 2018
Nepal 11-12 May, 2018  220.42 crore** Bill Not recd Bill Not recd
Russia 21-22 May, 2018

Indonesia, Malaysia

29 May-2 June, 2018

& Singapore
China 9-10 June, 2018
TotaL 220.42 crore

* This chartered flight bill has not been paid

** Partial payment to the tune of ¥ 205.01 crore has been made.
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Foreign visits of PM and Ministers since 2014

180. SHRI PRASANNA ACHARYA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  the number of Ministers including the Prime Minister (PM) who have
undertaken official/private tours to different foreign countries and purpose thereof from
June, 2014 to June, 2018;

(b)  the expenditure incurred for the tours and the authorities who paid for it;
and

(c)  the outcome of the official foreign visits of the Ministers?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (c) Information as desired is being collected.

One Belt One Road initiative of China

181. SHRI RITABRATA BANERJEE: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether it is a fact that all of India’s neighbours have agreed in joining the
One Belt One Road initiative of China; and

(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) Government has seen reports about China
claiming to pursue projects under its so called 'One Belt One Road' or 'Belt and Road
Initiative' with some countries in our region. Government has publically articulated its
firm belief that connectivity initiatives must be based on universally recognized
international norms, good governance, rule of law, openness, transparency and equality,
and must be pursued in a manner that respects sovereignty and territorial integrity.

Exclusion of Indians from relaxed student visa rule in UK

182. SHRIMATI SAROJINI HEMBRAM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether it is a fact that the Government of United Kingdom has excluded
India from relaxed student visa rules;
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(b)  if so, the details thereof;

()  what impact it would have on the students who intends to study in the
UK and also for the students who are presently pursuing studies there; and

(d)  whether Government has chalked out any plan to tackle such problems?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) Yes. On 15 June 2018, the UK Government announced
the “Statement of Changes in Immigration Rules” affecting a number of visa categories,
including Student Visas.

(b)  The amendments to the UK Student Visa category (Tier-4) were reflected
in “Appendix H”.

As per the new rules, the UK side has expanded the list of countries whose
citizens qualify for a streamlined visa application process for Tier-4 Visa. A total of 26
countries (15 old, and 11 new) will now benefit from the change. The complete list of
these countries is provided in the Statement (See below).

(¢)  The announcement will not have any impact on the existing visa application
process for Indian students, nor will it impact on Indian students already studying in
the UK.

The UK High Commission in New Delhi in its Note Verbale dated 9th July 2018
to the MEA stated that Indian students will face no difference in procedures compared
to the previous years as a result of the announcement.

(d)  Issues relating to Indian students have been consistently raised by India
in all bilateral discussions with the UK at various levels. Currently, all consular related
issues are discussed regularly by the two sides at the working level both in New Delhi
and London. There are also two institutional mechanisms at the level of Minister of
State for Home Affairs and Secretary (Home Affairs) wherein all Consular and visa

matters are discussed once every six months.
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Statement

List of 26 countries that have qualified for reduced level of documentation for
Tier 4 Visa

Under the “Statement of Changes in Immigration Rules” dated 15 June 2018,
nationals of the following 26 countries will be subject to reduced documentary
requirements under UK's Tier 4 Student Visa.

1 Argentina 14, Kuwait

2. Australia 15, Malaysia

3. Bahrain 16.  The Maldives

4, Barbados 17.  Mexico

5. Botswana 18.  New Zealand

6. Brunei 19.  Qatar

7. Cambodia 20.  Serbia

8. Canada 21.  Singapore

9. Chile 22.  South Korea

10.  China 23.  Thailand

11.  The Dominican Republic 24 Trinidad and Tobago
12.  Indonesia 25.  United Arab Emirates
13.  Japan 26.  United States of America

Interest of Tamils in Sri Lanka

183. SHRI N. GOKULAKRISHNAN: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether more efforts are needed for the improvement of human rights
situation in Sri Lanka concerning the Tamils living there, as per a report assessed by
the Human Rights Commission;

(b)  whether India is committed to protect the interest of Tamil in that country;
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(¢)  whether India's role in the Human Rights Commission had been guided by
the belief that human rights concerns of Tamils in Sri Lanka could be addressed in a
constructive and inclusive manner; and

(d)  whether India had set a time-frame for the Sri Lankan Government to act
on human rights concerns?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (d) During the 37th Session of the United Nations
Human Rights Council (UNHRC) in March 2018, the Annual Report of the United
Nations High Commissioner for Human Rights (HCHR) and the Secretary-General on
'Promoting Reconciliation, Accountability and Human Rights in Sri Lanka' was presented
before the UNHRC. The report reviewed progress made by the Government of Sri Lanka
during the period from March 2017 to January 2018 on the implementation of resolutions
30/1 and 34/1, in particular regarding the comprehensive recommendations on the
judicial and non-judicial measures necessary to advance accountability and reconciliation,
and on strengthening the protection of human rights, democracy and the rule of law.

India's approach in the UNHRC has been guided by the firm belief that promotion
and protection of human rights can be best pursued through constructive and
collaborative engagement. We also believe in the primacy of national efforts in the
realization of human rights. In keeping with its traditional commitment to human rights
and values, India has actively participated in all sessions of the UNHRC, in a constructive
and inclusive manner. India continues to remain engaged with Sri Lanka at all levels
on its efforts to build a future that accommodates the aspirations of all sections of
society, including the Sri Lankan Tamil community, for a life of equality, justice, peace,
dignity and self-respect as citizens of united Sri Lanka.

Representation against various initiatives for Issuance of passports

184. SHRI N. GOKULAKRISHNAN: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether it is a fact that the various passport officials were against the
various initiatives taken by Government with regard to issuance of passport;

(b)  whether Government has received many representations from them citing
many aspects of issuance of passport; and

() if so, the details thereof and the steps taken by Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (c) The Ministry has not received any representation
from passport officials against the various initiatives taken by the Government with

regard to issuance of passports.
Rejection of offer of talks by Pakistan

185. SHRI N. GOKULAKRISHNAN: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(@  whether it is a fact that Pakistan has repeatedly rejected the offer of talks

made by the country;
(b)  if so, the details thereof;

()  whether Government is yet to hear from Pakistan why the offer made by

India for talks was turned down by it; and

(d)  whether Pakistan had become nothing more than a country that exports

terrorism?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (d) No such offer was made by India which was
rejected by Pakistan.

The Government has clear and consistent position that it desires normal
neighbourly relations with Pakistan, and is committed to addressing all outstanding
issues bilaterally and peacefully in accordance with the Simla Agreement and the
Lahore declaration. However, any meaningful dialogue can be held only in an atmosphere
free from terror, hostility and violence. The onus is on Pakistan to create such a

conducive atmosphere.

Continued cross-border terrorism emanating from Pakistan remains a core concern
for us. India has repeatedly called upon Pakistan to abide by its commitment not to
allow any territory under its control to be used for terrorism against India in any
manner. Pakistan has also been asked to take effective actions to end terrorism and
dismantle terrorist sanctuaries and infrastructure on the territory under its control. Until
such time, India will continue to take firm and decisive steps to respond to cross-border

terrorism.
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MoU signed with foreign countries

186. SHRIA. VIJAYAKUMAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  the number of MoUs signed by the Prime Minister with foreign countries
since 2014;

(b)  whether it is a fact that many MoUs are still on paper; and
(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) No MoU with a foreign country has been signed by
Prime Minister himself since 2014.

(b) and (c) Does not arise.
Denial of access to Indian envoy in Islamabad

187.  SHRI R. VAITHILINGAM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether it is a fact that Pakistan has denied access to Indian envoy in
Islamabad and consular officials to visit Gurudwara Panja Sahib and to meet visiting

Indian pilgrims;
(b)  if so, the details thereof;

()  whether Government has made any protest against the said denial of
access to the said Gurudwara; and

(d) if so, the response received from Pakistan in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) to (d) The Indian High Commissioner in Islamabad and
consular officials of the Indian High Commission were denied entry to Gurudwara Panja
Sahib and meet the visiting Indian pilgrims in April and June 2018, despite travel
permissions having been granted by the Ministry of Foreign Affairs of Pakistan.

A strong protest was lodged with High Commission of Pakistan in New Delhi and
the Ministry of Foreign Affairs of Pakistan in Islamabad. It was conveyed that preventing
the Indian High Commission officials from discharging their consular responsibilities
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was in violation of the Vienna Convention on Diplomatic Relations of 1961 and the
spirit of the Bilateral Protocol on visit to religious shrines of 1974.

Pakistan's claim that the Indian pilgrims declined to meet the High Commission
officials was categorically refuted. It was conveyed to Pakistan that the Indian organisers,
Shiromani Gurudwara Prabandhak Committee (SGPC), have expressed grave concern
and dismay that Indian High Commissioner and the High Commission officials were
denied access despite the visiting pilgrims from India having asked Pakistan organisers
to facilitate a meeting with them.

Relationship with countries of Indian ocean

188. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether Government has taken any fresh initiative to strengthen the cultural
relationship with the countries of Indian Ocean, especially with those having age-old
cultural and trade relations with India as known from archaeological and historical data
apart from Cultural Exchange Programmes;

(b)  if so, the details of the steps taken by Government to strengthen the
relationship with Indian Ocean countries; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) India and the countries of Indian Ocean Region
share age old historical, religious, trade and cultural links. Government has been taking
steps to strengthen these ties by way of establishing Cultural Centres, sponsoring
visits of performing art groups, organizing/supporting conferences/ seminars, running
Chairs of Indian Studies, offering scholarships to students to study in India, supporting
visits of eminent academicians/dignitaries to India, promotion of Hindi and other Indian
languages, sending busts/statues and visual art exhibitions, conferring award to
distinguished alumni, organizing International Day of Yoga, organizing festivals/India
Week, conducting workshops and seminars in various fields including Yoga & Ayurveda
etc.

Some of the major initiatives taken by the Ministry are: (i) organizing the World
Hindi Conference in Mauritius from 18-20 August 2018; (ii) taking the sacred relics from
Sarnath for public exposition in Sri Lanka; (iii) a special 3-day visit of 80 armed forces
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personnel along with their families from Sri Lanka to Bodh Gaya in India; (iv) visit of
a delegation of the Mahabodhi Society of India to Sri Lanka; (v) celebration of India
and Sri Lanka @70, a joint celebration of 70 years of Independence of the two countries;
and (vi) joint celebration of the First Settlers Day, Seychelles-India Day and Kreole Day
in Seychelles; etc.

() Not applicable.
Payment of salary to Indian workers in Bahrain

189.  SHRI K.R. ARJUNAN: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether it is a fact that hundreds of Indian workers in Bahrain were not
paid their salaries for several months by the companies where they were employed;

(b)  if so, the details thereof;

(¢)  whether Government has taken any action to help those workers getting
their salaries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) It has been informed by the Indian Embassy
in Bahrain that 350 Indian expatriate workers from the following three companies had
not been paid salaries for four to six months:-

0] M/s GP Zachariades Overseas Ltd.
(i) M/s Orlando Construction Company WLL
(@iii)  M/s First Uniforms Company WLL

(c) and (d) The matter was taken-up by the Indian Embassy with concerned
authorities. Part dues have been paid and defaulting companies have agreed to settle
the balance amount.

H-1B visas to Indian professionals

190. SHRI T. RATHINAVEL.: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether it is a fact that the U.S. Congress had not passed any Bills that
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could put curbs on issuing H-1B visas to Indian IT professionals;

(b)  whether there was no sword hanging over Indian community members
employed under H-1B or L1 visa categories;

()  whether Government is conducting a dialogue with the US, at a very high
level regarding this issue; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) In the current (115th) Congress, seven Bills
have been introduced by individual U.S. Congressmen and Senators that seek to revise
various provisions of the H-1B and L-I visa programmes. However, so far, none of these
bills have been passed.

On the Executive side, on 18 April 2017, President Trump issued an Executive
Order (EO) titled “Buy American and Hire American’, which requires different arms of
the U.S. Administration to suggest reforms to the H-1B visa programme. This process
is still underway and no comprehensive changes have been made. The U.S.
Administration has taken some steps towards stricter enforcement and prevention of
abuse of the work visa programmes.

(c) and (d) Government of India has closely engaged with the U.S. Administration
and the Congress at all levels on all issues relating to movement of Indian professionals,
including those pertaining to the H-1B visa and L-I Visa programme. In our engagements,
we have emphasized that this has been a mutually-beneficial partnership which should
be nurtured. Indian skilled professional have contributed to the growth and development
of the U.S. economy and have helped the . U.S. retain its competitive edge and
innovation advantage.

Withdrawal of USA from Iran nuclear deal

191.  SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(@  whether Government's attention has been drawn to the decision of USA
President to withdraw from the Iran nuclear deal; and

(b)  if so, the details thereof and its implications as far as India is concerned?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
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[GEN. (RETD.) V. K. SINGH]: (a) and (b) India has noted the remarks made by the
President of the United States on the withdrawal of the United States from the Joint
Comprehensive Plan of Action (JCPOA) on 8 May, 2018. US has decided to re-impose
sanctions on Iran as a result of its withdrawal from JCPOA.

India is not a party to the JCPOA. The other remaining parties to the JCPOA (UK,
France, Germany, Russia, China, Iran and the European Union) have stated that they
will abide by the Agreement. India continues to monitor the developments and study
the implications of the withdrawal of the United States from the JCPOA. Government
will take all necessary measures to safeguard our national interest.

Warning of USA against oil imports from Iran

192.  SHRI SANJAY RAUT: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether the United States of America has told all the countries, including
India to stop their oil imports from Iran by November or face sanctions; and

(b)  if so, Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) On 08 May 2018, the US announced that it
would withdraw from the Joint Comprehensive Plan of Action (JCPOA) with Iran and
re-impose the U.S. sanctions, including on petroleum related transactions involving

Iran, in two stages effective 6 August, 2018 and 4 November, 2018.

India has maintained that the Iranian nuclear issue should be resolved through
dialogue and diplomacy by respecting Iran's right to peaceful uses of nuclear energy
as also the international community's strong interest in the exclusively peaceful nature
of Iran's nuclear program. All parties should engage constructively to address and
resolve issues that have arisen with respect to the JCPOA.

Abduction of Indian fishermen

1193.  SHRI LAL SINH VADODIA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether cases of abducting Indian fishermen and capturing their boats has
come to light;

tOriginal notice of the question was received in Hindi.
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(b)  if so, whether Government has taken any steps, so far, in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) There is no information about any abduction of Indian
fishermen. However, from time to time, Indian fishermen have been arrested by Sri
Lankan and Pakistani authorities for allegedly fishing in their territorial waters. Currently,
there are no Indian fishermen in Sri Lankan custody. As on 17 July 2018, there are
176 Indian fishing vessels in Sri Lankan custody. As per available information, currently
there are 418 fishermen who are Indian or believed to be Indian and more than
1050 Indian fishing boats in Pakistan's custody. However, Pakistan does not acknowledge
the number of boats of Indian fishermen in their custody.

(b) and (c) Government of India attaches the highest priority to the safety,
security and welfareof Indian fishermen. Government regularly takes up the matter of
apprehension of Indian fishermen and their fishing boats with the Governments of Sri
Lanka and Pakistan for their early release.

With Sri Lanka, the fishermen issues have been raised at the highest level
including by the Prime Minister and the External Affairs Minister. Following the 2+2
initiative in November 2016 when the Foreign and Fisheries Ministers of the two
countries met in New Delhi, a bilateral Joint Working Group (JWG) mechanism was
institutionalized to address the fishermen issues with Sri Lanka. It was also agreed that
Ministers for Fisheries of the two countries meet every six months to review the
progress. As a result of sustained diplomatic efforts, Government has so far secured
the release of 2329 fishermen and 288 boats from Sri Lankan custody since 2014.

Government continues to take various measures to diversify our fishermen from
the ecologically unsustainable method of bottom trawling to deep sea fishing using
tuna long-liners. Government has initiated the “Assistance for Deep Sea Fishing”
scheme to support the fishermen in this pursuit. Prime Minister had unveiled the
scheme in the Palk Bay area in July 2017. Several batches of fishermen have been
trained so far in deep-sea fishing, long-lining and onboard handling and processing of
fish.

The High Commission of India in Islamabad, on a continuing basis, provides
humanitarian and legal assistance to Indian nationals imprisoned in Pakistan, including
regular distribution of items of daily necessity to them through Pakistani jail authorities.
As a result of persistent efforts, Government has secured the release and repatriation
of 1699 Indian fishermen and 57 Indian fishing boats from Pakistan since 2014.
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Support for citizenship rights for NRIs and P10s

194.  SHRI D. KUPENDRA REDDY: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@  whether it is a fact that thousands of Persons of Indian Origin and NRIs
in foreign countries awaiting for a long period to obtain their citizenship in those
countries, especially in USA,;

(b)  if so, the details thereof and the reasons therefor;

()  whether Government has taken any steps to extend support and help the
P1Os and NRIs in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[(GEN. (RETD.) V. K. SINGH)]: (a) to (d) Grant of citizenship to foreign nationals is a
long and continuous process and it is understood that there would be a considerable
number of applications for grant of citizenship, made by P10s and NRIs, pending before
the authorities of the foreign governments. As grant of citizenship to foreign nationals
is a sovereign function of the host country and owing to strict privacy laws in most
of the countries, the number of such pending requests cannot be ascertained.

Given the fact that grant of citizenship to foreign nationals is a prerogative of the
host Government, there is a limited scope to extend support to the PIOs and NRIs in
this regard. However, Indian Missions/Posts abroad extend all necessary consular
services and support to the PIOs and NRIs when approached with proper documentation.
These services include, among others, cancellation of Indian passport, issuance of
surrender certificate and necessary attestation of documents that originated in India.
The Ministry takes up consular issues with the foreign governments on a regular basis
through various mechanisms including bilateral talks and consular dialogues.

Membership of India in Nuclear Suppliers Group

195. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@  whether any progress has been made in getting India's membership in
Nuclear Suppliers Group (NSG), especially in the plenary meeting held recently at
Latvia;
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(b)  the stand of USA and France on entrance of India in NSG club; and

(c)  whether any diplomatic parleys have been held with China over the entry
of India in NSG and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) India's application for membership of the Nuclear
Suppliers Group (NSG) remains under consideration of the Group.

(b)  USA and France continue to strongly support India's membership.

()  The Government is engaged with all NSG members including China at the
appropriate levels for a decision on India's application for membership of the Group.
In this regard, the most recent talks were held in Beijing on April 10, 2018.

m-Passport app for issuance of passport

196. DR. R. LAKSHMANAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether it is a fact that m-Passport Seva application has been launched
in very few States only;

(b)  if so, the details thereof;

(c)  whether Government has taken any steps to make it mandatory for all the
States so that issuance of passports could be made smooth and expedient;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) m-Passport Seva application has been launched
across pan India.

(c) to (e) m-Passport Seva application is a mobile based application which provides
the citizens with an optional facility for accessing passport related services apart from
the existing website, i.e., http://passportindia.gov.in/. An applicant can choose either
of these mediums to fill up his/her passport application. The mPassport Seva App is
available in Android and iOS platforms and will have the facilities to apply, pay and
schedule appointments for passport services. With the launch of this mPassport Seva
App, citizens would not require access to a computer and printer to apply for passport
services.
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The mPassport Seva Mobile App will now support enhanced set of passport
services such as:

(() New User Registration
(i) Sign In to Registered User Account
(iii)  Application form filing to apply for Passport and Police Clearance Certificate
(iv) Pay for Passport Services
(v)  Appointment Scheduling
(vi)  Application Availability Status
(vii)  Document Advisor
(viii)  Fee Calculator
Opening of POPSKs

197. DR. SASIKALAPUSHPA RAMASWAMY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether it is a fact that Government was able to open only 60 Post Office
Passport Seva Kendras (POPSKSs) against its decision to open 251 POPSKs at the Head
Post Office (HPO)/Post Offices (PO) in the country;

(b)  if so, the details of the POPSKSs opened, so far;

()  whether Government had come across any difficulties in operationalising
these POPSKs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) The Ministry in association with the Department
of Posts had decided to open 289 Passport Seva Kendras at the Head Post Offices
(HPO)/Post Offices (PO) in the country called 'Post Office Passport Seva Kendra'
(POPSK). Out of the 289 POPSK announced, 214 POSPK are functional as on 14th July,
2018 as given in the Statement (See below).

(c) and (d) The Government has not come across any difficulties in operationalising
these POPSK. More than 12,500 appointments are being released every day at these
POPSK. A total of 11,44,637 applications have been received in these POPSK from
January 2017 to June 2018.
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Statement

List of operational POPSK as on 14th July, 2018

SI. No. Locations State/UT Passport Office
1 Anantpur Andhra Pradesh Vijayawada

2. Chittoor Andhra Pradesh Vijayawada

3 Guntur Andhra Pradesh Vijayawada

4. Krishna-Gudivada Andhra Pradesh Vijayawada

5. Ongole Andhra Pradesh Vijayawada

6. Srikakulam Andhra Pradesh Visakhapatnam
7. Kadappa Andhra Pradesh Visakhapatnam
8. Kakinada Andhra Pradesh Visakhapatnam
9. Kurnool Andhra Pradesh Visakhapatnam
10. Nellore Andhra Pradesh Visakhapatnam
11. Rajamundry Andhra Pradesh Visakhapatnam
12. Changlang Arunachal Pradesh Guwahati

13. Tirap Arunachal Pradesh Guwahati

14. Dibrugarh Assam Guwahati

15. Dhubri Assam Guwahati

16. Goalpara Assam Guwahati

17. Karbi Anglong Assam Guwahati

18. Kokrajhar Assam Guwahati

19. Mangaldoi Assam Guwahati

20. North Lakhimpur Assam Guwahati

21. Silchar Assam Guwahati

22, Sonitpur(Tezpur) Assam Guwahati

23. Tinsukia Assam Guwahati
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SlI. No. Locations State/UT Passport Office
24, Begusarai Bihar Patna
25. Buxar Bihar Patna
26. Chhapra Bihar Patna
27. East Champaran Bihar Patna
28. Gaya Bihar Patna
29. Madhubani Bihar Patna
30. Munger Bihar Patna
3L Muzaffarpur Bihar Patna
32 Nalanda Bihar Patna
33. Navada Bihar Patna
34. Purnea Bihar Patna
35. Bhagalpur Bihar Patna
36. Samastipur Bihar Patna
37. Siwan Bihar Patna
38. Bettiah Bihar Patna
39. Bilaspur Chhattisgarh Raipur
40. Durg Chhattisgarh Raipur
41. Rajnandgaon Chhattisgarh Raipur
42. Surguja Chhattisgarh Raipur
43, Silvasa Dadar and Nagar Haveli ~ Mumbai
44, Daman Daman Mumbai
45. Janak Puri Delhi Delhi
46. Nehru Place Delhi Delhi
47. Patparganj Delhi Delhi
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SI. No. Locations State/UT Passport Office
48. Yamuna Vihar Delhi Delhi

49. South Goa Goa Panaji

50. Anand Gujarat Ahmedabad
51. Bharuch Gujarat Ahmedabad
52. Dahod Gujarat Ahmedabad
53. Jamnagar Gujarat Ahmedabad
54, Junagadh Gujarat Ahmedabad
55. Kheda Gujarat Ahmedabad
56. Palanpur Gujarat Ahmedabad
57. Bhuj Gujarat Ahmedabad
58. Bhavnagar Gujarat Ahmedabad
59. Mehsana Gujarat Ahmedabad
60. Porbandar Gujarat Ahmedabad
61. Veraval Gujarat Ahmedabad
62. Navsari Gujarat Surat

63. Valsad Gujarat Surat

64. Kaithal Haryana Chandigarh
65. Karnal Haryana Chandigarh
66. Hisar Haryana Chandigarh
67. Panipat Haryana Chandigarh
68. Yamunanagar Haryana Chandigarh
609. Faridabad Haryana Delhi

70. Mandi Himachal Pradesh Shimla

71. Palampur Himachal Pradesh Shimla

72. Hamirpur Himachal Pradesh Shimla
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Sl. No. Locations State/UT Passport Office
73. Kangra Himachal Pradesh Shimla

74. Kullu Himachal Pradesh Shimla

5. Una Himachal Pradesh Shimla

76. Kathua Jammu and Kashmir Jammu

7. Rajouri Jammu and Kashmir Jammu

78. Anantnag Jammu and Kashmir Srinagar
79. Baramulla Jammu and Kashmir Srinagar
80. Udhampur Jammu and Kashmir Jammu

8L Leh Jammu and Kashmir Srinagar
82. Bokaro Jharkhand Ranchi
83. Hazaribagh Jharkhand Ranchi
84. Jamshedpur Jharkhand Ranchi
85. Deoghar Jharkhand Ranchi

86. Dhanbad Jharkhand Ranchi

87. Dumka Jharkhand Ranchi
88. Medininagar Jharkhand Ranchi

89. Mysuru Karnataka Bangaluru
90. Belagavi Karnataka Bengaluru
9L Bellary Karnataka Bengaluru
92. Bidar Karnataka Bengaluru
93. Davangere Karnataka Bengaluru
9. Gadag Karnataka Bengaluru
95. Hassan Karnataka Bengaluru
96. Raichur Karnataka Bengaluru
97. Shivamogga Karnataka Bengaluru
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SI. No. Locations State/UT Passport Office
98. Tumakuru Karnataka Bengaluru
99. Udupi Karnataka Bengaluru
100. Vijayapur Karnataka Bengaluru
101. Chengannur Kerala Cochin
102. Idukki (Kattappana) Kerala Cochin

103. Kasargod Kerala Kozhikode
104. Pathanamthitta Kerala Trivandrum
105. Kavaratti Lakshadweep Cochin
106. Balaghat Madhya Pradesh Bhopal
107. Chhindwara Madhya Pradesh Bhopal
108. Damoh Madhya Pradesh Bhopal
109. Dewas Madhya Pradesh Bhopal
110. Vidisha Madhya Pradesh Bhopal
111. Jabalpur Madhya Pradesh Bhopal
112. Gwalior Madhya Pradesh Bhopal
113. Ratlam Madhya Pradesh Bhopal
114. Satna Madhya Pradesh Bhopal
115. Ahmednagar Maharashtra Pune

116. Aurangabad Maharashtra Mumbai
117. Beed Maharashtra Pune

118. Ghatkopar/Vikhroli Maharashtra Mumbai
119. Jalgaon Maharashtra Mumbai
120. Jalna Maharashtra Pune

121. Wardha Maharashtra Nagpur




Written Answers to [19 July, 2018] Unstarred Questions 137

Sl. No. Locations State/UT Passport Office
122. Kolhapur Maharashtra Pune

123. Nanded Maharashtra Pune

124, Pandharpur Maharashtra Pune

125. Pimpri Chinchwad Maharashtra Pune

126. Sangli Maharashtra Pune

127 Satara Maharashtra Pune

128. Tura Meghalaya Guwahati

129. Balasore Odisha Bhubaneshwar
130. Baripada Odisha Bhubaneshwar
131 Berhampur Odisha Bhubaneshwar
132. Bhawanipatna Odisha Bhubaneshwar
133. Rourkela Odisha Bhubaneshwar
134. Sambalpur Odisha Bhubaneshwar
135. Koraput Odisha Bhubaneshwar
136. Karaikal Puducherry Tiruchirapalli
137. Bathinda Punjab Chandigarh
138. Patiala Punjab Chandigarh
139. Pathankot Punjab Jalandhar

140. Phagwara Punjab Jalandhar

141 Moga Punjab Jalandhar

142. Ajmer Rajasthan Jaipur

143. Alwar Rajasthan Jaipur

144. Banswara Rajasthan Jaipur

145. Barmer Rajasthan Jaipur
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SI. No. Locations State/UT Passport Office
146. Chittorgarh Rajasthan Jaipur

147. Churu Rajasthan Jaipur

148. Karauli-Dhaulpur Rajasthan Jaipur

149. Kota Rajasthan Jaipur

150. Bikaner Rajasthan Jaipur

151. Hanumangarh Rajasthan Jaipur

152. Jhunjhunu Rajasthan Jaipur

153. Jaisalmer Rajasthan Jaipur

154. Jhalawar Rajasthan Jaipur

155. Nagaur Rajasthan Jaipur

156. Pali Rajasthan Jaipur

157. Sriganganagar Rajasthan Jaipur

158. Cuddalore Tamil Nadu Chennai
159. Devakottai Tamil Nadu Madurai
160. Tiruvannamalai Tamil Nadu Chennai
161. \ellore Tamil Nadu Chennai
162. Viluppuram Tamil Nadu Chennai
163. Rasipuram Tamil Nadu Coimbatore
164. Salem Tamil Nadu Coimbatore
165. Kanyakumari Tamil Nadu Madurai
166. Dindigul (Kodairoad) Tamil Nadu Madurai
167. Virudhunagar Tamil Nadu Madurai
168. Perambalur Tamil Nadu Tiruchirapalli

169. Adilabad Telangana Hyderabad
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170. Khammam Telangana Hyderabad
171 Medak Telangana Hyderabad
172. Mehbubnagar Telangana Hyderabad
173. Nalgonda Telangana Hyderabad
174. Siddipet Telangana Hyderabad
175. Warangal (Hanamkonda) Telangana Hyderabad
176. Amethi Uttar Pradesh Lucknow
177. Bijnaur Uttar Pradesh Bareilly
178. Chunar Uttar Pradesh Lucknow
179. Moradabad Uttar Pradesh Bareilly
180. Pilibhit Uttar Pradesh Bareilly
181. Agra Uttar Pradesh Ghaziabad
182. Mathura Uttar Pradesh Ghaziabad
183. Meerut Uttar Pradesh Ghaziabad
184. Ballia Uttar Pradesh Lucknow
185. Balrampur Uttar Pradesh Lucknow
186. Jhansi Uttar Pradesh Lucknow
187. Ghazipur Uttar Pradesh Lucknow
188. Ayodhya/ Faizabad Uttar Pradesh Lucknow
189. Allahabad Uttar Pradesh Lucknow
190. Azamgarh Uttar Pradesh Lucknow
191. Bahraich Uttar Pradesh Lucknow
192. Deoria Uttar Pradesh Lucknow
193. Gonda Uttar Pradesh Lucknow
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SI. No. Locations State/UT Passport Office
194. Jaunpur Uttar Pradesh Lucknow
195. Mau Uttar Pradesh Lucknow
196. Unnao Uttar Pradesh Lucknow
197. Pratapgarh Uttar Pradesh Lucknow
198. Rae Bareli Uttar Pradesh Lucknow
199. Rampur Uttar Pradesh Bareilly
200. Sitapur Uttar Pradesh Lucknow
201. Sultanpur Uttar Pradesh Lucknow
202. Almora Uttarakhand Dehradun
203. Haldwani (Kathgodam) Uttarakhand Dehradun
204. Nainital Uttarakhand Dehradun
205. Roorkee Uttarakhand Dehradun
206. Rudrapur Uttarakhand Dehradun
207. Srinagar Uttarakhand Dehradun
208. Asansol West Bengal Kolkata
209. Bardhman West Bengal Kolkata
210. Raiganj (North Dinajpur) West Bengal Kolkata
211, Nadia (Krishnanagar) West Bengal Kolkata
212. North Kolkata West Bengal Kolkata
(Beadon Street)

213. Malda West Bengal Kolkata
214. Barrackpore West Bengal Kolkata
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Boosting anti-terror efforts

198. SHRIMATI VIJILA SATHYANATH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  whether it is a fact that India and Netherlands have agreed to boost anti
terror efforts;

(o)  whether the Government has discussed this issue very recently;
(c) if so, the details thereof;

(d)  whether Government is considering to have similar talks with like minded
nations as well as on the above issue; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): (a) to (c) During the recent visit of Prime Minister of Netherlands
Mr. Mark Rutte to India on 24-25 May, 2018, both sides agreed to deepen and enhance
the scope of the bilateral dialogues on security issues and to hold the next round of
Counter Terrorism dialogue in the Hague, Netherlands in the second half of 2018.

The two sides also reiterated their strong condemnation of terrorism in all its
forms and manifestation and affirmed that terrorism cannot be justified on any grounds
whatsoever it may be. The leaders also called upon all countries to work towards
rooting out terrorist safe havens and infrastructure, disrupting terrorist networks and
their financing channels, and halting cross-border movement of terrorists including
foreign fighters.

The Leaders agreed that terrorist and extremist organizations need to be denied
space to radicalize, recruit, and conduct attacks on innocent people. They deplored the
violence caused by Al Qaeda, Daesh/ISIS, Jaish-e-Mohammed, Hizbul Mujahideen,
Lashkar-e-Taiba, and their affiliates as well as terrorist groups threatening peace and
security in South Asia and Europe.

The Leaders also called for an early conclusion of negotiations and the adoption
of the Comprehensive Convention on International Terrorism in the United Nations.

(d) and (e) Yes, the Government regularly engages with like minded nations at
multiple levels including in bilateral interactions, as well as in appropriate regional and
international fora. The matter is also vigorously pursued through the established
mechanism of Joint Working Groups on Counter Terrorism (JWG-CT).
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Issuance of Diplomatic Passports

199. SHRI K.C. RAMAMURTHY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  type of Passports issued by the Ministry to various sections of the
country;

(b)  the details of persons who are eligible to hold Diplomatic Passports;

(€)  whether it is the discretion of the Minister to issue a Diplomatic Passport
to any Indian;

(d) if so, the details thereof;

(e)  whether in view of a large number of Diplomatic Passport holders in the
country, some of the countries have started charging even from Diplomatic Passport
holders which otherwise are exempted; and

® if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) There are three classes of passports issued to various
persons under the Passport Act. They are Ordinary, Diplomatic and Official passports.

(b)  The categories of the persons who are eligible to hold Diplomatic passports

are:
@ Those living or having been granted a diplomatic status; and

(i)  Government officials proceeding abroad on diplomatic assignment or for
official purposes.

(c) and (d) According to Category F of Appendix 13 of Passport Manual 2016,
External Affairs Minister has the discretion to issue Diplomatic Passport having duration
between 1-5 years to any person who, in the opinion of the Minister of External Affairs,
should have a Diplomatic Passport either because of the nature of his or her foreign
mission or because of the position he or she holds or has held in the past.

(e) and (f) Issuance of visa and fee charged for the same is a prerogative of the
host country. Those holding Diplomatic passport and proceeding abroad for official
purposes are normally not charged visa fees.
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Simplification of process for obtaining passports

200. SHRIMATI SAROJINI HEMBRAM: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@  what are the measures taken, so far, to further simplify the process of
applying and obtaining Passports by the citizen of our country; and

(b)  the details of new rules framed or likely to be framed as a part of Passport
Revolution for the benefits of the people?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GEN. (RETD.) V. K. SINGH]: (a) and (b) The Ministry has eased the passport issuing
process and has made it an online procedure including getting appointments for
submission of documents for passports. Effective technical infrastructure is in place to
ensure that the Passport Seva system is available for access at all times from any
location. The Passport Portal (www.passportindia.gov.in) is accessible to anyone,
anywhere and anytime. With a view to address the challenge of digital divide, especially
in the rural hinterland, the Ministry in association with CSC e-Governance Services
India Ltd. (which is promoted by the Department of Electronics and IT), has facilitated
online filing of passport applications, through the vast network of Common Service
Centres (CSCs) across rural hinterland.

An applicant can now apply for a passport from anywhere in India. But Police
verification would be conducted by the Police Station in whose jurisdiction the address
mentioned in the form falls and the passport will also be dispatched at the same
address.

mPassport Seva mobile app enables to apply, pay and schedule appointments for
passport services. This App is available in Android and iOS platforms. It also provides
passport related information including PSK and POPSK locator, applicable fees, mode
of submission, and tracking of passport application status on smart phones. Citizens
would not require access to a computer and printer to apply for passport services.

Securing online appointments for submission of passport applications at PSK/
POPSK has been simplified. The current provision is allowing applicants to choose any
appointment date from the earliest five available dates (working days) for scheduling/
rescheduling an appointment for passport related services. Earlier, the System used to
offer only one available date to the applicant for seeking appointment for passport
related services.
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The Ministry has expanded the outreach by opening PSK and POPSK. At present,
93 PSK are operating across the country as extended arms of the 36 Passport Offices,
thus providing extended reach to passport applicants. The Ministry in association with
the Department of Posts has decided to open 289 Passport Seva Kendras at the Head
Post Offices (HPO/Post Offices (PO) in the country called 'Post Office Passport Seva
Kendra' (POPSK). 214 POSPK are functional as on 14 July, 2018.

The passport rules have also been simplified to make it easier for the citizens to
get passports. This is given in the Statement (See below).

Under the Passport Seva Project, a robust information system has been created
to offer a bouquet of online passport services as follows:

(i) Comprehensive information relating to passport application procedure,
requirement of supporting documents, applicable fees, location of Passport
Offices, PSK, POPSK, police station jurisdiction, etc. is posted on the Portal
to make it user-friendly. It is kept updated with Advisories/Notices and Press
Releases relating to Passport services developments. Status of applications
can be tracked through the Passport Portal.

(i)  Ane-mail based helpdesk facility and a 24x7 National Call Centre has been
set up to provide requisite information to citizens.

(i) The Passport Seva system sends four free of cost SMS to applicants -
(i) at the time of dispatch of passport, (ii) in 'returned undelivered' passport
cases, (iii) rejection of request for counter delivery cases and (iv) clear Police
Verification (PV) report in pre-PV PCC cases or review of PV and clearance
by the Passport Issuing Authority (PIA). In addition, a premium optional
SMS Service, on nominal payment basis, has been made available to enable
citizens to receive alerts and updates regarding detailed progress of their
passport applications and pending actions. The service can be availed from
any mobile phone.

(iv)  For assistance, citizens can call toll-free helpline number 1800-258-1800.

(v) The Passport system has interface with the police for verification of personal
particulars of applicants and with the India Post for tracking delivery of
passports.

The online system and establishment of PSK/POPSK have facilitated better
accountability, transparency and streamlining of passport service delivery. This has
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also helped in issuing error-free and more secured passports. The time taken in issuing
passports has progressively decreased since the introduction of online application
system, opening of PSK and POPSK and simplification of rules. The Passport Seva
Project has won several awards and is seen as a model of people centric service,

innovation and Public Private Partnership.
Statement
Simplification of Passport Rules

In order to streamline, liberalize and ease the process of issue of passport, the
Ministry of External Affairs has taken a number of steps in the realm of passport policy
to ease the process of issue of passports. The details of these steps are given below:

(A)  Documents in support of proof of Date of Birth

As per the extant statutory provisions of the Passport Rules, 1980, all the applicants
born on or after 26/01/1989, in order to get a passport, had to, hitherto, mandatorily
submit the Birth Certificate as the proof of Date of Birth (DOB). It has now been
decided that all applicants of passports can submit any one of the following documents
as the proof of DOB while submitting the passport application:

(i) Birth Certificate (BC) issued by the Registrar of Births & Deaths or the
Municipal Corporation or any other prescribed authority whosoever has
been empowered under the Registration of Birth & Deaths Act, 1969 to
register the birth of a child born in India;

(i) Transfer/School leaving/Matriculation Certificate issued by the school last
attended/recognized educational board containing the DOB of the applicant;

(iii)  PAN Card issued by the Income Tax Department with the DOB of applicant;
(iv) Aadhaar Card/e-Aadhaar having the DOB of applicant;

(v) Copy of the extract of the service record of the applicant (only in respect
of Government servants) or the Pay Pension Order (in respect of retired
Government Servants), duly attested/certified by the officer/in-charge of the
Administration of the concerned Ministry/Department of the applicant, having
his DOB;

(vi) Driving license issued by the Transport Department of concerned State
Government, having the DOB of applicant;
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(vii)

(viii)

Electors Photo Identity Card (EPIC) issued by the Election Commission of
India having the DOB of applicant;

Policy Bond issued by the Public Life Insurance Corporations/Companies
having the DOB of the holder of the insurance policy,

(B) Other Changes

0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

(viii)

The online passport application form now requires the applicant to provide
the name of father or mother or legal guardian, i.e., only one parent and not
both. This would enable single parents to apply for passports for their
children and to also issue passports where the name of either the father or
the mother is not required to be printed at the request of the applicant.

The total number of Annexes prescribed in the Passport Rule, 1980, has been
reduced to 9 from the present 15. Annexes A, C, D, E, J, and K have been
removed and certain Annexes have been merged.

All the annexes that are required to be given by the applicants would be
in the form of a self declaration on a plain paper. No attestation/swearing
by/ before any Notary/ Executive Magistrate/ First Class Judicial Magistrate
would be henceforth necessary.

Married applicants would not be required to provide the erstwhile Annexure
K or any marriage certificate.

The passport application form does not require the applicant to provide the
name of her/his spouse in case of separated or divorced persons. Such
applicants for passports would not be required to provide even the Divorce
Decree.

In case of children not born out of wedlock, the applicant for the passport
of such children should submit only extant Annexure-C while submitting the
passport application.

In case of issue of passport to in-country domestically adopted children,
submission of the registered adoption deed would no longer be required. In
the absence of any deed to this effect, the passport applicant may give a
declaration on a plain paper confirming the adoption.

Government servants, who are not able to obtain the Identity Certificate
(extant Annexure-A)/ No-Objection Certificate (extant Annexure-G) from their
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®)

(xi)

(ii)

concerned employer and intend to get the passport on urgent basis can now
get the passport by submitting a self-declaration in extant Annexure-H that
he/she has given prior Intimation Letter to his/her employer informing that
he/she was applying for an ordinary passport to a Passport Issuing Authority.

Sadhus/ Sanyasis can apply for a passport with the name of their spiritual
Guru mentioned in the passport application in lieu of their biological parent(s)
name(s) subject to their providing of at least one public document such as
Electors Photo Identity Card (EPIC) issued by the Election Commission of
India, PAN card, Aadhaar Card, etc. wherein the name of the Guru has been
recorded against the column(s) for parent(s) name(s).

Orphaned children who do not have any proof of DOB such as Birth
Certificate or the Matriculation Certificate or the declaratory Court order,
may now submit a declaration given by the Head of the Orphanage/Child
Care Home on their official letter head of the organization confirming the
DOB of the applicant.

An applicant for a passport has to submit any one of the documents as
mentioned in (A) above as proof of Date of Birth (DOB) while submitting
the passport application. The DOB mentioned in the document would be
recorded in the passport. In case there is a discrepancy between the DOB
previously recorded in the passport and the new proof of DOB submitted
by the applicant, the Passport Issuing Authorities (PIA) have been authorized
to consider the explanation of each applicant seeking change in the DOB
(irrespective of the period that would have lapsed after the issue of the
passport) to find the genuineness of the claim and if the PIA is satisfied with
the claim and with the document(s) submitted by the applicant in support,
of the claim, the PIA shall accept all such requests made by the applicant
to issue the passport with revised DOB.

Passports can be now obtained under the “Tatkaal” Scheme without providing
the Verification Certificate from a Gazetted Officer, which was required earlier.
The documents to be submitted for getting a passport under this Scheme
have been notified vide G.S.R. 39(E) dated 18 January, 2018 and O.M. No.
V1/401/1/4/2013 dated 23 March 2018 read with O.M. of even number dated
17 April 2018. Applicants may submit minimum three out of the following
documents for obtaining passport:
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(@ Aadhaar Card/e-Aaadhar containing the 12 digit Aadhaar number/28-
digit Aadhaar Enrolment ID printed on the Aadhaar Enrolment Slip
issued by the Unique Identification Authority of India (UIDAI);

(b) Electors Photo Identify Card (EPIC);

(c) Service Photo Identity Card issued by State or Central Government,
Public Sector Undertaking, local bodies or Public Limited Companies;

(d) Scheduled Caste/ Scheduled Tribes/Other Backward Class Certificate;
(e) Arms License;

() Pension Document such as Ex-servicemen's Pension Book or Pension
Payment order, ex-servicemen's widow or dependent Certificate, Old
Age pension Order;

(g) Self-Passport (unrevoked and undamaged);

(h)  Permanent Account Number (PAN) Card;

(i) Bank/Kisan/Post Office Passbook;

() Student Photo Identity Card issued by an Educational Institution;

(k)  Driving License (valid and within the jurisdiction of State of submission
of applicant);

(I Birth Certificate issued under the Registration of Births and Deaths
Act; and

(m) Ration Card

(xiii) Now Passports can also be obtained under the Normal scheme on out-of-
turn post-Police Verification basis without paying any additional fees on the
submission of minimum three documents mentioned in para-Xii.

Proposal of China for a Trilateral Summit

201. SHRI T. RATHINAVEL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether it is a fact that China has proposed a trilateral summit with India
and Pakistan;

(b) if so, the details thereof; and
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()  what was the message conveyed to China of India's view regarding the
said trilateral summit with India and Pakistan?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (GEN.
(RETD.) V. K. SINGH): (a) No.

(b) and (c) Do not arise.
Guidelines for closure of CPSEs

202. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(@  the details of CPSEs that have been declared sick and closed after the
winding up of Board for Reconstruction of Public Sector Enterprises (BRPSE) on 7th
October, 2015;

(b)  whether all the closed CPSEs were declared sick and closed, as per the
guidelines issued by the Department of Public Enterprises (DPE) on 29th October, 2015;

() if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) As per the information available
with Department of Public Enterprises (DPE), 18 sick/ loss making Central Public Sector
Enterprises (CPSEs)/ units have been approved for closure/ under liquidation after the
decision of the Government for winding up of the Board for Reconstruction of Public
Sector Enterprises (BRPSE) on 7.10.2015. The details are given in the Statement (See
below).

(b) to (d) After the approval of the Government for winding up of BRPSE, DPE
had issued guidelines on 29.10.2015 on revival /restructuring of CPSEs. As per the
guidelines, it is the responsibility of the concerned administrative Ministry/ Department
to monitor the performance of CPSEs and to identify the sick CPSEs as per the criteria
laid down in the guidelines. The concerned administrative Ministries/ Departments take
redressal measures, which may include preparation of proposals for closure, etc. of
CPSEs and after obtaining the approval of competent authority, implement the plans.
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Statement

Details regarding closure of certain CPSES

Sl. No. Name of the Ministry/ Department/ CPSE Date of approval
of closure
1 2 3

Department of Heavy Industry

1 Tungabhadra Steel Products Ltd. 22.12.2015
2. HMT Watches Ltd. 6.1.2016
3 HMT Chinnar Watches Ltd. 6.1.2016
4. HMT Bearings Ltd. 6.1.2016
5 Hindustan Cables Ltd. 28.9.2016
6. Tractor Unit of HMT Ltd. 27.10.2016
7. Kota Unit of Instrumentation Ltd. 30.11.2016
8. Tyre Corporation of India Ltd. 28.12.2016

(Under liquidation)
Ministry of Shipping

9. Central Inland Water Transport 31.8.2016
Corporation Ltd.

Department of Pharmaceuticals
10. Indian Drugs and Pharmaceuticals Ltd. 28.12.2016
11. Rajasthan Drugs and Pharmaceuticals Ltd. 28.12.2016
Ministry of Petroleum & Natural Gas
12. IOCL-CREDA Biofuels Ltd. 22.3.2017
13. CREDIA HPCL Biofuels Ltd. 22.3.2017
M/o Environment, Forest and Climate Change

14. Andaman & Nicobar Islands Forest and 16.8.2017
Plantation Development Corporation
Ltd., Port Blair
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Ministry of Railways
15. Bharat Wagon and Engineering Company Ltd. 23.8.2017
16. Burn Standard Company Ltd. 44.2018
Department of Chemicals and Petrochemicals

17. Closing down the operations of all the plants at 17.5.2017
Rasayani unit of Hindustan Organic Chemicals Ltd.
except CNA/N,O, plant

Department of Food and Public Distribution

18. Hindustan Vegetable Oils Corpn. Ltd. 18.5.2016.
(Under liquidation)

Lowest growth in industry sector

203.  SHRI B.K. HARIPRASAD: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@  whether it is a fact that the industry sector is facing the lowest growth and
contribution in GDP of the country; and

(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) As per the information
provided by Central Statistics Office, Ministry of Statistics and Programme
Implementation, the Industry Sector (i.e. Mining, Manufacturing, Electricity, Gas, Water
Supply, Remediation and Construction) has grown at 5.54% at constant prices and has
contributed 26.30% in GDP at current prices during 2017-18. The details of Industry
Sector Growth Rate and Industry Contribution in GDP for last six years are given below:

Year Growth Rate (at constant Contribution in GDP
prices) (in %) (at current prices) (in %)
1 2 3

2012-13 3.27 2940
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1 2 3
2013-14 3.79 2840
2014-15 7.00 27.66
2015-16 9.79 2122
2016-17 6.78 26.58
2017-18 554 26.30

Package to push eco-friendly vehicles

204. DR.PRABHAKAR KORE: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@  whether it is a fact that Government proposes a nine thousand crore
package to push eco-friendly electric and hybrid vehicles in an effort to reduce pollution
due to vehicles; and

(b)  if so, the details of incentives proposed to encourage people to go for eco-
friendly vehicles and the details of infrastructure support for electric and hybrid vehicles?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) and (b) To promote manufacturing
of hybrid and electric vehicles and to ensure sustainable growth of the same, Department
of Heavy Industry formulated a scheme namely FAME India [Faster Adoption and
Manufacturing of (Hybrid &) Electric Vehicles in India] in the year 2015. As per the
Gazette Notification of FAME India Scheme, the scheme shall be reviewed appropriately
based on the outcome and experience gained in the Phase | of this scheme, which was
originally for a period of 2 years commencing from Ist April, 2015. The phase | of the
scheme has, however, been extended till 30th September, 2018. The FAME-1I Scheme
has, not yet been finalized.

Dip in net profit of PSUs

205.  SHRI RIPUN BORA: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(@  whether it is a fact that almost all the public sector undertakings have
recorded loss or have dipped in net profit during the last 3 years;
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(b)  if so, the details of top 25 Central PSUs whose net profit dipped during
that period; and

(c)  the proposal of Government to revive the organizations on business terms?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) As per Public Enterprises Survey
2016-17 which was laid in the Parliament on 13.3.2018, there were 257 operating Central
Public Sector Enterprises (CPSESs) as on 31.3.2017. Out of these, 51 CPSEs were incurring
continuous losses during the last three years i.e. 2014-15, 2015-16 and 2016-17 and
profits of 30 CPSEs have dipped during the same period.

(b)  The details of top 25 CPSEs whose net profits have dipped during the last
three years i.e. 2014-15, 2015-16 and 2016-17 are given in the Statement (See below).

(€)  The concerned administrative Ministries/Departments regularly review the
performance of the CPSEs and its management and take appropriate steps as they
consider necessary.

Statement

Details of top 25 CPSEs whose net profits dipped continuously
during the last three years

(% in lakhs)
Sl. No. Name of CPSEs 2014-15 2015-16 2016-17
1 Handicrafts & Handloom Exports 340 -1076 -3053
Corp. of India Ltd.
2. State Trading Corpn. of India Ltd. 2619 1786 -16553
3. Western Coalfields Ltd. 31314 29769 -77703
4. Indian Railway Stations Devpt. 198 115 -454
Corporation Ltd.
5. IDPL (Tamil Nadu) Ltd. 112 -73 -239
6. Scooters India Ltd. 1109 548 -1028

7. HLL Lifecare Ltd. 3155 2714 -2538
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SI. No. Name of CPSEs 2014-15 2015-16 2016-17
8. Bharat Coking Coal Ltd. 76314 60907 -16998
9.  NTPC Electric Supply Company Ltd. 126 113 -18
10. Eastern Coalfields Ltd. 113940 72561 613
11. Brahmaputra Valley Fertilizer Corpn. Ltd. 64612 2850 750
12.  Central Cottage Industries Corpn. ] 2 8
of India Ltd.
13. India Infrastructure Finance Co. Ltd. 75340 46850 6790
14.  Engineering Projects (India) Ltd. 2709 2455 269
15.  National Handicapped Finance 959 838 109
& Devpt. Corpn.
16. Dredging Corpn. of India Ltd. 6241 4191 740
17.  Cotton Corpn. of India Ltd. 2259 1169 744
18. India Tourism Dev. Corpn. Ltd. 3437 2255 1205
19. Braithwaite Burn & Jessop 4823 4440 1765
Construction Company Ltd.
20. Odisha Mineral Development 1770 1094 656
Company Ltd.
21. NMDC Ltd. 642186 271222 258914
22.  National Aluminium Company Ltd. 132185 78711 66853
23.  South Eastern Coalfields Ltd. 365993 325755 203857
24.  PFC Capital Advisory Service Ltd. 185 133 106
25.  Oil India Ltd. 251020 230167 154868

Concession for diesel/hybrid cars under FAME India scheme

206. SHRI PARIMAL NATHWANI: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@  the plans of Government to promote electric/hybrid automobiles in the
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country since hybrid cars are cleaner and fossil fuels are becoming costly;

(b)  the details of concessions given to mild diesel hybrid cars under FAME
India scheme and excise cuts;

(c)  whether the electric and strong hybrid vehicles are neglected; and
(d) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) to (d) With a view to provide
impetus to domestic manufacturing of hybrid and electric vehicles in the country, the
Government of India approved the National Mission on Electric Mobility in 2011 and
subsequently National Electric Mobility Mission Plan 2020 was unveiled in 2013. This
Mission Plan was designed mainly considering the Fuel Security and Environmental
Pollution in the country.

In order to promote manufacturing of hybrid and electric vehicles and ensure
sustainable growth of the same and as a follow up of the mission, Department of Heavy
Industry formulated as scheme namely FAME India [Faster Adoption and Manufacturing
of (Hybrid & Electric Vehicles in India] for a period of 2 years starting from 1st April,
2015. The scheme has four focus areas namely Demand Creation, Pilot Project,
Technology Development/R&D and Charging Infrastructure. The Phase | of FAME
Scheme has, however, been extended till 30th September, 2018.

Under Demand Creation focus area, the purchaser of electric/hybrid vehicles is
given an upfront reduction in purchase price by the dealer at the time of purchase of
XEVs. The details of the demand incentives available for purchase of XEVs is provided
at Annexure 13 of the Gazette Notification of the Scheme and as amended from time
to time, which is available in the website of Department of Heavy Industry
(www.dhi.nic.in).

As per the original scheme, Mild hybrid, Strong Hybrid, Plug-in Hybrid and Pure
Electric technologies (collectively termed as XEV) were covered in this FAME India
Scheme. However, “Mild Hybrid” technology has been excluded from this Scheme w.e.f.
01.04.2017 vide Gazette Notification S.O. 1055(E) dated 30.03.2017.

Under new GST regime, Electric Vehicles are kept in the lower bracket of 12% GST
rate (with no Cess) as against the 28% GST rate with Cess up to 22% for conventional
vehicles. For strong hybrid, there is a ceiling of 43% GST inclusive of Compensation
Cess.



156  Written Answers to [RAJYA SABHA] Unstarred Questions

Escrow account of Instrumentation Limited, Kota

207. SARDAR BALWINDER SINGH BHUNDER: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(@  whether it is a fact that M/s Instrumentation Limited, Kota are not releasing
retention, operation and maintenance costs of small enterprises kept in Escrow Account

during the last two years;

(b)  if so, the details of such amount kept in Escrow Account, company-wise

and the reasons for retention of such payments; and

()  what steps are being taken by the said enterprise for release of such
payments, in view of implementation of Prime Minister's flagship scheme of Ease of

Doing Business?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ANANT G. GEETE): (a) No, Sir, It is not true. Claims for such amounts are released after

verification.

(b) and (c) Only one claim of M/s Capital Power Infrastructure Ltd., Noida for an

amount of ¥ 1,51,81,009/- is under verification before release.
Holding companies for CPSEs

208. SHRI D. KUPENDRA REDDY: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@  whether Government proposes to set up holding companies for CPSEs in

different sectors;
(b)  if so, the details thereof and the reasons therefor; and

(c)  the extent to which the proposed holding companies would be helpful in

improving the performance of CPSEs and their profitability?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) to (c) Presently, there is no
proposal under consideration of this Ministry to set up holding companies for Central

Public Sector Enterprises in different sectors.
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Insulation from global economic recession

209. SHRI M.P. VEERENDRA KUMAR: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@  whether Government has taken/proposes to take any steps to insulate the
heavy industries and public, enterprises from the Global Economic Recession:

(b)  if so, the details thereof;

(¢)  whether any decision has been taken to reduce the number of workers in
the Public Sector Enterprises, in view of Global Economic Recession; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) No, Sir.

(b)  Does not arise.

(c) No Sir. None of the operating CPSEs under the Department of Heavy
Industry (DHI) has reported any such decision.

(d)  Does not arise.
Evaluation of closed PSUs

210. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(@  the details of Public Sector Undertakings (PSUs) closed during the last
three years;

(b)  whether Government has done any evaluation of the closed PSUs;
(c) if so, the details thereof;

(d)  whether Government is contemplating to restart some of the said
undertakings by providing revival packages to them; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) As per the information available
with Department of Public Enterprises (DPE), 20 sick/loss making Central Public Sector
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Enterprises (CPSEs)/units have been approved for closure/under liquidation since 2014.
The details are given in the Statement (See below).

(b) to (e) CPSEs function under the administrative control of concerned Ministries/
Departments and all matters relating to CPSEs including evaluation of closed CPSEs as
well as revival/restructuring are dealt by the concerned administrative Ministry/
Department on a case-to-case basis.

Statement

Details of sick/loss-making CPSEs approved for closure/under liquidation

Sl. No. Name of the Ministry/Department/CPSE Date of approval
of closure
1 2 3

Department of Heavy Industry

1 Tungabhadra Steel Products Ltd. 22.12.2015
2. HMT Watches Ltd. 6.1.2016
3 HMT Chinnar Watches Ltd. 6.1.2016
4. HMT Bearings Ltd. 6.1.2016
5 Hindustan Cables Ltd. 28.9.2016
6. Tractor Unit of HMT Ltd. 27.10.2016
7. Kota Unit of Instrumentation Ltd. 30.11.2016
8. Hindustan Photo Films Mfg. Co. Ltd. 28.02.2014
9. Tyre Corporation of India Ltd. 28.12.2016

(Under liquidation)

10. Triveni Structurals Ltd. 2014-15
(Under liquidation)

Ministry of Shipping -
11. Central Inland Water Transport Corporation Ltd. 31.8.2016
Department of Pharmaceuticals

12, Indian Drugs and Pharmaceuticals Ltd. 28.12.2016
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13 Rajasthan Drugs and Pharmaceuticals Ltd. 28.12.2016
Ministry of Petroleum & Natural Gas

14. IOCL-CREDA Biofuels Ltd. 22.3.2017

15. CREDIA FIPCL Biofuels Ltd. 22.3.2017
Ministry of Environment, Forest and Climate Change

16. Andaman & Nicobar Islands Forest and 16.8.2017
Plantation Development Corporation Ltd., Port Blair

Ministry of Railways
17. Bharat Wagon and Engineering Company Ltd. 23.8.2017
18. Burn Standard Company Ltd. 442018
Department of Chemicals & Petrochemicals

19. Closing down the operations of all the plants at 175.2017
Rasayani unit of Hindustan Organic
Chemicals Ltd. except CNA/N,O, plant

Department of Food and Public Distribution

20. Hindustan Vegetable Oils Corpn. Ltd. 18.5.2016.
(Under liquidation)

Modernisation of loss making PSUs

211.  SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(@  whether Government has made a provision for modernization of those
undertakings which are suffering losses or are likely to become sick during the Twelfth
Five Year Plan;

(b)  if so, the number of undertakings incurring losses during the last three
years and the amount of loss incurred by them;

(c)  whether any loan or liability is due on these undertakings;

(d) if so, the details thereof, PSU-wise; and
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(e)  the reasons for losses incurred by them?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) The concerned administrative
Ministries/Departments take necessary measures on a case-to-case basis in respect of
such CPSEs functioning under it.

(b) to (d) As per Public Enterprises Survey 2016-17 laid in the Parliament on
13.3.2018, there were 257 operating Central Public Sector Enterprises (CPSES) as on
31.3.2017. Out of these, 51 CPSEs were incurring continuous losses during the last three
years i.e. 2014-15, 2015-16 and 2016-17. The CPSE-wise details of amount of losses for
the last three years and the Long Term and Short Term Loans as on 31.03.2017 are given
in the Statement (See below).

(e)  The reasons for losses vary from CPSE to CPSE, however, some common
problems for losses in CPSEs include resource crunch, low productivity, unsustainable
business operations, old and obsolete plant and machinery, outdated technology, low
capacity utilization, poor debt-equity structure, excess manpower, weak marketing
strategies, stiff competition, lack of business plans, heavy interest burden, high input
cost etc.

Statement

List of Central Public Sector Enterprises incurring continuous losses for the last
three years with their long and short term loans

(X in lakh)
Sl. No. Name of CPSEs Losses Long Short
Term Term

2014-15 201516  2016-17 Borrowing Borrowing

2016-17  2016-17

1. Air India Engineering -24257 -40710 -40710 1 0
Services Ltd.

2. Air India Ltd. -585991 -383678  -395165 3587592 1255453
3. Airline Allied Services Ltd. -18392 -19875 -28272 0 135175
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1 2 3 4 5 6 7
4. Andaman & Nicobar Isl. -4509 -4970 -4970 31541 0

Forest amd Plant. Dev.
Corp. Ltd.
5. Assam Ashok Hotel -119 -155 -155 361 0
Corpn. Ltd.
6. Bharat Petro Resources Ltd.  -3429 -5589 -20298 204710 0
7. Bharat Pumps & -5504 -7506 -8447 7944 3281
Compressors Ltd.
8 Bharat Sanchar Nigam Ltd. -823409  -485916  -479321 1062657 59613
9. Bharat Wagon & Engg. -1568 -1526 -1434 2418 0
Co. Ltd.
10. BHEL Electrical Machines Ltd.  -396 -298 -424 0 945
11. Birds Jute & Exports Ltd. -585 -464 -485 2549 0
12. British India Corporation Ltd. -9494 9724 -10498 8555 10135
13. Burn Standard Company Ltd. -2466 -2837 -3351 3991 6384
14. Creda HPCL Biofuel Ltd. -507 -716 -375 0 0
15. Fertilizers & Chemicals -39991 -45219 -18696 177049 63181
(Travancore) Ltd.
16. Fresh & Healthy -1447 -2591 -1365 0 4923
Enterprises Ltd.
17. Heavy Engineering -24169 -14477 -8227 1916 13879
Corpn. Ltd.
18. Hindustan Antibiotics Ltd. -7055 -7718 -7824 37011 19341
19. Hindustan Fluorocarbons =377 -mi -489 672 337
Limited
20. Hindustan Newsprint Ltd. -781 -4361 -6014 890 15910
21. Hindustan Organic -21549 -17391 -25557 28445 4141
Chemicals Ltd.
22. Hindustan Paper -33129 -37014  -37014 26353 31212

Corporation Ltd.
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1 2 3 4 5 6 7

23. Hindustan Photo Films 216436 -252791  -291716 23752 1375270
Manufacturing Co. Ltd.

24. HLL Biotech Ltd. -7 -610 -A72 12393 0

25. HMT Bearings Ltd. 1777 -809 -378 14162 0

26. HMT Ltd. 9657 -1714  -23949 33198 732

27. HMT Machine Tools Ltd. -13494 -10666 ~ -12759 10335 3284

28. HMT Watches Ltd. -25920 -15557  -20356 0 0

29. Hotel Corpn. of India Ltd. -5046 5776 5427 0 0

30. HPCL Biofuels Ltd. -8437 < -6137 -3072 46225 2198

3L Indian Drugs & -16721 -16608  -17002 525074 172372
Pharmaceuticals Ltd.

32. Indian Oil-Creda Biofuels -1376 -19 -627 0 0
Ltd.

33. Indian Vaccine Corp. Ltd. -164 -208 -20 0 0

34. Instrumentation Ltd. -14154 -17050 9151 0 9489

35. J & K Mineral -80 -165 -85 0 0
Development Corpn. Ltd.

36. Madras Fertilizers Ltd. -13469 -18954 -2331 13601 20582

37. Mahanagar Telephone -289339  -194755 -294108 701131 791024
Nigam Ltd.

38. Nagaland Pulp & -1538 -1739 -1739 1509 5125
Paper Company Ltd.

39. Nepa Ltd. -4871 -7012 -6862 3452 6196

40. North Eastern Handicrafts -440 -196 -305 1000 0
and Handloom Dev.Corpn.
Ltd.

41. North Eastern Regional 589 -589 -589 2006 0

Agri. Marketing Corp.Ltd.
42. PEC Ltd. 20854  -114202 9210 0 82849
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1 2 3 4 5 6 7

43. Projects & Development -586 -892 -1058 0 0
India Ltd.

44. Rajasthan Drugs & -1976 -599 -599 0 1417
Pharmaceuticals Ltd.

45. Ranchi Ashok Bihar -107 -168 =211 0 181
Hotel Corpn. Ltd.

46. Sambhar Salts Ltd. -983 -890 -855 5368 273

47. STCL Ltd. -41259 -48007 -56277 0 118526

48. TCIL Bina Toll Road Ltd. -942 -1043 -1046 12100 274

49. The Bisra Stone Lime -2727 -1664 -1773 751 0

Company Ltd.

50. Tungabhadra Steel -2887 -2887 -2887 531 1209
Products Ltd.

51. Utkal Ashok Hotel Corpn. Ltd.  -70 -197 -128 0 500

Water Supply Project under AMRUT in Tamil Nadu

212.  DR. R. LAKSHMANAN: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  the details of the steps taken by Government to enhance/augment water
supply under the Atal Mission for Rejuvenation and Urban Transformation (AMRUT)
in Tamil Nadu;

(o)  whether Government has fixed any benchmark regarding water supply
project for States in order to prepare State Annual Action Plan;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Under the Atal Mission for Rejuvenation
and Urban Transformation (AMRUT), the Ministry of Housing and Urban Affairs has
approved State Annual Action Plans (SAAPs) worth ¥ 11,195 crore submitted by the
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Government of Tamil Nadu for the entire Mission period which includes projects worth
¥ 5,662 crore to enhance/augment water supply.

(b) and (c) Yes, Sir. As per AMRUT guidelines, the basic building block for the
SAAP is the Service Level Improvement Plans (SLIPs) for the AMRUT cities. Universal
coverage of water supply is given top most priority while preparing the SLIPs by the
Urban Local Bodies (ULBSs). The ULBs assess the existing levels of coverage of water
supply and thereafter plans are prepared to bridge the gap. At the State level, the SLIPs
of all Mission cities are aggregated into the SAAPs.

(d)  Does not arise.
Population below poverty line in urban areas

213.  SHRI AMAR SHANKAR SABLE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  the estimated population living below poverty line in urban areas of the
country, State-wise including Maharashtra;

(b)  whether any survey has been conducted recently to find out the number
of urban poor and if so, the details thereof;

()  whether Government has any proposal to implement fresh schemes for
urban alleviation; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As per Poverty Estimates for
2011-12 released by erstwhile Planning Commission, the percentage of persons below
poverty line in 2011-12 has been estimated as 13.7% in urban areas. The details of
poverty estimates State/UT-wise, including Maharashtra, is given in the Statement (See
below). A survey to collect information on various individual parameters and household
characteristics called the combined Socio-Economic Caste Census, 2011 was carried out
in urban areas by respective State Government/UT Administrations. The survey has not
ascertained the number of urban poor.

(c) and (d) No, Sir.

To reduce poverty and vulnerability of urban poor, inter-alia, the “Deendayal
Antyodaya Yojana - National Urban Livelihoods Mission (DAY-NULM) is being
administered by Ministry of Housing and Urban Affairs in all statutory towns, till 2022.
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State-wise Number and Percentage of Population Below
Poverty Line in India : 2011-12

States/UTs Rural Urban Total

Percentage No. of Percentage No. of Percentage No. of

of Persons of Persons of Persons

Persons (lakhs)  Persons (lakhs) Persons (lakhs)

1 2 3 4 5 6 7

Andhra Pradesh 110 618 58 17.0 9.2 788
Arunachal Pradesh 389 42 20.3 0.7 347 49
Assam 339 921 205 9.2 320 1013
Bihar 341 3204 312 378 337 358.2
Chhattisgarh 446 889 248 152 399 104.1
Goa 6.8 04 41 04 51 08
Gujarat 215 754 101 269 16.6 102.2
Haryana 116 194 103 94 112 288
Himachal Pradesh 85 53 43 03 81 56
Jammu and Kashmir 115 10.7 72 25 103 133
Jharkhand 408 104.1 248 20.2 370 124.3
Karnataka 245 9238 153 370 209 1298
Kerala 91 155 5.0 85 71 239
Madhya Pradesh 35.7 1910 210 431 316 2341
Maharashtra 242 150.6 9.1 474 174 197.9
Manipur 388 74 326 28 369 102
Meghalaya 125 30 93 06 119 36
Mizoram 354 19 6.4 04 204 23
Nagaland 199 28 165 10 189 38
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1 2 3 4 5 6 7
Odisha 35.7 126.1 173 124 326 1385
Punjab 7.7 134 9.2 9.8 8.3 232
Rajasthan 16.1 84.2 10.7 187 147 1029
Sikkim 99 04 3.7 01 8.2 05
Tamil Nadu 158 59.2 6.5 234 113 82.6
Tripura 165 45 74 08 14.0 5.2
Uttar Pradesh 304 4794 26.1 1188 294 598.2
Uttarakhand 116 8.2 105 34 113 116
West Bengal 225 1411 147 438 200 185.0
Andaman and 16 0.04 00 00 10 0.04
Nicobar Islands
Chandigarh 16 0.004 223 2.3 218 2.3
Dadra and Nagar Haveli  62.6 12 154 0.3 39.3 14
Daman and Diu 00 00 12.6 03 99 03
Delhi 129 05 9.8 16.5 99 170
Lakshadweep 00 00 34 0.02 28 0.02
INDIA 257 2166.6 137 5312 219 26978

Source: Report of the Expert Group to review the Methodology for measurement of Poverty,
Government of India, Planning Commission-June, 2014

Notes: 1. Population as on 1st March, 2012 has been used for estimation number of persons below
poverty line (2011 Census population extrapolated). 2. Poverty line of Tamil Nadu is
used for Andaman and Nicobar Islands. 3. Urban Poverty Line of Punjab is used for both
rural and urban areas of Chandigarh. 4. Poverty Line of Maharashtra is used for Dadra
& Nagar Haveli. 5. Poverty Line of Goa is used for Daman & Diu. 6. Poverty Line of
Kerala is used for Lakshadweep.

Salient features of PMAY-U

214.  SHRI AMAR SHANKAR SABLE: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  the salient features of Pradhan Mantri Awas Yojana (Urban)- Housing for
All scheme along with its present status;
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(b)  the details of the funds allocated, sanctioned and utilised under this
scheme, during the last three years and the current year across the country, State/UT-
wise including Maharashtra;

(c)  the details of the target set and achievements made under this scheme, so
far;

(d)  whether Government proposes to include new Public-Private-Partnership
(PPP) policy under this scheme; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (c) Government of India has launched
the Pradhan Mantri Awas Yojana (Urban) {PMAY (U)} mission on 25th June, 2015 with
the aim to provide assistance to States/UTs for addressing the housing requirement of
the urban poor including slum dwellers. The mission comprises four components viz.
in-situ slum redevelopment; affordable housing through credit-linked subsidy; affordable
housing in partnership; and subsidy for beneficiary-led individual house construction.

The Mission guidelines provide flexibility to States/Union Territories (UTs) for
appraising and approving project proposals based on demand assessed. States/Union
Territories (UTs) have to approach the Ministry of Housing and Urban Affairs only for
release of Central assistance for projects approved at the States/Union Territories (UTs)
level. So far, 10,371 projects for construction of 51,10,382 houses have been sanctioned
under PMAY (U) Mission.

Details of central assistance approved, released and utilized under PMAY (U)
Mission during the last three years and the current year, State-wise including the State
of Maharashtra, are given in the Statement (See below).

(d) and (e) PMAY (Urban) Mission envisages private sector participation under
the Affordable Housing in Partnership and Slum Redevelopment components of the
Mission. A Central grant of T 1 lakh per house on average under the slum redevelopment
component and T 1.5 lakh per EWS house under the AHP component is admissible
under the Mission.

This Ministry has also developed 8 Public Private Partnership (PPP) models for
affordable housing (6 on the public land and 2 on the private land). The State and
Union Territory Governments can adopt these models as per their requirements to
promote public private partnership in affordable housing.
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Statement

States/UT-wise Central Assistance Approved and Released along with Utilised
during last three years and current year under PMAY(U)

(X in crore)
SI. No. State Central Central Central
Assistance Assistance  Assistance

Approved Sanctioned Utilised
and Released

1 2 3 4 5
1 Andaman and Nicobar 9.14 0.23 -
Islands (UT)

2. Andhra Pradesh 11,177.57 3478.77 1,134.69
3 Arunanchal Pradesh 145.76 77.48 56.63
4. Assam 1,065.91 34051 5.30
5 Bihar 2,307.63 84844 35393
6. Chandigarh (UT) 175 175 175
7. Chhattisgarh 2,506.97 77105 52.86
8. Dadra and Nagar Haveli (UT) 5553 3160 1564
9. Daman and Diu (UT) 1231 545 291
10. Delhi (UT) 80.09 80.09 80.09
11. Goa 428 338 338
12. Gujarat 4,335.99 2,672.66 1,837.01
13. Haryana 3,589.82 300.36 11349
14. Himachal Pradesh 148.52 5850 1140
15. Jammu and Kashmir 230.03 7157 9.92
16. Jharkhand 2,504.83 975.06 516.12
17. Karnataka 6,116.78 2,409.81 554.73

18. Kerala 1,367.42 409.02 74.28
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1 2 3 4 5
19. Lakshadweep (UT) - - -
20. Madhya Pradesh 7,494.65 349152 1,035.03
21, Maharashtra 7,073.07 1,856.06 1,294.56
22, Manipur 397.49 160.35 227
23. Meghalaya 11.98 537 0.96
24, Mizoram 455.65 79.02 13.36
25. Nagaland 390.92 86.57 16.35
26. Odisha 144326 488.73 280.32
27. Puducherry (UT) 142.23 48.06 204
28. Punjab 680.90 185.71 53,56
29. Rajasthan 2,379.54 579.52 31171
30. Sikkim 7.79 131 0.06
3L Tamil Nadu 7,498.65 2,504.51 48837
32 Telangana 2,931.47 1,276.67 9358
3. Tripura 1,216.65 478.32 286.71
34. Uttar Pradesh 6,675.42 2,050.29 296.56
35. Uttarakhand 39271 246.22 90.58
36. West Bengal 3,155.65 1579.23 474.89
ToTAL 78,008.36 27,653.18 9,565.06

Facilities in Amaravati

215.  SHRI C.M. RAMESH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@  the details of facilities proposed to be created in Amaravati, the new capital
city under construction/development for the State of Andhra Pradesh, which has been
selected in round 3 of Smart Cities Mission; and
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(b)  the details of funds earmarked for creating such facilities, if any, at

Amaravati?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Projects to be undertaken
under Amaravati Smart City has been proposed by the city itself in its Smart City
Proposal (SCP) which is available on Mission's website (www.smartcities.gov.in). A list

of projects are given in the Statement (See below).

Amaravati Smart City has proposed an investment of I 1874 crores for these

projects. The Financial pattern as proposed by the Amaravati Smart City is as under:

- 1000 crores Governments grant (3 500 crores each from Government of

India and State Government).
- ¥257.65 crores through convergence from other Central Government Schemes.
- ¥494.35 crores from loans/debt.
- %122 crores from Public Private Partnership.
Statement
List of Projects to be undertaken under Amaravati Smart City

1. Detailed Masterplanning & preparation of Green building and sustainability

norms
2. Environment monitoring sensors and warning systems
3. Automated water sprinkler system

4. Public 6 Cycle docks with 20 smart cycles at each dock
5. 50 electric smart buses

6. 12 Smart bus stops incl. PIS, VMS

7. Pedestrian Walkways incl. smart street furniture

8. Flagship smart street infrastructure

9. Smart Multi level car park (2000 cars) with solar roof top
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10.

11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

24,

25.

26.

27.

28.

29.

30.

3L

32

Bio retention ponds

Bio park with active recreational facilities
Canal front development

River front development

Crafts Bazaar

City squares

3 retail centres

Solar trees with charging, wi-fi

Solar powered Intelligent street lighting
CCTVs

Smart drinking water taps (40 nos.)
Underground dustbins

1 Model PHC

Bio toilets with accessibility for differently abled (40 nos.)
Digital hoardings

Performance Management portal
People's precinct app

Command and Control Center

Smart solar light pole with CCTV
Smart electric buses with GPS
Household smart meter connections
Commercial and industrial smart meters

Customer Survey

171
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33. Digitisation of distribution network
34.  Bulk Metering at each zone (DMA)
3. SCADA
36. Mobile app, IVR, website, and database
37.  Consumer Awareness
38.  Leak Detection sensors
39.  Flood Detection sensors
40. PMC costs
41,  Management & Admin fee
Proposal for development of slums

216. SHRI B.K. HARIPRASAD: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether Government has received smart cities proposals focusing on the

holistic development of slums in urban areas under the Smart Cities Mission; and

(b)  if so, the details of schemes/development policies proposed for the urban
poor, including housing for low income groups, city-wise and the progress made, so

far?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Based on an All-India Competition,
100 cities have been selected from across the country for development as Smart Cities.
Smart Cities proposals focusing on development of slums in urban areas have been
received from Vadodara, Ahmedabad, Indore, Kochi, Lucknow, Bhagalpur, Port Blair,
Agra, Namchi, Kohima, Nashik, Warangal, Shivamogga, Dahod, Tumakuru, Patna, Jhansi,
Karimnagar, Bihar-Sharif, Muzaffarpur, Karnal, Bengaluru, Tiruppur, Tirunelveli,
Thoothukudi and Aligarh. Details of projects proposed and progress achieved so far

are given in the enclosed Statement.
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Smart cities approved by Government

217.  SHRI B.K. HARIPRASAD: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  what is the total number of smart city projects approved by the Central
Government as of June, 2018; and

(b)  the details of funds released by Government for these projects and the
progress made, so far?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) A total of 100 cities have been selected
for development of Smart Cities. These cities have proposed a total of 5151 projects
in their Smart City Proposals.

(b)  Since the launch of the Smart Cities Mission on June 25, 2015, a total of
¥ 11340.20 crores have been released by the Government of India to States/UTs for
development of Smart Cities. The year-wise and city-wise details of funds released is
given in the Statement (See below).

5151 projects have been proposed in 100 Smart Cities at an estimated cost of
¥ 2.05,018 crores. Presently, 379 projects worth ¥ 7,039.61 crores have been completed
and 732 projects worth ¥ 28,137.34 crores are under implementation. Further, tendering
has started for 436 projects with a cost of ¥ 20,542.01 crores. The remaining projects
are at the Detailed Project Report (DPR) stage.

Statement

Year-wise and State-wise/City-wise details of funds released under
Smart Cities Mission

SI.No.  State Name of cities During  During During  During
2015-16  2016-17 2017-18 2018-19
(tin
17.07.2018)
1 2 3 4 5 6 7
1. Andhra Pradesh Visakhapatnam 188 8 - -

Tirupati 2 R 102 -
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1 2 3 4 5 6 7
Kakinada 190 6 -
Amaravati - - 18 6
2. Andaman and Port Blair - 194 2 -
Nicobar Islands
3. Arunachal Pasighat 2 - 18 -
Pradesh
4. Assam Guwahati 2 189 5 -
5 Bihar Muzaffarpur 2 - 17 3
Bhagalpur 2 63 131 -
Bihar Sharif 2 - - 53
Patna - - 18 A
6.  Chandigarh Chandigarh 2 71 123 -
7. Chhattisgarh Raipur 2 945 995 -
Bilaspur 2 - 18 3
Naya Raipur - - 18 A
8  Daman and Diu  Diu - - - 54
9. Dadra and Silvassa - 2 - 52
Nagar Haveli
10.  Delhi New Delhi 2 194 - -
Municipal Council
11. Goa Panaji 2 - 1102 6
12, Guijarat Gandhinagar 2 - 18 6
Ahmedabad 2 194 - -
Surat 2 194 - -
Vadodara 2 - 109 8
Rajkot 2 ~ 19 6
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1 2 3 4 5 6 7
Dahod 2 - 17 40
13.  Haryana Karnal 2 - 17 -
Faridabad 2 R 102
14.  Himachal Pradesh Dharamshala 2 188 6 -
Shimla - - 18 2
15, Jharkhand Ranchi 2 R 102 ~
16.  Jammu and Jammu/ Srinagar - 2 - -
Kashmir Srinagar - - -
Jammu - - 2
17. Karnataka Mangaluru 2 - 109 6
Belagavi 2 194 - -
Shivamogga 2 - 109 6
Hubballi-Dharwad 2 - 109 6
Tumakuru 2 - 109 6
Davanagere 2 194 - 53
Bengaluru - - - -
18. Kerala Kochi 2 194 - -
Thiruvananthapuram — - 18 A
19. Lakshadweep Kavaratti - - - -
20. Madhya Pradesh Bhopal 188 8 - -
Indore 188 8 - -
Jabalpur 2 194 - -
Gwalior 2 R 102 -
Sagar 2 - 18 2
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1 2 3 4 5 6
Satna 2 - 18
Ujjain 2 R 102
21. Maharashtra Pimpri Chinchwad 2 - 18
Nashik 2 R 102
Thane 2 62 132
Greater Mumbai 2 - -
Amravati 2 - -
Solapur 2 194 -
Nagpur 2 R 102
Kalyan-Dombivali 2 R 102
Aurangabad 2 R 102
Pune 2 194 -
22. Manipur Imphal 2 - 109
23.  Meghalaya Shillong 2 - -
24.  Mizoram Aizawl 2 - -
25.  Nagaland Kohima 2 - 109
26. Odisha Bhubaneshwar 190 6 -
Raurkela 2 - 188
27.  Puducherry Puducheny 2 - B
28. Punjab Ludhiana 2 194 -
Jalandhar 2 - 27
Amritsar 2 - 27
29. Rajasthan Jaipur 188 8 -
Udaipur 161.2 348 -
Kota 2 a1 103
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1 2 3 5 6 7
Ajmer R 102 -
30.  Sikkim Namchi - 109 6
Gangtok - 17 -
31 Tamil Nadu Tiruchirapalli - 18 6
Tirunelveli - 18 6
Dindigul - - -
Thanjavur - 109 6
Tiruppur - 18 38
Salem - 109 6
\ellore - 109 6
Coimbatore 188 6 -
Madurai - 109 6
Erode - - -
Thoothukudi - 18 6
Chennai 188 6 -
32.  Telangana Karimnagar - 18 -
Greater Warangal R - -
33.  Tripura Agartala 63 131 -
34. Uttar Pradesh Moradabad - - -
Aligarh - 19 2
Saharanpur - 17 3
Bareilly - - 53
Jhansi - 36 1
Kanpur - 109 6
Allahabad - 19 6
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1 2 3 4 5 6 7

Lucknow 2 66.2 1278 -
Varanasi 2 - 109 8
Ghaziabad 2 - - -
Agra 2 - 109 6
Rampur 2 - - _
Merrut/Raebareli - - 2 -

35.  Uttarakhand Dehradun 2 - 18 2

36. West Bengal New Town Kolkata 2 - - -
Bidhannagar 2 - - -
Durgapur 2 - - -
Haldia 2 - - _
TotaL 1467.2 44925 44995 881

Problems of PMAY Subsidy

218. SHRI DHARMAPURI SRINIVAS:
SHRIT.G. VENKATESH:
Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@  whether Government is aware that even after applying for subsidy under
PMAY for construction of houses, banks are denying release of loans and discouraging
the consumers saying that there is no such provisions, if so, the details thereof;

(b)  whether any study has been conducted by Government on implementation
of the scheme, if so, the details thereof; and

(c)  the remedial measures being taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) For implementation of Credit Linked
Subsidy Scheme (CLSS for EWS/LIG & CLSS for MIG) component of PMAY (U) mission,
Ministry has identified two Central Nodal Agencies (CNAS) i.e. National Housing Bank
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and Housing and Urban Development Corporation Ltd. to channelize the subsidy to
the Primary Lending Institutions (PLIs) viz. Banks, Housing Finance Companies, etc.
CNAs have in-turn signed MoUs with PLIs for implementation of the scheme.

In terms of the Scheme Guidelines, Primary Lending Institutions (PLIs) have to
adopt their own due diligence process while sanctioning home loans. The beneficiary
has to complete the formalities as prescribed under the 'due diligence' of the PLIs
(Banks/HFCs, etc) concerned, if he is otherwise eligible under the scheme guidelines
of PMAY (U) Mission.

(b) Government has not conducted any study on the implementation of the
CLSS scheme.

(c) Grievances received against PLIs in connection with the implementation of
CLSS are sent to Central Nodal Agencies viz. National Housing Bank (NHB) and
Housing and Urban Development Corporation Ltd. (HUDCO), for remedial action.
CNAs are also advised to undertake sensitization/interaction programmes with the PLIs
from time to time to increase awareness about the Scheme.

Houses constructed under PMAY

219. SHRI HUSAIN DALWAL: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  the number of affordable houses constructed under the Pradhan Mantri
Awas Yojana (PMAY), year-wise and State-wise, since 2015, including the number of
beneficiaries who have purchased these houses, State-wise and year-wise, since then;

(b)  the number of projects for in-site rehabilitation of existing slums, started
and completed, under PMAY, year-wise and State-wise, since 2015;

(c)  the number of credit-linked subsidy availed by beneficiaries under PMAY,
year-wise and State-wise, since 2015; and

(d)  the details of amount disbursed as subsidy for beneficiary-led individual
house construction/enhancement, year-wise and State-wise, since 2015?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) to (d) In pursuance of the Government's
vision of “Housing for All by 2022, the Ministry of Housing and Urban Affairs is
implementing the Pradhan Mantri Awas Yojana (Urban) [PMAY (U)] and providing
assistance to States/Union Territories (UTs) in addressing the housing requirements of
the slum dwellers and other urban poor through following four verticals:

@) “In-situ” Slum Redevelopment (ISSR);
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(i) Credit-Linked Subsidy Scheme (CLSS);
(i)  Affordable Housing in Partnership (AHP); and
(iv)  Beneficiary-led individual house construction or enhancement (BLC).

State/UT-wise and year-wise details of houses constructed under AHP vertical of
PMAY (U) since its inception is given in the Statement-1 (See below).

State/UT-wise and year-wise details of houses taken up for construction and
completed under ISSR vertical of PMAY (U) since its inception is given in the
Statement-11 (See below).

State/UT-wise and year-wise details of beneficiaries who availed the benefit of
subsidy and Central Assistance released under CLSS vertical of PMAY (U) since 2015
is given in the Statement-I11 (See below).

State/UT-wise and year-wise details of funds disbursed under BLC vertical of
PMAY (U) since its inception is given in the Statement-1V.

Statement-1

State/UT-wise and year-wise details of houses constructed under AHP vertical of
PMAY (U) since its inception

Sl. No. State Houses  House  Year-wise completion of Houses*
Sanctioned Grounded
for 2015-16 2016-17 2017-18 Current Total

construction Year
1 2 3 4 5 6 7 8 9
1. Andaman and 571 - - - - - -
Nicobar Islands (UT)
2. Andhra Pradesh 5,07,215 4,52,654 - 1,096 3,902 7,358 12,356

3. Arunanchal Pradesh - - - - - - -

4.  Assam - - - - - - -

5. Bihar - - - - - - -
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6. Chandigarh (UT) - - - - - - -

7. Chhattisgarh 63,634 14,269 710 28 336 290 1,364
8. Dadra and Nagar 1,856 582 - - - - -
Haveli (UT)
9. Daman and Diu (UT) 299 299 - - - - -
10. Delhi (UT) - - - - - - -
11. Goa - - - - - - -
12. Guijarat 96,191 54,799 - 4543 1,747 1,320 7,610
13. Haryana 1,66,296 - - - - - -

14. Himachal Pradesh - - - - - - -

15. Jammu and Kashmir - - - - - - -

16. Jharkhand 42,493 464 - - - - -
17. Karnataka 2,37,099 70,936 - - - 384 384
18. Kerala - - - - - - -

19. Lakshadweep (UT) - - - - - - -

20. Madhya Pradesh 1,41,374 93,006 - - 4209 8202 12,411
21. Maharashtra 2,16,367 40,334 - - - - -
22. Manipur - - - - - - -

23. Meghalaya - - - - - - -
24. Mizoram - - - - - - -
25. Nagaland - - - - - - -
26. Odisha 12,010 5,262 - - - - -
27. Puducherry (UT) - - - - - - -
28. Punjab 570 - - - - - -
29. Rajasthan 43,847 27,183 - - 1,152 - 1,152

30. Sikkim - - - - - - -




Written Answers to [19 July, 2018] Unstarred Questions 185
1 2 3 4 5 6 7 8 9
31. Tamil Nadu 71,796 25,112 - 32 2,108 40 2,180
32. Telangana 1,86,786 1,34,954 - 158 526 4,892 5,576
33. Tripura - - - - - - -
34. Uttar Pradesh 33,685 - - - - - -
35. Uttarakhand 2,864 464 - 10 214 - 224
36. West Bengal - - - - - - -

TotaL 18,24,953  9,20,318 710 5,867 14,194 22,486 43,257

Note: Construction/completion of houses under AHP and ISSR verticals takes about 36 to 48

months.

States/UT and year-wise details of Houses taken up for construction and

Statement-11

completed under ISSR vertical of PMAY (U)

Sl. No. State Houses taken up for construction Construction of Houses completed
for In-Situ Rehabilitation
2015-16 2016-17 2017-18 Current 2015-16 2016-17 2017-18 Current
Year Year
1 2 3 4 5 6 7 8 9 10
1. Andaman and - - - - - - - -
Nicobar
Islands (UT)
2. Andhra 86,053 232 20,073 31,838 3,758 2,203 25,889 9,538
Pradesh
3. Arunanchal 2,432 70 15 - 144 - 16 .3
Pradesh
4. Assam 2,677 24,353 5 1,529 103 66 381 9
5. Bihar 58,264 46,791 1,031 96 1,123 12,184 2,100 3,198
6. Chandigarh 4,962 3 - 21 2 4,963 57 21
(Um)
7. Chhattis- 11,710 2,822 306 29,709 3,910 3,279 3,243 3,108

garh
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1 2 3 4 5 6 7 8 9 10

8. Dadra and 97 858 - 263 1 103 366 263
Nagar Haveli
(um)

9. Daman and - 51 - 265 - 3 65 121
Diu (UT)

10. Delhi (UT) 32,579 164 - 876 4,499 4,244 2,487 8,276

11. Goa 1 10 - 46 1 10 99 46

12. Gujarat 79,562 20,012 - 20,912 11,378 24,385 46,979 21,452

13. Haryana 4,079 979 43 2,584 790 549 2,093 1,466

14. Himachal 2,522 3,505 135 36 8 43 202 199
Pradesh

15. Jammu and 3,054 5,880 5 94 477 203 179 135
Kashmir

16. Jharkhand 16,186 52,886 24,262 7,308 2,473 3,886 26,421 6,142

17. Karnataka 25,959 85,535 21,612 2,205 4,407 11,920 31,087 9,259

18. Kerala 7,344 26,187 1,870 1,358 1,721 301 3,801 4,397

19. Lakshadweep - - - - - - - -
(um)

20. Madhya 25,739 85,723 26,491 21,192 5,460 5,316 34,910 51,354
Pradesh

21. Maha- 58,336 8,515 - 2,35,886 22,693 15,732 35,131 18,272
rashtra

22. Manipur 50 9,748 78 25 42 24 177 44

23. Meghalaya 830 52 1 9 242 248 27 20

24. Mizoram 10,654 15 2 137 143 118 188 174

25. Nagaland 2,575 12,506 3 10,770 67 494 89 1

26. Odisha 22,030 26,045 1,226 5,085 1,183 2,775 2,392 4,209




Written Answers to

[19 July, 2018]

Unstarred Questions 187

1 2 3 4 5 6 7 8 9 10
27. Puducherry 759 3,855 - 1,614 535 79 51 35
(Um
28. Punjab 2,930 42,641 450 2,424 1,947 338 1,862 909
29. Rajasthan 40,192 1,123 - 39,837 % 9,445 4,453 7,057 2,933
30. Sikkim 33 1 - - - 1 2 22
31. Tamil 51,590 1,78,700 24,944 44,542 19,584 6,604 32,151 13,761
Nadu
32. Telangana 11,176 1,218 - 1,588 95 2,634 2,614 2,860
33. Tripura 3,009 42,906 6,702 9 4 161 7,303 2,975
34. Uttar 34,359 11,020 33 48,811 8,195 9,639 11,866 3,923
Pradesh
35. Uttarakhand 7,061 2,010 64 779 312 1,402 1,795 1,021
36. West 96,445 68,888 26,267 895 7,612 7,191 30,765 12,715
Bengal
TotaL 7,05,249 7,65,304 1,55,618 5,12,743 1,12,354 1,25,551 3,13,845 1,82,861

Statement-111

State/UT and year-wise number of beneficiaries who availed the subsidy and

Central assistance released under CLSS vertical of PMAY

SI. No. State Beneficiaries Central Assistance Released
(R in crore)
2015-16 2016-17 2017-18 Current 2015-16 2016-17 2017-18 Current
Year Year
1 2 3 4 5 6 7 8 9 10
1. Andaman and - - “ o - - - - -
Nicobar Islands
(UT)
2. Andhra 51 232 1,880 788 0.95 4.45 40.13 17.10
Pradesh
3. Arunanchal - - 1 - - - 0.02 -

Pradesh
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1 2 3 4 5 6 7 8 9 10

4. Assam 2 13 249 9 0.04 0.20 4.88 . 0.18

5. Bihar 10 96 564 96 0.19 1.53 11.09 1.96

6. Chandigarh 2 3 57 21 0.04 0.07 1.17 0.47
(uT)

7. Chhattisgarh 150 665 1,579 585 1.59 7.13 26.77 12.51

8. Dadra and 1 55 366 263 0.02 1.16 8.34 6.12
Nagar Haveli
(uT)

9. Daman and - 3 65 62 - 0.07 1.46 1.38
Diu (UT)

10. Delhi (UT) 79 164 2,487 876 1.26 2.38 56.93 19.52

11. Goa 1 10 99 46 0.02 0.20 2.17 0.99

12. Gujarat 1,919 9,510 36,174 20,912 32.02 189.25 839.86 491.42

13. Haryana 94 220 1,663 1,441 1.86 4.05 31.90 30.61

14. Himachal 8 13 67 36 0.12 0.18 1.17 0.73
Pradesh

15. Jammu and - 26 123 94 - 0.44 1.42 1.80
Kashmir

16. Jharkhand 11 40 306 45 0.18 0.63 5.57 0.98

17. Karnataka 140 578 4,035 2,205 2.65 10.14 84.67 47.46

18. Kerala 42 259 1,429 1,358 0.78 4.37 27.22 24.62

19. Lakshadweep - - - - - - - -
(uT)

20. Madhya 348 1,739 6,222 3,272 5.81 29.17 130.75 74.12
Pradesh

21. Maharashtra 1,534 5,453 31,314 18,272 30.88 110.54  721.95 431.20
22. Manipur - 23 92 25 - 0.38 1.31 0.57
23. Meghalaya 2 20 26 9 0.02 0.32 0.50 0.11

24 Mizoram 16 15 186 137 0.14 0.18 2.87 2.66
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1 2 3 4 5 6 7 8 9 10
25. Nagaland - 1 5 - - 0.02 0.10 -
26. Odisha 27 87 511 236 0.07 0.74 8.37 3.95
27. Puducherry 7 7 51 34 0.13 0.14 1.03 0.74
(Um)
28. Punjab 43 144 1,410 909 0.83 2.64 30.08  20.01
29. Rajasthan 350 943 4,036 2,765 3.34 12.20 77.13  50.21
30. Sikkim - 1 2 - - 0.02 0.05 -
31. Tamil Nadu 477 909 4,570 2,085 7.10 16.67 89.93  43.45
32. Telangana 95 294 2,358 1,588 1.85 5.80 51.54  34.38
33. Tripura 4 10 94 9 0.08 0.16 1.71 0.21
34. Uttar Pradesh 280 758 6,302 3,094 4.79 13.40 132.94  68.44
35. Uttarakhand 13 92 1,257 779 0.21 1.53 25.06 16.26
36. West Bengal 129 224 2,869 895 2.40 4.18 61.48  20.44
ToTaL 5,835 22,607 1,12,449 62,946 99.36  424.33 2,481.56 1,424.59

Statement-1V

State/UT and year-wise details of funds disbursed under BLC of PMAY (U)

(X in crore)

SI. No. State 2015-16  2016-17 2017-18  Current
Year
1 2 3 4 5 6
1. Andaman and Nicobar Islands (UT) - - 023 -
2. Andhra Pradesh - 181.46 23555 181.01
3. Arunanchal Pradesh - 0.06 20.78 -
4. Assam - 13.65 32155 -
5 Bihar 712 238.60 426.26 -
6.  Chandigarh (UT) - - - -
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1 2 3 4 5 6
7. Chhattisgarh - 307 335.68 -
8. Dadra and Nagar Haveli (UT) - 041 441 -
9. Daman and Diu (UT) - - 0.75 -
10.  Delhi (UT) - - - -
11. Goa - - - -
12.  Gujarat - 515 86.41 -
13.  Haryana - 4.55 108.12 -
14.  Himachal Pradesh - 11.32 1593 19.85
15, Jammu and Kashmir - 2.06 54.29 0.00
16.  Jharkhand 50.00 192.92 443,66 -
17. Karnataka - - 357.24 -
18. Kerala - 52.17 236.66 37.36

19. Lakshadweep (UT) - - - -

20. Madhya Pradesh - 127.22 1,696.71 313.86
21. Maharashtra - 44.39 3.29 35.06
22.  Manipur - 23.02 135.07 -
23.  Meghalaya - 0.19 422 -
24.  Mizoram 8.18 - 57.48 -
25.  Nagaland - 60.54 117 -
26. Odisha - 109.77 14453 1164
27.  Puducherry (UT) - 432 41.70 -
28. Punjab - 59.47 63.75 0.00
29. Rajasthan - 1.08 - -
30.  Sikkim - - 125 -

31 Tamil Nadu 22.67 525.67 947.29 386.89
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32.  Telangana - - - -

33.  Tripura - 257.38 158.85 0.00
34. Uttar Pradesh - 45.83 131324 134.99
35, Uttrakhand - 2527 49.76 348
36. West Bengal 88.85 442.29 718.61 229.40

TotaL 176.82 2,431.87 798442  1,353.54

Redevelopment of Dharavi slum

220. SHRI HUSAIN DALWAI: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether NBCC is in talks with Maharashtra Government for redevelopment
of Dharavi slum;

(b)  if so, the status thereof and whether anything has been finalised,;

()  whether NBCC would directly get the project or whether there would be
a tendering process that NBCC would participate in;

(d)  whether any civil society organisations, working in the field of slum
redevelopment, rehabilitation, urban planning etc., would be involved in the process of
redevelopment of Dharavi slum; and

(e) how this process would be different from what has been tried earlier for
redevelopment of Dharavi slum?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): Government of Maharashtra has informed
as follows:

(a) to (c) Project documentation for redevelopment of Dharavi slum is on. However,
there is no proposal to give this work to NBCC (India) Limited directly but there will
be a bidding process.

(d)  Local Community organisation and NGOs will be actively involved in the
rehabilitation process.
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(e) Earlier, the work was sought to be left to the developers. However, this
time, the project is proposed to be executed through a Special Purpose \Vehicle where
State Government/Dharavi Redevelopment Project (DPR) Authority will be a partner.

Construction of toilets under SBM

221. DR. KANWAR DEEP SINGH: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether it is a fact that the construction of toilets in cities under Swachh
Bharat Mission (SBM) would be completed by October, 2018;

(b)  if so, the number of total toilets to be constructed under SBM and the
number of those completed till date, State-wise;

(c)  what was the total allocation for this purpose and expenditure incurred till
date; and

(d)  the reasons for shortfall, if any?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Construction of toilets in cities under
Swachh Bharat Mission will be completed by October 2, 2019.

(b)  Details of total Mission period target for construction of toilets under
Swachh Bharat Mission- Urban (SBM-U) and the total toilets constructed till now is
given in the Statement-I (See below).

As regards toilets in rural region, Ministry of Drinking Water and Sanitation is
the nodal Ministry for construction of toilets under Swachh Bharat Mission - Gramin
(SBM-G), which is a demand driven scheme; hence State/UT-wise targets are not fixed.
However, State/UT-wise, number of Individual Household Latrines (IHHLS) constructed
under SBM -G till 16.07.2018 is given in the Statement-11 (See below).

(c) Details of allocation and expenditure incurred/amount released during last
four years and current year upto 16.07.2018 for construction of toilets under SBM-U
and SBM-G is given in the Statement-111 (See below) and Statement-1V (See below).

(d)  Does not arise.
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Statement-1

State-wise toilets constructed under SBM-U upto June 2018

SI. No. State Name Individual ~ Community/ Individual Community/
Household Public Household  Public
Toilets Toilets Toilets Toilets
Target Target Completed Completed
1 2 3 4 5 6
1 Andhra Pradesh 193426 21464 224767 12830
2. Andaman and Nicobar Islands 384 126 336 351
3. Arunachal Pradesh 12252 387 5611 44
4. Assam 75720 3554 10379 1413
5. Bihar 383079 26438 212614 4999
6. Chandigarh 4282 976 6117 2198
7. Chhattisgarh 300000 17796 325050 22499
8. Dadra and Nagar Haveli 1742 142 1177 56
9. Daman and Diu 672 T 675 397
10. NCT of Delhi 125398 11138 458 19171
1. Goa 8020 507 976 216
12.  Gujarat 406388 31010 560046 21781
13. Haryana 110000 103%4 58171 9171
14. Himachal Pradesh 12560 876 1422 1150
15. Jammu and Kashmir 94091 3779 24617 1311
16.  Jharkhand 161713 12366 211030 6383
17. Karnataka 350000 34839 237198 14884
18. Kerala 90986 4800 37226 2552
19. Madhya Pradesh 512380 40230 490691 19261

20. Maharashtra 629819 59706 680915 104816
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1 2 3 4 5 6

21. Manipur 43644 620 9251 2%
22, Meghalaya 5066 362 1037 142
23. Mizoram 16441 4901 2704 137
24, Nagaland 24350 479 7088 165
25. Odisha 284071 17800 63255 4106
26. Puducherry 9626 1205 3150 270
27. Punjab 138010 10924 94307 7221
28. Rajasthan 393767 26364 331949 18351
29. Sikkim 1587 142 1066 108
30. Tamil Nadu 602029 59922 411696 64747
3L Telangana 216075 15543 288728 4048
32. Tripura 63348 587 433 A
33 Uttar Pradesh 828237 63451 408301 28875
34. Uttarakhand 27640 2611 11388 4162
35, West Bengal 515419 26483 280269 299

TotaL 6642222 507589 5004098 378444

Statement-11

State/UT-wise Individual Household Latrines (IHHL) constructed under SBM-G
upto 16.07.2018

SI. No. State/UT Nos. of IHHLs
1 Andaman and Nicobar Islands 18535
2. Andhra Pradesh 3744482
3. Arunachal Pradesh 113026

4, Assam 2705214




Written Answers to

[19 July, 2018]

Unstarred Questions 195

Sl. No. State/UT Nos. of IHHLs
5. Bihar 5671747
6. Chhattisgarh 3306071
7. Dadra and Nagar Haveli 18758
8. Daman and Diu 1600
9. Goa 28637
10. Gujarat 3175707
11. Haryana 633608
12, Himachal Pradesh 172719
13. Jammu and Kashmir 980691
14. Jharkhand 2785287
15. Karnataka 3635802
16. Kerala 226602
17. Madhya Pradesh 5879345
18. Maharashtra 5502512
19. Manipur 202617
20. Meghalaya 209357
21, Mizoram 33993
22, Nagaland 109013
23. Odisha 3850682
24, Puducherry 23855
25. Punjab 265763
26. Rajasthan 7642790
27. Sikkim 4514
28. Tamil Nadu 4669342
29. Telangana 2575197
30. Tripura 172315
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SI. No. State/UT Nos. of IHHLs
3L Uttar Pradesh 12995347
32. Uttarakhand 478283
33 West Bengal 5567926
ToTAL 77401337
Statement-111

Allocation and Funds Released under SBM-U upto 09.07.2018

(Figures in ¥ crores)

SI. No. State/UT Mission Allocation Funds Released
IHHL ~ CT/PT  Total IHHL ~ CT/PT  Total

1 2 3 4 5 6 7 8

1 Andaman and 043 0.10 053 0.06 0.94 100

Nicobar Islands

2. Andhra Pradesh 184.08 27.95 212.03 92.37 1994 11232

3. Arunachal Pradesh 490 0.35 5.25 5.19 0.06 5.25
4. Assam 58.45 231 60.76 29.22 155 30.77
5. Bihar 21890 45.27 264.17 150.02 3521 184.24,
6. Chandigarh 245 053 298 159 0.13 172
7. Chhattisgarh 140.76 3440 17516 140.76 3900 179.76
8 Dadra and 0.70 017 0.87 0.20 0.09 0.29
Nagar Haveli
9. Daman and Diu 0.27 0.06 033 013 0.00 0.14
10. Delhi 50.16 515 55.31 25.08 515 3023
11. Goa 321 048 369 2.36 022 2.58

12. Gujarat 162.56 3222 194.78 17155 1399 18554
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1 2 3 4 5 6 7 8
13. Haryana 86.67 10.61 97.28 32.96 24.10 57.06
14. Himachal Pradesh 5.02 0.90 592 251 051 3.02

15. Jammu and Kashmir 53.63 3.69 57.32 2835 515 3350

16. Jharkhand 9241 21.08 113.49 7130 4.16 7547
17. Karnataka 355.35 4431 399.66 84.89 1554 10043
18. Kerala 70.62 153 72.15 3167 0.00 3167

19. Madhya Pradesh ~ 292.79 6542 358.21 262.83 6542 32824

20. Mabharashtra 359.90 5757 41747 25371 3334 28705
21. Manipur 17.46 0.28 17.74 4.82 0.00 482
22. Meghalaya 432 0.16 448 2.70 0.04 2.74
23. Mizoram 6.58 0.08 6.66 122 0.08 1.30
24. Nagaland 6.41 0.19 6.60 5.06 0.61 567
25. Odisha 161.33 3382 19515 60.46 1614  76.60
26. Puducherry 6.78 157 8.35 454 111 5.66
27. Punjab 78.66 845 87.11 4100 1595 5695
28. Rajasthan 225.01 3573  260.74 166.25 4118 20743
29. Sikkim 0.63 0.06 0.69 031 0.10 041
30. Tamil Nadu 558.02 9352 65154 175.02 6205 237.07
31. Telangana 13331 20.24 153.55 66.91 134 68.25
32. Tripura 18.35 0.12 18.47 761 0.16 7.78
33. Uttar Pradesh 47328 8003 55331 33142 9566  427.08
34. Uttarakhand 16.30 159 17.89 6.50 522 1172
35. West Bengal 31533 2482 34015 167.14 827 17541

TotaL 4165.03 654.76  4819.79 242775 51242 2940.17
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Statement-1V

Allocation and Funds Utilised upto 16.07.2018 under SBM-G

(% in crore)
Year Allocation Utilised
2014-15 2850.00 2850.00
2015-16 6525.00 6524.52
2016-17 10513.00 10509.00
2017-18 16948.27 16941.96
2018-19 (Upto 16.07.2018) 30343.00 7512.75

Monitoring system for implementation of Smart Cities Mission

222.  SHRI SANJAY SETH: Will the Minister of HOUSING AND URBAN AFFAIRS
be pleased to state:

(@  the details of funds sanctioned for various projects to promote smart cities
during each of the last three years, since 2014 State-wise;

(b)  whether Government has conducted any assessment regarding works and
performance of Smart Cities Mission during the last three years and if so, the details
thereof;

()  whether Government has developed a central monitoring system to
implement Smart Cities Mission properly and if so, the details thereof; and

(d)  the details of completed projects under Smart Cities Mission, year-wise
since 2014, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) Since the launch of the Smart Cities
Mission on June 25, 2018, a total of ¥ 11340.20 crores have been released by the
Government of India to States/UTs for development of Smart Cities. The year-wise,
State-wise and city-wise details of funds released are given in the Statement-1 (See
below).

(b)  The Ministry is regularly interacting with the States/Smart Cities through
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Video Conferences, review meetings, field visits, Workshops etc. at various levels to
assess the performance of the cities and to handhold them for improving the same. At
the national level, the implementation of Smart Cities Mission is being monitored by
an Apex Committee headed by Secretary, Ministry of Housing and Urban Affairs. At
State level, State level High Powered Steering Committee (HPSC) chaired by the Chief
Secretary has been established. A Smart City Advisory Forum at the city level comprising
of District Collector, MP, MLA, Mayor, CEO of SPV, local youths, technical experts etc.
advises and enable collaboration among various stakeholders as per Smart city guidelines.
Besides, Ministry of Housing and Urban Affairs nominee Directors on the Boards of
SPVs are also monitoring the progress in respective cities on a regular basis.

() A Central Management Information System (MIS) has been developed and
rolled out in all the cities for updation of physical and financial progress in various
projects under the Mission by city officials. The Apex Committee under the Chairmanship
of Secretary, Housing and Urban Affairs comprises of representatives from Department
of Expenditure, Ministry of Finance, Town and Country Planning, urban planning
experts etc. and provides overall guidance to the Mission.

(d)  The details of projects completed under the Smart Cities Mission, year-
wise and State-wise since the launch of the Mission in June 2015 are given in the
Statement-11.

Statement-1

Year-wise and State-wise/City-wise details of funds released under
Smart Cities Mission

Sl. No. State Name of During During During During
cities 2015-16 2016-17 2017-18 2018-19

(till
17.07.2018)

1 2 3 4 5 6 7
1. Andhra Pradesh Vishakhapatnam 188 8 - -
Tirupati 2 92 102 -
Kakinada 190 6 - -

Amaravati — — 18 6
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2. Andaman and Port Blair - 194 2 -
Nicobar Islands

3. Arunachal Pradesh  Pasighat 2 - 18 -
4. Assam Guwahati 2 189 5 -
5. Bihar Muzaffarpur 2 - 17 3
Bhagalpur 2 63 131 -
Biharsharif 2 - - 53
Patna - - 18 34
6.  Chandigarh Chandigarh 2 71 123 -
7. Chhattisgarh Raipur 2 945 99.5 -
Bilaspur 2 - 18 38
Naya Raipur - - 18 34
8. Daman and Diu - - - 54 —
9.  Dadar and Silvassa - 2 - 52
Nagar Haveli
10. Delhi New Delhi 2 194 - -

Municipal Council

11. Goa Panaji - - 110.2 6
12.  Gujarat Gandhinagar 2 - 18 6
Ahmedabad 2 194 - -
Surat 2 194 - _
Vadodara 2 - 109 85
Rajkot 2 - 19 6
Dahod 2 17 40 -
13. Haryana Karnal 2 - 17 -

Faridabad 2 92 102 -
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1 2 3 4 5 6

14.  Himachal Pradesh Dharamshala 2 188 6 -
Shimla - - 18 2

15.  Jharkhand Ranchi 2 92 102 -

16. Jammu and Kashmir Jammu/ Srinagar - 2 - -
Srinagar - - 18 -
Jammu - - 18 2

17. Karnataka Mangaluru 2 - 109 6
Belagavi 2 194 - -
Shivamogga 2 - 109 6
Hubballi-Dharwad 2 - 109 6
Tumakuru 2 - 109 6
Davanagere 2 194 - 53
Bengaluru - - - -

18. Kerala Kochi 2 194 - 34
Thiruvananthapuram  — - 18

19. Lakshadweep Kavaratti - - - -

20. Madhya Pradesh Bhopal 188 8 - -
Indore 188 8 - -
Jabalpur 2 194 - -
Gwalior 2 92 102 -
Sagar 2 - 18 2
Satna 2 - 18 -
Ujjain 2 92 102 -

21. Maharashtra Pimpri Chinchwad 2 - 18 38
Nashik 2 92 102 -
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1 2 3 4 5 6
Thane 2 62 132 -
Greater Mumbai 2 - - -
Amravati 2 - - -
Solapur 2 194 - _
Nagpur 2 92 102 -
Kalyan-Dombivali 2 92 102 -
Aurangabad 2 92 102 -
Pune 2 194 - _
22.  Manipur Imphal 2 - 109 -
23.  Meghalaya Shillong 2 - - -
24.  Mizoram Aizawl z - - 53
25.  Nagaland Kohima 2 - 109 -
26. Odisha Bhubaneshwar 190 6 - -
Raurkela 2 - 188 -
27.  Puducherry Puducherry 2 - 98 2
28. Punjab Ludhiana 2 194 - -
Jalandhar 2 - 27 2
Amritsar 2 - 27 2
29. Rajasthan Jaipur 188 8 - -
Udaipur 161.2 34.8 - -
Kota 2 91 103 -
Ajmer 2 92 102 -
30.  Sikkim Namchi 2 - 109 6
Gangtok - - 17 -
31.  Tamil Nadu Tiruchirapalli 2 - 18 6
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1 2 3 4 5 6 7
Tirunelveli 2 - 18 6
Dindigul 2 - - —
Thanjavur 2 - 109 6
Tiruppur 2 - 18 38
Salem 2 - 109 6
Vellore 2 - 109 6
Coimbatore 2 188 6 -
Madurai 2 - 109 6
Erode 2 - - -
Thoothukudi 2 - 18 -
Chennai 2 188 6 -
32. Telangana Karimnagar 2 - 18 -
Greater Warangal 2 92 - -
33.  Tripura Agartala 2 63 131 -
34. Uttar Pradesh Moradabad 2 - - -
Aligarh 2 - 19 2
Saharanpur 2 - 17 3
Bareilly 2 - - 53
Jhansi 2 - 36 1
Kanpur 2 - 109 6
Allahabad 2 - 19 6
Lucknow 2 66.2 127.8 -
Varanasi 2 - 109 85
Ghaziabad 2 - - -

Agra 2 - 109 6
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1 2 3 4 5 6 7
Rampur 2 - - -

Merrut/Raebareli - - 2 -
35.  Uttarakhand Dehradun 2 - 18 2
36. West Bengal New Town Kolkata 2 - - -
Bidhannagar 2 - - -

Durgapur 2 - - -

Haldia 2 - - -
ToTAL 1467.2 4492.5 4499.5 881

Statement-11
Completed Projects financial year wise 2015-2016, 2016-2017, 2017-2018,
2018-2019
2015-2016 2016-2017 2017-2018 2018-2019

State Sum Sum  Sum Sum  Sum Sum Sum Sum Sum  Sum

of No of of No of of No of of No of of No of
of Value  of Value  of Value of Value of  \Value

Projects of  Pro- of Pro- of Pro- of Pro- of
Projects jects  Projects jects Projects jects Projects jectsProjects
(X Crore) (R crore) (R crore) (R crore) (R crore)

1 2 3 4 5 6 7 8 9 10 11
Andhra Pradesh 1 0.1 7 252.59 9 25.04 17 277.73
Bihar 1 0.19 4 501.95 5 502.14
Chandigarh 1 37.96 4 14.25 5 52.21
Chhattisgarh 1 0.08 25 11.52 6 174.05 32 185.65
Delhi 2 1.1 10 18.04 20 81.42 1 37.33 33 137.89
Goa 5 8.41 1 3.14 6 11.55
Gujarat 10 119.2 36 1113.05 11 377.68 57 1609.93
Haryana 2 2.21 1 0.5 3 2.71
Himachal Pradesh 2 31.86 2 31.86
Karnataka 6 21.13 6 21.13
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1 2 3 4 5 6 7 8 9 10 11
Kerala 1 25 1 0.55 2 25.55
Madhya Pradesh 11 291.87 34 145.54 18 1183.87 63 1621.28
Maharashtra 5 39.33 12 108.07 9 489.98 7 567.18 33 1204.56
Odisha 1 0.06 3 17.55 4 17.61
Rajasthan 15 66.26 29 342.25 9 32.82 53 441.33
Sikkim 1 7.5 1 7.5
Tamil Nadu 8 63 2 18.54 10 81.54
Uttar Pradesh 2 151 11 206.88 29 478.79 5 120.26 47 807.44
GRrAND ToTAL 9 41.94 73 848.65 220 3551.15 77 2597.87 379 7039.61

Facilities and services in metro cities

223.  SHRI RIPUN BORA: Will the Minister of HOUSPNG AND URBAN AFFAIRS
be pleased to state:

(@  whether it is a fact that the population growth of bigger metros are in the
agglomerate phase;

(o) if so, the top fifteen fastest growing cities in the country;

(c)  whether it is also a fact that by 2035, cities are projected to having double
population against the present status; and

(d) if so, the proposal of Government for arranging adequate facilities and
services?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The decadal population growth of 53
Urban Agglomerations is given in the Statement-1 (See below).

(b)  The details of the top fifteen cities, in terms of decadal growth of population,
during the period 2001-2011, is given in the Statement-11 (See below).

(©) No, Sir.

(d)  The Ministry of Housing and Urban Affairs through its flagship programs
viz. Swachh Bharat Mission (SBM), Atal Mission for Rejuvenation and Urban Trans
formation (AMRUT), Smart Cities Mission (SCM), Pradhan Mantri Awas Yojana-Housing
for All (Urban) (PMAY-HFA) (U), Heritage City Development and Augmentation Yojana
(HRIDAY), Deendayal Antyodaya Yojana - National Urban Livelihood Mission (DAY-
NULM) and Metro rail projects, is extending financial assistance to the State Governments

in provision of adequate facilities and services.



Unstarred Questions

[RAJYA SABHA]

206  Written Answers to

6992 9626 G699y 607G  ISVS LT¥9  BE8'YIE'9T  0Lv'1/8'ZT  ¥B06TY8 €82 6 2/G  EZ0LVIE  BOVESEZ  YETLEYT v'N Wea gzt
989z  TYOr 8T9  ZST8  L9YE  WN 789'620'T 515808 6285.G 822y 0v62£2 29266 N VN yebipueyd 11
Szlv  vlee 961 10'52 9Z'v9  66'SS  99r'TST'Z  6ET'TOV'T  9¥00TT  GSE0Z6 £029¢. T0Z8vY  YEELST 'V'N 8lolequiiod ‘0T
95z 660z TY'9C TEGE  20€9 8097  0T0'969'8  2ve'095'0  G86TZYS  LvE6STy 08669TE  20SWY6T  £EETPST V'N feuuayd 6
vI'62 €2/ 8€8S  GEWL Z9z. 18T T8E'€88'T  9TV'8SY'T  T//290T  8TOTLY 658v8¢  8¥62ZT £££201 v'n [edoyg g
L06v  v0'8€ 9Ty 9G°GL 88'/€ 6V'ES  66E'66Y'S  OVV'TOL'S  88Z0ETy  TGLTZ6C 80zv99T  196902T  EVE98. "v'n aloebueg /.
lz €€ 8505 2€/8  8Y'T6  PI'69 299y  9/E'68T'T  £8Y'Z68 60,265 1Zv9Te £62591 10416 9£999 "v'n peqebueiny "9
ov'9T  2ZL'6E 102 8.5 Zvz  Zv9  800'€VZ'T  69€'/90'T  6E6EIL 855205 LIY8TE  9Z¥95T S9T9ST V'N [osuesy g
16/  €9TY  9T'6T 6.°08 99T  S09T GOL'€8T'T  LI6'E00'T  GE880L  ¥v8Y6S S08YSy  GS006€  PTTOEE VN esmwy  y
vL9T  Tv'sz  26'6C 1192 TT6T 29 62 6T2'9T2'T  622'Zv0'T  9vShy8 0,009 980STS  O0EL0Sy  S6ZZEE V'N peqeye|ly '€
8e OF 299 1§62  vZSv 209  9¥JE  ¥SZ'ZGE'9  €10'SeS'v  9TZZISE  095/55C 05609/T  T0090ZT  62€..8 V'N peqepewiyy g
8T'TE  EYOv  98'92 CYNAS 9'vz  TY'SE  L9V'OvI'T  6EE'TES'T  €908¥6  STELYL 729ve9 089805  G99G/E vneby 1
ST v €T Z1 1T 0T 6 8 L 9 g v € 4 T
TT-T00C¢ TO-T66T T6-T86T T8-TL6T TL-T96T T9-TS6T T10C T00C T66T T86T TL6T T96T TG6T
(snsusd TTOZ
Jad se) ‘oN
(%) umoio |epessd uone|ndod AID T VNS

TG6T 80UIS uonendod J18Y1 Ul suonelIBA [epedsd 8yl pue TTOZ Ul BIpU| Ul S8 pue suonelawo|fby ueqin

|-luswiarels

ueljodosns|y



207

Unstarred Questions

[19 July, 2018]

Written Answers to

189

0¢'9S

€5°L

8T'¢ce

v0'1¢

€e'¢ce

v¥'ST

88'¢cy

96'v€

[4 94

89°EVT

S0°¢T

c0'ee

89'vT

0c ¢t

1861

88'8T

8/'¢€E

0¢'6¢

€C'ee

86'¢CS

¢5'ee

8/'9¢

JANAS

65°0¢

0¢'68

Ly'0€

¥6°0L

9€'GE

T.°0€

88'6T

LC'8¢

v8'€c

65'T€

€6'T¢

95'6Y

8€'LT

€L'€EE

999

€T'6¢

T¢8L

69°€E

198

€8'6¢

¥6°8T

6'¢C

8’8y

€5'8¢

cv'6S

'vs

cv'6S

65TV

§8'Ly

L9°EY

98'9¢

99'60T

v6'cy

7’691

66'66

T9'6Y

T0'v¢

¢0'99

[443

€Y

9C've

LT'SS

€L°GY

€0'ey

997y

¢r'se

vS'v6

86'GY

€0'80T

66'€8

8'86

v1'8¢

69°LS

99°L€

LEVC

LE°0S

48743

8¢y

§0°L¢

87'0T

ev've

¢0'19

LE0Y

68°LS

96°LS

€0°ET

9€S'CTT' VT
066'LTT'C
190'026'C
GT8'LET'T
TET'LEE'T
0S€'€L0'E
795'292'T
Lvy'L9T'C
vEE'6YL L
186'T0T'T

GZS'85€'C

88¢'¥1v'8T

€59'70V'T

L20'%790'T

86¢'S6T'T

169'S0Z'ET
2L6'SSE'T
GGS'STL'C
878'098
ETLYO0T'T
G/S'2ee'e
000'860'T
8T6'9TG'T
9€0'CyL'S
875'598

952'896

98€'vEY'IT

8£6'S50'T

¥98'226

L2€'S90'T

8T6TC0TT

S090VTT

688620¢

622999

T.76¢8

GECBTST

976888

95060TT

LEVYYEY

08LLTL

6S.TTS

€¥2¢96S¢T

LTLLT9

¥.¥589

§G00ST8

8T0V6T6

9¢6ve8

7906€9T

S¥€909

750089

09TSTOT

€0€LSL

L2€6¢8

0222092

298559

0.T.8¢

¢96TCY6

¥980€€

¥1206¥%

0¥2S89

00€02yL

8621755

¢veslet

¢T9.1€

9evory

89/9€9

SY8YES

9€6095

LTTST8T

0vT90¥

€E0LET

L99T659

L182¢T

¥e1sye

9T08SY

699€E6S

¢88EEE

¢90T.6

09.vee

¥¥08¢¢€

9/€0TY

¥70.9€

Tr6v6€e

65.¥S¢T

£8500€

8EV0L

S6VSTSY

6€06S

0€eeeT

¥6€0€¢

6556991

6¢.T1¢

€8€50L

LT/08T

¢918T¢

08€v0€

86695¢

6580T¢€

8G/GETT

L1STve

SyLEY

7069TCE

€6ELE

6¥¢0¢

¢09€L

V' erey |0
V' 1420

V'N Anduey

vn Indypop
v'N JIndpayswer
»(d10D'W) undreg
V'N indjeger
VN 8i0puj

v'N peqelspAH
VN Jolfemo

VN pegerzeyo

v'N requnin
Jaealo

("dioo')
peqeplieq

VN Jebewrelyg
Bing

V'N pequeyd

Le

'9¢

'S¢

R4

[44

T¢

0¢

6T

8T

LT

9T

ST

€T



Unstarred Questions

[RAJYA SABHA]

208  Written Answers to

60€9  TG8  Tr¥9 v'.8 1Z’86  GL'€E  192'S8S'y  vTI9'TI8'C  0968IST  S98EZ6 10061 6TSLTE V6ELET V'N IS vy
v€ 09  TETS 6.9 129 Ge'/y 9968 G8G'ZZT'T  €TT'00L 69297 Gresee 986502 Z616€T 70868 vn indiey gy
6v°0c  SvOv  822C £9'88 G006 9ZTE  TPL'9ZT'T  G6V'€98 G679 111205 G75992 €520vT 678901 VN 1youey ‘zy
89'8¢  GZ'€S  SO'Lv 90°'8Y v8YS Ly €86'06€'T  GTO'E00'T  06¥bS9 905t 21900 SYTY6T 6902€T v'N oy Ty
8Zve 6,05 28 eLTS €5eY  £6'62  896'6V0'G  9£9'09L't  /86€6¥C  98T2ZLI VE0SETT 86106 ¥£9809 V' aund “0v
€502 TrYS  L9°6T TL'99 88'2¢ 8T/ 2S9'9V0'T  9/6'/69'T  L¥9660T  £068T6 0T21SS TI8YTY £9192¢ V'N BuRd ‘6E
79'se 188G €L°€9 90°€9 €097  TPLE  69L'279G'T  9ZE€'TST'T  TvESZL €00EVY 189T.2 916512 8889GT V'N OIYseN '8€
62LT 16/ SW9E 80y oS've  Z€ey  L/L'l6Y'T  00S'62T'T  900V99T  T9v6TZT 90998 659579 660617 v'n indBeN /g
08968 £8'6T 691G 8£'96 98'88  €9'8T  G¥9'869'T  60V'0LT v0zzZYT Sv.€6 9€LLY 9.zz1 15€0T vn weinddeje “9g
992 L'9¢ G99 vLTY €662 920z 806'%Zy'T  9TLT9T'T  66.6V8 866215 901€8¢ £58762 6.TSV2C V'N IS GE
STz 6L0T  €L6T 2082 €Yy 6€7€  0CV'Z9Y'T  G60'€0Z'T  ¥T6S80T  G¥6906 SYY80L 788067 T6L0L€ V N [eINpeN pE
(diod ')

oSt  TTvE  LLTL Ze1S 6579 1985  8/8'€T9'T  L9¥'86E'T  OW.ZyOT  2S0L09 9.TT0% ze0vve G6.€ST euRIYPNT "EE
1262  €5YE  99'G9 662 vI'vZ  96'T€  ¥.P'T06'C  60S'SYC'Z  ¥0Z699T  ¥09.00T 7866718 €19559 798967 V'N Mouw}onT ‘zg
v0'Z6T  €8'V0T €20 8965 0L'vE  G#'98  S00'0TT'T  T60'08E 21529¢ 286852 620991 162€2T 92199 VN wejoy ‘1€
9/'62z 8¢ L0T TZTT €890z 6208 E£G0T 268'Zv9'T  L0Z'86Y 296£91 S8TLTY 196S€T GEE69T T.vZ8 VN Inuuey “0g
89°0ET  /8'60T 2L9Y zz61 1828  ¥1'89  615'0€0'C  LpZ'088 061708 85095 9T08SY 079662 18T8LT VN 3pONIYZOX 62
Trey G800 000§ 02'89 869, ¥8'¥8  G9£'TO0'T  0ST'E0L TLELES T¥285€e 166212 02T 10759 O ®B103 ‘82

ST 1 €T ZT 1T 0T 6 8 1 9 g 4 € [4 T




209

Unstarred Questions

[19 July, 2018]

Written Answers to

TTOZ ‘BIpU| JO Snsua) ‘g

TO6T 8duls uoneleA yum TeeT ul uonendod Aq paijisse|d suonelswo|bby ueqin pue sumol -(11) V - Il Med, T66T ‘BIpul O Snsus) 'T :92In0S

T86T Ul p|ay 10U Ssem snsus)d

3loyM T86T JO Wessy Jo sainbly syl sapnjoxa 0S|V "TE6T Ul PalonNpuod Jou SBM SNSUad aJaUm ‘T66T - TO6T WOL) JIWYSeY ‘8 nuwiwer Jo sainbly syl SepnjoX3 v

LTOBT 90UIS UOIELIBA UIIM TGET Ul

uoneindod Aq paiyisse|d suonelawolfby ueqin pue sumol “(11) V - 1l Med T66T ‘BIpUl JO Snsua),, ul UaAlb se y'n Jndier o1 urenad TEET 01 TGET J0) Sainbi

*xEIpu] Jo
08'1¢ 09ce ¥6'.E 6v'vv 8T'8€  6£9Z  09.'GOT‘LLE 689'6TT'98C <CTI9TLLSTZ 89.6T9ST 9G/9G9¢80T 88CEVEBL 961798619 dod uegin
L11°CE €06 Cr9e 49424 L0Cy  8€8E  90S'GCL09T 9¢6'LS0'TCT 96/6T568  LETHTISI LTY0ESSY  G8/9¥0C€  0L98STEC (€5-T) 1esoL
92°009  /Z'80C 0865 8991 v0'6S  8L'€y  €€T'TeC'T 96E'VLT vELES 86€¢S 606vY 8€¢8¢ 07961 O AND JelIn ISeA €S
95'8¢ ¢ele €T6L 8099 T¢L Lv'S6  0ZE'0EL'T 8€6'SYE'T 8TT.LS0T 0€9€09 L9¥€9€E 06TTTC 080T V'N weuredeyyesin "zS
SY'ey T6'CC  18'LE ¥€'9S 8G9y  T9vr  C0C'T6V'T 8TG'6€0'T 9G/5¥8 CCLETY ¥8056€ 9€G669¢ ¥6€98T v'N epemekelin TG
0C'6T 6L9T  ¢€6¢ §'G¢ vS'Ge  289¢  EIT'SEV'T T96'€02'T €980€0T C9TL6L G/19€9 256505 66.69€ V'N IseUeleA "0§
18'T¢C [A X4 AN 474 ¥€'99 81'CS S9v T6T'L18'T SY0'T6Y'T ¥289¢TT €0v¢8L L6TELY 9T.60€ L0V1TC V'N BJEPOPEA 61
€6'LT 0L'TC¢  6L9T 6T'TE T8 LTST LTL'T20'T 7G€'998 298TTL 8775609 ¥2or9or 7888€€ €ECV6e VN llfeddenyoil gy

vN weind

1968 19°/0T G8'8S Yv'6T 2T9r  S9'SS  90v'/89'T G€9'688 §2c9es8 §210¢S ELYSEY 678.6¢ EVET6T -eUIUBURANIIYL ‘L
G8'T9Y ¢00Cc 6LYT IY've 26'6E 696  €8L'7S8'T zeroee €50G.¢ 196€¢ 86TC0T 8€0EL cresL YN Inssuyl "9y
G688  WN VN VN VN VN 2Te'eLT'T 0TZ'886 VN VN VN VN VN VN Jebeulls Gy



210  Written Answers to [RAJYA SABHA] Unstarred Questions

Statement-11

Details of top fifteen cities in terms of decade growth of population during the
period 2001-2011

SI. No.U.A / City State Population  Population  Decadal
(as per 2011 Census) 2001 2011 Growth
in %

2001-2011

1. Malappuram U.A* Kerala 1,70,409 16,98,645 896.8
2. Vasal Virar City Maharashtra 1,74,396 12,21,233 600.26

(M.Corp.)**
3. Thrissur U.A Kerala 3,30,122 18,54,783 461.85
4. Kannur U.A Kerala 4,98,207 16,42,892 229.76
5 Kollam U.A Kerala 3,80,091 11,10,005 192.04
6.  Ghaziabad U.A Uttar Pradesh 9,68,256 23,58,525 14358
7. Kozhikode U.A Kerala 8,80,247 20,30,519 130.68
8 Thiruvanantha Kerala 8,89,635 16,87,406 89.67
puram U.A

9. Surat UA Gujarat 28,11,614 45,85,367 63.09
10. Raipur U.A Chhattisgarh 7,00,113 11,22,555 60.34
11.  Kochi U.A Kerala 13,555,972 21,17,990 56.2
12.  Bangalore U.A Karnataka 57,01,446 84,99,399 49.07
13.  Coimbatore U.A. Tamil Nadu 1,461,139 2,151,466 47.25
14, Vijayawada U.A Andhra Pradesh  10,39,518 14,91,202 4345
15.  Indore U.A Madhya Pradesh  15,16,918 21,67,447 4288

* U.A — Urban Agglomeration

** M Corp - Municipal Corporation
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New metro policy for Visakhapatnam

224.  SHRI V. VIJAYASAI REDDY: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether it is a fact that Letter of Intent has been called for Visakhapatnam
Metro;

(b)  if so, the details thereof;

()  what would be the estimated expenditure for construction of this metro
after change in policy by Government;

(d)  the number of corridors and length of each corridor for Visakhapatnam
Metro; and

()  inwhat manner the new Metro Policy is applicable to Visakhapatnam which
was conceived well before the new policy came into force?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) As per information received from
Government of Andhra Pradesh, Expression of Interest (Eol) has been called by
Government of Andhra Pradesh for development of Visakhapatnam Metro Rail facility
under Public Private Partnership (PPP). Five parties have been shortlisted by the State
Government for issue of Request for Proposal (RFP).

(c) and (d) Urban transport which is integral part of urban development, is a state
subject. Therefore, formulation of proposals for metro rail projects is done by the
respective state governments. The estimated expenditure of the metro project at
Visakhapatnam and the alignment will be firmed up by the State Government of Andhra
Pradesh.

(e)  All metro rail project proposals for sanction of central financial assistance,
after the issue of Metro Rail Policy, 2017 will need to comply with the provisions of
the policy.

Financial assistance for housing projects

225.  SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether Government proposes to increase financial assistance to the States
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for housing projects for the urban poor and if so, the details thereof; and

(b)  what is the progress of housing schemes for urban poor, particularly in
Jharkhand and Gujarat and in the country in general?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir. There is no such proposal to
increase financial assistance to the States for housing projects for the urban poor.

(b)  The Ministry of Housing and Urban Affairs is implementing Pradhan Mantri
Awas Yojana (Urban) {PMAY (U)} Mission since 25 June 2015 in order to provide all
weather pucca house with basic amenities to all eligible urban households by the year
2022. The progress of PMAY(U) particularly in Jharkhand and Gujarat and in the
country in general is given in the Statement.

Statement

Progress of ongoing Pradhan Mantri Awas Yojana (Urban), particularly in
Jharkhand and Gujarat and in the country in general.

SI. No. Particulars Jharkhand Gujarat All India
1 Number of City 4 179 4121
2. Number of Project 330 332 10371

Proposal Considered

3. Investment (% in Crore) 10,598.76 20,372.83 2,82,034.58

4, Central Assistance involved 2,504.83 4,335.99 78,008.36
(X in Crore)

5. Central Assistance Released 975.06 2,672.66 27,653.18
(X in Crore)

6. Number of Houses involved 1,69,527 2,73,050 51,10,382

7. Number of Houses grounded 86,236 185,535 26,12,460

for construction

8. Number of Houses Completed 34417 97,513 5,94,010

9. Number of Houses Occupied 32,730 84,931 5,26,496
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Financial assistance to Amaravati

226. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
HOUSING AND URBAN AFFAIRS be pleased to state:

(@  whether Government has given any financial assistance for creation of
adequate infrastructure for the new capital city Amaravati in Andhra Pradesh;

(b)  if so, the details thereof;

(c)  whether any proposal is pending with Government to release funds under
any centrally sponsored scheme (CSS) to augment/expedite the construction of capital
city of Amaravati; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) The Department of Expenditure,
Ministry of Finance has released ¥ 1500 Cr. for the following projects in Amaravati:

(i) Construction of the 'Legislative Assembly and the Legislative Council' and
'Andhra Pradesh Government Transitional Head Quarter Building Complex'.

(i) Essential Infrastructure for the projects mentioned above.
(i)  Amaravati Staff Housing Work.

Further, the City of Amaravati has been selected as a Smart City under the Smart
Cities Mission in June, 2017. So far, ¥ 24 Cr. has been released to Amaravati Smart City.

In addition, the Ministry of Housing and Urban Affairs has provided, a one-time
special financial assistance of 1000 Cr. in March 2015, for creation of the following two
infrastructure projects in Vijayawada and Guntur, part of the capital region of Andhra
Pradesh:

(i) Storm water drainage scheme in Vijayawada City- ¥ 460 Cr.;
(i) Comprehensive underground sewerage scheme at Guntur City - ¥ 540 Cr.

(€)  No Sir. There is no such proposal pending in the Ministry of Housing and
Urban Affairs.

(d)  Does not arise.
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Delay in implementation of Smart Cities Mission

227.  SHRI SANJAY RAUT: Will the Minister of HOUSING AND URBAN
AFFAIRS be pleased to state:

(@  whether it is a fact that only 8 per cent of the 3,008 projects under Smart
Cities Mission has been completed and nearly 2.3 lakh crore rupees have been spent
on this project;

(b)  if so, the details thereof indicating the reasons for delay in implementation
of the Mission;

(c)  whether it is also a fact that many proposed smart cities are facing various
challenges, including insufficient funding, delays in creating the Special Purpose Vehicle
and lack of interest among different stakeholders; and

(d) if so, Government's response thereto?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) A total of 100 cities have been
selected for development as Smart Cities. These cities have proposed a total of 5151
projects at an estimated cost of ¥ 2,05,018 crores in T 7,039.61 crores have been
completed and 732 projects worth ¥ 28,137.34 crores are under implementation. Further,
tendering has started for 436 projects with a cost of ¥ 20,542.01 crores.

The progress of implementation depends on the Round of selection. The 100
cities have been selected over a period of three years starting from the first Round in
January 2016 and ending with the fourth round in June 2018. After selection of a city,
activities like incorporation of Special Purpose Vehicle 4 (SPV), appointment of Project
Management Consultants (PMCs), preparation of Detailed Project Reports (DPRs),
preparation of Request for Proposals (RFPs) have to be completed before the projects
can be grounded. These activities take around 15-18 months from the date of selection
of a Smart city.

(c) and (d) Out of 100 Smart cities selected, 95 have already incorporated SPVs.
The others are in the process of creating SPVs. No problem related to insufficient
funding or lack of interest among various stakeholders has been received from any
State/UT. Handholding support is being provided to Smart Cities for resolution of any
issues being faced by them in implementation of the Mission.
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Audit/review of Delhi Metro

228.  SHRI M. P. VEERENDRA KUMAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  whether Government agencies have conducted any audit/review of the
financial and other performances of the Delhi Metro and its operators;

(b)  if so, the details and outcome thereof;

(c)  the status of various Metro projects in the country including that of Kochi
and the projected time of their completion;

(d)  whether any discrepancies are noted in the performance of Delhi Metro;
and

(e) if so, the details thereof and the action taken against the persons/operators
for the said discrepancies and to enforce accountability?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) and (b) Delhi Metro Rail Corporation Ltd.
(DMRC) has informed that regular transaction audit of Delhi Metro is being conducted
by Comptroller and Auditor General of India (CAG). In addition to this, the performance
audit of Phase-1 was also conducted by CAG. DMRC has also informed that all the
points raised by CAG during transaction audit conducted up to financial year ending
March, 2017 have been complied with.

(c)  The status of ongoing Metro Rail Projects which are 50:50 Joint Ventures
of Government of India and respective State Governments, including Kochi metro, and
their expected time of completion are given below:

SI. No. Name of the Length Partially ~ Status of Expected time
Metro Rail (km)) opened Physical of completion
Project in km. progress
in
percentage
1 2 3 4 5 6
1. Delhi Metro Phase-1II 150.27 98 94.8  December, 2020

and extensions
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1 2 3 4 5 6

2. Noida-Greater Noida 29.707 - 85  September, 2018
3. Chennai Metro Phase-I 45.046 34.29 93.75  December, 2018
4. Lucknow Metro 22.878 85 8013  March, 2019

5 Kochi Metro 26.612 18.22 8448  December, 2019
6.  Nagpur Metro 38.215 - 6526  December, 2019
7. Extension of corridor-I 9.051 - 1050  March, 2020

of Chennai Metro Phase-I

8. Ahmedabad Metro Rail 35.96 - 315 July, 2020
Project Phase-I

9. Bangalore Metro Phase-2  72.095 - 2087 March, 2021
10. Pune Metro 31.254 - 21 September, 2021
11. Mumbai Metro Line-3 335 - 2 December, 2021

(d) and (e) Delhi Metro is a 50:50 joint venture of Government of India and
Government of National Capital Territory of Delhi. It is neither a Central Public Sector
Undertaking nor State Public Sector Undertaking. The review of performance and
remedial action thereof is conducted by the Board of Directors of DMRC.

New technology for urban waste

229. SHRI M.P. VEERENDRA KUMAR: Will the Minister of HOUSING AND
URBAN AFFAIRS be pleased to state:

(@  whether any new technology is used/ being used to deal with the problem
of urban waste;

(b)  if so, the details thereof;

(c)  whether some countries which have developed effective technology to
convert waste to green use have offered expertise to India and if so, the details thereof;

(d)  whether urban waste is being used in various types of works in the
country; and
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(e) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) No, Sir.

(b)  Does not arise.
(©) No Sir.

(d) and (e) Yes, Sir. Urban waste is processed for making compost, energy,
alternately fuel for use in cement Kilns/ boilers and recycling for various types of works.
The State-wise details of compost and energy production from urban waste are given
in the Statement.

Statement
State-wise details of compost and energy production from urban waste

Waste to compost plants

State Capacity in 1 2
Maximum
Output  Kerala 7
(TPD)
Madhya Pradesh 402
1 2 Maharashtra 990
Andhra Pradesh 388 Manipur !
Nagaland 1
Assam 100
) Odisha 20
Bihar 2
Puducherry 2
Chandigarh 0
Punjab 160
Chhattisgarh 362 .
Rajasthan 53
Delhi 0 o
Sikkim 6
Goa B Tamil Nadu 418
Gujarat 1116 Telangana 4494
Haryana 107 Tripura 2
Himachal Pradesh % Uttar Pradesh 401
Jharkhand 16 Uttarakhand 90

Karnataka 652 \West Bengal 201
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Waste to energy plants

SI. No. State Name of City/Town Installed
Capacity (MW)

1 Mabharashtra Pune (Not operational) 10
2. Mabharashtra Solapur (Not operational) 3
3. New Delhi Okhla 12
4. New Delhi Ghazipur 16
5. New Delhi Narela-Bawana 24
6. Telangana Karim Nagar (Not Operational) 12
7. Madhya Pradesh Jabalpur 115

884

Progress of Phase-1V of Delhi Metro

230. DR.T.SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:
Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(@  the progress of Phase-1V projects of Delhi Metro, including Tughlakabad-

Aerocity line and Rithala-Narela corridor;

(b)  whether approval of Delhi Government has come for all the lines in

Phase-1V projects;
(c) if not, the reasons for the delay;

(d)  whether Delhi Government has raised any objection on some of the proposed

lines as unviable and if so, the details thereof; and
(e)  the efforts made by Government to expedite finalization of Phase-1V projects?

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): (a) The Delhi Metro Phase-1V project has
not as yet been approved by the Government of India for providing central financial

assistance.
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(b) to (d) No, Sir. Government of National Capital Territory of Delhi has informed

that the proposal is under consideration.

(e) Urban Transport, including metro rail, is an integral part of urban
development, which is a state subject. Therefore, all proposals for metro rail projects
are initiated by the respective State Government.

Removal of Saakshar Bharat Coordinators

231.  SHRI V.VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether Government is aware that 20,500 Saakshar Bharat Coordinators

have been removed in Andhra Pradesh;

(b)  whether they were removed because the Ministry has stopped giving its

financial share under Padna-Likhna to above Coordinators; and

(c)  the details of amount sanctioned, approved, released and spent for Saakshar
Bharat Coordinators in Andhra Pradesh during the last four years, year-wise and

district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) No, Sir. The State
Government ot Andhra Pradesh has not given to this Ministry any information on
Coordinators who may have been removed. After the end of the 12th Plan period, and
based on evaluation, the Saakshar Bharat scheme is proposed to be replaced with a
new scheme under which existing workers/coordinators may be continued by State

Government. It is expected that the new scheme will be functional shortly.

()  T498.99 crore (Central share: ¥348.80 crore; State share: ¥150.19 crore) was
approved for Andhra Pradesh for implementation of Saakshar Bharat programme. Out
of this I434.84 crore (Central share: ¥310.31 crore; State share: ¥ 124.53 crore) was
sanctioned to the State. The Central share part of Grants-in-aid was released to the
State/UT level and not to districts. The Central share released to Andhra Pradesh State
for Saakshar Bharat programme and the amount spent by the State Government during

the last four years are as under:
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(R in crores)

SI. No. Year Central Share released Total Expenditure
by Government of India (Central share +
State share)
reported by SLMA

1 2014-15 34.32 21.02
2. 2015-16 44.56 58.19
3. 2016-17 - 63.98
4. 2017-18 18.72 5339

Financial assistance under Mid-Day Meal Scheme

232.  SHRI SANJAY SETH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether financial assistance is provided for construction of kitchen-cum-
stores under Mid-Day Meal Scheme;

(b)  if so, the details of such assistance provided during each of the last three
years and the current year, State/UT-wise; and

(c)  whether cases of irregularities/corruption/under-utilisation of funds meant
for construction of Kitchen-cum-Stores have come to the notice of Government during
this above period and if so, the details thereof, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) Under the Mid Day Meal
Scheme, the Central Government started providing 100% Central Assistance for
construction of kitchen-cum-stores at a flat rate of ¥ 60,000/- per unit since 2006-07. The
norms for kitchen-cum-stores have been revised from the month of December, 2009 and
the cost of construction of kitchen-cum-stores is now determined on the basis of plinth
area norms and the State Schedule of Rates prevalent in the States and UTs on sharing
basis. The revised norms prescribe 20 sq. mtr. plinth area for construction of kitchen-
cum-stores in schools having upto 100 children; for every additional 100 children,
additional 4 sg. mtr. plinth area will be added. States and UTs have the flexibility to
modify the slab of 100 children depending upon local conditions. As per revised norms
financial assistance is shared between Centre and States and UTs in prescribed ratio.
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The State and UT-wise funds released for construction of kitchen-cum-store during the
last three years and current year is given in the Statement (See below).

(c) No specific complaints regarding irregularities/corruption/under-utilization
of funds meant for construction of kitchen-cum-store have come to the notice of
Government during the last three years and the current year.

Statement

State and UT-wise funds released for construction of Kitchen cum Store during
the last three years and current year under MDMS

(X in lakhs)

SI. No. Year States and UTs Central Assistanc Released
1 2015-16 Mizoram 346.50
2. 2016-17 Nil
3. 2017-18 Kerala 12658.26
M.P 3670.77
4, 2018-19 Sikkim 26.39

Shortage of classrooms

233.  SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@  whether there is shortage of classrooms in proportion to the number of
students in secondary and senior secondary schools in the country;

(b)  if so, the details thereof and the steps taken to create additional classrooms;

()  whether Government proposes to launch a scheme to improve the quality
of education at secondary level;

(d) if so, the details thereof and funding pattern therefor;

(e)  whether the children, receiving primary education through Sarva Shiksha
Abhiyan, would also be covered for secondary education as well; and

® if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Student Classroom
Ratio (SCR) in schools of all managements in the country is 46 and 47 at secondary
and higher secondary level, as per the Unified District Information System for Education
(UDISE), 2015-16. In order to further improve the SCR in government secondary schools,
a total of 50,713 additional classrooms were sanctioned under erstwhile scheme of
Rashtriya Madhyamik Shiksha Abhiyan (RMSA) since inception of the scheme in
2009-10 till 2017-18. Out of these, construction of 36,435 additional classrooms has been
completed upto 31.03.2018.

(c) and (d) The Department of School Education and Literacy has formulated an
Integrated Scheme for School Education - Samagra Shiksha, subsuming three erstwhile
Centrally Sponsored Schemes of Sarva Shiksha Abhiyan (SSA), Rashtriya Madhyamik
Shiksha Abhiyan (RMSA) and Teacher Education (TE). Samagra Shiksha has come into
effect from 1st April, 2018 for a period of 2 years upto 2019-20. The new integrated
scheme envisages school education as a continuum from pre-school to senior secondary
level and aims to ensure inclusive and equitable quality education. The main objectives
of the scheme are provision of quality education and enhancing learning outcomes of
students, bridging social and gender gaps in school education, ensuring minimum
standards in schooling provisions, support States in the implementation of Right of
Children to Free and Compulsory Education (RTE) Act, 2009 and strengthening of
teacher education institutions.

The fund sharing pattern for the scheme between Centre and States/UTs with
legislature is in the ratio of 60:40 except for the 8 North-Eastern States viz. Arunachal
Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim and Tripura and 3
Himalayan States viz. Jammu & Kashmir, Himachal Pradesh and Uttarakhand where it
is 90:10. The Central support for the scheme is 100% in case of UTs without legislature.

(e) and (f) The provisions of the Right of Children to Free and Compulsory
Education (RTE) Act, 2009 are presently implemented through Samagra Shiksha for
universalization of elementary education (classes I to VIII) for children of 6-14 years.

Status of National Mission on Teachers Training

234.  SHRI K. C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  the status of Pandit Madan Mohan Malviya National Mission on Teachers



Written Answers to [19 July, 2018] Unstarred Questions 223

and Training (PMMMNMTT) and the progress made thereunder;

(b)  whether any proposals under different components of the scheme have
been placed before the Project Approval Board (PAB);

()  whether any of such proposals have been sanctioned by PAB and if so,
the details thereof; and

(d)  the details of institutions referred to as the international mentoring partners
for the said school of education mentioned in the scheme, and the names of such
institutions that have been narrowed down by Government, if any?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (d) The Central Sector Scheme of
Pandit Madan Mohan Malaviya National Mission on Teachers and Teaching having
All India coverage, was launched by the Hon'ble Prime Minister of India on
25th December, 2014 with an outlay of ¥ 900 crore and the scheme has been approved
for continuation till March 2020. The Mission addresses current and urgent issues of
supply of qualified teachers, attracting talent into teaching profession and raising the
quality of teaching in schools and colleges. The Mission also pursues the long term
goals of building a strong professional cadre of teachers by setting performance
standards and creating top class institutional facilities for innovative teaching and
professional development of teachers.

Ten Project Approval Board (PAB) meetings have been held till now under the
Scheme PMMMNMTT and out of 137 proposals received from various Universities/
Institutes from all over the country and presented to PAB, a total of 64 proposals have
been approved till now for setting up institutional arrangements under various
components of/the Scheme viz. (i) Schools of Education, (ii) Centres of Excellence for
Curriculum and Pedagogy such as Teaching Learning Centres, Faculty Development
Centres, Centres of Excellence in Science and Maths Education, (iii) Inter-University
Centres for Teachers' Education, (iv) National Resource Centre for Education,
(v) Centres for Academic Leadership and Education Management, (vi) Innovations,
Awards, Teaching Resource Grant, including Workshop & Seminar, (vii) Subject Networks
for Curricular Renewal and Reforms, (viii) Induction training programmes of newly
recruited faculty in higher education and (ix) Academic leadership development
programme for senior academic and administrative functionaries of higher education

institutions and (x) National Resource Centres for online refresher courses. Schools of
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Education which have been set up in Central Universities are required to collaborate
with international institutions and such tie-ups are within the academic autonomy of
the concerned Universities. A total of ¥ 213.81 crore has been released till now under
the scheme.

Some of the gainful outcomes and benefits that have accrued from the Scheme
are (i) Pre-Service Training of Teachers in Central Universities, (ii) Specialised research
in teacher education undergoing in Central Universities, (iii) Professional development,
In-Service teacher/faculty training and capacity building done which were propelled by
different training programs conducted by the Centres of Excellence in Curriculum and
pedagogy, (iv) Teaching Resources being developed which can be categorized into ICT
enabled, low cost infrastructure, e-content, course modules, etc., (v) Inclusive education
and Special focus areas in Disability Studies, focus on women's University, teacher
education in tribal areas, NER and educationally backward regions, (vi) Subject Based
Networks setup, (vii) Academic Leadership development training programme for Vice-
Chancellors, Principals, HoDs, Registrars etc. and (viii) Induction training programmes
for Faculty and Academic Staff in Central and State Universities, CFTIs and Degree &
PG Degree colleges to familiarize them in their roles as freshly inducted university
teachers.

Homework for children

235.  SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that Madras High Court has recently directed schools
not to give homework to children upto class second;

(b)  if so, the details thereof;

(c)  whether Government proposes to implement this direction throughout the
country; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The High Court of
judicator at Madras has, while disposing of the WMP No. 9267 of 2018 in Writ Petition
No. 25680/2017 vide its order dated 29.05.2018, inter alia, directed that no homework
should be prescribed for Class | and Il students in the Central Board of Secondary
Education (CBSE) schools as well as in the State Board/Matriculation/Anglo Indian
schools in the States.

(c) and (d) The National Curriculum Framework (NCF) 2005, which sets the
guidelines and directions for the development of syllabi and textbooks at all the school
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stages, already envisages that there shall not be any homework upto class-Il. Since
'Education’ is a subject in the Concurrent List of the Constitution and a substantial
majority of schools are under the jurisdiction of the State/Union Territory Governments,
it is for the respective State/Union Territory Governments to take appropriate action in
the matter for their schools. A copy of the order dated 29.05.2018 of the High Court
of judicator at Madras has been sent to all the States and Union Territory Governments
for taking appropriate action on the directions of the Hon'ble High Court.

So far as the CBSE affiliated schools are concerned, the Board has already issued
an advisory to all its affiliated schools on 12.09.2016 on measures to reduce the weight
of school bags, inter alia, suggesting that there should not be any homework assigned
to students of classes I-II.

Literacy rate

236. SHRI PARIMAL NATHWANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  the details of literacy rate in the country, gender-wise and State/UT-wise,
along with the funds sanctioned/spent and achievements made under the National
Literacy Mission during the last three years;

(b)  whether Government proposes to provide special assistance to States
which have literacy rate below the national average and if so, the details thereof; and

(c)  the steps taken/proposed to be taken for improving literacy rate in States?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) A Statement indicating gender-
wise and State/UT-wise literacy rate in the country in the age group of 7 and above,
as per Census 2011 is given in the Statement-1 (See below). A Statement indicating
State/UT-wise and year-wise details of central share released during the last three years
to the States/UTs covered under Saakshar Bharat programme is given in the
Statement-11 (See below). A Statement indicating gender-wise and State/UT-wise learners
declared successful in the Basic Literacy Assessment Test under Saakshar Bharat
Programme during the last three years is given in the Statement-111 (See below).

(b)  NoSir.

(©) In order to improve literacy rate, Saakshar Bharat, a Centrally Sponsored
Scheme for Adult Education and Skill Development was implemented in rural areas of
410 districts in 26 States and one UT that had adult female literacy rate of 50 per cent
and below as per Census 2001, and including left wing extremism affected districts,
irrespective of their literacy rates, with special focus on women and other disadvantaged
groups during 2009-10 to 2017-18.
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In addition, Sarva Shiksha Abhiyan (SSA), a Centrally Sponsored Scheme is also
being implemented in conjunction with the Right of Children to Free and Compulsory
Education Act, 2009 for universalisation of elementary education for all children in the
6-14 age group.

Statement-1

Gender-wise and State/UT-wise literacy rate in the country in the age group of 7
and above, as per census 2011

SI. No. Name of States/UTs Literacy Rate
Persons Male Female
1 2 3 4 5
India 72.98 80.88 64.63
1 Andhra Pradesh 67.02 74.88 59.15
2. Arunachal Pradesh 65.38 72.55 57.70
3. Assam 72.19 77.85 66.27
4. Bihar 61.80 7120 5150
5. Chhattisgarh 70.28 80.27 60.24
6. Goa 88.70 92.65 84.66
7. Gujarat 78.03 85.75 69.68
8. Haryana 7555 84.06 65.94
9. Himachal Pradesh 82.80 89,53 7593
10. Jammu and Kashmir 67.16 76.75 56.43
11. Jharkhand 66.41 76.84 55.42
12. Karnataka 75.36 8247 68.08
13. Kerala 94.00 9%.11 92.07
14. Madhya Pradesh 69.32 78.73 59.24
15. Maharashtra 82.34 88.38 75.87
16. Manipur 76.94 83.58 70.26

17. Meghalaya 7443 75.95 72.89
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1 2 3 4 5
18. Mizoram 91.33 93.35 89.27
19. Nagaland 79.55 82.75 7611
20. Odisha 72.87 8159 64.01
21. Punjab 75.84 80.44 70.73
22. Rajasthan 66.11 79.19 52.12
23. Sikkim 81.42 86.55 75.61
24, Tamil Nadu 80.09 86.77 7344
25, Tripura 87.22 9153 82.73
26. Uttar Pradesh 67.68 7128 57.18
27. Uttarakhand 78.82 87.40 70.01
28. West Bengal 76.26 81.69 7054
29. Andaman and Nicobar Islands 86.63 90.27 8243
30. Chandigarh 86.05 89.99 81.19
3L Dadra and Nagar Haveli 76.24 85.17 64.32
32 Daman and Diu 87.10 91.54 79.55
33 Lakshadweep 91.85 95.56 87.95
34. NCT of Delhi 86.21 90.94 80.76
35. Puducherry 85.85 91.26 80.67
Statement-11

State/UT-wise and year-wise details of Central share released during the last
three years to the States/UTs covered under Saakshar Bharat programme

(% in lakh)
SI.No.  Name of State/UT Central Share released
2015-16 2016-17 2017-18
1 2 3 4 5
1 Andhra Pradesh 4456.45 0 1874
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1 2 3 4 5
2. Arunachal Pradesh 3834 3145 234
3. Assam 1319.76 0 1033.2
4. Bihar 3900 2340 0
5. Chhattisgarh 1500 1400.1 1248
6. Dadra and Nagar Haveli 0 29.12 0
7. Gujarat 1560 0 0
8. Haryana 0 1002.35 499.2
9. Himachal Pradesh 114.26 0 46.8
10. Jammu and Kashmir 7254 585 23472
11. Jharkhand 18375 630.24 0
12. Karnataka 780 19344 312
13. Madhya Pradesh 2620.8 4142.75 1725.25
14. Maharashtra 0 0 0
15. Manipur 135 0 117
16. Meghalaya 226.8 0 0
17. Nagaland 151.93 0 0
18. Odisha 624 153.24 314.76
19. Punjab 0 0 0
20. Rajasthan 0 152.99 2097.6
21. Sikkim 74.88 0 0
22. Tamil Nadu 1209 878.66 796.8
23. Telangana 1725 1560 2496
24, Tripura 72.54 0 0
25. Uttar Pradesh 7800 5100 3744
26. Uttarakhand 1216.8 0 0
27. West Bengal 780 748.8 2839

TotAaL 3321352 20689.1 19167.71
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National Resource Centres

1237.  SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that the Government proposes to set up National
Resource Centres (NRCs) in the country;

(b)  if so, whether Government has taken any action in this regard so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) Yes Sir, the Government has
proposed to set up National Resource Centres (NRCs) to prepare' online training
material with focus on latest developments in the discipline, new and emerging trends,
pedagogical improvements and methodologies for transacting revised curriculum. In the
first phase, 75 discipline-specific National Resource Centres have been identified, under
the Ministry's Pandit Madan Mohan Malaviya National Mission on Teachers and
Teaching (PMMMNMTT) located in Central Universities, 11Sc, IUCAA, 1ITs, IISERs,
NITs, State Universities UGC's Human Resource Development Centres (HRDCs), National
Institutes for Technical Teachers Training (NITTTRs), I11Ts, Open Universities. These
NRCs cover wide ranging disciplines of Social Sciences, Sciences, Engineering and
Technology, Design and Manufacturing, Humanities, Language Teaching, Commerce,
Management, Education Planning and Administration, Public Policy, Leadership and
Governance, Library and Information Science, Astronomy and Astrophysics, Assessment
and Evaluation, Pedagogy and research methods , cutting edge areas of Nano-sciences,
Internet of Things, etc.

Under this initiative, all in-service teachers, irrespective of their subject and
seniority have an enabling opportunity to keep abreast of the latest developments in
their disciplines through the technology based online refresher course, through
SWA YAM platform.

Samagra Shiksha Scheme

238. SHRI D. KUPENDRA REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether Government has launched Samagra Shiksha Scheme in the country;

tOriginal notice of the question was received in Hindi.
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(b)  if so, the details thereof along with the salient features thereof;
(¢)  whether the scheme would cover the entire country; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (d) Yes, Sir. The Department
of School Education and Literacy has formulated the Samagra Shiksha - an Integrated
Scheme for School Education as a Centrally Sponsored Scheme and it is being
implemented throughout the country with effect from the year 2018-19. This programme
subsumes the three erstwhile Centrally Sponsored Schemes of Sarva Shiksha Abhiyan
(SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and Teacher Education (TE).
It is an overarching programme for the school education sector extending from pre-
school to class XII and aims to ensure inclusive and equitable quality education at all
levels of school education. It envisages the 'school' as a continuum from pre-school,
primary, upper primary, secondary to senior secondary levels.

The major interventions, across all levels of school education, under the scheme
are: (i) Universal Access including Infrastructure Development and Retention; (ii) Gender
and Equity; (iii) Inclusive Education; (iv) Quality; (v) Financial support for Teacher
Salary; (vi) Digital intiatives; (vii) Entitlements under the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 including uniforms, textbooks etc.;
(viii) Pre-school Education; (ix) Vocational Education; (X) Sports and Physical Education;
(xi) Strengthening of Teacher Education and Training; (xii) Monitoring and
(xiii) Programme Management. The main emphasis of the Scheme is on improving
quality of school education and the strategy for all interventions would be to enhance
the Learning Outcomes at all levels of schooling.

An allocation of ¥ 75,000 crore over the period 1st April, 2018 to 31st March, 2020
has been approved which is a 20% increase over the current allocations. It sees school
education holistically without segmenting it into various levels of education. Its main
features, inter alia, are as follows:

(i) Annual Grant of ¥ 5,000 to ¥ 20,000/- per school for strengthening of
Libraries.

(i) Composite school grant increased from ¥ 14,500-50,000 to ¥ 25,000-1 Lakh
and to be allocated on the basis of school enrolment.

@iiiy  Annual Grant for sports equipments at the cost of ¥ 5000 for Primary



Written Answers to [19 July, 2018] Unstarred Questions 233

Schools, ¥ 10,000 for upper primary schools and up to ¥ 25,000 for secondary
and senior secondary schools.

(iv)  Allocation for children with Special Needs (CwSN) increased from ¥ 3,000
to T 3,500 per child per annum including a stipend of ¥ 200 per month for
CWSN girls to be provided from Classes | to XII. - earlier it was only for
classes IX to XII.

(v)  Allocation for uniforms enhanced from ¥ 400 to ¥ 600 per child per annum.

(vi)  Allocation for textbooks enhanced from ¥ 150/250 to ¥ 250/400 per child per

annum.

(vii) Upgradation of Kasturba Gandhi Balika Vidyalayas (KGBVs) from Class
6-8 to Class 6-12.

(viii)  Strengthening Teacher Education Institutions like SCERTs and DIETS to
improve the quality of teachers with SCERT as the nodal institution for in-

service and pre-service teacher training

(iX) Enhanced use of digital technology in education through smart classrooms,
digital boards and DTH channels.

UGC Committee on examination reforms

239. DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that UGC has constituted a committee to suggest
examination reforms in the institutions of higher learning;

(b)  if so, by when it has been asked to give its report; and

()  whether any time-frame has been proposed to implement its

recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) Yes, Sir. The University Grants
Commission (UGC) has intimated that it has constituted a committee under the
Chairpersonship of Prof. M.M. Salunkhe, former Vice Chancellor, Central University,
Rajasthan to look into the matters related to examination reforms. The Committee has
been asked to submit its report by October, 2018.
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Merging of gurukul and modern education

t240. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether a new education system is proposed to be implemented by merging
the gurukul education and modern education system by the Central Government and
whether the progress made in this regard is as per the expectation;

(b)  if so, the details thereof;

(c)  whether there is any proposal to start a subject on Idea of Bharat (Bharat
Bodh) for the student of 11th and 12th classes with an objective to provide knowledge
regarding contribution of ancient India in the field of astronomy, science and aeronautics,
etc; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) There is no such proposal under
consideration of the Government at present.

(b)  Does not arise.

(c) and (d) Education being a subject in the Concurrent List of the Constitution
and a substantial majority of schools being under the jurisdiction of the State/ Union
Territory Governments, it is for the respective State/ Union Territory Governments to
take a decision in the matter for their schools. So far as the Central Board of Secondary
Education (CBSE) affiliated schools are concerned, the Board already offers a subject
titled 'Knowledge, Traditions and Practices of India' for Classes XI and XII since 2011,
inter alia, covering achievements of ancient India in the field of Language and Grammar,
Literature, Fine Arts, Agriculture, Trade and Commerce, Philosophy and Yoga,
Mathematics, Astronomy, Chemistry, Metallurgy, Medicine and Surgery, Life Sciences,
Environment and Cosmology.

Diversion of funds meant for SSA

241.  SHRI V. VIJAYASAI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether the misuse/diversion of funds under the Sarva Shiksha Abhiyan

tOriginal notice of the question was received in Hindi.
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(SSA) by giving advances to works other than meant for related components under
SSA in Andhra Pradesh to the tune of nearly ¥150 crore has come to the notice of the
Ministry;

(b)  whether the Ministry is also aware that this has been observed even by
CAG in its report; and

(c) if so, what action the Ministry proposes to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) Under the erstwhile centrally
sponsored scheme, Sarva Shiksha Abhiyan (SSA) there were numerous interventions
and within each intervention there were many activities to be carried out for the
implementation of the scheme. As per the Scheme guidelines, the States were not
allowed to incur expenditure for any activity or purpose other than as sanctioned in
the Annual Works Plan and Budget of the State. On the basis of the provisional
utilization certification for the year 2014-15, it had come of the notice of the Department
that the State had taken recourse to transfer of funds from one head to another head
under the Scheme. The anomaly noticed was pointed out to the State. The State had
informed that the transfer had been shown erroneously but had corrected the deficiency
in the final utilization certificate.

(b)  CAG had conducted the Performance Audit of the RTE Act and the report
has since by submitted. The report of the CAG (Report no. 23 for the year 2017) has
already been laid in Parliament. The report does not contain any specific observation
or mention of misuse, diversion of funds ¥150 crores in Andhra Pradesh to activities
other than those meant for related components.

() Does not arise.
Foreign faculty members in IITs

242. DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that foreign faculty members are teaching in premier
educational institutions in ths country including Indian Institutes of Technology (11Ts);

(b)  if so, the decails thereof; and

()  the details of terms and conditions including financial packages on the
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basis of which foreign faculty members have been appointed in country's premier

educational institutions?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) Government of India launched a
Scheme - Global Initiative of Academic Networks (GIAN) on 30th November, 2015.
Under this scheme distinguished academicians, entrepreneurs, scientists, experts from
premier Institutions from all across the world are invited to teach in the Hgher educational
institutions in India. Presently, all 11Ts, I11Ts, NITs, 11Sc, IISERs, IIEST, National Law
Schools, I1Ms, Central Universities and State Universities who have received 'A' Category
accreditation are considered as Approved Host Institutions to conduct a cours under
GIAN Scheme. In this Scheme, foreign faculties participate to deliver short term courses
of one to two weeks at an Indian host Institution. The upper limit of overall expenditure,
incUding travel allowed for each such course is $8000 for 12-14 hours and $12000 for
20-28 hours course.

Measures have been taken for recruitment of foreign faculty like creation of pan-
IIT faculty pool, effective use of visiting Advanced Joint Research (VAJRA) Faculty
Scheme of Department of Science and Technology (DST), appointment of eligible
Overseas Citizen of India (OCI) Card holders as permanent faculty, hassle free visa to
foreign faculty, reducing of annual income ceiling from US $25,000 to % 9,10,000/- per
year. Subject to the statutes of each IIT for appointment of faculty and other staff, the
respective Board may appoint any person on contract in the specified Scales of Pay
and on terms and conditions applicable to the relevant post for a period not exceeding
five years v/ith the provision of renewal for further period. For making such appointment,
the Chairman of the respective Board may, at his or her discretion, constitute such
ad-hoc Selection Committees as deemed fit and proper.

Further, the universities can hire foreign faculty, up to 20% over and above of
their total sanctioned faculty strength, from any institution appearing in top 500 Education
World University Rankings of the QS Plankings.

Funds under Sarva Shiksha Abhiyan to Rajasthan

243.  SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@  whether Government has received a letter from Rajasthan State Government
to release the funds under Sarva Shiksha Abhiyan (SSA) by Project Approval Board
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(PAB) for the year 2016-17 and 2017-18;

(b)  whether the State Government has contributed its share of more than 40
per cent against SSA for payment of salary and demanded to release required funds
for clearing the advance;

()  whether Government proposes to release required funds for clearing this

advance;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (e) The erstwhile Centrally
Sponsored Scheme of Sarva Shiksha Abhiyan (SSA), was designated as the vehicle for
implementing the provisions of the Right of Children to Free and Compulsory Education
(RTE) Act, 2009. The outlay or estimates of expenditure to States and UTs in terms of
Section 7(2) of the RTE Act were made through the Annual Work Plan and Budget
(AWP&B) under the Scheme as per its programmatic and financial norms, which
included the share of both the centre and state. Section 7(1) of the RTE Act, 2009, states
that both the Centre and the State shall have concurrent responsibility for providing
funds for carrying out the provisions of the Act. Section 7(5) states that the State
Government shall, taking into consideration the sums provided by the Central Government
to a State Government, be responsible to provide funds for the implementation of the
provisions of the Act.

A Central share of ¥ 182578.48 lakh & ¥ 198973.00 lakh was, accordingly, released
to Rajasthan in 2016-17 and 2017-18 respectively. With the enhanced devolution of
funds to States under 14 Finance Commission, States were advised to allocate
more funds to carry out the functions and responsibilities conferred upon them by
Section 7(5) of the RTE Act, 2009.

Identification of institutes of eminence

244.  SHRI K.C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that Government has constituted an Empowered Expert
Committee under the Chairmanship of former Chief Election Commissioner to identify
twenty institutes of eminence in the country;
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(b)  if so, the details of parameters prescribed to find an institute of eminence;

(¢)  whether it is also a fact that the Committee is finding it difficult to identify

institutes of eminence in view of strict parameters;
(d)  whether the Committee has submitted its Report; and
(e) if so, the findings thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) Yes, Sir. University Grants Commission
(UGC) has constituted an Empowered Expert Committee (EEC) consisting of Shri N.
Gopolaswami, Dr. Tarun Khanna, Dr. Pritam Singh, and Dr. Renu Khator for identifying
10 public and 10 private institutions as Institutions of Eminence (I0Es) in accordance
with the UGC (Declaration of Government Educational Institutions as Institutions of
Eminence) Guidelines, 2017 and UGC (Institutions of Eminence Deemed to be Universities)
Regulations, 2017.

(b) and (c) As per the Guidelines and the Regulations, the applicant Institutions
have to submit their detailed fifteen year strategic vision plan and a five year rolling
implementation plan viz. Academic Plan, Faculty Recruitment Plan, Students Admission
plan, Research Plan, Networking Plan, Infrastructure development Plan, Finance Plan,
Administrative Plan, Governance Plan, etc. with clear annual milestones and action
plans on how to meet the objective of Institutions of Eminence. EEC, after examining
the vision plan and implementation plan of the institutions as mentioned in their
application and after hearing their presentations has made recommendations.

(d) and (e) Yes, Sir. The Empowered Expert Committee (EEC) has submitted its
Report to the UGC. The EEC has made recommendations for Institutes to be recognized

as Institutions of Eminence.

UGC in its meeting held on 09.07.2018 approved 6 Institutes in 3 categories as
follows:

Public Sector:
() Indian Institute of Science, Bangalore
(i) Indian Institute of Technology, Delhi

(i)  Indian Institute of Technology, Bombay
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Private Sector (Brown field):
(i) Birla Institute of Technology & Sciences, Pilani
(i) Manipal Academy of Higher Education, Manipal
Private Sector (Green field):

One institution (Jio Institute) was proposed under the Greenfield category for
issue of “Letter of Intent” for setting up of an institution in the next 3 years.

Approved secondary schools in Andhra Pradesh

245. SHRI C.M. RAMESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  the details of new secondary schools that were approved under the
Rashtriya Madhyamik Shiksha Abhiyan (RMSA) from 2011-12 to 2013-14 for the erstwhile
undivided State of Andhra Pradesh; and

(b)  the details of new scondary schools that were assigned/apportioned the
State of Andhra Pradesh after the bifurcation of the State?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) A total of 104 new secondary
schools were approved under the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) from
2011-12 to 2013-14 for the erstwhile undivided State of Andhra Pradesh. Out of these
104 schools. 102 schools were approved in the year 2011-12 and 2 schools in the year
2013-14.

(b) 96 new secondary schools were assigned, apportioned to the State of
Andhra Pradesh after the bifurcation of the State.

Vacant posts in 11Ts and 11Ms

t246. SHRI HARIVANSH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that the posts of Directors or Head of the Institutes
are lying vacant in many IIMs and IITs of the country;

(b)  if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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() by when, these posts would be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (c) Yes, Sir. The details of vacant
posts of Directors in 1IMs and 1ITs are as under:

Sl. Name of Present Status Process of Selection
No. the Institute

1 1IM Amritsar The Director of I1IM Kozhikode As per  provisions of
is looking after as mentor Indian  Institutes  of
Director, till the appointment Management Act, 2017,
of a regular Director. the appointment of
Director in 1IMs is made
by their respective
Boards of Governors.

2. 1IM Jammu The Director of [IM Lucknow
is looking after as mentor
Director, till the appointment
of a regular Director.

3 1IM Shillong The senior most Professor of
the Institute has been given
the additional charge of the
Director, till the appointment
of a regular Director.

4. 1IM Kashipur
5. 1IM Calcutta

6. ITT BHU (Varanasi)  The current Director has The  selection of new
been asked to continue as director is under process.
officiating Director till July
31, 2018 or till appointment
of a regular Director,

whichever is earlier.
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Autonomy to universities/colleges

247.  SHRI RANJIB BISWAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether Government/University Grants Commission has decided to grant
autonomy to universities and colleges and if so, the details thereof;

(b)  the names of universities and colleges which have been granted autonomy,
so far;

(c)  the name of universities and colleges which have sought autonomy and
the action taken by UGC so far in this regard, university/college-wise;

(d)  whether Government/UGC is aware about any protests/objections from any
quarter/stakeholders against granting autonomy; and

(e) if so, the details thereof and the action taken by Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) The University Grants Commission
(UGC) has informed that it has decided to grant Autonomy to 76 Educational Institutions
including 62 Universities (5 Central Universities, 21 State Universities, 34 Deemed to
be Universities and 2 Private Universities) and 14 Colleges across the Country. These
Universities/Institutions have been selected on the basis of National Assessment and
Accreditation Council (NAAC) ratings. The Institutions having a NAAC score of 3.5
and above, have been placed in Category I, the Institutions having a NAAC score of
3.26 to 3.5 have been placed in Category Il and the remaining are placed in
Category IlI.

(b) and (c) Granting Autonomy to institutions considering their applications is a
continuous process. The updated information regarding names of Universities and
Colleges which have been granted Autonomy, so far have been given in the Statement
(See below).

(d) and (e) UGC has stated that it did not receive any complaint in this regard.
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Statement

Updated information regarding antonomy to Universities Colleges

S. No. Name of the University Category | Category Il

Central Universities

1 Jawaharlal Nehru University, Delhi |
2. University of Hyderabad, Hyderabad |
3 Banaras Hindu University, Varanasi Il
4. Aligarh Muslim University , Aligarh Il
5 The English and Foreign Languages Il

University, Telengana

State Universities

1 Jadavpur University, Jadavpur, Kolkata |
2. Algappa University, Karaikudi |
3 NALSAR University of Law, Telangana |
4. SavitribaiPhule Pune University, Pune |
5 Andhra University, Visakhapatnam |
6 National Law University Delhi, Dwarka |
7. Utkal University, Bhubaneswar |
8 Kurukshetra University, Kurukshetra |
9. Sri Venkateswara University, Tirupati |
10 Osmania University, Hyderabad |
11. Guru Nanak Dev University, Amritsar |
12. University of Jammu, Jammu |
13. University of Mysore, Mysuru Il
14. Anna University, Chennai Il
15. Punjab University, Chandigarh Il
16. Kakatiya University, Warangal Il

17. Punjabi University, Patiala Il
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S. No. Name of the University Category | Category Il
18. Rajiv Gandhi University of Law, Patiala Il
19. National Law University Odisha, Cuttack Il
20. University of Madras, Chennai ]
21 Guru Jambheshwar University of

Science & Technology, Hisar Il
Deemed to be Universities

1 Homi Bhabha National Institute,
Mumbai, Maharashtra. |

2. Rashtriya Sanskrit Vidyapeetha,
Tirupati, Andhra Pradesh. |

3. Gandhi Institute of Technology and
Management (GITAM) Visakhapatnam, AP. |

4. Narsee Monjee Institute of Studies,
Mumbai, Maharashtra. |

5. Sri Ramachandra Medical College and
Research Institute, Chennai, Tamil Nadu. |

6. Dr. D.Y. Patil Vidyapeeth, Pune, I
Maharashtra
7. Shanmugha Arts, Science, |

Technology & Research Academy
(SASTRA), Thanjavur, Tamil Nadu.

8. Symbiosis International, Pune, |
Maharashtra.
9. Institute of Chemical Technology, |

Mumbai, Maharashtra.

10. Datta Meghe Institute of

Medical Sciences, Wardha,

Maharashtra. |
11. Tata Institute of Social Sciences,

Mumbai, Maharashtra. |

12. Sumandeep Vidyapeeth, Piparia,
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S. No. Name of the University Category |

Category Il

Vadodara, Gujarat. |

13. Lakshmibai National Institute of
Physical Education Gwalior,
Madhya Pradesh. |

14. Bharati Vidyapeeth, Pune, Maharashtra. |

15. Tata Institute of Fundamental
Research, Mumbai, Maharashtra. |

16. Indian Institute of Foreign Trade, Delhi. |

17. Jawaharlal Nehru Centre for advacned
Scientific Research, Bengaluru, Karnataka. I

18. Indian Agricultural Research
Institute, New Delhi. |

19. TERI School of Advanced Studies,
New Delhi.

20. Jain University, Bangalore, Karnataka.

21. Vellore Institute of Technology,
\ellore, Tamil Nadu.

22. Manipal Academy of Higher
Education, Manipal, Karnataka.

23. KLE Academy of Higher Education and
Research, Belgaum, Karnataka.

24. Amrita Vishwa Vidyapeetham,
Coimbatore, Tamil Nadu

25. Kalinga Institute of Industrial
Technology (KIIT), Bhubaneswar,
Odisha.

26. JSS Academy of Higher Education

& Research, Mysore, Karnataka.

27. ICFAI Foundation for Higher
Education and Research,
Hyderabad, Telangana.
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S. No. Name of the University Category | Category Il
28. Dr. M.G.R. Educational and
Research Institute, Chennai,
Tamil Nadu. ]
29. Padmashree Dr. D.Y. Patil
Vidyapeeth, Navi Mumbai,
Maharashtra. Il
30. The Indian Law Institute, New Delhi. ]
3L Siksha 'O" Anusandhan,
Bhubaneswar, Odisha. Il
32 Hindustan Institute of Technology
and Science, Chennai, Tamil Nadu. Il
33 SRM Institute of Science &
Technology, Chennai, Tamil Nadu. I
34. Birla Institute of Technology and
Science, Pilani, Rajasthan. Il
Private Universities
1 O.P. Jindal Global University
Sonipat, Haryana. Il
2. Pandit Deendayal Petroleum
University Gandhinagar, Gujarat. Il
Colleges granted Autonomy
1 Yashvantrao Chavan Institute of Science, Satara, 533, Sadar Bazar, Satara
Maharashtra-415 001 affiliated to Shivaji University, Kolhapur
2. BonamVenkata Chalamayya Engineering College, Odalarevu-553 210,Allavaram
Mandal, East Godavari Dist., Andhra Pradesh affiliated to Jawaharlal Nehru
Technological University, Kakinada, Andhra Pradesh
3. G. Narayanamma Institute of Technology & Science (For Women), 8-1-297/2/1,
Shaikpet, Hyderabad-500 104 Telangana affiliated to INTU Hyderabad, Telangana
4. Vivekanand College, 2130/E, Tarabai Park, Kolhapur-416 003 (Maharastra) affiliated

to Shivaji University, Kolhapur
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10.

11.

12,

13.

14.

Sri Vasavi Engineering College, Pedatadepalli, Tadepalligudem-534 101 (West
Godavari Dist.,) (Andhra Pradesh) affiliated to Jawaharlal Nehru Technological
University, Kakinada

Sri SivasubramaniyaNadar College of Engineering, Rajiv Gandhi Salai, Kalavakkam-
603 110 (Tamilnadu) affiliated to Anna University, Chennai

Jai Hind College Basantsing Institute of Science & J.T. Lalvani College of Commerce,
23-24 Backbay Reclamation, A-Road, Churchgate, Mumbai-400 020 affiliated to
University of Mumbai, Mumbai-400 032

Shri Vile Parle Kelavani Mandal's Mithibai College of Arts, Chauhan Institute of
Amrutben Jivanlal College of Commerce and Economics, Vile Parle (West), Mumbai-
400 056 affiliated to University of Mumbai

Silicon Institute of Technology, Silicon Hills, Patia, Bhubaneswar affiliated to Biju
Patnaik University of Technology, Rourkela, Odisha

Raghu Institute of Technology, Dakamarri (V), Bheemunipatnam (M), Visakhapatnam
(Dist.,) Andhra Pradesh-531 162 affiliated to Jawaharlal Nehru Technological
University, Kakinada, Andhra Pradesh

Siddartha Institute of Science and Technology, Siddharth Nagar, Narayanavaram
Road, Puttur-517 583 (Andhra Pradesh) affiliated to Jawaharlal Nehru Technological
University, Ananthapur

SIES College of Arts, Science & Commerce, Plot 83/84 & 106/107 Sion (West)
Mumbai-400 002 (MS) affiliate to University of Mumbai, Mumbai-400 002

Rayat Sikhshan Sansthan's Karmaveer Bhaurao Patil College, Sector-15A, Vashi,
Navi Mumbai-400 703 affiliated to University of Mumbai

R.J. College of Arts, Science & Commerce, Opp. Ralway Station, Mumbai-400 086
(Maharashtra) affiliated to University of Mumbai, Fort Mumbai-400 032

Draft law to replace UGC

248. SHRI RAVI PRAKASH VERMA:
SHRI NEERAJ SHEKHAR:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@  whether Government has formulated any draft law to replace University

Grants Commission (UGC) and other regulatory framework for higher education in the

country;
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(b)  if so, the details thereof; and

(c)  the details of funding pattern proposed in the draft law for higher
educational institutions/universities?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) The Ministry has prepared a
draft Higher Education Commission of India Bill, 2018 for repeal of the University
Grants Commission (UGC) Act and setting up Higher Education Commission of India
(HECI) for promoting the quality of academic instruction, maintenance of academic
standards and autonomy of higher educational institutions for free pursuit of knowledge,
innovation, incubation, skills and entrepreneurship, and for facilitating access, inclusion
and opportunities to all, and providing for comprehensive and holistic growth of higher

education and research in a competitive global environment.

The Ministry has put the draft Higher Education Commission of India Bill, 2018
in public domain on 27.06.2018 for seeking comments and suggestions from educationists,
stakeholders and general public before 20.07.2018. As on 15th July, 2018, 7529
suggestions/comments covering Members of Parliament, State Governments,
academicians, teacher unions, Chambers of Commerce, students etc. have been received
and appropriate changes are being made in the draft Bill based on public feedback.

()  The grant disbursal function to Universities and Colleges is now proposed
to I located in an entity which works in a transparent, merit-based approach through
an ICT enabled platform.

Homework for classes 1st and 2nd

249. SHRI DHARMAPURI SRINIVAS: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that Government is planning to amend the RTE Act and
do away with the practice of homework to the students of 1st and 2nd classes;

(b)  if so, the details thereof; and

()  whether it is also a fact that Government is proposing to reduce the
syllabus by half and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) There is no such proposal
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under consideration of the Government. The purpose of the Right of Children to Free
and Compulsory Education (RTE) Act, 2009 is to provide free and compulsory to all
children of the age of six to fourteen years. It does not deal with homework in schools.
The National Curriculum Framework (NCF) 2005, which sets the guidelines and directions
for the development of syllabi and textbooks at all the school stages, however, already
envisages that there shall not be any homework upto class-II.

()  The purpose of education is to bring out a good human being out of the
system. For real development along with knowledge, Life Skill education, value education,
physical education, experiential learning is essential. Creative skills need to be nurtured.
It was demand from all stakeholders that because of heavy curriculum, there is no time
left for all these aspects. Also rote learning is not the way forward. Therefore, School
Syllabus must be rationalized. To achieve this, the National Council of Educational
Research and Training (NCERT) has been advised to undertake an exercise to review
its syllabus with a view to reducing the curriculum load on the students. They have
conducted a workshop in this regard and have come out with following plan of action
for reducing the Curriculum burden:—

1. Analysis of NCERT's syllabi and textbooks across subject areas and classes
focusing on the following:—

(@ Learning outcomes.
(b) Curriculum linkages across classes and subjects

(c) Overlapping in the content (science and geography; physics and
chemistry, etc.)

(d) Comprehensibility of language
(e) Age-appropriateness of the content
() Diverse contexts

2. Inviting suggestions from teachers, students, parents and other stakeholders
through web portal on the reduction of curriculum load.

3. Developing framework for Experiential Learning through mapping of curricular
concepts, life skills and values for holistic development of children.

NCERT have invited suggestions from various stakeholders in this regard.
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QR code in NCERT books

1250. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that Government proposes to introduce QR code in
NCERT books in near future;

(b)  if so, whether Government has taken any action in this regard; and
() if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (c) The National Council of
Educational Research and Training (NCERT) has initiated the process of introducing
QR code in their textbooks. NCERT has started the process of identifying relevant
supplementary material (videos, animations, Power Points (PPTs), maps, e-content).
These will be mapped with the content of each textbook from Class 1 to XII and will
be linked with QR code, which will be printed in the textbooks.

Quality of higher education

251.  SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@  whether Government has taken any survey/study to evaluate the quality
of higher education in the country;

(b)  if so, the details and the outcomes thereof and the steps taken by the
Government to improve the quality of higher education in the prevailing global scenario;
and

()  if not, whether Government is planning to taken any such survey in future?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) Yes, Sir. The Ministry of Human
Resource Development has started an annual web-based All India Survey on Higher
Education (AISHE) with the objectives to assess and review the performance of education
sector and to strengthen the institutional coordination with the Ministry. The details
and outcomes of different surveys are available at website http://aishe.nic.in/aishe/

home .

tOriginal notice of the question was received in Hindi.



250  Written Answers to [RAJYA SABHA] Unstarred Questions

The University Grants Commission (UGC) has notified regulations pertaining to
recognition, accreditation of the higher educational institutions, minimum qualifications
for appointment as teacher/ academic staff, curbing the menace of ragging and grievance
redressal for enhancing the quality of higher education in the institutions. The
Commission has also launched schemes related to scholarship and fellowship e.g. PG
Doctoral Fellowship for SC/ST etc. for promoting inclusion and equity. Moreover, The
University Grants Commission has given skill orientation to higher education under
skill development scheme by way of starting Community Colleges, B.Voc degree
programme and Deen Dayal Upadhyay KAUSHAL Kendras.

Further, The All India Council for Technical Education has undertaken following
initiatives for enhancing the quality of technical education in the country.

(i) Training Policy for Technical Teachers
(i)  Perspective Plan for Technical Education
(iii)  Induction Programme for Engineering students
(iv)  Model Curriculum for Engineering and Management Courses.
(v) Exam Reforms
(vi) Start up Initiative
(viiy NBA Accreditation for approval of technical courses
(viii)  Unnat Bharat Abhiyan.
(c) Does not arise.
Replacing UGC with HEC

252.  SHRI DEREK O’BRIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether the University Grants Commission (UGC) would be replaced by
the Higher Education Commission (HEC);

(b)  whether there is representation from SC/ST/OBC/PWD/Women in the
Commission and if so, the details thereof and if not, the reasons therefor;

(c)  to what extent Government would control academic matters and monetary
grants; and
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(d)  whether Government has studied any education models or had any
representation from education bodies before proposing the HEC?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) and (b) The Ministry has prepared a
draft Higher Education Commission of India Bill, 2018 for repeal of the University
Grants Commission (UGC) Act and setting up Higher Education Commission of India
(HECI) for promoting the quality of academic instruction, maintenance of academic
standards and autonomy of higher educational institutions for free pursuit of knowledge,
innovation, incubation, skills and entrepreneurship, and for facilitating access, inclusion
and opportunities to all, and providing for comprehensive and holistic growth of higher
education and research in a competitive global environment including the composition
of the proposed HECI. The draft Act has been put in public domain for seeking public

comments.

(c)  The draft Act focuses on less government and more governance, academic
quality and end of intrusive and unwarranted inspection of the UGC. The proposed
HECI will focus on promoting the quality of academic instruction, maintenance of
academic standards and grant of autonomy of higher educational institutions. The
grant disbursal function to Universities and Colleges is proposed to be located in an
entity which works in a transparent, merit-based approach through an ICT enabled
platform.

(d)  The need to address the growing concerns on the performance of regulatory
bodies in Higher and Professional Education has, been discussed and debated by
various commissions and committees on higher education viz. the National Knowledge
Commission (2006), Yashpal Committee (2009), Hari Gautam Committee (2014). All these
committees have recommended re-structuring of the regulatory and professional bodies.
In addition, the Department-related Parliamentary Standing Committee on Human
Resource Development in its 265th report (2015-16) recommended for strengthening of
the UGC for effective regulation of higher education.

The Ministry has put the draft Higher Education Commission of India Bill, 2018
in public domain on 27.06.2018 for seeking comments and suggestions from educationists,
stakeholders and general public before 20.07.2018. As on 15th July, 2018, 7529
suggestions/comments covering Members of Parliament, State Governments,
academicians, teacher unions, Chambers of Commerce, students etc. have been received
and appropriate changes are being made in the draft Bill based on public feedback.
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Uniformity in education

1253.  SHRI RAM NATH THAKUR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that Government is committed to bring uniformity in
education;

(b)  if so, the details thereof;

(c)  whether it is also a fact that the poor students are not getting chances to
study in private schools;

(d)  whether private schools follow the reservation roster; and

(e) if so, the details of students who have been given admission in schools
in Delhi as per the reservation roster in the academic session 2018-19?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) The Department of School
Education and Literacy has formulated an Integrated Scheme for School Education -
Samagra Shiksha which subsumes the three erstwhile Centrally Sponsored Schemes of
Sarva Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and
Teacher Education (TE). Samagra Shiksha is under implementation from 1st April, 2018.
The new scheme envisages school education as a continuum from pre-school to senior

secondary level and aims to ensure inclusive and equitable quality education for all.

(c) to (e) No Sir, Section 12(1) (C) of the Right of Children to Free & Compulsory
Education (RTE) Act, 2009 provides for admission of children belonging to disadvantaged
groups (DG) and economically weaker sections (EWS) in private unaided schools to
the extent of at least 25 per cent of the strength of class | or below.

Further, as per information received from Government of National Capital Territory
of Delhi, the provisions of Section 12 (1) (c) of RTE Act, 2009 are implemented in Private
Unaided Recognised Schools of Delhi. From the academic session 2016-17, admissions
under the said category are granted through the computerised draw of lots conducted
by the Directorate of Education. 25,178 students under EWS/DG category were admitted
during the session 2017-18. During the session 2018-19, nearly 30,750 children have, so
far, been admitted in 1511 Private Unaided Recognised Schools of Delhi under EWS/
DG category.

tOriginal notice of the question was received in Hindi.
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Revenue generated by 11Ts

254.  DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that our 1ITs are generating revenue from inventions,
research, consultations and patents etc.;

(b if so, the amount of revenue so generated by top five 11Ts during the last
three years;

(c)  whether the amount so generated is proportional to their annual budgetary
allocations during that period,;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (e) IITs generate revenue from
inventions, research, consultancy and patents etc. The amount of revenue generated
by top five I1Ts during the last three years is as under:—

(X in crore)
SI. No. Name of IIT 2015-16 2016-17 2017-18
1 I1T-Madras 715 10.87 1167
2. IIT-Bombay 10.55 17.11 17.99
3 1T-Delhi 7.030 8.841 10.613
4, 1 T-Kharagpur 5.155 6.05 7.895
5. IT-Kanpur 5.19 843 422

There is no relationship between the revenue generated by the IITs and the
annual budget allocated to them by the Ministry in the form of grants-in-aid (GIA). The
GIA is given for development of infrastructure and to meet recurring expenses such as
salary, fellowships, pension and other administrative expenses. The amount of revenue
generated depends on the number of inventions, research and consultancy projects
undertaken and patents filed by an Institute.
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Frequency for conducting CTET

255.  SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@  whether Government has taken any decision to decrease the frequency for
conducting Central Teacher Eligibility Test (CTET);

(b)  if so, the details thereof and the reasons therefor;

()  whether Government has exempted any class of candidates from the
requirement to pass CTET to be eligible for appointment as a teacher; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) to (d) No, Sir. As per NCTE
guidelines, the appropriate Government should conduct a Central Teacher Eligibility
Test / State Teacher Eligibility Test (CTET/STET) at least once every year. No class of
candidates till elementary level has been exempted from the requirement to pass CTET/
STET to be eligible for appointment as a teacher.

Seeking of Aadhaar number from employees and students of universities

256. SHRI K.R. ARJUNAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that Government has asked all universities to seek
Aadhaar number from employees and students to rule out duplications;

(b)  if so, the details thereof;

(¢)  whether it is also a fact that many States were not strictly obtaining the
Aadhaar number from the employees and students of colleges and universities; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (d) The University Grants Commission
(UGC) has informed that Aadhaar is being used as one of the identifiers. However, it
has not been made mandatory for the employees and students.
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Problems in schools of rural and remote areas

257.  SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether Government is aware that schools situated in rural and remote
areas in Maharashtra and other parts of the country do not have basic facilities,
infrastructure, such as proper buildings, toilets, drinking water, playgrounds, etc.,
facing shortage of teachers and operating either in the open under a tree or in dilapidated
buildings;

(b)  if so, the details thereof; and

()  what action Government proposes to take to improve the condition of
schools in rural and remote areas of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): (a) and (b) As per the Unified
District Information System for Education (UDISE), 2016-17 (Provisional), at all India
level including Maharashtra, 1.78% of schools in rural areas are without buildings;
0.75% of schools in rural areas are with buildings in dilapidated condition; 2% of all
schools do not have toilets, 3.17% of schools in rural areas are without drinking water
facility and 39.61% of schools in rural areas are without playground facilities. 70.84%
of schools at all India level have pupil-teacher ratio (PTR) less than or equal to 30.

()  The Right of Children to Free and Compulsory Education (RTE) Act, 2009
stipulates norms and standards for a recognized school imparting elementary education.
The RTE norms provide for an all-weather school building consisting of, inter-alia, at
least one classroom for every teacher and an office-cum-store-cum-Head teacher's
room, barrier free access, separate toilets for boys and girls, safe and adequate drinking
water facility to all children and playground. Sections 8 and 9 of the RTE Act, 2009 lays
down the duties of appropriate Government and local authority to inter-alia provide
infrastructure including school building, teaching staff and learning equipment.

The Department of School Education and Literacy has formulated an Integrated
Scheme for School Education - Samagra Shiksha, subsuming three erstwhile Centrally
Sponsored Schemes of Sarva Shiksha Abhiyan (SSA), Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) and Teacher Education (TE). Samagra Shiksha has come into effect
from 1st April, 2018. The new integrated scheme envisages school education as a
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continuum from pre-school to senior secondary level and aims to ensure inclusive and
equitable quality education. The main objectives of the scheme are provision of quality
education and enhancing learning outcomes of students, bridging social and gender
gaps in school education, ensuring minimum standards in schooling provisions, support
States in the implementation of RTE Act, 2009 and strengthening of teacher education

institutions.

The Samagra Shiksha scheme supports States for strengthening of existing
government schools, and for creation and augmentation of infrastructure facilities
based on the gap determined by Unified District Information System for Education
(UDISE) and proposals received from respective State/UT. The scheme also envisages
an annual recurring school composite grant varying from ¥ 25,000/- to ¥ 1,00,000/- per
annum depending upon the number of students, for all government schools. Each
school is required to spend atleast 10% of the composite school grant on activities
related to Swachhata Action Plan. The scheme also provides for annual maintenance
and repair of existing school building, toilets and other facilities to upkeep the

infrastructure in good condition.

Since the inception of the erstwhile Centrally Sponsored Scheme, Sarva Shiksha
Abhiyan, in 2001 till 31.03.2018, construction of 3.12 lakh school buildings, 18.87 lakh
additional classrooms, provision of 2.42 lakh drinking water facility, construction of 3.95
lakh Boys' toilets, 5.18 lakh separate girls' toilets and 1.41 lakh CWSN toilets have been
sanctioned to States and UTs, out of which States and UTs have reported construction
of 2.94 lakh school buildings, 18.03 lakh additional classrooms, provision of 2.35 lakh
drinking water facility, construction of 3.76 lakh Boys' toilets, 5.07 lakh separate girls'
toilets and 1.21 lakh CWSN toilets.

Under the erstwhile Centrally Sponsored Scheme, Rashtriya Madhyamik Shiksha
Abhiyan, till 31.03.2018, 12,682 new secondary schools, 50,713 additional classrooms,
70,244 toilets and 11,864 drinking water facilities have been sanctioned, out of which
States and UTs have reported construction of 8239 new schools, 36,435 additional
classrooms, 49,692 toilets and provision of drinking water facility in 10,059 schools.

The matters regarding the salary and allowances payable to, and the terms and
conditions of service of teachers are governed and regulated by respective State
Government. The Central Government has issued advisories to States and UTs for
redeployment of teachers and to ensure that all school teachers should spend adequate
time serving in rural areas through a transparent policy.
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Opposition to replacing UGC with HEC

258. SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether it is a fact that a large number of eminent academicians are
opposing Government's proposal of replacing UGC with a new Higher Education
Commission (HEC);

(b)  if so, the details thereof;

(c)  whether there have been any consultations with the academicians in this
regard;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DR. SATYA PAL SINGH): (a) to (e) The Ministry has prepared a draft
Higher Education Commission of India Bill, 2018 for repeal of the University Grants
Commission (UGC) Act and setting up Higher Education Commission of India (HECI)
for promoting the quality of academic instruction, maintenance of academic standards
and autonomy of higher educational institutions for free pursuit of knowledge,
innovation, incubation, skills and entrepreneurship, and for facilitating access, inclusion
and opportunities to all, and providing for comprehensive and holistic growth of higher
education and research in a competitive global environment.

The Ministry has put the draft Higher Education Commission of India Bill, 2018
in public domain on 27.06.2018 for seeking comments and suggestions from educationists,
stakeholders and general public before 20.07.2018. As on 15th J